
 Fifth  Series,  Vol.  V,  No.  38  Wednesday,  July  14,  97]

 Asadha  23,  893  (Saka)

 LOK  SABHA  DEBATES

 Second  Session

 (Fifth  Lok  Sabha)

 सत्यमेव  जयते

 LOK  SABHA  SECRETARIAT

 NEW  DELHI

 Price:  Re.7.00



 CONTENTS

 No.  38-—-Wednesday,  July  i,  ‘1971 Asadha  23,  ‘1893  (Saka)

 Oral  Answers  to  Questions  :

 *Starred  Questions  Nos,  1112,  1114,  16  to  125,  27
 to  129,  and  32

 Written  Answers  to  Questions  :

 Starred  Questions  Nos.  1113,  1115,  1216, 1130  and  32
 to  40

 Unstarred  Questions  Nos.  47]5  to  4746  and  7748  to  4870

 Calling  Attention  to  Matter  of  Urgent  Public  Importance—
 Reported  killing  in  prison  of  five  political  prisoners  in

 Alipore  Special  Jail

 Papers  Laid  on  the  Table

 Committee  on  Pris  ate  Members’  Bills  end  Resoluticns—
 Fourth  Report

 Public  Accounts  Committee—
 First  Report

 Correction  of  Answer  to  S.Q.No.  814  dated  3067]  re.
 Appointment  of  a  lawyer  to  assist  the  proceedings  of
 Netaji  Enquiry  Commission

 Demands  for  Grants,  97!-72—

 Ministry  of  Education  and  Social  Welfare  and  Department
 of  Culture  ,

 Shri  Siddhartha  Shankar  Ray  tee  tee

 Ministry  of  Industrial  Development  —...

 Shri  Dinen  Bhattacharyya
 Shri  Pattabhi  Rama  Rao
 Shri  Erasmo  de  Sequeira
 Shri  Vayalar  Ravi

 ~
 oon

 Co_umns

 —36

 36—44

 44—155

 55—79

 79—8

 18f

 82

 82

 83—28
 83—2]!

 218298
 220—225
 230—235-
 236—239
 239-242

 *The  sign-+marked  above  the  name  of  a  Member  indicates  that  the  question
 was  actually  asked  on  the  floor  of  the  House  by  that  Member,



 di)

 Shri  Ishaq  Sambhali  ene  ons  ana

 Shri  Nageswara  Rao  os  wee  ae
 Shri  R.  P.  Ulaganambi  ass  ose

 Shri  Jaganath  Rao

 ShriS  K.  Sarkar  oe

 Shri  Virendra  Agarwal  “ss

 Shri  C.  C.  Desai

 Shri  Rajdeo  Singh  ose  ae  ine

 Shri  N.  K  Sinha

 Shri  Siddheshwar  Prasad

 Half-An-Hour  Discussion  Re  Reciprocal  Exchange  of  Films
 between  India,  USSR  and  USA

 Shri  Indrajit  Gupta  we  ase

 Shri  N.  K.  Sangh

 Shri  Ramavatar  Shastri

 Shri  K.  M.  Madhukar

 Shn  L.  N  Mishra  aus  oes  tes

 Couns

 242—248

 255—258

 258-264

 264—270

 270-215

 275—278

 278283

 283289

 289—292

 (292-297

 298-—3!2

 298  —303

 303304

 304

 304—306

 306—-32



 LOK  SABHA  DEBATES

 mem  ese ot  eee 3

 LOK  SABHA

 Wednesday,  July  ‘14,  1971}
 Asadha  23,  7893  (Saka)

 The  Lok  Subha  niet  at  Eleven
 of  the  Clock

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Co-Relation  between  Development  Plan
 and  Technical  Plan

 Lite  SHRI  RAJDEO  SINGH  :  Will
 the  Minister  of  PLANNING  be  pleased  to
 state  ;

 (a)  whether  anew  thinking  has  taken
 Shape  in  the  Planning  set  up  in  e.  every  Plan
 be  so  formulated  that  each  development  Plan
 should  also  have  its  accompanying  part  a
 related  technological  plan;  und

 (b)  if  so,  whether  Government  consider
 thatin  this  way  maximum  tesults  will  be
 obtained  on  the  basis  of  available  resources?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING’  (SHRI
 MOHAN  DHARIA):  (a)  It  is  intended
 to  draw  up  and  executea  national  plan  for
 the  application  of  science  and  technology  to
 development,  This  plan  will  be  intimately
 related  to  and  in  fact  largely  derived  from
 our  socio  economic  plan.  A  beginning  will
 be  made  in  a  few  high  priority  areas  in
 which  science  and  technology  play  an  impor-
 tant  role,

 (b)  Yes,  Sir.

 SHRI  RAJ  DEO  SINGH  :  May  I  know
 whether  the  shortfalls  in  the  countiy  are  duo

 to  defective  planning  ?

 SHRI  MOHAN  DHARIA  :  It  is  not
 necessarily  duc  to  defective  planning.  There
 are  many  areas  where  the  imp!ementation  was
 not  proper,  and  J  have  on  many  occasions
 mentioned  to  the  House  the  various  reasons
 for  the  shortfalls  in  the  Plan,

 SHRI  RAJ  DEO  SINGH  :  May  I  know
 whether  the  Government  is  prepared  to  have
 a  mid-term  appraisal  of  the  whole  Plan  in
 this  session  of  the  Lok  Sabha  or  the  next  ?

 SHRI  MOHAN  DHARIA  :  I  have
 already  informed  the  House  that  we  shall
 require  about  three  months  for  re-appraisal
 of  the  Fourth  Pian.

 Circular  to  State  Governments  for  curbing
 Communal  Violence

 SHRI  NIHAR  LASKAR  :
 SHARI  P.  GANGADEB:

 *IIN4,

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  Central  Government
 have  asked  the  State  Governments  not  to  feel
 inhibited  by  conventional  standards  about
 the  use  of  force  in  curb.ng  communal  vio-
 lence;

 (b)  whether  any  circular  has  been  issued
 to  the  States  regarding  steps  to  be  taken  in
 the  case  of  communal  riots  in  the  States;

 (c)_  if  so,  the  main  points  thereof,

 (d)  whether  some  States  have  not  agreed
 to  certain  proposals  given  in  the  said  circu-
 lar;  and
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 (ce)  if  so,  the  names  of  those  states  ?

 THE  MINISTER’  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :
 (a)  to  (e).  A  statement  38  laid  on  the
 Table  of  the  House,

 Statement

 (a)  to  (c)  In  the  letter  addressed  to  the
 State  Governments,  the  Ministry  of  Home
 Affairs  explained  the  policy  that  should  be
 followed  regarding  the  use  of  force  to  deal
 with  communal  disturbances  The  essential
 distinction  between  the  nature  and  conse-
 quences  of  communal  disturbances  and  cther
 Jaw  and  order  situ:  ions  was  emphasised.  lt
 was  pointed  out  thit  while  dealing  with
 ordinary  Jiw  and  order  situation  the  sound
 approach  is  to  use  force  only  when  recourse
 to  i  becomes  unavoidable,  there  should  be
 no  hesitation  to  use  effective  force  at  the
 earliest  indication  of  communal  violence  in
 order  to  prevent  the  trouble  spreading  It
 has  been  found  that  communal  disturbances,
 if  not  firmly  put  down  at  the  start,  spread
 rapidly  causing  heavy  loss  of  inn%cent  life
 and  property

 (0)  and  (c)  While  all  State  Governments
 appreciated  the  fundamental  diff  rence  bet-
 ween  Situt  ions  likely  to  result  in  communal
 viokince  anio  hers  some  musgivings  were
 iniialiv,  exprescd  by  Governments  of
 Nan  ana  and  UP  about  the  approach  sugg-
 ested  by  the  Minis  ry  of  Home  Affairs  The
 position  was  further  explained  to  the  6  two
 Governanien's  There  i$  now  no  disagreement
 between  the  Ministry  of  Home  Affairs  and
 any  of  tle  State  Governments  in  regard  to
 the  approach  expluncd  in  the  Munistry’s
 letter.

 SHRI  NIETAR  LASKAR  May  I  know
 whether  the  Government  ॥$  aware  of  the  fact
 that  the  Pakistan  Goverement  is  making  very
 active  propaganda  in  the  areas  where  new
 migrants  have  accumulated  to  create  commu-
 nal  disturbances  in  the  country,  and  if  so,
 what  positive  steps  the  Government  have
 taken  to  counteract  this  ?

 SHRI  RAM  NIWAS  MIRDHA:  When
 we  discussed  the  working  and  running  of  the
 camps  on  earlier  occasion  we  had  mentioned
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 that  every  care  is  taken  to  see  that  no  adv-
 erse  propaganda,  including  propaganda  of  a
 communal]  nature,  is  allowed  or  pemitted  in
 these  camps,  It  is  true  that  some  instances
 of  this  nature  have  come  to  our  notice  The
 management  and  running  of  these  camps  ts
 very  stringent,  and  the  persons  who  are
 allowed  access  in  administrative  and  other
 capacities  are  properly  screened  and  every
 effort  is  made  to  see  that  no  communal  or
 other  type  of  adverse  propaganda  ts  allowed.

 SHRI  NIHAR  LASKAR:  Is  it  also
 not  a  fact  that  some  of  the  parties
 inside  the  country  try  to  propagate  commu-
 nalism  in  the  country  and  af  so,  may  [  know
 whether  Government  intend  to  ban  these
 organis  itions  ?

 SHRI  RAM  NIWAS  MIRDHA  :  The
 matter  of  dealing  with  communal  orginisa-
 tions  and  persons  who  have  communal  lean-
 ings  of  an  extreme  type  has  come  before  the
 House  on  a  number  of  occasions  =  We  have
 adequate  Jaw  to  punish  people  who  indulge
 In  extreme  communal  activities,  bur  so  far
 a3  taking  any  action  against  assovsations  or
 Organisations  which  deal  in)  communal
 activitics  48  Concemned,  the  Government  is
 examining  the  kwal  aspects  ५०  that  a  proper
 Iceslitor  could  be  frimed  which  could
 bring  these  Communi  organisations  within
 the  mischief  of  the  law

 SHRI  P  GANGADIB.  The  law  and
 order  problem  is  a  State  subyit  and  the
 mfugee  problem  1५  an  All  India  matter
 Mav  I  koow  whether  the  Government  1S
 toing  to  have  mobile  courts  in  tll  the  States
 to  deal  with  the  situation  directly  controlled
 by  the  Centre  ?

 SHRI  RAM  NIWAS  MIRDHA:  It  is
 true  that  the  refugee  problem  1५  a  national
 problem  but  law  and  order  still  remains
 the  responsibility  of  the  State  Governments
 and  it  i8  not  within  the  legal  competence
 of  the  Central  Government  to  have  mobile
 courts  which  would  have  jurisdiction  over
 the  vorious  States  It  is  basically  a  State
 responsibility  and  I  think  the  States  are
 discharging  their  responsibility  m  this  respect
 very  adequately,

 SHRI  S  M.  BANERJEE:  Has  it
 been  brought  to  the  notice  of  the  Hon,
 Minister—there  has  been  a  press  report—
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 that  Mr.  Mahsud  the  self-styled  Deputy
 High  Commissioner  in  Calcutta  has  shifted
 30  or  40  Muslim  refugees  who  came  from
 Bangla  Desh  to  India  to  the  Pakistani  High
 Commission  office  in  New  Delhi  with  a
 view  to  create  communal!  disturbances  ?

 ‘  MR.  SPEAKER  :  You  put  a  specific
 i  question  separately.

 ;  SHRI  S.  M.  BANERJEE:  Certain
 |  refugees  have  crossed  over  to  India  and
 |  have  taken  shelter  in  the  Pakistani  High
 |  Commission  with  a  view  to  fomenting

 communal  trouble.  is  it  correct  or  not?

 SHRI  RAM  NIWAS  MIRDHA  :  I  shall
 need  notice  for  that...(/nterruptions). ee

 a

 SHRI  BISWANARAYAN  SHASTRI:
 There  is  difference  between  the  problems
 of  ordinary  law  and  order  and  the  problems
 arising  out  of  communal  disturbances,  It
 has  been  admitted  by  the  Government,  as
 has  been  pointed  out  to  the  different  States,

 ;  May  I  know  whether  the  Government  of

 |
 India  will  constitute  a  separate  cells  in  the

 |
 respective  States  also  ?

 SHRI  RAM  NIWAS  MIRDHA:  It  is

 |

 a  question  of  constituting  a  cell  in  the
 Ministry  of  Home  Affairs.  Actually  a  very

 important  section  of  our  Home  Ministry  is
 devoting  itself  owards  getting  information
 regarding  communal]  tensions  and  communal
 disturbances,  Our  intelligence  services  are
 geared  to  give  us  information  in  that
 respect,  We  pass  on  that  information  to
 the  Siate  Governments.  We  have  a  very

 elaborate  and  satisfactory  set  up  to  deal
 with  communal  situation  as  and  when  they

 arise,

 Import  of  Caustic  Soda  and  Graphite
 Electrodes

 #1116.  SHRIN.K.  SANGHI:  Will
 the  Minister  of  FOREIGN  TRADE  be

 pleased  to  state  :

 (a)  whether  30,000  tons  of  Caustic
 Soda  is  being  imported  this  year  due  to

 shortage  of  indigenous  production  ;

 (b)  whether  the  indigenous  production
 Il  because  of  shortage  of  graphite  elec-

 es  ;  and
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 (c)  if  so,  the  steps  taken  to  increase
 the  import  of  graphite  electrodes  in  sufficient
 quantities  to  meet  the  demand.  and  to
 augment  the  internal  production  of
 electrodes  ?

 THE  MINISTER  OF  FOREIGN  TRADE
 (SHRI  L.  N.  MISHRA):  (a)  to(c).  A
 statement  is  laid  on  the  Table  of  the  House.

 Statement

 Applications  from  actual  users  have  been
 invited  for  import  of  Caustic  soda  to  meet
 a  shortage  of  the  commodity,

 There  has  been  a  femporary  shortage  of
 graphite  anodes  which  is  an  important
 auxiliary  required  in  the  manufacture  of
 electrolytic  caustic  soda,

 Graphite  anodes  are  being  imported
 through  the  State  Trading  Corporation  to
 meet  the  shortage,  Additional  indigenous
 capacity  for  the  manufacture  of  graphite
 anodcs  has  also  been  sanctioned.

 SHRILL  N.  K.  SANGHI:  From.  the
 statzment  |  find  that  the  Government  has  de-
 cided  to  graphite  anodes  which  will  result  in
 loss  of  foreign  exchange.  The  Hon,  Minister
 has  made  different  statements  in  different
 times,  In  968  he  said  that  the  requirements
 of  graphite  anodes  for  this  country  was  about
 2500  tonnes  per  year.  What  is  the  reason
 for  the  discrepancy  in  two  statements  made
 to  Parliament  ?

 SHRI  L  N.  MISHRA:  तू  have  not
 made  any  contradictory  statement.  I  came
 to  this  Ministry  in  June,  1970,  According
 to  me,  the  estimated  requirements  in  97I-72
 would  be  four  lakh  tonnes,  and  the
 installed  capacity  is  3,65,000  tonnes.  There-
 fore,  there  is  a  deficit  of  40,050  tonnes.
 That  is  why  we  have  permitted  the  import  of
 this  thing  through  the  STC.

 SHRI  N.  K.  SANGAHI:  May  I  inform
 the  Minister  that  I  was  referring  to  the
 graphite  anodes  and  not  to  the  import  of
 caustic  soda  ?  However,  I  would  like  to
 know  from  Hon.  Minister,  by  aliowing  the
 import  of  30,000  tonnes  of  caustic  soda  in
 this  country,  whether  the  country  would
 stand  to  lose  about  Rs.  S5crores  in  foreign
 exchange  as_  by  importing  graphite  anodes
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 we  would  have  saved  Rs,  5  crores,  as  the
 cost  of  graphite  in  the  manufacture  of
 caustic  soda  computes  only  about  five  per
 cent.

 SHRI  L.  N.  MISHRA:  This  is  an
 argument  against  the  import.  We  are  so
 much  hard  pressed  for  this  caustic  soda
 that  we  have  to  go  in  for  import,  and  we
 have  no  alternative  this  year,  because  of  the
 fall  in  production,  When  the  new  unit
 goes  ito  production,  such  things  will  be
 improved.

 क्रि  हुकम  चन्द  कछवाय  :  कास्टिक  सोने

 की  हमारे  देश  में  काफी  कमी  है,  इस  लिये  हम
 इस  को  बाहर  से  भी  मना  रहे  है।  क्‍या  आप  के
 ध्यान  में  यह  बात  आई  है  कि  इस  देश  में

 कास्टिक  सोडे  का  जितना  उत्पादन  होता  है  भर

 उस  का  जो  मूल्य  ठहराया  हुमा है,  उस  से  कही
 अधिक  मूल्य  पर  खुदरा  व्यापारियों  को  बेचा  जा

 रहा  है  तथा  इस  पर  प्रतिबन्ध  लगाने  के  लिये

 हम  क्या  कर  रहे  है?

 श्री  ललित  नारायण  मिश्र  :  कीमत  कोई

 तय  नही  की  है,  इस  लिये  कोई  निश्चित  कीमत
 नही  हैं।  लेकिन  जहां  तक  एस.  टी.  सी.  का
 सम्बन्ध  है  उस  के  साथ  तय  है,  फुटकर  ब्या पा-
 क्यों  के  साथ  तय  नहीं  है  1

 Law  and  Order  Situation  in  Delhi

 lI7,  SHRI  RAMACHANDRAN
 KADANNAPPALLI  :  Will  the  Minister  of
 HiIOME  AFFAIRS  be  pleased  to  state  ;

 (a)  whether  the  law  and  order  situation
 has  been  deteriorating  in  the  capital  ;  and

 (0)  if  so,  the  steps  taken  by  Govern-
 ment  for  improving  the  situation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN):  (a)  No,  Sir,

 (b)  The  situation  is  kept  constantly
 under  review.  Government  have  taken  a
 number  of  stepe  such  as  the  reorganisation
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 of  police  districts  and  sub-divisions,  increase
 in  the  strength  of  police  at  various  levels,
 provision  of  better  equipment  and  the  setting
 up  of  a  modern  control  room,  a  forensic
 science  laboratory  and  a  finger  print  bureau
 to  strengthen  the  law  and  order  machinery
 m  Delhi.

 SHRI  RAMACHANDRAN  KADAN-
 NAPPALLI  :  Thefts  are  increasing  all  over
 Delhi  and  even  MPs’  flats  aie  not  spared.
 Every  day,  we  hear  stories  of  murder  or
 kindnapping,  So,  4  want  to  know  whether
 the  Government  would  reorient  the  police
 system  in  Delhi.

 SHRI  MOHSIN  :  The  police  at  various
 levels  has  been  strengthened,  and  constant
 vigilance  has  becn  kept  over  the  bad  elements.

 श्री  बी.  पो.  मौके  :अध्यक्ष  महोदय,  दिल्‍ली
 में  जो  बाहर  के  थाने  है  उब  के  बारे  में  राज  यह
 रहस्य  छिपा  नहीं  है  कि  वही  दारोगा  यहां  रखा
 जाता  है,  जो  बहुत  बड़ी  रकम  ऊपर  के  अफसरों
 को  देता  है,  क्योकि  वहा  तस्कर  के  व्यापार,
 कच्ची  शराब  के  व्यापार  शौर  दूसरे  खराब
 व्यापार  होते  है।  गाड़ी  सगर  शाहदरा  कौ  एक
 बस्ती  है,  इस  के  बारे  मे  सिफ  दिल्ली  ही  नहीं
 सारे  देश  मे  मशहूर  है......

 अध्यक्ष  महोदय  :  यह  सब  मत  बताइये  |

 श्री  बी,  पी.  मौर्य  :  इस  को  रोकने  के  लिये
 क्या  मंत्री  महोदय  कोई  गुप्तचर  विभाग  भी  इस
 में  लू गाये गें,  क्योकि  ड्राप  का  पुलिस  विभाग  तो

 खुद  उन  लोगो  के  साथ  मिल  कर  इस  व्यापार
 को  करता  है  और  यही  लोग  ला  एण्ड  प्रार्डर  को
 तोड़ते  है  ।

 SHRI  MOHSIN  ;  These  aspects  were
 discussed  m  the  Ministry,

 SHRI  PILUO  MODY:  Would  some
 other  Minister  come  to  his  help  ?

 SHRI  MOHSIN  ;  Something  is  wrong with  my  throat,  Various  steps  have  been
 taken  to  prevent  corruption  and  also  to  have
 cfcctive  supervision  of  investigation,  The
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 steps  that  have  been  taken  are:  Rotation
 of  offcers  from  one  post  to  another,
 Energisation  of  vigilance  and  anti-corruption
 branches.  Supervision  of  investigation  of
 heinous  offences  by  Superintendents  of
 Police.  Formulation  of  a  special  code  of
 conduct  for  police  officials.  Location  of
 surveillance  points  in  areas  of  corruption,
 Secret  watch  on  the  working  of  police
 stations.  Varification  of  assets  of  police
 officer,  All  these  steps  have  been  taken  and
 it  is  hoped  that  corruption  will  be  lessened,

 श्री  रामचन्द्र  विकल  :  जिस  विशेष  व्यवस्था

 की  चर्चा  अभी  मंत्री  महोदय  ने  की  हैं,  म ैजानना

 चाहता  हुं  कि  उसको  दिल्ली  में  कब  से  लागू
 किया  गया  है  ?

 SHRI  MOHSIN  :  It  is  already  under
 progress.  These  steps  are  being  taken  by
 the  ministry.

 SHRI  INDER  J.  MALHOTRA:  May
 I  know  how  fur  it  is  true  that  the  sentor
 police  officers  of  Delhi  have  complained
 from  time  to  time  that  there  is  undue  inter-
 ference  in  their  work  from  the  Jun  Sangh
 administcration  ?

 MR.  SPEAKER:  No.  This
 does  not  arise  out  of  it,

 please.

 श्री  रामावतार  शास्त्री  :  क्या  यह  बात

 सही  है  कि  समाज  विरोधी  तत्व  के  कुछ  लोग

 पार्लियामेन्ट  के  मेम्बरों  के  क्वार्टरों  में  भी  रहते
 पाये  गये  है  ?  क्या  यह  बात  भी  सही है  कि

 इन  दिनों  पुलिस  का  विजिलेंस  एम.  पीज,

 फलेक्स  के  इलाके  में  कम  हो  गया  है,  अगर  ऐसी
 बात  सही  है  तो  ऐसा  क्यों  हु प्रा है  ?

 MR.  SPEAKER  :
 different  question.

 This  is  an  entirely

 att  रामावतार  शास्त्री  :  बेड-करेकट्स  के

 बारे  में  बतला  सकते  हैं।  समाज  विरोधी  तत्व

 यहां  आश्रय  लिये  हुए  हैं  या  नहीं  ?
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 Cut  in  Financial  Aid  to  States  during
 Fourth  Plan

 *]I8,  SHRIS.  M  BANERJEE:  Will
 the  Minister  of  PLANNING  be  pleased  to
 State  ;

 (a)  whether  financial  aid  to  States  during
 Fourth  Plan  is  likely  to  be  cut  ;

 (b)  if  so,  the  reasons  therefor  ;

 (c)  whether  the  Chief  Ministers  of
 various  States  have  protested  against  this
 cut  ;  and

 (d)  if  so,  the  reaction  of  the  Govern-
 ment  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING’  (SHRI
 MOHAN  DHARIA):  (a)  No  such
 proposal  is  under  consideration  at  |

 (b)  to  (d).  Do  not  arise,

 SHRI  S,  M.  BANERJEE:  I  would
 like  to  know  whether  any  complaint  has
 been  made  by  the  present  UP  Chief  Minister
 as  well  as  his  predecessor  that  an  injustice
 has  been  done  to  UP  by  this  cut.  Has  any
 letter  been  received  from  the  UP  Chief
 Minister  ?  If  so,  what  ss  the  reaction  of  the
 government  to  that  ?

 SHRI  MOHAN  DHARIA:  =  The
 question  is  icgarding  cut  in  the  assistance  of
 the  Central  Government.  There  is  no
 decision  taken  to  curtail  the  assistance  to
 the  State  Governments,  So,  the  other
 supplementaries  do  not  arise,

 SHRIS,  M.  BANERJEE:  I  am  glad
 there  is  no  cut.  I  would  like  to  know
 whether  any  final  decision  has  beer  taken
 by  the  government  to  grant  financial  aid
 during  the  Fourth  Plan  to  the  vaitous  States
 and,  if  so,  the  share  of  UP  in  that,

 SHRI  MOHAN  DHARIA  :  At  present
 there  is  no  proposal  for  curtailing  the
 financial  assistance  of  the  Central  Govern-
 ment  to  any  State  Government.

 भी अचल  सिह :  में  मंत्री  महोदय  से
 जानना  चाहता  हूं  कि  अगर  कटौती  नही  की  है
 तो  क्या  उसको  बढ़ाया  है  ?



 it  Oral  Answers
 ot

 श्री  मोहन  मारिया:  जी  नहीं  ।
 बढ़ाते  का  कोई  सवाल  है  नहीं  क्योकि
 ज।  नई  प्रॉब्लम्स  पैदा  हुई  है  उनसे  हमारे  आधिक

 क्षेत्र  क ंऊपर  काफी  भार  पड़ा  है  लेकिन  फिर

 भी  जो  हमने  देने  का  वायदा  किया  है  उसको
 किस  रीति  से  दे  सकते  है  उसके  लिए  झ्राजकल

 बुत  कौशिश  कर  कर  रहे  है  1

 जीना?  of  J  icenecs  by  Marine  'xporters

 *Iti9  SHRI  K.  BALATHANDAYU-
 FUAM  =  Wall  the  Minister  of  FORLIGN
 FRADL  be  picased  to  state

 (a)  whether  Government  are  aware  that
 export  men  ive  heences  issued  to  exporters
 of  murine  products  in  the  last  decade  were
 widely  misused  ,

 (by  whether  the  licences  ef  mirme  dicsel
 engins  so  imported  under  L  P_  licences
 were  sold  ७५  treences  at  huge  prolisg  in  gross
 violation  of  the  rules  in  force  ;  and

 (oe)  whether  Government  have  instituted
 ans  enquiry  into  the  misuse  of  licences  by
 marine  exporters  ?

 THL  DEPUTY  MINISTER  IN.  THE
 MINISTRY  OF  LURILIGN  TRADE  (SHRI
 A  C  GLORGD):  (a)  to  (c)  A  statement
 is  laid  on  the  Table  of  the  House.

 Statement

 It  has  come  to  the  no  ice  of  the  Govern-
 ment  that  Murine  Produc's  exporters  had
 misused  the  EP  licences  issued  to  them
 including  these  for  import  of  Spire  Parts  for
 Marine  Diesel  Engines  The  exporters  are
 not  entitled  under  the  Export  Promotion
 Scheme  to  import  complete  Marine  Diesel
 Engines  and  such  engimes  were  not
 imported

 The  cases  have  been  enquired  into  The
 Tepoits  received  in  this  conn.ction  are  being
 examined,

 SHRI  K  BALATHANDAYUTHAM  :
 Have  you  devised  any  machinery  to  foliow
 up  the  licences  given  es  to  whether  they  are
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 used  for  proper  purposes  or  you  depend  only
 on  complaints  from  the  people  ?

 SHRI  A  C.  GEORGE:  Yes,  Sir,  We
 do  have  a  machinery  and  we  keep  track  of
 things  when  we  issue  licences,

 SHRI  K.  BALATHANDAYUTHAM  :
 What  type  of  machinary  is  that  ?

 THE  MINISTER  OF  FOREIGN  TRADE
 (SHRI  EL  N,  MISHRA):  The  Enforcement
 Directorate  is  there,  if  there  is  misuse  of
 licence.  Tie  CBI  organisation  1S  also  there
 About  export  of  marine  products  there  has
 been  complaint  of  misuse  of  hcences  and  we
 have  ordered  piosecution  As  a  maiter  of
 fact,  the  complaint  ss  not  against  one  indivi-
 dual  but  against  a  lot  of  prople

 MR  SPFAKER:  The
 asked  about  the  muchincry.

 member  has

 SURI  LN  MISHRA  There
 Faforeement  Directorate

 is  the

 SHRI  K  BATATIANDAYUTHAM  :
 Accoiding  to  the  Repcrt  of  the  Estimates
 Committee  there  is.  a)  backlog  of  778  cases
 pending  May  I  knowthe  number  of  cases
 involved  in  this  report  aud  the  steps  taken
 to  proceed  against  them  ?

 SHRLEA  C  GFORGE:  Thiie  are  more
 than  00  cases  in  this  parucular  category

 Government’s  Move  to  Curb  Role  of
 Foreign  Money

 t
 SHRIN  K  SINHA:
 SHRI  BISLIWANATH

 JHUNJHUNWALA  :

 *  |  +120.

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  have  recently
 circulated  a  working  paper  on  Government's
 move  to  curb  role  of  foreign  money  ;

 (b)  if  so,  the  main  points  thereof  ;

 (c)  whether  steps  are  being  taken  pur-
 suant  toa  C.  Bl,  enquiry  on  this  issus  ;
 and
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 (4)  whether  the  report  of  C.  BLL.  will
 be  laid  on  the  Table  of  the  House  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  con  PANT):  (a)  to  (७),  In  pursuance  of
 the  assurance  given  by  the  Home  Minister  in
 his  statement  made  on  4  May,  1969,  in
 regard  to  the  report  of  the  Intelligence
 Bureaw  on  the  use  of  foreign  money,  tenta-
 tive  proposals  have  been  formulated  to
 impose  suitable  restrictions  on  the  receipt  of
 funds  from  foreign  organisations,  agencies,
 or  individuals  otherwise  than  in  the  course
 of  ordinary  and  bona  fide  transactions,  and
 8  note  containing  these  tentative  proposals
 has  been  circulated  to  the  leaders  of  Opposi-
 tion  parties  for  scettaining  their  views.  In
 the  statement  of  l4th  May,  1969,  the  Home
 Minister  explained  the  reasons  why  it  would
 not  be  possible  to  lay  the  report  of  the
 Intelligence  Bureau  on  the  Table  of  the
 House,

 SHRI  N  K  SINHA:  May  I  know
 whether  it  will  be  possible  for  the  hon.
 Minister  to  crculate  the  note  to  the  mieinbers
 also  so  that  we  may  know  exactly  the  posi-
 tion  with  regaid  to  this  ?

 SHRI  K,  C.,  PANT:  I  sve  no  particular
 objection  to  circulating  the  note  among  the
 members  also,  But  at  this  siage  we  have
 circulated  it  to  the  Leaders  of  the  Opposition
 and  we  have  sought  their  reactions,  Perhaps
 at  a  little  Jater  stage  wecan  circulate  it  to
 all  the  members.

 SHRIN  K.  SINHA:  May  I  know  from
 the  hon,  Minister  as  to  what  harm  will  be
 done  if  the  same  is  circulated  to  members
 ofthe  ruling  party  also?  We  do  not
 belong  to  the  Opposition  but  we  would  also
 like  to  know,

 SHIRL  K.C.  PANT:  Even  if  he  belongs
 to  the  Oppusitiun,  I  would  have  no  objection
 to  circulating  it.

 SHRI  SHYAMNANDAN  MISHRA:
 May  I  know  whether  jt  has  come  to  the
 notice  of  Government  that  there  had  been  a
 demand  that  unless  one  knew  the  forms  and
 ramifications  of  this  problem,  it  would  be
 excerdingly  difficult  for  the  members  of  the
 Opposition  to  make  any  meaningful  contri-
 bution  in  this  regard  ?
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 SHRI  K,  C,  PANT  :  I  do  not  remember
 having  received  any  communication  precisely
 in  that  form,  But  if  my  hon.  friend  has
 gone  through  the  note  that  we  have  circu-
 lated  (Shri  Shyanmandan  Mishra  +  |  have.),
 he  would  find  that  it  covers  more  or  less  the
 entire  areas  that  we  could  think  of,  Sines
 we  have  ashed  for  consultation,  if  there  is
 any  other  area  to  be  covered,  |  am_  sure,
 friends  inthe  Opposition  would  enlighten
 us  on  that  and  would  help  us.  It  covers,
 for  instance,  ducct  payments,  indirect  pay-
 ments,  hospitality  etc,

 SHRI  SHYAMNANDAN  MISHRA:
 One  does  not  know  the  size  or  the  nature  of
 the  disease.  Unless  we  have  the  CBI  report,
 how  can  we  say  #nything  ?

 SHRIK,  C.  PANT:  If  he  gues  back
 to  the  Home  Minister's  statement,  he  would
 find  that  it  does  give  in  broad  terms  the
 nature  and  the  exent  of  the  disease.  I  say,
 “in  broad  terms’,  because  the  details
 contained  in  the  Intelligence  Burcau’s  report
 cannet  be  pluced  befure  the  House,  That
 has  been  explained  by  the  Home  Minister
 pieviously  also,  But  it  docs  not  mean  that
 the  nature  has  not  been  indicated  in  the
 Statement  made  by  the  Home  Minister.

 SHRI  INDRAJIT  GUPTA:  The  hon.
 Minister  said  just  now  (that  this  paper
 covers  all  the  aspects  that  they  could  think
 of.  That  has  provoked  me  to  ask  this
 question  am  very  surprised  because  one
 aspect,  which  a  vety  chvous  aspect,  is  not
 covered  at  all  in  that  pape:  and  that  is  the
 question  of  the  PL-480  funds  which  accumu
 late  in  this  country  and  which  could  be
 used  for  all  sorts  of  purposes  in  this
 country  by  a  foreign  government.  Why  has
 that  particular  item  been  left  out  of  the
 scope  of  this  paper?  Did  they  not  think
 of  it?

 SHRI  K  C,  PANT:  The  use  of  those
 funds  is  regulated  under  agreement  between
 the  two  governments,

 SHRLINDRAJIT  GUPTA  :  So  what  १
 Could  they  be  spent  for  any  purpose  with-
 out  your  knowing  about  it  ?

 SHRI  SAMAR  MUKHERJEE:  The
 CBI  report  has  not  been  circulated.  With-
 out  the  CBI  report  how  can  the  merits  and
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 demerits  of  this  proposal  be  judged  ?  That
 38  why  may  I  ask  the  Minister  to  circulate
 the  CBI  report  so  that  we  could  have  a
 proper  assesment  of  the  depth  of  the
 problem  and  give  our  concrete  opinion  on
 the  draft  which  has  been  circulated  ?

 SHRI  K  C  PANT  As  I  explained  in
 my  main  reply,  the  reasons  for  the  Govern-
 ment's  inability  to  place  the  Intelligence
 Bureau's  report  before  the  House  have  beca
 explained  by  the  Home  Minister  in  his
 statement  referred  to  in  my  answer  it  38
 not  a  CBI  report,  if  |  may  clarify  ,  it  is  a
 report  of  the  Intclligence  Bureau  There
 are  obvious  limitations  under  which  an
 intelligence  organisition  functions  It  can-
 not  make  open  inquirtes  unlike  the  CBI  it
 cannot  record  evidence  and  it  has  its  own
 secret  sources  of  inform  ation  which  it  cannot
 divulge

 SHRI  SHYAMNANDAN  MISHRA
 But  its  findings  can  be  given

 SHRI  KC  PANT  The  findmgs  have
 been  given  in  the  Home  Minister's  report  in
 very  broad  terms  lf  my  hon  friend  refers
 to  the  Home  Ministe:  5  earlier  statement  he
 will  find  that  the  broad  findings  have  been
 given  If  we  are  to  place  that  report  here  on  the
 basis  of  perhaps  one  sided  information  given
 by  certam  sources  it  will  be  highly  unfair
 Without  getting  a  total  pictuic,  without
 having  cross-txamination  and  without  hear-
 ing  the  other  purty  ilso  how  cin  we  plice
 that  kind  of  a  report  on  the  Tible  of  the
 House  ?

 South  horean  Fishing  Trawlers  in  Indian
 Territorial  Waicrs

 i
 SHRI  M  SATYANARAYAN

 RAO
 SHRI  G  VFNKATASWAMY

 *2I

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  the  two  South  Korean
 fishing  trawlers  which  strayed  into  Indian
 Territorial  waters  off  the  Nicobar  Island  on
 May  5,  97]  have  been  released  ,

 (b)  sf  s0,  the  reasons  therefor  3  and
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 (c)  the  total  number  of  persons  in  the
 trawlers  ?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K  C  PANT)  a)  Yes  Sir

 (b)  The  police  investigation  showed  that
 no  offence  had  been  committed  under  the
 Foreigners  Act,  1946,  or  the  Andaman  and
 Nicobar  Island  Fisheries  Regulation,  ‘1938.

 (५०)  34

 SHRI  M  SATYANARAYAN  RAO
 I  would  like  to  know  from  the  hon  Minister,
 when  they  had  committed  any  offenee,  for
 what  purpose  they  came  into  our  territorial
 waters

 SHRI  K  C  PANT  To  interrogite
 them  and  to  find  out  whether  an  offence  has
 been  committed  or  not

 SHRI  M  SATYANARAYAN  RAO
 J  would  like  to  know  whetler  these  pecple
 followed  our  territorial  water  rules  or  not
 The  hon  Miunister  said  that  they  had  not
 committed  any  offcuce  2  wint  to  know
 whether  tley  had  not  committed  any  inter-
 nation  il  territorial  watels  law

 SHRI  K  C  PANT  The  fact  of  the
 matter  is  that  the  weather  was  bad  These
 vesrels  were  seeking  sheler  from  bad
 weather  That  is  hcw  they  c  me  into  our
 territorial  waters

 Ban  on  Import  of  Journals

 *  4122,  SHRI  SHYAMNANDAN
 MISHRA  Will  the  Minister  of  FOREIGN
 IRADE  be  pleased  to  state

 (a)  whether  the  import  of  certain  Journals
 has  been  banned  in  the  new  Import  Policy,
 and

 (b)  t  so,  the  reasons  therefor  and  the
 names  of  the  Journvls  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHR!  L  N  MISHRA)  *  (a)  and
 (b)  A  statement  is  laid  on  the  Table  of
 the  House
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 Statement
 Import  of  a  number  of  journals  and

 magazines  is  not  allowed  against  licences
 issued  for  import  of  journals  and  magazines.
 Alist  of  such  journals  and  magazines  is
 attached.  This  list  was  reviewed  at  the
 time  of  formulation  of  the  policy  for  the
 current  year,  but  no  addition  was  made  in
 the  non-permissible  list.  These  journals
 and  magazines  are  considerd  to  be  obscene
 and  undesirable.

 List  of  journals  and  magazines  the
 import  of  which  is  not  allow  against  licences
 for  journals  and  magazine  falling  under
 S  Nos  469-°0  of  Part  IV  of  the  Import
 Trade  Control  Schedule,

 ACC
 ACE
 Action  for  Man
 Adam
 All  Men
 Arcadia
 Affairs
 After  dark
 Bacheler
 Battle  cry
 Best  Nudes
 Best  Car  on  fram  Escapade
 Blick  Orchids
 Blue  Bock
 Beauty  Parade
 Caper
 Carnival
 Can  Can
 Candy
 Caper  May
 Cartoun  Carnival
 Clould
 Cavaloade
 Coronate
 Crogins
 Cuite
 Cabaret
 Continental  Nudist
 Continental  Nuturist
 Darling
 Dash
 Date  Mates
 Dude
 Deobnar
 Escapade
 Eve  Figure
 For  Men  only
 Focus
 Frolic
 Foilies
 French  Frills
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 Femal  Fiesta
 Gent
 Gentlemen
 Girl
 Girls  of  the  World
 Good  Humer
 Gergeous  Gals
 Gala
 Glamour  Parade
 Hurem  Holiday
 Health  and  Efficiency
 He
 High  Time.
 Hi  on  Heels
 Hit  Parade
 Honkeng  Evening  Post
 Knight
 King
 Kamera
 Jaguar
 Jaybird  Jowinal
 Les  Girl
 Lover  Lies
 Lab
 Leg  Shew
 Men  Only
 Modern  Man
 Men
 Mirage
 Misst
 My  Life  Flower
 Man's  Adventure
 Man’s  Book
 Man’s  Life.
 Man’s  Cenquest
 Man's  Magazine
 Man's  Story
 Man’s  Prime,
 Man’s  World.
 Men  Illustrated
 Men  To-day
 Mermaid

 Nugget
 Nudget
 Naturalist
 Nude  Lark
 Nude  Living
 Nudist  Pictorial
 Nudistory
 Nudist  Photo  Field  Trip
 Nudism  in  Action
 Nudist  News  Report
 Nudo  Image

 8
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 Nudist  Sun
 Nadism  today
 Nudist  Golden  days
 Nudist  Times
 Naturist
 Play  Boy
 Pent  House
 Pictures
 Pussy  Cat
 Pin  Up  Parade
 Pix
 Paris  Hollywood
 Paris  Paradise
 Photo
 Popular  Nudism
 Photo  Field  Trip
 Photorana
 Quickie
 Real  Man
 Rapture
 Rogue
 Sir  (published  from  U,  S.  A-)
 She
 Solo
 Stag
 Sun  Bathing
 Swank
 Swank  Spccial
 Sun  Dial
 Sun  and  Sport
 Sex  in  Jopan
 Scamp
 Sol  67
 Sensation
 Sunrise
 Show  off
 Sun  Era
 Sundial
 Snap
 Sex  to  Sixty
 Shemfills
 Toper
 Tab,
 Tale
 True  Love
 True  Action
 True  Man
 Teenago  Nudist
 Trojan
 Twilight
 Urban  Nudist
 Utopia

 Women  Man  Only
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 SHRI  SHYAMNANDAN  MISHRA  :
 Sir.  the  statement  does  not  give  any  idea  as
 to  whether  the  concept  of  obscenity  accord-
 ing  to  law  has  been  strictly  adhered  ta  or
 that  this  concept  has  been  widenend  because
 one  finds  a  number  of  journals  having  been
 included  in  the  banned  list,  like,
 Gentlemen......

 MR.  SPEAKER  :  Gir]  also.

 SHR!  SHYAMNANDAN  MISHRA  :
 Yes;  Gir]  also,  So,  it  is  a  peculiar  thing,
 Even  Sunrise  has  been  banned;  Sir  has
 also  been  banned.  One  does  not  know
 what  is  the  idea,

 The  question  that  I  would  like  to  put  is
 this.  There  is  a  law  of  obscenity.  I  want
 to  know  whether  these  journals  have  been
 banned  exactly  in  accordance  with  the
 concept  of  obs.enity  as  defined  under  the
 law,

 SHRI  L.N,  MISHRA  ;  Sir,  about  the
 selection  of  individual  magazines  and  books,
 we  are  guided  by  the  Ministry  of  Education
 and  also  by  the  All-India  Federation  of
 Books  and,  in  some  case,  also  by  the
 Excise  Department  m  the  Ministry  of
 Finance,  If  in  the  course  of  detection  it  is
 found  that  some  of  the  books  are  not  suitable
 for  ordinary  reading,  they  are  not  allowed.
 About  the  law  of  obscenity,  so  far  as  the
 Ministry  of  Foreign  Trade  is  concerned,  we
 do  not  go  intu  the  merits,  The  list  is
 given  to  us  and  we  are  guided  by  the
 Ministry  of  Education  and  the  All-India
 Federation  of  Books  which  is  a  non-official
 body.

 SHRI  SHYAMNANDAN  MISARA  ;
 May  I  know  whether  in  the  Ministry  of
 Education  there  is  any  competont  body  lke
 the  Board  of  Film  Censors  to  screen  these
 journals  ?

 SHRI  L,  N.  MISHRA:  Sir,  since  this
 morning  I  have  been  trying  to  find  out
 whether  there  i8  some  body  of  that  type.  1
 am  informed  that  till  today  there  is  no
 such  body,  I  feel  there  should  be  some
 such  body  to  screen  or  censor  them.  I
 agree  with  the  hon.  Member.  I  will  take
 it  up  with  the  Ministry  of  Education.

 DR.  RANEN  SEN:  From  the  list,  it
 could  not  be  found  out  that  only  obscene
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 literature  is  banned.  In  fact,  the  hon.
 Minister  himself  said  that  the  Education
 Minisiry  and  the  All-India  Federation  of
 Books  advise  their  Ministry  without  ascrib-
 ing  the  reasons  for  banning  the  literature.
 Therefore,  I  would  like  to  know  whether
 the  Ministry  has  ever  tried  to  find  out  the
 reasons  for  banning  toe  import  of  journais
 and  books.  May  द्  know  whether  political
 books  are  also  banned  by  these  organisati-
 ons  who  are  responsible  for  banning  them  ?

 SHRI  L.  N,  MISHRA:  Some  books  of
 political  nature  might  have  also  been
 banned.  But  at  present  I  have  no  infor-
 mation.  |  might  say  one  thing.  So  far  as
 the  technical  and  other  books  are  concerned,
 there  is  no  ban  on  such  books.

 SHRI  JAGANATH  RAO  There  is
 difference  between  obscenity  and  phornogra-
 phy.  ...U/uterruptions)  May  I  know  on
 what  grounds  have  these  books  been
 prohibited  from  entry  into  this  country  ?
 You  don’t  know  ?

 SHRI  L.  N.  MISHRA:  हल  told  you  not
 to.  drive-me  into  all  those  things.  I  can
 only  say  that  till  now  we  have  no  such
 censor  body  or  screening  body,  We  wiil
 have  some  body  which  will  suggest  as  to
 which  book  should  be  banned  and  which
 might  be  allowed.  (Interruptions)

 DR  RANEN  SE?  As  to  why  these
 books  are  banned,  the  Ministry  should  know
 and  let  us  keow.

 SHRI  L  N  MISHRA  For  every
 magazine  banned,  I  will  find  out  the  reason
 and  I  will  lay  a  statement  on  the  Table  of
 the  House,

 SHRI  SAMAR  GUHA  The  questicn
 does  not  relate  only  to  obscene  books.  It
 is  a  wide-ranging  question.  I  want  to  know
 one  thing.  £  want  t>»  know  from  the
 Government  whether  it  is  a  fact  that  the
 Red  Book  of  Mao  and  many  other  such
 literature  are  banned  in  our  country  and  in
 spite  of  that,  hundreds  and  thousands  of
 them  are  found  in  the  market.  If  so.  what
 steps  Government  will  take  to  pruvent  these
 books  coming  into  our  country  ?

 MR  SPEAKER  :  This  question  is  about
 journals,
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 SHRI  SAMAR  GUHA  Journals  are
 also  teere.  But  they  are  finding  currency
 in  our  country.

 MR  SPEAKER  ;  It
 journals,

 is  only  about

 SHRI  SAMAR  GUHA:  Many  journals
 which  have  been  banned,  hundreds  of  them
 are  available  in  the  market.

 SHRI  L.  N.  MISHRA:  It  is  a  crisie.
 Some  banned  books  might  have  been
 smuggled  into  the  country.  We  cannot  rule
 out  smuggling  altogether.

 Replantation  of  Tea  Gardens  in  Kangra
 Disirict  (Himachal  Pradesh)

 *1123,  DR.  RANEN  SEN:
 Minister  of  FOREIGN  TRADE
 to  state  :

 Will  the
 be  pleased

 (a)  whether  tea  production  in  Kangra
 District  of  Himachal  Pradesh  is  on  the
 decline  because  almost  all  the  tea  plants  have
 outlived  their  life;

 (b)  whether  huge  investment  is  needed
 for  the  réplantation  which  neither  the
 Himachal  Pradesh  Government  nor  indivi-
 duals  growers  can  afford  to  invest;  and

 (c)  if  so,  the  steps  Government  intend
 to  take  for  the  replantation  of  tea  gardens
 in  Kangra  District  ?

 THE  MINISTER  OF  FOREIGN  TRADE
 (SHRI  L,  N.  MISHRA)  :  (a)  Yes,  Sir.

 (b)  The  investment  needed  for  the
 replantation  is  beyond  the  capacity  of  indivi-
 dual  growers,

 (c)  Replanting  Subsidy  Scheme  intro-
 duced  in  October,  968  and  the  Tea  planta-
 tion  Finance  Scheme  under  which  loan  is
 given  for  replantation  and  extension  of  tea
 areas  are  available  to  all  tea  estates  in  India
 including  Kangra  Tea  Planters,

 DR  RANEN  SEN:  It  is  known  that
 these  tea  plantations  are  not  doing  well  for
 the  last  few  years.  It  is  also  known  that
 this  particular  brand  of  tea  is  exported  to
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 Afghanistan  and  some  other  countries
 through  Amritsar.  If  that  is  80,  what  steps
 Government  have  taken  to  see  that  these  tea
 plantation  areas’  growth  is  not  retarded  and
 they  prosper  ?

 SHRI  L.N.  MISIIRA  :  The  Kangra
 valley  people  have  not  been  able  to  take
 advantage  of  the  loans  and  subsidies  mcant
 for  them.  A  provision  of  Rs,  45,000,000
 has  been  made  this  year  for  improving  these
 tea  gardens.  But,  so  far,  out  of  4000  acres
 only  4  acres  have  been  replanted  and  the
 Tea  Board  is  opening  a  branch  in  that  area
 and  they  are  trying  to  persuade  the  indivi-
 dual  tea-garden  owners  to  take  advantage  of
 the  provision  made  in  the  budget.

 DR.  RANEN  SEN:  Is  it  known  to  the
 Government  that  certain  co-operatives  have
 already  started  working  in  that  Kangra  tea
 plantation  area  and  if  so,  will  the  Govern-
 ment  promote  or  help  other  co-operative
 societies  so  that  they  can  take  up  this
 work  ?

 SHRI  L.N.  MISHRA  :  Yes,we  are  aware
 of  that.

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 Have  you  established  any  Finance  Corpora-
 tion  in  Kangra  which  will  give  loans  to  the
 tea  plantations  ?

 SHRI  LN,  MISHRA:  There  is  the  Tea
 Board  which  is  a  regular  body  aud  they
 finance  many  of  the  tea-garden  owners.

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 Has  it  got  any  branch  there  ?

 Acquisition  of  site  for  TV  Centre,
 Calcutta

 #1124,  SHRI  INDRAJIT  GUPTA  :
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  Government  propose  to
 acquire  a  sit  at  Victoria  Square,  Calcutta  for
 the  construction  of  a  Television  Station;

 (b)  if  so,  the  rersons  for  selection  of
 this  particular  site;

 (c)  whether  the  Calcutta  Corporation
 has  raised  any  objections  thereto;  and
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 (d)  the  terms  and  conditions  of  the
 proposed  acquisition  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY):  (a)  Yes,  Sir.

 (b)  This  was  the  only  piece  of  land  of
 the  two  suggested  by  the  State  Government
 which  was  found  suitable,

 (c)  No,  Sir.  After  raising  some  initial
 queries  Cilcutta  Corporation  has  recomme-
 ded  the  proposal  to  the  State  Government.

 (d)  Long-term  lease  at  a  token  annual
 rent  of  Rs,  I/-  subject  to  approval  of  the
 State  Government.

 SHRI  INDRAJIT  GUPTA  :  May  I
 know  fiom  the  hon  Munster  as  to  whom
 this  particular  site  actually  belongs  to?
 Secondly,  may  I  know  whether  Government
 8  aware  that  this  site  is  part  of  the  Calcutta
 maidan  which  ts  partically  the  only  place
 left  in  the  city  of  Calcutta  where  people  can
 go  and  relax  and  have  a  bit  of  fresh  air  and
 where  fresh  buildings  should  not  come  up  ?
 It  is  a  very  cssential  point  to  be  considered
 and  I  would  like  to  know  whether  they  have
 considered  all  these  aspects.  And  I  would
 like  to  whom  does  this  place  actually  belongs
 to.

 SHRIMATI  NANDINI  SATPATHY  :  It
 belongs  to  Calcutta  Corporation  and  as  the
 hon  Member  has  said  we  decided  about  the
 piece  of  land  which  was  part  of  the  main
 maidan,  We  have  decided  not  to  take  that
 piece  of  land.  So  the  choice  was  left  between
 these  two,  this  one  and  _  the  other  one  which
 we  have  already  taken,  that  is,  Victoria
 Square  land.  There  was  another  area  at
 Tallyguny  which  actually  did  not  suit  us  for
 this  purpose,

 SHRI  INDRAJIT  GUPTA  :  Is  it  a  fact
 that  the  initial  objection  raised  by  the
 Calcutta  Corporation  was  due  to  the  fact
 that  according  to  them  there  are  large  number
 of  Central  Govt,  owned  buildings  in
 Calcutta  in  regard  to  which  the  arrears  of
 municipal  taxation  are  quite  substantial  and
 large  2?  Therefore,  the  Corporation  did  not
 feel  like  releasing  any  new  plot  for  the
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 Television  Station  unless  the  Central  Govern-
 ment  cleared  up  all  the  arrears  of  municipal
 taxes,

 SHRIMATI  NANDINI  SATPATHY  :
 Actually  when  this  question  came  up,  this
 point  about  tax-arrears  and  all  that  did  not
 come  up  at  that  time.  Now  this  site  was
 selected  and  this  was  decided  by  the  Corpo-
 ration  itself.  They  have  passed  a  Resolution
 on  8th  of  last  month,  June,  and  they  have
 decided  to  give  over  this  land  to  the  Tele-
 vision  Centre.

 DR  RANEN  SEN  :  Is  it  a  fact  that
 when  this  land  was  acquired,  or  proposal
 was  considered  to  acquire  the  land,  the
 Corporation  was  never  consulted  beforehand
 and  that  it  was  informed  only  after  making
 all  the  arrangement  in  this  regard?  If  so,
 what  ts  the  reason  for  not  informing  the
 Corporation  and  consulting  the  Corporation
 before  this  site  was  selected  ?

 SHRIMATI  NANDINI  SATPATHY  ;
 No,  Sir.  3  as  not  like  that.  When  it  was
 decided  to  have  Television  centre,  and  we
 were  in  search  of  the  site,  to  decide  which
 site  would  be  most  suitable,  naturally  we
 consulted  the  corporation  immediately  and
 asked  them  whether  it  will  be  possible  to
 get  the  site  and  allthat,  It  is  not  that
 they  were  not  consulted  or  not  taken  into
 confinence.

 SHRI  INDRAHT  GUPTA  :  I  hope  you
 will  not  default  on  payment  of  municipal
 taxes.

 Agreements  with  Britain  and  Brazil
 in  Nuclear  Field

 #1125,  SHRI  MUHAMMED  SHERIFF  :
 Will  the  Minister  of  ATOMIC  ENERGY
 be  pleased  to  state  :

 (a)  whether  any  nuclear  co-operation
 agreements  with  Britain  and  Brazil  have  been
 signed;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  C.  PANT.)  :  (a)  and  4b).  Cur-
 rently,  we  do  not  have  any  formal  Co-
 operation  Agreement  with  Britain,  but  close
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 informal  contacts  have  been  maintained
 between  the  Indian  Atomic  Energy  Com-
 mission  and  the  United  Kingdom  Atomic
 Energy  Authority.  We  have  a  Nuclear  Co-
 Operation  Agreement  with  Brazil  which
 was  signed  in  December,  1968,  the  main
 features  of  which  are  given  in  the  attached
 statement.

 Statement

 The  salient  features  of  the  agreement  for
 co-operation  in  the  peaceful  uses  of  atomic
 energy  between  the  Government  of  Brazil
 and  the  Government  of  India  are  the
 following  :

 (l)  Exchange  of  unclassified  informa-
 tion  on  research  and  experiments
 in  the  peaceful  uses  of  atomic
 eneigy,

 (2)  Exchange  of  fellowship  scholarship
 holders  for  training  ;

 (3)  Mutal  lease  or  sale  of  material  and
 equipment  necessary  for  fulfll-
 ment  of  programmes  of  devclop-
 ment  of  nuclear  energy  for  peaceful
 purposes  5

 (4)  Development  of  specific  projects  of
 mutual  interest,

 SHRI  MOHAMMED  SHERIFF  :  What
 are  the  numbers  of  fellowships  and  scholar-
 ships  for  training  of  persons  already  sent
 flom  our  country  according  to  the  agreement
 and  what  are  the  periods  fixed  for  such
 trainining  ?

 MR,  SPEAKER:  That  is  a_  general
 question,  are  you  in  a  position  to  answer  ?

 SHRI  है,  C.  PANT:  No,  Sir.  I  can
 explain  to  him.  This  agreement  came
 sometime  in  March,  1970.  After  that  the
 President  of  the  Brazil  Automic  Energy
 Commission  Prof,  Karlov  visited  Indian
 Atomic  Energy—  Establishment  during
 October,  1970,  And,  now,  Dr.  Sarabhai  has
 to  visit  Brazil  by  the  end  of  497  or  early
 1972,  Thereafter  the  details  under  these
 schemes  will  be  worked  out,

 SHRI  MOHAMMED  SHERIFF  :  Has
 the  Government  of  India  acquired  any
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 material  or  equipment  so  far  according  to
 the  agreement  which  are  necessary  for  the
 fulfilment  of  the  project  ?

 SHRI  K  C.  PANT:  So  for  as  Brazil
 1B  concerned,  as  I  said,  tho  programme  will
 be  finalised  alter  the  Chairman  of  the
 Atomic  Energy  Commission,  Dr,  Sarabhai
 visited  Brazil  towards  the  end  of  this  year,

 SHRI  SAMAR  GUHA  :  May  I|  know
 whether  it  i  a  fact  that  the  UK  nuclear
 scientists  have  made  considerable  progress
 in  the  utilisation  of  thermo-nucleir  energy
 for  consuuctne  purposes,  aad  whether  our
 Atomic  Energy  Commission  ts  undertaking
 any  negotiation  with  the  UK  scientists  for
 understanding  the  process  and  for  having
 experience  in  the  development  and  utilisa-
 tion  of  thermu-nuclear  energy  from  fusion
 process  ?

 MR,  SPLAKER  :  The  main  question  is
 only  about  the  cooperation  agrecment,  but
 the  hon  Member  is  ashing  for  the  details

 SHRI  SAMAR  GUHA:  He  mentioned
 about  that  also

 SHRI  K,  C  PANT  :  There  are  m-
 foimal  contacts  betwen  the  UK  Atomic
 Lnergy  Commission  and  the  Indian  Atomic
 Energy  Commision,  Their  scientisis  hive
 visited  this  country  mently  alo  and  Sr
 Soily  Zuckermann  (?)  visited  India  in  march,
 397]  We  sull  have  JO  $  8  ot  U-235  fuel
 in  Apsasa,  and  that  is  under  an  agreement
 for  ten  vears

 SHRI  SAMAR  GUHA:  My  question
 was  completely  dificient.

 AN  HON.  MEMBER  :  He  asked  about
 fusion,  but  he  ts  replying  about  fission

 SHRI  K.  2,  PANT:  |  know  the  diffe-
 rence  between  fusion  and  fission.  As  tar
 as  L  know,  there  is  no  break-through  on  the
 fusion  side  yet,  but  we  are  keeping  tract  of
 developments  not  only  in  UK  but  in  other
 countries  too,

 SHRI  SANJEEVI  RAO  From  the
 statement  laid  on  the  Table,  we  find  that
 one  of  the  salient  featurcs  of  the  agreement
 with  Brasil  is  import,  lease  or  sale  of
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 materials  and  equipment  required  for  the
 development  of  nuclear  energy  May  I  know
 whether  we  are  getting  uranium  or  enriched
 uranium  tor  our  nuclar  power  stations  ?

 SHRI  K  C  PANT:  So  far  as  Brazil
 is  concerned,  the  programme  of  collabora-
 tion  will  take  concreie  shape,  as  I  said,
 after  the  visit  of  Dr.  Sarabhai  to  Brazil,

 Survey  of  Export  Petential  in  various
 States

 #1127  SHRIR  S  PANDEY:  Will
 the  Minister  of  FOREIGN  TRADE  be  pleas-
 ed  to  tefer  tu  the  reply  given  to  Unstarred
 Question  No  554  on  the  Iith  November,
 4970  regarding  survey  of  export  potentialities
 In  various  States  and  state

 (a)  whether  Indian  Institute  of  Foreign
 Trade  has  secently  conducted  survey  of
 various  States  to  eaploit  the  export  poven-
 tial,

 (b)  if  so,  the  names  of  those  Staies  and
 the  results  of  tne  survey  held,  and

 (c)  whether  this  Institute  has  suggested
 setting  up  of  Boards  lor  eapott  promotion
 and  sprcial  cells  0  boost  export  of  goods  in
 those  States  and,  if  so,  particulary  of  the
 Suggestions  mide  and  aSoistanve  rend  red  by
 the  Cen  ral  Government  to  ipplement  them?

 THE  DY  PUTY  MINISTTR  IN  THE
 MINISTRY  OF  FORLIGN  TRADE  (SURI
 A  C  GIORGE)  (a)  Yes,  Sir

 (b)  The  Institute  has  so  far  conducted
 surveys  in  the  States  of  Andhra  Pradesh,
 Mysore,  Mehatashtra,  Tami]  Nadu,  Orissa,
 Haryana  and  Bihar  These  surveys  have
 identified  export  prospects  for  ceriain  select-
 ed  items  of  respective  sates  and  have  in-
 dicaied  the  measures  which  are  necessary
 for  realising  these  prospects

 (c)  Yes,  Sir,  The  Institute  has  made
 certain  recommendations  of  an  organisa-
 tion  nature,  which  aie  under  consideration
 of  the  respective  State  Governments  The
 question  of  assistance  by  the  Central  Govern.
 ment  for  implementing  these  recommendg-
 tions  does  not  arise  at  this  stage,
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 eft  राम  सहाय  पांडे  सभा  पटल  पर  जो
 वक्तव्य  रक्खा  गया  है  और  अभी  जो  कुछ  मंत्री

 महोदय  ने  बतलाया  है  दोनों  जगह  गर्दन  कहा
 गया  है।  मैं  कहना  चाहता  हूं  कि  यह''सर्टन  क्या

 होता  है  यह  बतलाया  जाये  ।  कहा  गया  है  “सोनें

 सेलेक़्टेड  श्राइटेस्स  तो  बहु  सर्जन  सेलेक़्टेड

 आइटेम्स  क्या  है?  फिर  कहा  गया  है  कि

 सर्द  रिवमेन्डेशन्स  तो  वहू  सर्टेन  रिकमेन्डेशन्स
 क्या  है।

 SHRI  A  rom  GEORGE  :  These  surveys
 were  conducted  at  the  specific  request  of  the
 respective  States  In  my  reply  ]  have  given
 the  nemes  of  the  States  which  requested  for
 surveys  and  where  survyes  were  conducted.
 50  rercent  of  the  expendiure  was  met  by
 the  States  and  the  Central  Government
 assisted  to  the  extent  of  50  per  cent  through
 the  MDF  funds,

 SHRI  परे  S  PANDEY:  The  answer
 says  :

 “These  surveys  have  identified  export
 prospccts  for  certain  selected  items,””

 What  are  those  certain  selected  items  ?

 Then  again  it  says  :

 “Yes,  Sir  The  Institute  has  made
 certain  recommendations  of  an  organi-
 sational  nature.”

 What  are  those  certain  recommendations
 of  an  organisational  nature?  The  answer
 should  be  precise,

 SHRI  A,  C.  GFORGE  If  you  permit
 me  time,  I  shall  give  precise  answers.  But
 it  sa  long  hist  For  each  State,  they  have
 given  specific  suggestions.  The  hon  mem-
 ber  is  asking  for  the  respective  States.  I
 am  prepared  to  give  (hat  information  also.

 SHRI  R  S  PANDEY:  He  has  said
 that  certain  States  were  surveyed  and  certain
 recommendations  came,  If  the  House  is
 satisfied,  4  am  also  satisfied

 What  about  the  remaining  States  which
 were  not  surveyed  t  When  are  they  going  to
 survey  them,  and  what  is  the  actual  poten-
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 tial?  The  very  idea  of  having  this  survey
 i8  to  find  out  the  potential  for  export  so  as
 to  earn  foreign  exchange.  The  answor  Is
 very  vague,

 MR  SPEAKER:  He  is  ashing  about
 the  non-certain  States

 SHRI  A  C  GFORGE:  If  you  permit
 me,  I  am  prepared  to  read  out  the  whole
 list

 MR  SPEAKER  He  had  better  lay  It
 on  the  Table,

 SHRI  A.  C  GIORGE:  In  1971-72,
 there  35  a  proposal  and  request  from  the
 State  Governmets  concerned  We  have
 surveyed  Punjab  and  Kerala  If  other  States
 also  come  forward  on  the  same  conditions,
 we  will  only  be  too  happy  to  do  the  survey

 SHRI  K  SURYANARAYANA  I  see
 from  the  reply  that  Andhra  Pradesh  has  alse
 made  a  request  What  are  the  items  they
 have  recommended  trom  that  Sratc  ?

 SHRI  A  C  GFORGE:  The  Survey
 team  have  suggested  in  Andhra  Pradesh,
 strengthening  of  the  Ditcctorate  of  Com-
 merce  and  Fxport  Promotion  of  the  State
 Government  to  impliment  the  vatious  pro-
 grammes  of  export  production  outlined  m
 the  report  They  are  agricultural  products,
 chillis,  coreander,  cashew,  tu:meric  and
 tobacco  products,  grapes,  rice  bran,  mesa

 MR.  SPEAKER,  He  can  lay  it  on  the
 Table,

 SHRI  A  ८  GEORGE:  Yes.

 डा  लक्ष्मीनारायण  पड़े  माननीय  स्त्री
 महोदय  ने  बहा  है  कि  कुछ  राज्यो  ने  सर्वे  कराने
 की  माग  की  है  और  कुछ  ने  नही  की  है।  मैं
 जानना  चाहता  हु  कि  मध्य  प्रदेश  से  सर्वे  के
 लिए  माग  आपके  पास  झाई है  या  नही
 आई  है  ?

 SHRI  A  C.  GLORGE:  So  far  the
 Madhya  Pradesh  Government  has  not  made
 that  request.
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 SHRI  B.S.  MURTHY:  The  Minister
 was  kind  enough  to  say  that  the  survey  was
 made  only  in  States  which  have  made  the
 request.  Is  there  no  comprehensive  plan
 at  the  centre  to  see  that  all  States  are  sur-
 veyed  and  all  information  gathered  ?

 SHRI  A.C.  GEORGE:  We  do  have
 such  an  idea.  In  this  particular  case,  8
 States  came  forward  with  a  specific  rcpuest
 for  survey  and  they  were  prepared  to  meet
 50  per  cent  of  the  cost.  As  for  the  second
 part,  we  will  definitely  go  into  it,

 aft  देखकर  दयाल  सिह  :  स्टेटमेंट  में  कहा
 गया  है  कि  बिहार  का  भी  सर्वेक्षण  किया  गया

 है  T  इस  सर्वेक्षण  के  बाद  मैं  जानना  चाहता  हूं
 कि  कौन  से  कदम  उठाये  गये  हैं  ताकि  निर्यात
 को  बढ़ाता  मिल  सके  ?

 SHRI  A.  C.  GEORGE  :  The  reports
 have  been  submitted  to  the  State  Govern-
 ments  and  they  have  not  come  forward  with
 their  request,

 दिल्‍ली  में  तस्करी  को  घड़ियों  का

 पकड़ा  जाना

 |  28.  श्री  हुकम  चन्द  कछवाय  :  क्या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  पुलिस  ने भप्रकछ  97)  फे  पुबद्धि
 में  दिल्ली  में  कुछ  स्थानों  पर  चापे  मारे  थे  शौर

 बड़ी  संख्या  में  तस्करी  की  घड़ियां  बरामद

 ककी  थी:

 (ख)  यदि  हां,  तो  कितनी  घड़ियां  बरामद

 की  गयीं  तथा  भारतीय  मुद्रा  में  उनका  मूल्य

 कितना  है;  कौर

 (ग)  इस  सम्बन्ध  में  कितने  व्यक्तियों  को

 परि रफ्तार  किया  यया  शौर  अब  तक  उनके
 विरुद्ध  क्या  कार्यवाही  की  गई  है  ?

 गृह  मंत्रालय  में  उप  सभी  (श्री  साहसिक):
 (क)  से  (स).  पुलिस  ने  तस्करी  की
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 घड़ियां  बरामद  करने  के  लिए  दिल्लो  में  अप्रैल,
 I97,  &  पूर्वाद्ध  में  कोई  छापे  नहीं  मारे।

 तथापि,  केन्द्रीय  आवकारी  समा हत् तां  के  कर्म-
 चोरियों  ने  34-4-L97]  को  दिल्ली  के  दो
 स्थानों  से  विदेशी  बनी  हुई  3357  घड़ियां
 पकड़ी  ।  इन  घड़ियों  का  कुल  मूल्य  4,53,I46
 रुपये  था।  इस  सम्बन्ध  में  चार  व्यक्ति  गिरा-
 तार  किये  गये  ।  ये  व्यक्ति  न्यायालय  के  आदेश
 पर  जमानत  पर  छोड़  दिये  गये  ।  इस  मामले  में

 आगे  जांच  चल  रही  है।

 श्री  हुकम  चन्द  क्छुवाय  :  तरकारी  रोकने
 बाला  जो  विभाग  है  उसके  जो  प्रमुख  अधिकारी

 हैं  उनके  इस  वक्तव्य  की  ओर  बया  सरकार  का
 ध्यान  गया  है  जिस  मे  उन्होंने  यह  कहा  है  कि
 इस  देश  में  सौ  करोड़  रुपये  का  तस्करी  का  माल
 प्रतिवर्ष  जाता  है और  बिकता  है  लेकिन  पकड़ा
 केवल  तीन  चार  करोड़  रुपये  का  ही  माल  जाता

 है  ?  यदि  गया  है  तो  मै  जानना  चाहता  हूं  कि
 इस  तस्करी  को  रोकने  के  लिए  कौन  सी  ढोर
 कारंबाई  की  कई  है?

 SHRI  MOHSIN:  Theses  matters  arc  dealt
 with  by  the  Central  Excise  and  Customs
 authorities,  So,  this  Ministry  has  nothing  to
 do  with  this  matter,

 क्रि  हुकम  चरण  कछवाय  :  घड़ियों  का  जहां
 तक  सम्बन्ध  है,  जितने  भी  मिनिस्टर  बैठे  हुए  हैं
 उन  में  से  अस्सी  प्रतिशत  ने  तस्करी  की  घड़ियां
 बाध  रखी  है,  वे  सभी  विदेशी  घड़ियां
 बांधते  हैं--

 अध्यक्ष  महोदय  :  आहार  आडेर  |  कुछ  तो

 ज़िम्मेवारी  के  साथ  यात  करनी  चाहिये  ।

 श्री  हुकम  चन्द  फकछवाथ  :  घड़ियां  ही  नहीं
 देश  मे  सोना  भी  आता  है  तथा  दूसरी  चीजें
 भी  आती  हैं।  जैसा  उनका  वक्तव्य  भाया  है,
 उसको  देखते  हुए  जो  मंत्रालय  या  विभाभ  यह
 काम  करता  है  वह  कोई  मई  योजना,  तथा  कानून
 या  स्कीम  अमल  में  लाने  जा  रहा  है  ?
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 SHRI  MOHSIN  :  Certainly  steps  are
 being  taken  to  stop  smuggling  of  gold  and
 wrist  watches,  but  even  then,  some  smug-
 gling  goes  on,  tut  Government  ॥९  taking
 nccessaty  slep  to  stop  th  ५  smuggling

 श्री  हुकम  चन्द  कछवाय  पहले  प्रश्न  का

 उत्तर  नही  भाया  है  ।  सौ  करोड  रुपये  वा  मात

 देश  में  आता  है  और  इस  में  से  तीन  चार  करोड़
 का  ही  पकड़ा  जाता  है।  यह  जो  वक्तव्य  उनका

 आया  हैं,  इसके  बारे  मे  मंत्री  महोदय  ने

 कोई  जवाब  नही  दिया  ।

 अध्यक्ष  महोदय  आप  बैठ  जाये  |

 श्री  हुकम  चन्द  वछुवाय  के बैठ  जाता  7  7

 इस  विभाग  के  उच्च  अधिकारी  ने  यह  बात  कही

 है।  उनका  अपना  अनुभव  इस  प्रकार  का  है।

 वह  बढ़ते  है  कि  सौ  रोड  का  माल  जाताहै
 है  श्लोक  केवल  फोन  चार  करोड  का  पकड़ा  जाता

 है  1  दस  सम्बन्ध  मे  सरकार  वो  क्या  कहना  है?

 MR  SPEAKFR  Nothing  will  go  on
 record  He  is  speaking  without  my  _  per-
 nussi0n

 SHRI  HUKUM  CIIAND  (<  chwai)  ***

 SHRIS  M  BANIRJFF*  Isita_  fact
 that  the  smuggled  watches  which  are  sued
 by  the  customs  are  sold  by  the  Customs
 Department  to  the  people,  ind  if  $0,  38
 there  any  shop  from  which  they  can  be
 purchased  by  the  common  people  ?

 SHRI  MJOHSIN  Unfortunately,  this
 does  not  relate  to  my  Ministry  at  all

 श्री बी  पी  मौर्य:  गृह  मत्रालय  शायद
 भली प्रकार  जानता  है  कि  तस्कर  का  व्यापार  देश
 में  बढता  जा  रहा  है  fy  चर  छ  दस  करोड  का
 सोना  या  इसी  तरह  की  दूसरी  चीजें  छाने  मे

 फायदा  ज्यादा  होता  है  कौर  नुक्सान  कम  क्योकि
 सजा  बहुत  कम  है  इस  सत्य  को  ध्यान  में  रखते

 *Not  recorded.
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 हुए  क्या  सरकार  कडी  कानून  बनायेगी  ताकि

 इस  तस्कर  के  व्यापार  की  रोकथाम  की

 जा  सके  ?

 SHRI  MOHSIN  This  relates  to  the
 Ministry  of  Finance  As  the  questions
 mentions  :  दिल्‍ली  में  कुछ  स्थानों  पर  पुलिस  ने
 छापे  मारे  it  has  come  to  our  Ministry  =  In
 fact  these  measures  are  being  taken  by
 the  Central  Fxcise  Department  of  the
 Minwtry  of  Finince  and  not  by  the  Home
 Mininstry

 Report  of  Jute  Enquiry  Commission

 #1429  SHRI  MADHURYYA  HAL-
 DAR  Will  the  Minster  of  FOREIGN
 TRADE  be  pleased  to  refer  to  the  reply
 given  to  unstarred  Question  No  502  cn  the
 Jith  November,  970  regarding  report  of
 the  Jute  Inquiry  Commission  and  slate  ;

 (a)  whether  the  Jute  Enquiry  Com-
 mission  set  up  by  the  former  United  Front
 Government  in  २५७५  Bengal  has  submitted
 its  final  report  5

 (b)  if  so,  the  main  features  thereof  ,
 and

 (t)  the  rection  of  Government  thereto?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRILL  N  MISHRA).  (a)  to
 (c)  <AStatement  :s  laid  on  the  Table  of
 the  Fl  7४56.

 Statement

 As  already  ५०६०  in  reply  to  Unstarred
 Queston  No  502  0n  the  ilth  November,
 1970,  the  Jue  Enqwry  Commission  had
 submitted  an  interim  repert  to  the  West
 Bengal  Government  who  hid  dccided  not  to
 publish  the  rep»it  as  most  of  the  terms
 of  reference  to  the  Cunsmission  were  found
 to  be  outside  the  jurisdiction  of  the  State
 Government  Inview  of  this,  the  points
 raised  with  :egard  to  the  main  fe.tures  of
 the  report  and  Government's  reaction  thereto
 do  not  arise  [he  State  Government  have
 not  extended  the  tenure  of  the  Commission,

 SHRI  MADHURYYA  HALDAR:  Is
 Mt  a  fact  that  the  tenure  of  the  Commission

 जन  ना.
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 was  disbanded  by  the  State  Government  at
 the  instance  of  the  Central  Government  and
 under  the  pressure  of  Jute  Magnetes  and
 so  the  report  was  not  publised  on  that
 account  ?  after  the  dissolution  of  the  U.F.
 Government  ?

 SHRI  L.  N.  MISHRA  :  The  Committee
 was  set  un  by  the  United  Front  Government
 in  Bengal  in  £969  and  an  interim  report  was
 submitted  to  the  then  Government,  They
 decided  not  to  publish  the  report.  We
 have  nothing  to  do  with  the  report-

 SHRI  MADHURYYA  HALDAR  :  West
 Benga!  is  now  under  President’s  rule.  Will
 the  Central  Government  consider  the  report
 of  that  Commission  or  will  they  set  up  a
 commission  to  go  into  these  affairs  of  Jute  ?

 SHRI  L.  N  MISHRA  :  We  have  already
 set  up  two  commissions  to  go  into  the
 matter.  Apart  from  that  we  have  already
 taken  a  decision  to  set  up  a  Jute  Corpora-
 tion  ;  it  has  come  into  being  und  it  is  going
 to  lock  inte  the  problems  of  raw  jute  and
 jute  trade,

 Fresh  crisis  in  Textile  Industry  in  Gujarat
 end  other  States

 *7I3l.  SHIRL  P.M.  MEHTA:  Will
 the  Minister  of  FOREIGN  TRADE  06
 pleased  to  state  ;

 (a)  whether  the  textile  industry  in
 Gujirat  and  tn  other  States  ts  facing  a  fresh
 crisis  of  a  serious  nature

 (b)  if  so,  the  nature  thereof  ;  and

 (c)  the  steps  Govenment  propose  to
 take  in  this  regard  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N,  MISHRA):  (a)  No.
 Sir.

 (b)  and  (c).  Do  not  arise,

 SHRI  P.  M.  MEHTA:  How  many
 mills  closed  their  working  in  the  year
 97]  ?  How  many  mills  have  been  closed
 down  up'o  May  I97I  ?

 SHRI  L.  N.  MISHRA  :  This  question
 yefurs  to  Gujarat.  Six  mills  have  closed  down
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 and  we  have  taken  over  5,  So  far  as  the
 country  as  a  whole  is  concerned,  the  Textile
 Corporation  taken  over  27  mills.

 SHRI  P.  M  MEHTA:  What  is  the
 total  loss  of  yarn  and  cloth  and  how  many
 workers  have  been  rendered  employed  ?

 SHRI  LN  MISHRA:  The  woskers
 affected  are  50000  or  so  ;  but  about  yarn  I
 shall  not  be  able  to  say  just  now,

 WRITTEN  ANSWERS  TO  QUESTIONS

 Self-sufficiency  in  Production  of  Cashew-nuts

 1113,  SHRI  C.K.  CHANDRAPPAN:
 Will  the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  :

 (a)  whether  there  is  any  proposal  before
 Government  to  take  steps  to  produce
 cashewnuls  internally  to  that  event  that  we
 can  completely  depend  upon  our  nwo
 cashewnut  production  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THF  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE)  :  (a)  Yes,  Sir,

 (b)  The  Ministry  of  Agriculture  has  a
 centrally  sponsored  scheme  with  an  outlay
 of  Rs.  one  crore  for  the  remaining  period  of
 the  Fourth  Plan  under  which  5,000  hectares
 of  additional  area  will  be  brought  under
 cashew  plantations  departmentally  and
 another  5,000  hectares  will  be  covered  under
 Package  programme,

 Dectine  in  Profits  and  Profttability  of
 Jute  Textile  Industry

 "JI5.  SHRI  R.R.  SINGH  DEO:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  ;

 (a)  whether  the  profits  and  profitability
 of  the  Jute  Textile  Industry  has  shown  a
 sharp  decline  recently  ;  and

 (b)  the  extent  to  which  profitability  of
 the  Jute  |ndustry  has  been  affected  as
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 compared  to  previous  three  years  (year-
 wise)  ?

 THB  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a)  and
 {b),  An  analysis  of  the  financial  position  of
 4l  out  of  6I  jute  mill  companies,  represen-
 ting  obout  69%  of  the  production,  shows
 that  the  profitability  in  the  industry  had
 fallen  steeply  during  the  period  1966-67  to
 1969-70.  The  comparative  figures  of  profits
 after  taxation  for  these  years  are  given
 below  :—

 (figures  in  lakh  rupees)

 966  67  1967-68  1968-69,  1969-70

 82  309  79  3

 The  figvres  for  1970-71  arc  not  yet
 available,  However,  the  trading  conditions
 in  1970-71  had  improved  somewhat  (except
 for  a  temporary  slackness  im  demand  for
 carpet  bicking),  The  position  has  my  proved
 since  then.

 Demand  fer  a  Commission  of  Enquiry  to
 Probe  into  Charges  of  Corruption

 Against  former  Akali  Ministers
 of  Punjab

 *1126,  SHR£  DARBARA  SINGH  :  Will
 the  PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  many  former  M.  L.  As  of
 Punjab  demanded  a  Commission  of  Enquiry
 against  the  corrupt  Ministers  of  the  Badal
 Government  :

 (b)  whether  Government  propose  to  set
 up  a  High  Power  Commission  to  go  into
 the  alleged  corruption  charges  against  the
 Akali  Government  Ministers  ;  and

 (c)  if  80,  when  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  The
 Government  of  Punjab  have  intimated  that
 some  former  M,L,  As.  of  Punjab  have
 demanded  the  appointment  of  a  commission
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 to  enquire  into  allegations  against  some
 former  Ministers  of  the  Punjab  Government.

 (b)  and  (c).  Specific  allegations  are  being
 looked  into,  The  question  of  appointing  a
 Commission  of  Enquiry  will  be  considered
 in  the  light  of  results  of  this  scrutiny.

 International  Lelex  for  Madras

 #1130,  SHRI  C.  CHITTIBABU  :  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  the  nature  of  proposal  pending  before
 Government  regarding  International  Telex
 Service  for  Madras  ;  and

 (b)  the  reasons  for  delay  in  sts  imple-
 mentation  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.N  BAHUGUNA):  (a)
 There  is  no  proposal  pending  before  Govern-
 ment  regarding  In.etnational  Telex  Service
 from  Madras  ;  and

 (0)  Does  not  arte.

 Officer-oricnted  System  in  Grih
 Moniralaya

 I32.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  an  officer-oriented  system
 for  staffing  of  Sections  has  been  introduced
 in  the  cadre  of  the  Grih  Mantralaya  and,
 if  so,  the  main  features  thereof  ;  and

 (b)  whether  similar  system  is  proposed
 to  be  recommended  to  other  cadres  for
 introduction  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENDr  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  ;  (a)  No,
 Sir.

 (b)  Introduction  of  the  desk-officer
 system  on  the  lines  recommended  by  the
 A.RC,  in  Ministries/Departments  (Mantra-
 layas/Vibhag)  is  under  the  consideration  of
 the  Government,
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 Talks  with  Ceylon  Government  Re  :
 Ban  on  Import  of  Indian  Onions

 #1533,  SIIRI  M.  KALYANA-
 SUNDARAM:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question  No,  667
 on  the  23rd  June,  97]  regarding  ban  by
 the  Ceylon  Government  on  the  import  of
 Indian  Onions  and  state  :

 (a)  whether  any  fresh  approsch  was
 made  to  the  Ceylon  Government  in  the
 matter  ;  and

 (b)  whether  there  is  any  proposal  to
 hold  comprehensive  talks  with  the  Ceylon
 Government  on  the  fevel  of  the  Minmisier  of
 Foreign  Trade  ?

 THE  DEPUTY  MINISTER  IN  TIE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  ron  GEORGE):  (a)  The  desirability
 of  sending  a  delegation  to  Ceylon  to  discuss
 the  exports  of  various  agricultural  commodi-
 ties  is  being  examined.

 (b)  It  is  possible  that  a  joint  mceting
 with  Ceylon  may  be  held  in  the  near  fuiure
 to  discuss  the  questions  relating  to  econamic
 cooperation—including  expansion  of  trade
 between  the  two  countries,

 Memorandum  from  General  Secretary,
 Kerala  Handluom  Weavers

 Fedaration

 #1134,  SHRIMATI  BHARGAVI
 THANKAPPAN  :  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state  :

 (a)  whether  his  Ministry  has  received
 any  memorandum  from  the  General  Secre-
 tary,  Kerala  Handloom  Weavers  Federation
 on  the  23rd  June,  1971  regarding  the  permit
 crisis  of  the  handloom  industry  in  Kerala  ;

 (b)  if  so,  the  action  taken  so  far  in  this
 regard  ;  and

 (c)  whether  Government  have  under
 consideration  any  new  schcme  for  thorough
 re-organisation  of  the  said  industry  in
 Kerala  and,  if  so,  the  main  features  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  0.  GEORGE)  :  (a)  No,  Sir,
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 (b)  Does  not  arise,

 (c)  The  matter  concerns  the  State
 Government.  However,  there  is  no  such
 scheme,  in  so  far  as  the  Central  Govern-
 ment  is  concerned,

 Retirement  Age  of  Employees  in  Goa,
 Daman  and  Diu

 #135,  SHRI  ERASMO  DE
 SFQUEIRA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  reduced
 the  retirement  age  of  absorbed  employees  in
 Goa,  Daman  and  Diu,

 (0)  if  so,  from  what  age  to  what  386;
 and

 (c)  whether  any  corresponding  adjust-
 ment  was  done  in  their  pensionary  benefits  ?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.C.  PANS):  (a)  to  (०0.  The  age  of
 retiremen’  was  reduced  fiom  65  years  to
 58  years  under  the  Gua,  Daman  and  Diu
 (Absorbed  Employees  Conditions  of  Service)
 Rules,  1965.  The  absorbed  employees  were
 given  the  option  to  contisue  under  the  old
 Pension  Rules.

 Scant  Respect  shown  to  National  Anthem
 in  Cinema  Houses

 #1136,  SHRI  DINESH  CHANDRA
 GOSWAMI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  his  attention  has  been
 diawn  to  the  fact  that  scant  respect  is  shown
 to  the  National  Anthem  which  is  played  in
 the  Cinema  houses  at  the  end  of  each
 show;

 (b)  whether  Government  are  contemla-
 ting  of  stopping  this  practice  of  playing  the
 National  Anthem  at  the  end  of  each  cinema
 show;  and

 (c)  if  net,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
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 MOHSIN):  (a)  to  (c).  Generally  people
 stand  up  and-observe  proper  decorum  when
 the  National  Anthem  is  played.  However,
 there  have  been  complaints  of  lapses  in  this
 matter,  It  is  not  proposed  to  discontinue
 this  practice  because  of  such  lapses.  On  the
 other  hand  the  cihema  exhibitors  have  been
 requested  to  ensure  that  proper  decorum  is
 maintained  by  the  audience  when  the  Natio-
 nal  Anthem  is  played  and  the  State  Govern-
 ments  have  also  been  requested  to  take
 appropriate  measures  in  this  behalf,  Govern
 ment  are  confident  that  peuple  will  also
 cooperate  in  this.

 Postmaster  of  Sainthia  run  over  by
 C.R.  P.  Jecp  in  Suri  (West

 Bengal)

 1137,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state;

 (a)  whether  Shri  R.  Mukherjee,  Post-
 master  of  Sainthia,  a  delegate  in  the  West
 Bengul  Class  IL  Postal  Employees’  Conven-
 tion  was  run  over  by  a  C,  R.  P.  jcep  in
 Suri  (West  Bengal)  on  the  20th  June,  1971;
 and

 (b)  7  so,  the  steps  taken  in  the  matter?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 Yes,  Sir.  However,  the  date  of  the  accident
 is  ‘14-6-1971,,

 (b)  The  matter  was  taken  up  with  LG.
 Police  and  I.  G,  Central  Reserve  Police.
 The  case  stands  registered  with  Suri  Poiive
 Station  and  is  uncer  investigation.  The
 jecp  is  reported  to  have  been  seized  and  the
 driver  arrested.  Action  for  the  grant  of
 pension/gratuity  and  other  benefits  admissi-
 ble  to  the  dependants  of  the  deceased  is  in
 progress.  The  case  for  the  employment  of
 the  son  or  daughter  of  the  deceased  official,

 if  otherwise  eligible  on  compassionate  grounds
 has  also  been  taken  up  for  consideration,

 Theft  of  copper  wire

 #1438,  SHRI  GANGA  REDDY  :  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  ;

 (a)  whether  theft  of  copper  wire  is  a
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 regular  feature  in  all  the  States;

 (b)  if  so,  the  loss,  in  terms  of  money,
 every  year  since  1968;  and

 (c)  the  steps  taken
 thefts  in  future  ?

 to  prevent  these

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  प्र,  N.  BAHUGUNA)  :  (a)
 Theft  of  copper  wire  is  a  common  feature  in
 all  the  states,

 (b)  The  value  of  the  copper  wire  lost
 is  as  follows:

 Year  Amount

 1967-68,  Rs.  72,03  Lakhs

 ‘1968-69  Rs.  105.6.  Lakhs

 J969-70  Rs.  68.7  Lakhs

 (०)  Follewing  steps  have  been  taken  to
 minimise  the  incidence  of  copper  wire  thefts,

 (i)  The  Chief  Ministers  of  States  have
 been  addressed  to  direct  the  l.Gs,
 Police  to  take  steps  to  prevent
 copper  wire  thefts,

 (ii)  Departmental  officers  have  been
 directed  to  intensify  liaison  with
 the  concerned  Police  Authorities,

 (iii)  The  telegraph  wire  (unlawful
 Possession)  Act,  1950,  is  being
 amended  to  srovide  for  enhanced
 punishment  to  the  culprits.

 (iv)  Wherever  possible,  copper  wire  is
 being  replaced  by  copper-caated
 stcel  wire  or  Aluminium  wire.

 Uncollected  Telephone  bills

 #1439  SHRI  S,R.  DAMANI:  Will
 the  Minister  of  COMMUNICATIONS  bs
 pleased  to  states  :

 (a)  whether  telephone  bills  totalling:
 Rs,  6.78  crores  remained  uncollected  by  the
 Posts  and  Telegraphs  Department  on  the  Ist:
 July,  1970;
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 (b)  if  so,  the  reasons  therefor  and  how
 much  amount  has  since  been  realised;  and

 (c)  the  action  taken  to  ensure  that
 outstanding  amuunt  is  collected  promptly  in
 future  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  प्र.  N.  BAHUGUNA)  :  (a)
 Yes,  Sir.

 (b)  Inacollection  ranging  from  about
 68  crores  in  1966-67,  to  Rs.  02  crores  in
 1969-70,  certain  outstandings  are  inevitable.
 According  to  the  latest  information  available
 about  Rs.  3.30  crores  have  since  been  reali-
 sed  against  the  arrears  as  on  July  I,  1970,

 (c)  Telephones  of  defaulting  subscribers
 (barring  the  telephones  of  exempted  catego-
 ries)  are  disconnected,  Efforts  to  realise  the
 outstandings  are  made  by  correspondence
 and  personal  contacts,  In  the  case  of  private
 subscribers  whose  cunncctions  have  been
 closed,  legal  action  is  also  resorted  to  where-
 ever  necessary,

 ‘”  Association  of  Central  Government
 Employees  with  Anand  Marg

 #3140.  SHIRL  BHOGENDRA  JHA  :
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  a  larger  number  of  Govern-
 ment  Officers  in  the  Central  Govern.
 ment  services  are  active  members  of  Anand
 Maig  which  has  been  responsible  for  many
 violent  clashes  and  political  troubles;  and

 (b)  if  so,  Government’s  reaction  there
 to?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NiWAS  MIRDHA):  (a)  A
 nuniber  of  Central  Government  employees
 have  come  to  notice  for  their  participation  in
 the  activities  of  the  Anand  Marg.

 (b)  Government  had  issued  inst-uctions
 in  May,  969  to  the  effect  that  membership
 of  or  partictpation  in,  the  activities  of  the
 movement  known  asthe  ‘Anand  Marg’  or
 any  of  its  organisations  by  a  Government
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 servant  would  attract  the  provisions  in  the
 Central  Civil  Service  (Cenduct  Rules)  under
 which  Government  servants  are  prohibited
 from  taking  part  in  political  activites.
 However,  as  a  resuit  of  a  Writ  Petition  and
 a  Notice  of  motion  for  stay  filed  before  the
 Supreme  Court  the  Court  issued  orders
 restraining  the  Government  from  giving
 effect  to  the  instructions  aforesaid  pending
 the  final  disposal  of  the  writ  petition,  The
 Writ  petition  has  not  yet  come  up  for
 hearing.  Pa

 Proposals  received  from  Information
 &  Broadcasting  Ministry  regarding

 Starting  of  Day-Time
 Transmissions

 47I5.  SHRI  LSWARA  REDDY:
 Will  the  Minisier  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  his  Ministry  has  made  pio-
 posals  to  the  Ministry  ol  Finance  for  start-
 ing  day-time  transmissions  and  partially-
 originating  programmes  in  some  auxiliary
 centres  of  all  India  Radio  Station  ;

 (b)  if  so,  the  names  of  those  centres
 and  the  dates  of  which  those  proposals  were
 received  ;

 (c)  whether  any  objections  were  taised
 for  approving  the  proposals  ;  and

 (d)  if  so,  the  nature  of  the  objections
 and  the  date  on  which  these  objections  were
 communicated  to  the  Information  and  Broad-
 casting  Ministry  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY)  :  (a)  to  (9).  It  has  been  de-
 decided  that  the  transmission  time  from  the
 following  auxiliary  centres  of  AIR  should
 be  increased  and  that  some  programmes
 should  be  locally  originated  :

 .  Raipur  9.  Cuddapah
 2,  Gwalior  10,  Bhadravati
 3.  Coimbatore  oth  Sangli
 4,  Rampur  42.  Gulbarga
 5.  Varanasi  13.  Tirunelveli
 6.  Jeypore  14,  Parbhani
 7.  Udaipur  15,  Bhagalpur
 8,  Jabalpur  16,  Bikaner
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 Some  additional  posts  at  each  station
 are  required  for  implementing  this  decision.
 It  has  not  been  possible  40  sanction  these
 posts  so  far  on  account  of  the  ban  on  crea-
 tion  of  new  posits.  This  Ministry  is  taking
 necessary  steps  to  obtain  Government’s
 orders  for  creation  of  these  posts  as  a  special
 case,

 Opening  of  Campus  of  C-S.I.R.  In
 Western  India

 47I6,  SHRI  JADEJA  :  Will  the
 Minister  of  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  second  campus  of  the
 Council  of  Scientific  and  Industrial  Research
 has  been  opened  in  the  South  ;  and

 (b)  whether  a  similar  cimpus  will  also
 be  opened  in  Western  India  ?

 THE  MINISTER  OF  PLANNING
 AND  MINISTER  OF  DEPARTMENT  OF
 SCIENCE  AND  TECHNOLOGY  (SHRI
 C,  SUBRAMANIAM)  :  (a)  The  Council
 of  Scientific  and  Industrial  Research  (CSIR)
 has  set  up  a  Regional  Cimpus  in  Madras.

 (b)  The  establishment  of  a  small  com-
 posite  unit  consisting  of  branches  of  National
 Laboratories  is  on  hand  in  Bombay.

 Allotment  of  Government  Quarters  to
 P&T  Staff  at  Freelandgunj

 ATT,  SHRI  BHALJIBHAI  PARMAR  :
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  he  is  aware  that  great  hard-
 ships  are  caused  to  the  fifteen  employees  of
 the  Posts  and  Telegraphs  Department  at
 Freelandgunj  in  Gujarat  Circle  ;  and

 (b)  whether  he  intends  to  give  consi-
 deration  for  allotting  suitable  quarters  to
 them  as  per  their  request  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H,  N.  BAHUGUNA);:  (a)
 Quarters  have  been  allotted  for  the  Sub-
 postmaster,  one  postman  and  one  class  LV
 employee,  There  is  hardship  for  II
 employees  without  quatters  at  this  Railway
 township.
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 (b)  Freelandgunj  township  is  a  Railway
 Colony,  P  and  T  Departnient  has  no  resi-
 dential  buildings  of  its  own  which  could
 fe  allotted  for  residentiat  purposes  to  its
 staff  working  at  Freelandgunj.  No  Railway
 quarters  are  surplus  and  as  such  the  Rail-
 ways  have  not  spared  any  quarter  for  the
 other  P  and  T  staff  so  far.  The  railways
 have  been  addressed  from  the  Directorate
 to  construct  additional  quarters  for  allot-
 ment  to  the  postal  employees.  The  matter
 will  be  pursued  further.

 कोटा  डिवीजन  के  एटवा  में  टेलीफोन

 सुविधाएं

 4718.  श्री  झंकार  लाल  बैरवा  :  क्‍या
 संचार  मंत्री  यह  बनाने  की  कृपा  करेंगे  कि  कोटा
 डिवीजन  के  अन्तर्गत  कटवा  की  तहसील  सुल-
 तानपुर  में  टेलीफोन  सुविधा  की  व्यवस्था  करने
 के  लिए  क्या  कार्यवाही  की  गई  है  ?

 संचार  मंत्री  श्री  हेमवती  नदी  बहुगुणा)
 सुलतानपुर  में  टेलीफोन  सुविधा  जो  बोड़ा
 से  जुडा  हुई  हो,  देने  के  प्रस्ताव  की  जाब  की
 गई  है।  यह  प्रस्ताव  अलाभकारी  पाया  गया  है
 यदि  कोई  इच्छुक  पार्टी  विभाग  के  प्रत्याशित
 घाटे  की  पूति  करने  के  लिए  तैयार  हो  ती

 सुलतानपुर  में  किराया  और  गारटी  के  आधार
 पर  टेलीफोन  सुविधा  प्रदान  की  जा  सकती  है

 Visit  by  Indian  Trade  Delegation  to
 Kathmandu

 47I9.  SHRL  DEVINDER  SINGH
 GARCHA  :  Wil  the  Minister  of  FORLIGN
 TRADE  be  pleased  to  state  ;

 (a)  whether  a  trade  delegation  would
 visit  Kathmandu  sometime  tn  the  third  week
 of  July,  1971  to  sign  a  trade  ticaty  ;  and

 (b)  if  so,  the  composition  of  the  pro~
 posed  delegation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHR]} A,  C,  GEORGE)  (a)  and  (७),  A  delegation
 {rom  India  is  likely  to  go  to  Kathmandu  ag
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 soon  as  possible  to  resume  talks  with  His
 Majesty’s  Government  of  Nepal  for  conclu-
 ding  anew  Treaty  of  Trade  and  Transit
 between  the  two  countries.  The  delegation
 will  comprise  of  representatives  of  the
 Ministries  concerned  with  the  issues  likely
 to  figure  in  these  talks.

 Promotion  of  Employees  in  Delhi
 Administration

 4720,  SHRI  ron  PC  SHAILANI:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  some  permanent  scheduled
 Caste/Schcduled  Tribes  Officers  of  the  Delhi
 Administration  Sub-ordinate  (Executive)
 Service  Grade  Il  have  been  superceded  and
 some  temporary  non-Scheduled  Caste/
 Scheduled  Tribe  employees  of  that  service
 have  been  promoted  to  Grade  I  of  the  Delhi
 Administration  Subordinate  (Executive)
 Services  ;  and

 (b)  If  so,  the  number  of  such  non-
 Scheduled  Caste/Scheduled  Tribe  temporary
 Officers  so  promoted  and  the  steps  proposed
 to  be  taken  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN):  (a)  and  (b),  The  information
 is  being  collected  and  will  be  laid  on  the
 Table  of  the  House,

 Closure  of  Jupitar  Mills  of  Ahmedabad
 and  its  Units  in  Bombay

 4721,  SHRLSOMCHAND  SOLANKI:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  Government  are  aware  that
 Jupitar  mills  of  Ahmedabad  and  its  other
 unit  in  Bombay  have  bien  closed  on  the  28h
 June,  1971  due  to  some  financial  ditficulties  ;

 (b)  whether  Government  propose  to
 appoint  a  Committee  immediately  to  study
 the  problem  and  to  run  these  units  as  early
 as  possible  to  avoid  hardships  of  5000
 workers,  who  have  become  unemployed  due
 to  its  closure  ;  and

 (c)  if  so,  when  the  decision  will  be
 tuken  ?

 JULY  14,  1971  Written  Answers  48

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  fon  GEORGE)  :  (a)  Yes,  Sir.

 (b)  and  (c),  An  Investigation  Committes
 has  already  been  appointed  under  the
 Industries  (Development  and  Regulation)
 Act  to  enquire  into  the  affairs  of  the  mills.
 Further  course  of  action  would  be  considered
 on  reccipt  of  the  report  of  the  Committee.

 Indi-Malaysia  Textile  Berhad  Joint
 Venture  in  Malaysia

 4722,  SHRI  SOMCHAND  SOLANKI:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  joint  venture  the  “India-
 Malaysia  Textile  Berhad”  has  already  been
 established  at  Butterworth  in  Malaysia  ;

 (b)  if  so,  what  would  be  the  production
 of  this  unit  for  India’s  need  ;

 (c)  whether  any  unit  is  working  in  our
 country  for  the  same  production  which  this
 joint  venture  is  going  to  produce  ;  and

 (d)  whether  the  Government  of  India
 have  undertaken  any  liability  regarding
 fi,  ancial  aid  and,  if  so,  how  much  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE)  :  (a)  Yes,  Sir.  A  company
 “India-Malaysia  Textiles  Bethad’?  has  been
 incorrora’ed  at  Butterworth  in  Malaysia,  as
 an  industrial  joint  venture  for  manufacture
 of  Textiles  and  the  project  is  under  imple-
 mentation,

 (b)  and(c).  The  joint  venture  unit  is
 established  to  cater  to  needs  of  Malaysia
 and  if  pcssible  to  meet  demands  from
 neighbouring  counties.  The  question  of
 producing  for  India  does  not  arise,

 (d)  Na,  Sir,

 Newsseel  on  all  Party  I  caders’  Meeting
 at  Madras

 4723.  SHRI  SOMASUNDARAM  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state



 49  Written  Answers

 whether  the  newsreel  which  covered  the  All-
 Party  Leaders’  Meeting  held  at  the  State
 Secretariat  on  June  15,  could  not  be  released
 since  the  Regional  Film  Censors  at  Madras
 had  insisted  on  deleting  a  portion  of  the
 running  commentary  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA):  Yes,  Sir.  The  portion  under
 objection  was  withdrawn  by  the  Ss  6
 Government  and  the  rest  of  the  Newsrcel
 was  granted  a  clear  ‘U’  Certificate  by  the
 Board  of  Film  Censors  on  the  2lst  June,
 1971,

 Scheme  to  Climinate  delay  in  Issue  of
 import  Licences

 4724,  SHRI  DEVINDER  SINGH
 GARCIA  :  Will  the  Minister  of  FORLIGN
 TRADE  be  pleased  to  siate  :

 (a)  whether  following  a  number  of  case
 studies  on  applications  for  import  licences
 to  identify  areas  in  which  delays  occur,
 there  is  schime  under  consideration  of
 Government  to  modify  precedures  to  elimi-
 na'e  the  causes  of  delay  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C,  GEORGE)  :  (a)  and  (b).  Case  studies
 of  import  licence  applications  are  being
 carried  out  to  identify  areas  in  which  delays
 occur,  Bused  on  these  studies,  procedures
 have  been  suitably  modified  to  minimise
 delays  in  the  issue  of  import  licences,  These
 measures  include  removal  of  duplication  of
 Scrutiny  of  applications  between  the  DGTD
 and  the  CCI  &  5,  a  simpler  method  of
 scrutiny  of  the  value  of  consumption  of
 imported  materials  claimed  by  small  scale
 units,  a  longer  validity  of  DGTD’s  clearance
 inthe  case  of  capital  goods  and  certain
 amendinents  in  the  application  forms  to
 avoid  correspondence  with  the  applicants.
 Similarly,  without  entering  into  corres-
 Pondence  with  the  appiicants,  the  licensing
 authorities  will  issue  import  licences  in
 anticipation  of  production  of  IVC  Number
 for  aperiod  of  ono  year,  as  an  interim
 relief,  to  the  existing  units.
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 Non-inclusion  of  Scheduled  Caste  Senior
 Investigators  of  Central  Statistical
 Organisation  in  Indian  Statistical

 Service  Giade  IV

 4725.  SHRIC,  P.  SHAILANI:  Will
 the  PRIME  MINISTER  be  pleased  to  state  ;

 (a)  whether  out  of  the  7  candidates  in-
 cluded  in  the  Indtan  Statistical  Service  Grade
 IV  through  the  Select  List,  only  one  belong-
 ed  to  the  Scheduled  Caste  against  the  pro-
 vision  of  four  made  tide  Home  Ministry's
 Memo  No,  4/!2/67-Lstt  (C)  dated  I]th  July,
 1968;

 (०)  whether  three  Scheduled  Caste  Senior
 Investigators  of  the  Central  Statistical  Or~
 Zanisation  were  already  declared  eligible  for
 mclusion  in  the  above  Service  by  the  UPSC
 in  970  but  non  of  them  hus  been  included
 so  far;  and

 (c)  if  so,  the  reasons  therefor  and  the
 expected  date  of  finalisation  of  the  case  for
 inclusion  of  their  names  in  the  above
 Service  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DLPARTMENT  OF  PERSONNEL
 (SHR!  RAM  NIWAS  MIRDHA)  :  (a)  There
 was  only  one  candidate  belonging  to  the
 Scheduled  Caste  in  the  Select  List  of  7
 prepared  for  promotion  (o  the  164  vacancies
 in  Grade  EV  of  the  Indian  Statistical  Service,
 The  Home  Ministry  Memorandum  dated  the
 Ith  July,  1968  does  not  provide  for  a  re-
 servation  of  four  of  these  vacancies  for  Sche-
 duled  Castes  What  that  Memorandum
 provides  for  is  tha:  the  character  roll  grading
 of  all  the  Schiduled  Caste/Tribe  candidates
 within  the  zone  of  consideration  will  first  be
 re-categorised  by  one  step  upwards  (exclud-
 ing  those  who  are  considered  unfit  for  pro-
 mo  ion)  and  thereafter  the  officers  within
 the  zone  of  consideration  will  be  re-arranged
 inthe  order  of  the  revised  grading.  The
 number  of  Scheduled  Caste/Tribe  candidates
 who  are  to  be  promoted,  as  a  result  of  such
 recategorisation  is  however  to  be  limited  to
 25°,  of  the  total  vacancies.  Those  in  excess
 of  the  25%,  of  vacancies  will  not  get  the
 benefit  of  the  recategorisation.  Thus  what
 the  Memorandum  provides  for  is  not  a
 reservation  for  Scheduled  Castes/Tribes,  but
 a  limit  ta  the  promotion  by  virtue  of  the
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 concession  of  recategorisation.  In  the  case
 of  Indian  Statistical  Service,  there  were  77
 vacancies  and  85  officers  were  within  the
 zone  of  consideration,  Only  3  out  of  these
 Bit  were  Scheduled  Castes  and  |  of  them  was
 considered  unfit  for  promotion.  Asa  result
 of  the  recategorisation  of  the  character  roll
 grading  of  the  remaining  2,  only  !  came
 withia  the  first  7  of  the  re-arranged  list,
 and  he  was  therefore  included  in  the  Select
 List.

 (e)  and  (०),  No,  Sir.  Ona  reference
 from  the  Department  of  Statistics  the  UPSC
 have  given  their  opinion  that  5  Senior  Inves-
 tigators  rectuited  in  962  (2  of  whom  are
 Scheduled  Castes)  should  be  deemed  to  have
 been  regularly  appointed  to  their  posts  in
 1962.  Whether  they  should  he  deemed  to
 have  been  regular  from  1962,  is  still  under
 consideration  by  the  Department  of  Person-
 nel  in  consultation  with  the  Department  of
 Staustics  and  a  clarification  has  been  sought
 from  tle  Department  of  Statistics  as  to
 whether  an  allocation  of  the  vacancies  ex-
 isting  in  962  between  the  direct  recruitment
 quota  and  the  promotion  quota  had  been
 made  in  respect  of  vacancies  reported  to
 UPSC  for  direct  recruitment,  If  it  transpires
 that  their  appo'ntment  cannot  be  deemed  to
 be  regular  from  a  date  in  ‘1962,  then  they
 would  not  be  eligible  for  consideration  for
 inclusion  in  the  Select  List  for  |7  vacancies.
 If,  on  the  other  hand,  they  are  found  to
 have  been  regularly  appointed  in  ‘1962,  then
 they  may,  subject  to  the  satisfaction  of  other
 criteria  and  subject  to  coming  within  the
 zone  of  consideration,  be  eligible  for  con-
 sideration,  for  inclusion  in  the  Select  List
 on  the  basis  of  their  merit.  Only  after  they
 are  finally  found  to  be  eligible  for  considera-
 tion  can  their  merit  be  assessed.  It  is  not
 possible  to  indicate  the  expected  date  of
 finalisation  of  the  case.  A  decision  will
 however  be  takem  as  quickly  as  possible,

 Punjab’s  contributien  in  Export  Trade

 (4726.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Miniter  of  FOREIGN
 TRADB  be  pleased  to  state;

 (a)  what  has  been  Punjab’s  contribution
 in  the  total  trade  of  the  country  during  ‘1969-
 70  and  1970-71;  and
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 (b)  the  commodities  from  Punjab  which
 formed  the  major  items  of  export  trade  of
 India  during  the  above  period  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE)  ;  (a)  and  (b).  State-
 wise  statistics  of  export  are  not  maintained,

 Activities  of  World  Anti-Communtst
 League,  Free  China  Association  and

 Proutist  Bloc

 4727.  SHRI  GADADHAR'  SAHA:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  activities  of  organisations  like  the  World
 Anti-Communist  League,  Free  China  Asso-
 ciation  and  Proutist  Bloc;

 (b)  if  so,  whether  Government  have
 checked  up  the  sources  of  their  finances  and
 ‘gheir  links  with  foreign  powers;  and

 (c)  the  proposed  action  thereon  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN)  :  (४)  to  (c).  Some  reports  have
 been  received  about  the  activities  of  such
 orgsnisations,  Government  have  prepared
 tentative  Icgis!ative  proposals  to  impose
 suitable  restrictions  on  the  receipt  of  funds
 from  foreign  organisations,  agencies  or  ine
 dividuals,  other  than  in  the  course  of  ordi=
 nary  and  bona  fide  business  transactions.
 The  proposals  have  been  sent  to  leaders  of
 political  parties  for  ascertaining  their  views.

 C_R.  P.  deployed  im  Police  Line  fn
 Bardwan  (West  Bengal)

 4728.  SHRIS.  M.  BANERJEE:  Wil!
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state;

 (a)  whether  the  Central  Reserve  Police
 was  deployed  to  control  trouble  in  the
 Police  Line  in  Burdwan  in  West  Bengal  ;

 (b)  if  so,  the  nature  of  trouble;  aad

 (c)  the  steps  taken  by  Government  to
 avoid  future  recurrence  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  ८.  PANT):  (a)  to  (c),  On  28th  May,
 1971,  one  Head  Constables  and  two  Consta-
 bles  of  the  West  Benga!  Police  were  murdered
 inside  a  railway  compartment  while  they
 were  escorting  some  prisoners  from  Burdwan
 to  Ka'wal  Jail.  The  following  morning
 there  was  a  demonstration  by  an  agitated
 section  of  the  police  personnel,  along  with
 certain  outside  elements  assembled  inside
 the  police  lines,  in  the  course  of  which
 the  Deputy  Superintendent  of  Pohce,  the
 Additional  District  Magistrate  and  the
 S  iperintendent  of  Police  who  reached  the
 spot,  were  manhandled.  The  mob  became
 riotous,  and  hurled  explosives  and  bombs,
 ransacked  the  Control  Room  and  disrupted
 the  telephone  lines,  Units  of  the  Siate
 Armed  Police  and  Central  Reserve  Police
 were  deployed  to  bring  the  situation  under
 control.  Cases  have  been  registered  and
 some  persons  arrested  in  this  connection,
 Suitable  administrative  and  other  measures
 have  been  taken  to  strengthen  the  morale
 and  discipline  of  the  Police  forces  as  well
 as  to  avoid  recurrence  of  simular  inciden‘s,

 Legislation  for  punishment  to  Persons
 indulging  in  Anti-India  Activities

 4729,  SHRIS.  N.  MISRA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 \o  state  :

 (a)  whether  Government  are  contempla-
 ing  enacting  legislation  for  deterrent  pumish-
 ment  to  those  who  indulge  in  secessionist
 and  anti-India  propaganda  or  of  high-
 treason  ;  and

 (b)  if  so,  when  such  legislation  is
 expected  (0  be  brought  befure  the  House  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT):  (a)  and  (b).  Provisions
 already  exist  im  the  Unlawful  Activities
 (Prevention)  Act,  1967,  to  deal  with  persons
 and  associations  indulging  in  activities
 aimed  at  bringing  about  secession  or  cession
 of  a  part  of  the  territory  of  India.  Provisions
 also  exist  in  Chapter  VI  of  the  Indian  Penal
 Code  laying  down  punishment  for  offences
 against  the  State,  and  in  the  Official  Secrets
 Act  to  deal  with  espionage  activities.  The
 Law  Commission  are  examining  the  question
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 of  the  enactment  of  a  self-contained  law
 on  treason,

 Arrest  of  Spies  at  Tehatta  (West
 Bengal)

 4730.  SHRI  SHASHI  BHUSHAN  :
 SHRL  RAMACHANDRAN

 KADANNAPPALLI:
 SHRi  ISHWAR  CHAUDHRY  :

 Will  the  Minister  of  HOMER  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  three  Pakistanis  and  an
 Indian  suspected  to  be  spice};  were  arrested
 on  the  ist  June,  1971  at  Tehatta,  near
 Krishnigar  by  an  Army  pa‘rol  when  they
 were  trying  to  throw  po  sen  in  a  well  there;

 (b)  whether  four  packets  of  poison  were
 also  seized  from  the  atrested  persons;

 (c)  the  details  about  the  incident  and
 the  arrested  persons;

 (d)  the  other  facis  revealed  from  the
 interrogation  of  the  atrested  persons:  and

 (७).  the  preventive  measures  adopted  by
 Government  and  action  taken  sgainat  the
 persons  involved  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  ILOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  to  (e).
 Three  Pukistanis  and  an  Indian  were  arrested
 on  Ist  June,  1971  and  six  jars  of  a  substance
 used  for  spraying  on  jute  plants,  which  they
 are  believed  to  have  brought  for  sale,  were
 seized  from  them.  While  boarding  a  bus  at
 Palashiparaghat  bus  stand  they  were  suapected
 by  the  public  to  be  spies.  Some  military
 personnel  who  were  passing  that  way  got
 them  arrested.  There  is  no  evidence  to  show
 that  they  were  carrying  poison  to  pollute
 wells,  Nothing  of  espionage  interest  has
 come  to  light,  A  case  has  been  registered.
 The  utmost  vigilance  is  maintained  by  all
 concerned  agepcies  of  the  Government,
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 Disposal  of  excess  lands  by  Former  Rulers
 of  Rajasthan

 AT.  SHR]  INDRAJIT  GUPTA  :  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  the  former  Rulers  of
 Rajasthan  are  selling  their  excess  lands;
 and

 (b)  if  so,  what  steps  Government
 propose  to  tuke  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 kK.  Cc.  PANT):  (a)  and  (b).  The  State
 Government  have  reported  that  they  have  no
 information  in  this  regard.  They  have
 further  reported  that  certain  provisions  of  the
 Rajasthan  Land  Reforms  and  Acquisition  of
 Land  Owners’  Estate  Act,  963  have  been
 declared  ulrra-vires  by  the  Rajasthan  High
 Court  and  an  appeal  has  been  preferred
 against  this  decision,

 Supply  of  Petro-chemical  and  Refinery
 equipments  to  Turkey  and  Burma

 4732,  SHRI  N.  SHIVAPPA  :  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  there  has  been  negotiations
 for  the  supply  of  Petro-chemical  and  refinery
 equipments  \o  Turkey  and  Burma  ;  and

 (b)  if  so,  the  foreign  exchange  expected
 to  be  earned  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C,  GEORGE)  :  (a)  and  (b),  There  have
 been  some  preliminary  negotiations  between
 Indian  manufacturers  and  the  concerned
 authorities  in  Burma  and  Turkey  but  noth-
 ing  concrete  has  yet  emerged.

 Persons  arrested  under  maintenance  of
 Internal  Security  Ordinance,  1976

 4733,  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  the  total  number  of  persons  arrested
 and  detained  under  the  maintenance  of
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 Toternal  Security  Ordinance,  1971,  in  the
 whole  of  the  country,  State-wise  ;

 (b)  whether  any  State  Government  has
 expressed  its  un-willingness  to  enforce  the
 said  Ordinance  ;  and

 (c)  if  so,  the  reasons  advanced  by  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  2.  PANT:  (a)  According  to  the  infor-
 mation  received  from  the  State  Governments
 and  Union  Territory  Administrations,  the
 number  of  persons  detained  under  the  Main-
 tenance  of  Internal  Security  Ordinance
 97I  upto  30.6  mh,  is  eight  in  Assam,  one  in
 Maharashtra  and  seven  in  West  Bengal,
 The  remaining  State  Governments  and
 Union  Territory  Administrations  have  not
 detained  any  persons  under  the  Ordinance
 The  Central  Government  have  detained
 thirty-seven  persons  under  the  Ordinance,

 (b)  No,  Sir.

 (c)  Does  not  arise.

 समय  प्रदेश  में  कपड़ा  मिलों  का  बन्द  होना

 4734.  श्री  गंगा  चरण  दीक्षित:  क्‍या
 विदेश  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  मध्य  प्रदेश  में  कुछ  कपड़ा
 मिले  बन्द  हो  गई  हैं  ;

 (ख)  यदि  हां,  तो  उनकी  संख्या  और
 नाम  क्या  हैं  ;

 (ग)  उनके  बन्द  होने  के  कारण  क्या  हैं  ;

 (घ)  क्‍या  उनमें  से  कुछ  मिलें  राज्य
 सरकार  द्वारा  केन्द्रीय  सहायता  से  चलाई  जा

 रही  हैं  ;

 (ड)  क्या  सरकार  द्वारा  चलाई  जा  रही

 कपड़ा  मिलों  को  लाभ  हो  रहा  है  अथवा
 हानि  5  और

 (बच)  यदि  इन  मिलों  को  हानि  हो  रही  है
 तो  इसके  क्या  कालरा  हैं  ?
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 fate  व्यापार  भाग्य  में  उपसंत्रो  (  शमी

 ए.  सौ.  जाज  )  (क)  जून,  L97]  के  पन्त
 में  कोई  सूती  वस्त्र  मिल  बन्द  नही  पडी  थी  1

 (ख)  और  (ग)

 (घ)  उद्योग  (  बिकास  तभी  विनियमन  )
 अधिनियम,  O51  की  धारा  18क  के  अन्तर्गत,
 केन्द्रीय  सरकार  द्वारा  पाच  सूतों  वस्त्र  मिलो
 का  प्रबन्ध  अपने  अधिकार  में  लिया  गधा  है।
 ये  जिले  फिलहाल,  प्राधिकृत  नियामकों  के
 अधीन  कार्य  कर  रही  है  ।

 प्रश्न  नही  उठते  ।

 (ड)  और  (च)  कुल  मिला  कर,  इन
 मिलो  को  फिलहाल  हानि  हो  रही  है,  क्योकि

 इन  सभी  मिलो  में  मशीने  बहुत  पुरानी  है  भौर
 कार्यकारी  पूजी  तथा  ऑधुनिको वरण करण  के  लिये
 घन  की  कमी  रही  है।  रई  की  कीमत  मे  विधि
 हाने  से  भी  इन  मिलो  के  कार्य  चालन  पर  प्रति-

 कूल  प्रभाव  पडा  है  ।

 Alleged  flying  of  Shiv  Sena  Flags  on
 Government  Buildings  in  Bombay

 4735  SHRI  SHANKARRAO  SAVANT
 Wiul  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state

 (a)  whether  several  Shiv  Sena  flages
 were  flying  on  the  main  entrance  to  the
 Canteen  of  the  General  Post  Office  Building,
 Bombay  for  early  six  months  till  the  2lst
 February,  197  ,

 (b)  whether  these  flags  were  removed
 by  the  Postmaster-General  only  when  in-
 Structed  by  the  Bombay  Police  ,

 w  whether  the  Postmaster-Gencral,
 Bombay  was  not  aware  that  party  flags
 could  not  be  flow%  on  Government  build-
 Ings  ,  and

 (d)  if  so,  the  action  taken  by  him  in
 this  matter  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H  N.  BAHUGUNA).
 (a)  Only  two  Shiv  Sona  flags  were  displayed
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 The  report  about  display  of  these  flags
 was  received  by  the  Postmaster  General,
 Bombay  in  the  2nd  week  of  February,  197,
 There  is  no  information  that  these  flags
 were  flying  for  six  months

 (b)  This  is  not  correct  No  instructions
 were  received  by  the  Postmaster-Ganeral
 from  the  Bombiy  Police

 (c)  Yes,  he  was  aware

 (d)  The  flags  were  got  removed  at  the
 earliest.

 Views  expressed  by  all  India  Miljis-e
 Mushawirat  about  Bangla  Desh

 4736  DR  LAXMINARAIN  PANDEY
 SHRI  SAMAR  GUHA

 Will  the  Minister:  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  her  attention  has  been
 drawn  to  the  nowy  item  in  the  Jndian
 Lxpress  dated  the  8:h  June,  1971  under  the
 caption  “‘Governmcnt  takes  notes  of  Muylis
 views’  ,

 (b)  at  so  Government  s  reaction  there-
 to  ,  and

 (c)  the  action  which  Government  pro-
 pose  to  take  aginst  the  organisers  of  the
 All  India  Mushm  Mjlis-e-Mushawarat
 whose  activities  appear  {o  be  against  the
 foliues  of  Government  in  the  matter  of
 Bangla  Desh  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN)  (a)  Yes,  Sir

 (b)  and  (c),  The  House  is  aware  of  the
 views  of  the  Government  on  the  questio,
 of  Bangla  Desh  In  view  of  the  overwhelm
 ing  upsurge  of  sympathy  and  support  fo, the  struggle  of  the  people  of  Bangla  Des), that  has  transcended  all  differences  o
 religion,  language  ec,  no  special  signifi-
 cance  need  be  accorded  to  some  discordant
 views  expressed  by  a  fow,
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 Non-extension  of  Criminal  Procedure
 Code  to  sume  States

 4737,  SHRI  N.  TOMBI  SINGH  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleated  to  state  :

 (a)  whether  Government  are  aware  that
 the  cause  of  Justice  is  suffering  in  some
 States  of  the  Indian  Union  owing  to  non-
 extension  of  the  Criminal  Procedure  Code
 in  those  States  ;

 (b)  if  so,  what  measures  have  ben
 taken  to  redress  the  suffering  in  the  field  of
 criminal  administration  ;  and

 (0)  what  alternative  laws  have  been  in-
 troduced  to  make  up  the  deficiency  caused
 by  the  non-extension  of  Criminal  Procedure
 Code  to  those  States  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NAWAS
 MIRDHA):  (a)  to  (c).  At  present,  the  Code
 of  Criminal  Procedure,  1898,  extends  to
 the  whole  of  India  except  the  State  of
 Jammu  and  Kashmir  and  certain  tribal
 areas.  In  the  former  State,  criminal  pio-
 cedure  is  regulated  by  a  law,  which  is
 similar  to  the  Cude  while  in  the  tribal  areas
 it  is  regulated  by  certain  similar  rules.  A
 Bil)  entitled  ‘the  Code  of  Criminal  Proce-
 dure  Bill,  !970°,  to  consolidate  and  amend
 the  law  relating  to  criminal  precedure
 was  introduced  inthe  Rajya  Sabha  on  10th
 December,  970  The  Bill  is  now  under
 consideration  of  the  Joint  Committee  of
 both  the  Houses.  which  will  no  doubt  con-
 sider  the  necessily,  desirability  or  possibi-
 lity  of  extending  the  Code  to  the  areas  to
 which  at  piesent  it  docs  not  extend.

 Unified  Central  Agency  to  explore
 Water  Resources

 4738,  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state  :

 (a)  whether  Government  have  under
 consideration  a  scheme  to  set  up  a  unifiled
 Central  Agency  for  the  exploration  of
 country’s  water  resources  ;  and

 (b)  if  x0,  the  estimated  cost  of  the
 scheme  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  No,  Sir.  How-
 ever,  a  Panel  on  Water  Resources  has  been
 Set  up  by  the  Planning  Commission  to
 advice  the  Government  on  the  long  term
 planning  of  the  country’s  water  resources
 including  inter-alia  the  aspect  of  assessment.
 The  report  of  the  Panel  is  awaited,  when
 the  question  of  a  unified  central  agency  will
 be  considered,

 (b)  does  not  arise.

 बिहार  में  प्रति  व्यक्ति  आप

 4739.  श्री  विभूति  शि :  क्‍या  योजना
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  देश  के  अन्य  सभी  राज्यों  में
 से  बिहार  मे  रहने  वाले  लोगों  की  प्रति  ब्यक्ति
 आय  सब  से  कम  है  ओर  उत्तर  बिहार  में  रहने
 वाले  लोगों  की  प्रति  व्यक्ति  हाय  बिहार  के
 शेष  भागों  में  रहने  वाले  लोगों  की  प्रति  व्यक्ति
 आय  से  भी  कम  है  ;

 (ख)  क्‍या  बिहार  में  रहने  वाले  लोगों  को
 न्यूनतम  प्रति  व्यि  राय  को  देश  के  ग्रन्थ

 भागों  में  रहने  वाले  लोगों  की  प्रति  व्यक्ति  आय
 के  बराबर  लाने  के  लिये  कई  योजना  बनाने
 का  सरकार  का  विचार  है  ;  और

 (ग)  यदि  हां,  तो  उसकी  रूपरेखा

 क्‍या  है.

 योजना  मंत्नालय  में  राज्य  मन्त्री  (  भी

 मोह  मारिया  ye  (क)  केन्द्रीय  सांख्यिकीय
 संगठन  ने  1962-63  से  1964-65  तक  के

 वर्षों  के  लिए  राज्यों  की  राय  के  प्रबन्ध  में  जो

 तुलनात्मक  प्राक्कलन  प्रस्तुत  किए  हैं  उनके

 अनुसार  बिहार  की  प्रति  ब्याज  भाव  सबसे
 कम  है।  बिहार  के  विभिन्‍न  भागों  में  प्रति

 व्यक्ति  भाव  के  सम्बन्ध  में  विश्वसनीय  सुचना

 उपलब्ध  नहीं  है।
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 (ख)  कौर  (7).  6  जून,  I97]  को

 पूछे  गए  अतारांकित  प्रदान  संख्या  2268  तथा
 7-T-L97  को  पूछे  गए  तारांकित  प्रश्न  संख्या
 975  के  उत्तरों  की  ओर  ध्यान  आकर्षित  किया
 जाता  है।

 Implementation  of  Recommendations  of
 Second  Pay  Commission  In  Tripura

 4740,  SHRI  DASARATHA  DEB:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  the  extent  to  which  the  recommen-
 dations  of  the  Second  Pay  Commission  with
 regard  to  pay  scales  of  employees  have  been
 fully  implemented  in  Tripura  ;  and

 (b)  whether  the  recommendations  of  the
 Second  Pay  Commission  regarding  the  yay
 scales  of  Class  ILI  employees  of  Tripura
 have  not  been  implemented  and,  if  so,  the
 reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  con  PANT):  (a)  and  (b).  The  Govern-
 ment  of  India  had  accepted  the  recommen-
 dations  of  the  Second  Pay  Commission  that
 the  scales  of  pay  of  the  employees  of  the
 Union  territory  of  Tripura  should  conform,
 as  far  as  possible,  to  the  pay  scales  obtain-
 ing  in  West  Bengal  for  equivalent  posts.  As
 the  scales  of  pay  of  the  employees  of  Tripura
 were  already  in  broad  conformity  with  the
 pay  scales  in  West  Bengal  for  the  equivalent
 posts,  there  was  no  need  for  any  general
 revision.  However,  there  were  some  cases
 where  such  conformity  did  not  exist.
 Revisions  were  crdered  in  these  cases  with
 effect  from  1,7.1959,  After  a  lapse  of  nearly
 ten  years,  the  Government  of  Tripura
 brought  to  the  notice  of  the  Government  of
 India  some  more  categories  whose  scales  of
 pay  did  not  conform  to  the  West  Bengal
 scales  of  pay  at  the  time  the  Pay  Commis-
 sion’s  recommendations  were  accepted.  The
 Government  of  Tripura,  who  were  asked  to
 examine  the  matter  in  detail,  have  now  sent
 their  proposals,  These  are  under  exami-
 pation,
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 Complaints  against  Import  of  Nylon
 Yarn  and  its  allocation  to  Weavers

 by  S  T.C.

 ‘4741,  SHRIS,  R.  DAMANL:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  recently  complaints  have
 been  made  against  the  State  Trading  Cor-
 poration’s  import  of  Nyjon  Yarn  and  its
 allocation  to  weavers  ;

 (b)  if  so,  the  na‘ure  of  complaints  and
 Covernment’s  reaction  thereto  ;

 (c)  whether  the  State  Trading  Corpora-
 tion  have  closely  foll»wed  the  recommenda-
 tions  of  the  Textile  Commissioner  and  the
 Consultative  Panel  in  this  regard  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE)  :  (a)  Yes,  Sir,

 (b)  to  (d).  A  statement  giving  the  infor-
 mation  is  laid  on  the  Table  of  the  House.

 Statement

 Certain  complaints  were  received  from
 the  hand!oom  and  powerloum  §  sectors  with
 regard  to  supply  and  distribution  of  Nylon
 Yarn  to  weavers  by  the  State  Trading  Cor-
 poration  as  indicated  below  :—

 (i)  inadequate  supply  of  particular
 deniers  of  rayon  yarn  ;

 (ii)  high  prices  of  2nd  quality  yarn
 imported  by  S  T.  C.  as  compared
 to  indigenous  yarn  ;

 (iii)  inadequate  time  given  by  S.  T.  C,
 to  allottees  for  making  payments  ;

 (iv)  inadequate  commission  paid  to  the
 distributor  Associations,

 The  Government  have  set  up  a  Consultative
 Committee  consisting  of  the  Additional
 Textile  Commissioner,  representatives  of  the
 S.  T.  C.,  spinners  and  weavers  to  look  into
 all  aspects  of  import  and  distribution  of
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 nylon  yarn  from  “ime  (o  time  and  ensure
 import  of  proper  varieties  of  nylon  yarn
 and  their  equitable  distribution  The  S.  T.  ८.
 has  been  impiementing  the  recommendations
 of  this  Committee,

 Memorandum  submitted  to  P.  M.  by
 Representatives  of  District  Autonomy

 Demand  Commitiee  for  Manipur
 Hills

 4742,  SHIRIN.S.  BISHT:
 SHRI  M.  M.  HASHIM  :

 Will  the  Minister  of  ILOME  ATTAIRS
 be  pleased  to  state  ;

 (a)  whether  a  (two-man  team  _re-presen-
 ting  the  District  Autonomy  Demand  Com-
 mittee  for  Manipur  Hills  met  the  Prime
 Minister  on  the  07  June,  1971  and  sub-
 mitted  a  memorandum  to  heron  behalf  of
 the  hill  people  ;  and

 (b)  if  so,  the  main  poimts  of  then
 demands  and  Government’s  reaction  thereto  ?

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  HOME  AFEAIRS  (SHRI
 K.  con  PANT)  :  (a)  Yes,  Sir.

 (b)  The  memorandum  suggested  the
 setting  up  of  District  Councils  in  the  hill
 areas  with  adequate  powers,  constiuting  a
 Hull  Areas  Committee  of  the  Legislative
 Assembly,  ec.,  for  safe-pguarding  the
 interests  of  Manipur  tribals.  The  team  was
 informed  that  the  various  matters  relating  to
 the  Nosth-E.stern  region  were  under
 Government’s  consideration.

 Election  Funds  for  Ruling  Party

 4743,  SHRI  RSOMKANWAR  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  tle  attention  of  Government
 has  be.n  drawn  toa  report  inthe  Jndan
 Express  of  February  I2,  1971  in  which  Dr,
 R  C,  Cooper,  General  Secretary  of  the
 Swatantra  Party  had  made  altegations  about
 the  suscepiitious  manner  in  which  the
 Government  of  Indic  has  collected  funds
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 from  the  textile  industry  for  financing  the
 election  campaign  of  the  ruling  party;  and

 (b)  if  so,  the  reaction  of  Government  in
 this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  ८,  PANT)  :  (a)  Yes,  Sir.

 (b)  The  allegations  are  baseless,

 टीकमगढ़  जिला  (मध्य  प्रदेश)  में  एक
 ट्रस मीटर  और  मानो  साहित्य

 का  बरामद  किया  जाना

 4744,  थी  फूल  चिन्ह  बर्मा :
 श्री  धन शाह  प्रधान  :

 क्या  गृह  मंत्री  यह  बताने  को  कृपा
 करेगे  कि  :

 (क)  क्या  मध्य  प्रदेश  में  टीकमगढ  जिले
 में  अमतुल  ग्राम  में  से  एक  ट्रांसमीटर  और  कुछ
 माओ  साहित्य  बरामद  क्या  गया  है;  शरीर

 (ख)  यदि  हा,  तो  इस  मामले  में  सरकार
 द्वारा  बया  कार्यवाही  की  गई  है  ?

 न  मंत्रालय  में  राज्य  मंत्री  (  श्री  कृष्ण-
 चन्द्र  पन्‍त  )  :  (क)  और  (ख).  उपलब्ध

 सूचना  के  अनुसार  5  जून,  I977  को
 मध्य  प्रदेश  के टीकमगढ़  जिले  में  गांव  अजनौर
 के  निकट  घड़ी  जैसी  बनावट  का  एक  यंत्र  एक
 बण्डल  में  मिला  जो  सम्भवत:  भाकादा  से  एक
 गुब्बारे  स ेगिराया  गया  था।  कोई  ट्रांसमीटर
 बरामद  नहीं  हुआ।  बण्डल  से  चीनी  भाषा  में
 पर्चे  बरामद  हुए,  जो  जाच  करने  पर  के.  एम.
 टी-समर्थक,  मरो-विरोधी  तथा  कम्यूनिस्ट
 लोचन-विरोधी  पाये  गये  ।  मे  वस्तुएं  पुलिस  द्वारा
 जांच  के  लिए  अपने  अधिकार  में  ले  क्रो  मई  1
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 Cashew  Kernels  produced  and  exported
 from  Africa

 4745.  SHRI  C.  JANARDHANAN  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  Government  are  aware
 that  in  recent  yezrs  fully  mechanised  pro-
 cessing  of  cashew  kernels  has  commenced
 in  some  African  countrics  ;  and

 (b)  whether  Government  have  any
 information  of  the  quantity  of  cashew  kernels
 produced  and  exported  from  Africa  in
 1970-7)  १

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  No,  Sir,

 Charges  against  Ex-M.P.  and  others
 arrested  in  Calcutta

 4746.  SHRI  S  M  BANERJEE  Will
 the  Ministcr  of  HOML  AFI  AIRS  be  pleased
 to  state  ;

 (a)  whether  charges  against  Shri
 Badrudduja,  ex-PM  and  others,  recently
 arrested  under  the  In  ernal  Security  Matn-
 tenance  Ordinance  in  Cahucta,  have  been
 mnade  known  to  them  ,

 (b)  if  so,  what  are  the  charges  ,

 (c)  whether  they  have  becn  given
 adcquate  facilitics  for  defence  ;  and

 (d)  sf  not,  the  reasons  for  the  same  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN)  :  (a)  and  (by).  Shri  Badrudduja
 and  the  others  have  been  detained  to
 prevent  them  from  acting  in  a  manner  pre-
 judicial  to  the  security  of  India.  The
 grounds  of  detention  have  been  communt-
 cated  to  them,

 (c)  and  (d),  Facilities  admissible  uader
 the  relevant  provisions  of  the  Ordinance  are
 being  given  to  the  detenus  by  the  State
 Government,
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 बंगला  वेश  की  स्थिति  के  बारे  सें

 विचार  विम  करने  के  लिये
 यश्चिचम  बंगाल  के  शनि-

 कारियों  के  एक
 इल  का  दौरा

 4748.  शी  हुकम  खर्च  कछवाय  :  क्या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बंगला  देश  की  स्थिति  के  बारे

 में  राज्य  सरकार  से  विचार  विमर्श  करने  के

 लिये  अधिकारियों  के  एक  दल  ने  पश्चिम  बंगाल
 का  दौरा  किया  था  ;

 (ख)  क्या  अधिकारियों  के  उक्त  दल  से

 बंगला  देश  की  स्थिति  के  बारे  में  राज्य  सरकार

 से  विचार  विमर्श  किया  था  ;  और

 (ग)  यदि  हा,  तो  उसकी  मुख्य  बातें

 क्या  है?

 गृह  मंत्रालय  में  उप-मंत्री  (भी  मोहसिन)  :

 (क)  से  (ग «  केन्द्रीय  सरकार  के  अधिकारियों

 के  एक  दल  ने  बंगला  देश  के  शरणार्थियों  के

 पंजीकरण,  जाच  इत्यादि  के  लिए  अतिरिक्त

 कम  चोरियों  की  आवद्यकताओ्रो  का  सम्बन्धित

 राज्य  सरकारों  के  परामर्श  मे  मूल्याकन  करने
 के  लिये  पश्चिम  बंगाल,  असम,  मेघालय  तथा

 त्रिपुरा  के  सीमावर्ती  राज्यो  का  दौरा  किया  था।

 दल  हारा  किये  गये  मूल्याकन  के  आधार  पर

 अतिरिक्त  कर्मचारी  इत्यादि  की  स्वीकृति  दे  दी

 गई  है  t

 Bills  and  Ordinances  sent  by  Kerala
 Government  lying  with  Centre

 for  decision

 4749,  SHRIC,  K.  CHANDRAPPAN  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  many  Bills  and  Ordinances
 sent  by  the  Kerala  Government  are  lying
 with  the  Centre  pending  decision  ;
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 a)

 (b)  if  so,  the  reasons  for  the  delay  in
 the  Centre's  decision  ;  and

 (c)  a  list  of  those  Bills  and  Ordinances
 pending  decision  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C,  PANT):  (a)  No,  Sir.

 (b)  and  (c).  The  position  regarding  the
 two  bills  and  two  draft  Ordinances,  received
 from  the  Government  of  Kerala,  and  which
 are  pending  is  as  follows  ;—

 (i)  The  Kerala  Land  Reforms
 (Amerdment)  Bill,  ‘1971-—For
 assent.

 As  some  of  the  provisions  of  the
 Bill  are  open  to  legal  and  constitu-
 tionil  objections,  clarifications
 were  sought  from  the  State  Govern-
 ment.  These  have  been  received
 on  the  7th  July,  and  the  Bill  ts
 under  consideration  in  consultation
 with  the  Ministries  concerned.

 di)  The  Kerala  Motor  Transport
 Workers’  Payment  of  Fair
 Wages  Bill,  (1971—For  assent.
 The  State  Gavernment  were
 addressed  on  the  24th  July,  97!
 to  clanfy  the  opposition  in  regard
 to  some  provisions,  which  are
 open  to  legal  and  constitutional
 objection,  Their  reply  is  awaited.

 (iii)  The  Kerala  Relicf  Undertakings
 (Special  Provisions)  Amendment
 Ordinance,  ‘1971—For  approval.
 Some  suggestions  have  been  con-
 veyed  to  the  State  Government  for
 modification  of  the  draft  Ordinance.

 (iv)  The  Foreigs  Owned  Plantations
 and  Other  Lands  (Acquisition)
 Ordinance,  ‘1971—For  approval.
 The  draft  Ordinance  was  received
 on  the  7th  July,  97l,  and  is  under
 examination  in  consultation  with
 the  concerned  Ministries,

 Arrest  of  Persons  under  Internal
 Security  Act/Ordinance

 4750.  SHRI  SAMAR  GUHA  :
 the  Minister

 will
 of  HOME  AFFAIRS  be
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 pleased  to  state:

 (a)  the  State-wise  break-up  of  the  num-
 ber  of  persons  arrested  under  the  Internal
 Security  Maintenance  Act/Ordinance  so  far  ;

 (b)  how  many  of  them  have  been  arrested
 for  spying  for  Pakistan,  acting  as  communal
 agents  of  Pakistan  and  for  subversive  acti-
 vities  ;  and

 (c)  whether  their  cases  have  been  cons-
 tantly  reviewed  by  Government  and,  if  so,
 how  many  of  them  have  been  released
 after  the  review  of  their  cases  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT)  :  (a)  to  (0).  Accord-
 ing  to  the  information  received  from  the
 State  Governments  and  Union-Territory
 Administrations,  up  to  30-6-7l,  eight
 Persons  in  Assam  and  one  person  in  Maha-
 rashtra  were  detained  under  the  Mainten-
 ance  of  Internal  Security  Ordinance,  1971,
 for  preventing  them  from  acting  in  a
 manner  prejudicial  to  the  maintenance  of
 public  order,  Seven  persons  were  detained
 in  the  West  Bengal  for  preventing  them
 from  acting  in  a  manner  prejudicial  to  the
 security  of  India,  The  remaining  State
 Governments  and  Union-Territory  Ad-
 munistrations  have  not  detained  any  person
 under  the  Ordinance.  The  Central  Govern-
 ment  hive  detiined  thirty-seven  persons
 under  the  Ordinance  for  preventing  them
 from  acting  im  a  manner  prejudicial  to
 the  security  of  India,  All  the  cases  are
 being  dealt  with  according  to  the  relevant
 provisions  of  the  law,  Tne  State  Govern-
 ment  of  Assam  have  released  three
 detenus  on  parole  for  one  month  after  re-
 viewing  their  cases.

 Bangla  Desh  Refugees  being  incited
 for  not  moving  out  of  West  Bengal

 ‘4751,  SHRI  BISHWANATH  JHUN-
 JHUNWALA  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 some  refugees  from  Bangla  Desh  are  being
 incited  for  not  going  out  of  West  Bengal  in
 camps  in  other  States  ;

 (b)  if  60,  what  steps  Government  have
 taken  to  see  that  the  agent  provocateurs  are
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 not  allowed
 refugees  ;  and

 io  create  trouble  with  the

 (c)  whether  Government  propose  to  take
 a  tough  line  with  the  refugees  so  that  they
 are  not  allowed  to  complicate  the  situation,
 which  is  already  worst  ?

 THR  DEPUTY  MINISTTR  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN):  (a)  to  (c).  Government  are
 fully  vigilant  in  regard  to  such  possibilities,
 State  Governments  have  also  been  a  !vised
 to  make  suitable  security  arrangements  in
 camps.  In  dealing  with  a  human  problem
 of  such  vast  proportions,  there  cannot  be
 any  question  of  taking  a  tough  line  with
 the  unfortunate  victims  of  Pakistani  aggrcs-
 sion,

 Take-over  of  Raw  Jule  Trade

 4152,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  a  few  big  merchants  and
 traders  enjoy  a  monopoly  position  in  the  raw
 jute  trade  ;

 (b)  whether  the  jute  growers  are  de-
 prived  of  the  fair  prices  for  the  jule  grown
 by  them  because  of  the  existence  of
 monopoly  ;

 (c)  if  so,  whether  the  Government  have
 any  scheme  to  take  over  this  trade  from  the
 hands  of  the  private  traders  and  thereby
 ensure  payment  of  fair  prices  to  the  growers
 and

 (d)  if  not,  the  reasons  therefor  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  com  GEORGE)  :  (a)  and  (b),  The  jute
 trade  consists  of  a  large  number  of
 merchants,  big  and  smail,  and  intermediaries,
 There  are  certain  inherent  drawbacks  in
 the  marketing  structure  and  technique  which
 largely  account  for  unsatisfaciory  remunera-
 tion  to  growers  for  their  produce.

 (0  and  d).  Government  have  at
 Present  no  proposal  to  take  over  the  entire
 jute  trade.  The  Jute  Corporation  is,  how-
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 ever,  expected  to  play  a  commanding  posi-
 tion  in  the  jute  trade  in  ensuring  fair  prices
 to  growers,

 Starting  of  C.S.LR.  Unit  in  Kerala

 4753,  SHRI  ८  JANARDHANAN:  Will
 the  Minister  of  SCIENCE  AND  TECHNO-
 LOGY  be  plcased  to  state  :

 (a)  whether  there  is  any  proposal  to
 start  a  unit  of  the  C.S.I.R.  in  Kerala;  and

 (b)  if  so,  the  main  features  of  the
 Proposal  ?

 THE  MINISTER  OF  PLANNING  AND
 MINISTER  OF  DEPARTMENT  OF
 SCIENCE  AND  TKCHNOLOGY  (SHRI
 ८.  SUBRAMANIAM):  (a)  and  (b),  The
 Government  of  Kerala  have  made  propusals
 for  the  establishment  of  a  Regional  Research
 Laboratory  and  a  Regional  Centre  of  each
 of  the  following  Naticnal  Laboratories  of
 the  C.S.I.R.  in  Kerala  :

 ro)  Mechanical  Engineering  Research
 and  Development  organisation
 (MERADO).

 Q  Centsal  Glass  and  Ceramic  Re-
 search  Institute,  Calcutta,

 @)  Central  Liectronics  Engineering  Re-
 search  Institute,  Pilani.

 The  proposals  are  under  consideration.
 However,  an  Indian  Ocean  Biological  Centre
 of  the  National  Institute  of  Oceanography
 is  already  functioning  at  Cochin,

 Fresh  survey  of  Natural  Resources

 4754.  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  PLANNING  be  pleased
 to  state  :

 (a)  whether  there  is  any  proposal  before
 Government  to  conduct  a  fresh  survey  of
 our  natural  resources  ;  and

 (b)  if  so,  the  main  features  of  the
 proposal  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
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 MOHAN  DHARIA):  (a)  and  (b),  There
 is  need  fora  renewal  of  our  effort  in  this
 direction.  Effort  is  being  made  together
 the  most  competant  organisations  and
 instruments  for  this  purpose,

 Disparity  in  Per-Capita  National
 Income  in  States

 4755,  SHRI  DEVENDRA  SATPATHY  :
 Will  the  Minister  of  PLANNING  be
 pleased  to  state  ;

 (a)  the  s/eps  being  taken  by  Govern-
 to  reduce  the  disparity  of  per  capita  national
 income  among  the  States  ;  and

 (b)  whether  Government  propose  to
 take  any  further  steps  to  reduce  the  dis-
 parity  of  growth  between  the  States  besides
 what  has  been  decided  in  the  Nationa)
 Development  Council  to  provide  10%  of
 Pian  Assistance  to  under-developed  States  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  and  (b).  Atten-
 tion  is  invited  to  the  reply  given  to  Un-
 starred  Question  No.  #102  in  Lok  Sabha  on
 June  2,  I97I.

 Establishment  of  a  Regional  Centre  of
 Mcchanical  Enginecting  Research  and

 Development  Organisation  and
 Marine  Research  Centre  in

 Kerala

 SHRI  C,  K.  CHANDRAPPAN  ;
 SHRIMATI  BHARGAVI

 THANKAPPAN  :

 4756.

 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  Government  of  Kerala
 have  made  a  request  to  the  Centre  to  direct
 the  C  S.I,  R.  to  establish  a  Regional
 Centre  of  Mechnical  Engineering  Research
 and  Development  Organisation  in  Kerala,

 (b)  whether  a  similar  request  by  the
 same  Government  was  made  to  the  Centre
 to  direct  the  C,  5,  I,  R.  to  set  up  a  Marine
 Research  Centre  in  Kerala,
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 TO}  if  so,  the  main  features  of  both  the
 schemes;  and

 (d)  the  decision  taken  by  the  Govern-
 ment  of  India  thereon  ?

 THE  MINISTER  OF  PLANNING  AND
 MINISTER  OF  DEPARTMENT  OF
 SCIENCE  AND  TECHNOLOGY  (SHRI  ए.
 SUBRAMANIAM)  :  (a)  to  (d).  The  Kerala
 Government  have  proposed  that  the  Produ-
 ction-Cum-Extension  Centre  at  Ettumanoor
 may  be  taken  over  for  the  establishment  of
 a  Regional  Centre  of  the  Mechnica!  Engineer
 ing  Research  and  Development  Organisation
 (MERADO)  in  Kerala.  The  proposal  is
 under  consideration.

 When  the  National  Institute  of  Oceano-
 graphy  (NIO)  was  being  planned,the  question
 of  its  location  in  Kerala  was  riso  censidered
 The  Institute,  however,  has  been  located  in
 Goa  with  one  of  tis  Centres  viz;  the  Indian
 Ocean  Biological  Centre  at  Cochin,

 Financial  aid  to  States  to  remove  their
 backwardness

 4757,  SHRIS.M  BANRBRJEE:  Will
 the  Minister  of  PLANNING  be  pleased  to
 state  :

 (a)  whether  some  of  the  State  Govern-
 ments  have  demanded  substantial  financial
 aid  to  remove  backwardness  of  their  States;

 (b)  if  so,  which  are  those  States;  and

 (c)  the  quantum  of  financial  aid  required
 by  them  during  the  Fourth  Plan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING)  (SHRI
 MOHAN  DHARIA)  :  (a)  Many  of  the
 S:a'es  have  asked  for  additional  Central
 assistance  in  one  form  or  other  to  augment
 their  Fourth  Plan  outlays.  However,  no
 State  has  asked  for  aid  specifically  to  remove
 the  backwardness  of  the  State  as  such,

 (b)  and  (c).  Do  not  arise.

 Shifting  of  Manipur  Legis'ative  Assembly
 toa  suitable  site

 4758.  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
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 to  state  :

 (a)  whether  the  Government  of  Manipur
 are  considering  a  proposal  to  shift  the
 Manipur  Legislative  Assembly  to  a  new  and
 more  suitable  site;

 (b)  if  so,  the  main  features  of  the
 proposal  and  when  the  construction  of  the
 new  buildings  is  likely  to  start;  and

 (c)  ifthe  reply  to  part  (a)  above  be
 in  the  negative  whether  Government  are
 aware  that  the  present  site  will  be  unsuitable
 in  view  of  the  proposed  conferment  of  State-
 hood  to  Manipur  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.C.  PANT):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  Government  of  Manipur  have
 intimated  that  the  pr.sent  Manipur  Legisla-
 tive  Assembly  Buniding  with  minor  modifi-
 cations  would  be  suiiable  even  after  Manipur
 becomes  a  State.

 कपड़ा  उद्योग  का  राष्ट्रीय कररा

 4759.  श्री  हुकम  चन्द  कछवाय  :

 श्री  प्रताप  सिह  नेगी:

 क्या  विदेश  व्यापार  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  देश  में  कपड़ा  उद्योग  का

 राष्ट्रीयकरण  करने  का  कोई  प्रस्ताव  सरकार  के

 विचाराधीन  है  ;  शौर

 (ख)  यदि  हां,  तो  इस  प्रकार  की  कार्यवाही

 कब  तक  की  जायेगी  ?

 विदेश  व्यापार  मंत्रालय  में  उप-मंत्री

 थ्री  ए.  सी.  जाएं)  :  (१)  जी,  नहीं  1

 (@)  प्रश्न  नहीं  उठता  ।
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 Assistance  to  States  for  construction  of
 roads  in  Dacoit-Infested  Areas

 4760.  SHRI  N.K.  SHARMA:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  siate  :

 (a)  whether  any  financial  assistance  has
 been  given  to  States  for  the  construction  of
 roads  for  an.idscoit  operations;

 (b)  ifso,  which  are  those  States  and
 what  is  the  amount  sanctioned;  and

 (c)  whether  the  State  of  Rajasthan  has
 received  any  financial  assistance  on  this
 account  and  of  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN)  :  (०)  and  (b),  Yes,  Sir.  Such
 assistance  has  been  given  to  the  Government
 of  Madhya  Pradesh  for  construction  of
 mincr  and  link  roads  to  facilitate  movement
 of  police  force  into  the  interior  areas,  A
 sum  of  Rs.  250  lakhs  was  graned  to  the
 Governinent  of  Madhya  Pradesh  during  the
 year  l¥70-7].

 (c)  No,  Sir.  Since  Madhya  Pradesh
 has  much  larger  area  affected  by  the  dacoity
 problem  than  Rajesthan  and  Utiar  Pridesh
 and  since  the  siuation  required  opening  up
 of  certain  areas  in  Madhya  Pradesh  to  faci-
 Iitate  tle  arm  of  law  reaching  those  interjor
 areas  the  above  aSsistance  has  becn  given.
 Rajasthan  Govesnment  have,  Lowever,  been
 given  other  types  of  assistance  like  grants  for
 purchase  of  wireless  equipment  etc.  Rs,  5  36
 lakhs  was  given  to  them  in  1970-71  for  the
 same,

 Opening  of a  Regional  Research  Laboratory in  Kashmir

 ‘AT6L.  SHRIJADEJA  :  Will  the  Minis-
 ter  of  SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state  ;

 (a)  whether  a  Regional  Research  Labo-
 ratory  has  been  opened  In  Kashmir;

 (b)  if  so,  the  location  of  the  Labo-
 ratory;

 (c)  the  number  of  research  personne!  in
 the  Laboratory;
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 (d)  the  type  of  research  likely  to  be
 made  in  the  Laboratory;  and

 (e)  the  name  of  the  Director  with  his
 educational  qualifications  ?

 THE  MINISTER  OF  PI  ANNING  AND
 MINISTRR  OF  DEPARTMENT  OF
 SCIENCF  AND  TECHNOIOGY  (SHRI  ८.
 SUBRAMANIAM)  :  (a)  and  (by).  A  branch
 Jaboratory  of  the  Regional  Research  Labo-
 ratory,  Jammu  has  been  opened  in  Srinagar.

 (c)  The  number  of  reseirch  personnel
 in  the  Laboratory  is  26.

 (d)  The  aim  of  the  branch  laboratory
 is  to  utihee  the  raw-materials  and  assist  in
 the  industrial  development  of  the  region.

 (०)  The  name  of  the  Director  is  Dr,
 K.  Ganapathi  who  has  a  Doctorate  in  Science
 (D.  Sc.).

 Fall  in  Price  of  Turmeric

 4762.  SHRI  GANGA  REDDY:  Will
 the  Minister  of  FORFIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  he  is  aware  that  the  price
 of  turmeric  has  gone  down  considerably  ;

 (b)  whether  the  fall  in  price  is  a  result
 of  stopping  export  of  turmeric  ;  and

 (c)  whether  turmeric  was  exported  and,
 if  so,  the  quantity  thereof  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C,  GEORGE)  :  (a)  Yes,  Sir.

 (b)  No,  Sir,

 (c)  Exports  of  turmeric  during  1970-71,
 was  I0,  624.2  tons.

 विदेशों  से  हथियारों  का  आयात  करने

 के  लिये  आयात  लाइसेंसों  का
 दिया  जाना

 4763.  भरी  महा दीपक  सिह:  क्‍या  विदेश
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 व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  1969-70  और  1970-71  %

 विदेशों  से  हथियार  प्रख्यात  करने  के
 लिये  आयात  लाइसेंस  देने  हेतु  वास्तविक
 उपभोक्ताओं  से  कितने  आवेदन-पत्र  प्राप्त  हुए  ;

 (ख)  उनमें  से  अब  तक  कितने  रायात
 लाइसेंस  दिये  गये  हैं  शौर  कितने  आवेदन-पत्र

 रद्द  किये  गये  हैं  ;  और

 (ग)  रायात  लाइसेंस  देने  के  लिये  क्‍या

 विशेष  कसौटी  अपनाई  गई  शौर  उन  कमियों  का
 ब्यौरा  क्या  है  जिनके  कारण  कुछ  अ्रवेदन-पतन्र

 रह  कर  दिये  गये  थे  ?

 विदेश  व्यापार  संन्ञालयथ  में  उप-मंत्रो

 (  श्री  ए.  सी.  जज:  (क१)  वर्ष  1969-70
 तथा  970-71  में  आग्नेयास्त्रों  के  आयात  के

 लिए  क्रमश:  294  तथा  848  आवेदन  पत्र  प्राप्त

 हुए  थे

 (ख)  बर्ष  969-70  में  32  लाइसेंस  दिये
 गये  और  62  आवेदन-पत्र  नामंज़ूर  किये  गये  ।
 वर्ष  1970-7 1  में  406  लाइसेंस  दिये  गये  और
 442  आवेदन-पत्र  नामंजूर  किये  गये  ।

 (ग)  अप्रतिष्ठ  बोर  के  आग्नेयास्त्रों  के
 आयात  से  सम्बन्धित  प्रार्थना  पर  दाता  का  मूल
 पत्र  तथा  आयुक्त  अधितियत्ष  के  अधीन  बैच

 कबूला  लाइसंस  प्रस्तुत  करने  पर  हो  विचार

 किया  जाता  है।  मित्रों  की  शोर  से  उपहार
 अनुमत  नहीं  है  और  नामंजूर'  किये  गये  कुछ
 अ  वेदी-पत्र  इसी  कोटि  के  हैं।  न्य  आवेदन
 पत्रों  को  नामंजूर  करते  का  कारण  दाता  का

 पत्र  अथवा  वैध  आयुष  लाइसेंस  प्रस्तुत  न

 करना  है।

 Report  of  Tariff  Commisston  on  Capital
 invested  by  indust  rialiste

 4764,  SHRI  N.  SHIVAPPA:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
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 to  state

 (a)  the  recommendations  made  by  the
 Tariff  Commission  regarding  percentage  of
 minimum  capital  employed  by  the  Industri-
 alists  ,  and

 (b)  the  reaction  of  Government  thereto?

 THE  DEPUTY  MINISTTR  IN  THL
 MINISTRY  0  FOREIGN  TRADL  (SIRI
 A  C  GEORGE)  (a)  The  Tariff  Com-
 mission  has  not  made  any  such  recom-
 mendation  in  the  recent  past

 (b)  Does  not  arise,

 Growing  of  Rubber  [rees  on  Fxperim  ntal
 basis  in  Maharashtra

 4765  SHRI  RAMACHANDRAN
 KADANNAPPAIIIO  Will  the  Minister  of
 LORE  IGN  TRADL  be  pieased  to  state

 (a)  whether  stme  rubber  trees  were
 grown  in  Mihafashtra  recently  on  experi
 गा  ntal  basis  ,  and

 (b)  if  so,  the  particulars  thereof  and  the
 progress  achieved  in  this  regard  ?

 THF  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A  ©  GEORGE)  (a)  Yes,  Sir

 (b)  Two  acre  trial  plantation  of  rubber
 in  ‘1968  season  in  Savantawady  Forest
 Division  was  raised  with  a  view  to  assess
 feasibility  of  undertaking  large  scale  plant-
 ation  and  it  is  being  contmued  An  indust-
 najist  in  Bombay  has  also  planted  rubber

 area  of  about  J]  acres  at  Parley,
 Kolaba  Dusirict  of  Maharashira  State  in
 3969  season  It  is  premature  to  say  whether
 rubber  can  be  cultivated  economically  rn
 the  region  until  or  unless  the  area  comes
 into  tapping  which  will  commence  during
 ‘1974-75.  season

 Establishment  ef  an  Atomic  Energy
 Cente  in  Keala

 4766  SHRI  M  K  KRISHNAN  Will
 the  Minister  ef  ATOMIC  ENERGY  be
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 pleased  to  state

 (a)  whether  Government  propose  to
 establish  one  Atomic  Energy  Centre  in
 Kerala  ,

 (b)  whether  the  decision  has  been  taken,
 and

 (c)  if  not,  the  reasons  therefor  ?

 THL  PRIME  MINISTER  MINISTER
 Or  ATOMIC  LNLRGY,  MINISTFR  OF
 HMOMY  AFFAIRS  AND  MINISTER  OP
 INFORMALION  AND  BROADCASTING
 (SHRIMATI  INDIRA  GANDHI)  (a)  and
 (b)  No  Sir

 (c)  A  Site  Selection  Committee  has
 becn  appointed  to  select  suitable  sites  for
 the  estatlishment  of  new  atomic  power
 Stations  in  the  =  Northern,  Western  and
 Southern  Electricity  Regions  The  ex  ct
 location  of  future  atomic  power  stations
 can  be  decided  only  after  the  report  of  the
 Commuttee  is  received  and  considered  by
 the  Government  There  is  no  proposal  for
 establishing  any  other  type  of  atomic  energy
 centre  in  Kerala

 Closure  of  Cotton  Milts

 4767  SHRI  BISHWANATH  JHUN.
 JHUNWAILA

 SHRI  DEVINDFR  SINGH
 GARCHA

 Will  the  Minister  of  FOREIGN  TRADB
 be  p  eased  to  stite

 (a)  the  extent  of  increase  in  the  number
 of  closure  of  cotton  mills  and  joblessness
 since  April,  I97!  ,  and

 (०)  Government's  reaction  in  this  re
 gard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A  C  GEORGE)  (४)  There  was  no  in-
 crease  in  the  number  of  closures  during
 April  and  May,  A971  According  to
 the  reports  received  from  the  Textile  C  m-
 missioner,  I!  mulls,  with  total  strength  of
 {I,I64  workers,  were  reopened,  whereis  8
 mulls,  with  11,184,  workers,  were  cosed
 during  the  period
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 (b)  The  individual  cases  of  closed  mills
 are  examined  in  consultation  with  the
 State  Government  concerned.

 Grant  to  Kerala  for  Compensation  to
 Coir  Societies  for  Loss  incurred

 by  Selling  Retted  Husks  at
 Controlled  Price

 4768.  SHRI  C  K.  CHANDRAPPAN  :
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  the  Kerala  Governmont  had
 approached  the  Centre  for  a  grant  to
 compensite  the  loss  incurred  by  the  Coir
 Societies  on  account  of  selling  retted  husks
 at  controlled  price  according  to  the  Centre’s
 order  of  968  under  the  Essential  Commo-
 dities  Act  ;  and

 (b)  if  so,  the  decision  of  the  Centre  on
 this  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREICiIN  TRADE  (SHRI
 A.C.  GEORGE):  (a)  Yes,  Sir.

 (b)  This  being  a  non-Planned  expendi-
 ture,  the  State  Government  have  been
 advised  to  accommodate  this  expenditure
 from  their  own  resources.

 Taking  over  of  Ajudhya  Mills,  Delhi

 4769.  SHRI  G.  Y.  KRISHNAN:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  Government  have  taken  over
 the  Ajudhya  Mills,  Delhi  and  have  decided
 to  run  it  ;

 (b)  if  so,  the  particulars  regarding  the
 salaries  of  the  workers  not  paid  since  it  was
 closed  ;  and

 (c)  the  grounds  on  which  Government
 have  decided  to  start  its  functioning  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRé  DE  (SHRI
 A.C.  GEORGE):  (a)  Yes,  Sir,

 (b)  The  possess‘on  of  the  premises  of  the
 Ajudhya  Textile  Mills,  Delhi  has  not  yet
 been  taken  over  since  the  Punjab  National
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 Bank  Ltd.  has  sealed  the  mill.  In  view  of
 this,  it  is  not  possible  to  work  out  the
 amounts  of  the  salary  due  to  the  workers
 after  its  closure,

 (0)  The  mill  was  being  managed  in  a
 manner  highly  detrimental  to  the  public
 interest.

 Separation  of  Judiciary  from  Executive
 in  Manipur

 4770.  SHRI  N.  TOMBI  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  separation  of  Judiciary
 from  Ixecutvie  has  been  completed  in
 Manipur  ;  and

 (b)  if  so,  the  main  features  of  the
 changes  in  the  structure  of  judicial  adminis-
 tration  after  the  separation  ?

 THE  MINISTFR  OF  STATE  IN  THE
 MINISTRY  CF  HOME  AFFAIRS  (SHRI
 K.  com  PANT):  (a)  and  (b).  The  Govern-
 ment  of  Manipur  have  intimated  that  under
 executive  orders  issued  by  them  in  1965,  the
 Judiciary  has  been  separated  from  Executive
 in  the  four  valley  sub-divisions  of  Imphal
 West,  Imphal  Fast,  Bishenpur  and  Thoubal
 to  the  extent  that  trial  of  cases  under  the
 IP.C  has  been  entrusted  to  the  Judicial
 Magistsatcs  under  the  administrative  control
 of  the  Judicial  Commissioner.  Other
 criminal  cases  under  the  various  minor  Acts
 are  however  being  tried  by  the  Executive
 Magistra‘es.  In  the  remaining  areas  of  the
 territory,  separation  of  the  Judiciary  has  not
 yet  been  effected.

 Creation  of  Municipal  Wards  by  Delhi
 Municipal  Cor  poration

 477l.  SHRI  A.  N.  CHAWLA:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  ;

 (a)  whether  the  Municipal  Corporation
 of  Delhi  created  Zones  to  decentralise  the
 Municipal  administration  for  the  convenience
 of  the  public  in  1962  ;

 (b)  whether  the  Sadar-Paharganj  Zone
 consisted  of  3  Municipal  Wards  even  since
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 4962  and  there  was  no  inconvenience  to  the
 people  of  the  area  ;

 (c)  whether  now  due  to  certain  political
 reasons  regardless  of  the  administrative  and
 public  convenience,  another  four  Wards
 which  have  better  affinity  either  with  Karol
 Bagh  or  Civil  Lines  Zones  and  which  have
 remained  in  those  Zones  for  the  Jast  nine
 yeas,  have  been  added  to  the  Sadar-Pahar-
 ganj  Zone  ;  and

 (d)  if  so,  the  reaction  of  Government
 thereto  and  the  steps  taken  to  improve  the
 situation  ?

 THE  DEPUTY  MINISTFR  IN)  THD
 MINISTRY  OF  HOME  AGFAIRS  (SHRI
 MOHSIN):  (a)  Yeo,  Sir.

 (9)  The  number  of  Municipal  Consti-
 tuencies  Comprised  in  Sadar-Pabargany  Zone
 was  J2  upto  1967-68  and  I3  thereatter.
 Government  did  not  receive  any  specific
 complunt  earher  abour  constitution  of
 Zones,

 (c)  and  (d),  Four  Municipal  consti-
 tuencies,  viz.  Khajoor  Road,  Manakpura,
 Sara:  Rohalla  and  Rahat  Gary  have  been
 integrated  with  the  Sudar-Puharganj  Zone
 by  the  Municipal  Corporation  yide  its
 resolution  dated  5th  June,  1971,  The
 resolution  does  not  give  any  teasen  for
 this  decision.  Municipal  constiucnctes  psc.
 Khajoor  Road,  Manakpura  and  =  Sura
 Rohalla  were  under  Karol  Bagh  Zone  and
 Rahat  Ganj  under  Civil  Lines  Zone  since
 1962,

 Under  Section  400)  of  the  Delhi
 Municipal  Corporation  Act,  the  Corporation
 has  powers  to  constitute  as  many  special  and
 ad  hog  committees  as  it  thinks  fit  for  (he
 exercise  of  any  power  or  discharge  of  any
 function  which  the  Corporation  may  by
 Tesolution  delegate  to  them,

 Jute  Corporation

 4772,  SHRI  DASARATHA  DEB:  Will
 the  Minister  of  FOREIGN  TRADE  be
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 pleased  to  state  :

 (a)  whether  the  Jute  Corporation  in  the
 public  scctor  has  started  functioning  ;  and

 (b)  if  so,  iis  achievements  so  far  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  07  FOREIGN  TRADE  (SHRI
 A.C,  GEORGE):  (a)  The  Jute  Corpora-
 lion  of  India  has  been  registered  on  the
 2nd  April,  1971,  It  has  not  yet  started
 functioning.

 (b)  Does  not  arise.

 Exyort  of  Silk  Sarees

 4773.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  ITOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  Indian  Silk  Sarees  are  in
 great  demand  in  Asian  and  Af.tcan  couniries
 and  export  of  sarees  increased  to  Rs.  109  33
 lakhs  in  ‘1970-71  from  Rs.  82.9]  lakhs  in
 1909-70  $

 (b)  the  reason  for  this  big  rise  in  the
 export  of  silk  sarees  ;  and

 (ce)  the  percen'ape  of  the  Banarsi  silk
 sarees  in  the  export  of  sarees  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GLORGE):  (a)  Yes,  Sir.

 (b)  The  rise  in  export  is  attributed  to
 improved  designs  of  Indian  sarces  for  which
 there  is  increasing  demand  by  overseas  Indian
 settlements  aud  partly  increasing  preference
 by  westernes  for  use  of  Indian  sarees  as
 dress  material.

 (०)  60%.

 Raising  of  Post  Offices  in  U.  P.  Circle
 to  Combined  offices  and  Public

 Call  Offices

 ‘4774,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  ;

 (a)  whether  hundreds  of  Post  Offices
 in  Uttar  Pradesh  Circle  have  been  sanctioned
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 to  be  raised  to  Combined  Offices  and  Public
 Call  Offices  but  nothing  has  been  done  so
 far  to  implement  it  ;

 (b)  whether  most  of  the  SD  Os  (T)
 are  not  trained  in  line  and  cable  and  there-
 fore  are  unable  to  take  up  the  work  $  and

 (c)  if  so,  the  steps  taken  to  expedite
 the  work  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUN):  (a)
 Proposals  for  converting  283  Post  Offices
 to  Combined  Office  and  I28  Post  Offices
 to  Publce  Call  Offwes  in  Uttar  Pradesh
 Circle  have  been  sanctioned.

 (b)  Out  of  8  SDO's  Telegraphs  work-
 ing  in  the  Ciicle,  9  are  Gamed  in  branches
 other  than  lines  and  cables  But  this  is
 not  the  reason  for  the  works  pending,
 The  works  an  pending  due  to  non-avail-
 ability  of  a  6  esscutial  items  of  stores,

 (c)  The  stores  ure  being  procured  and
 the  works  are  Leing  carried  cut  progressively
 as  and  when  the  stores  are  received,

 All  India  Radio  Programme  on  Bangla
 Desh

 ‘4775,  SHRE  RAIDEO  SINGH:  will
 the  Mrnister  of  INFORMATION  AND
 BROANCASTING  be  pleased  to  state  :

 (a)  whether  there  is  any  special  feature
 programme  over  All  India  Radio  to  expose
 the  hes  and  so-called  achievements  of  Pakis-
 tan  Radio  regarding  the  conditions  obtain-
 ing  in  Bengla  Desh  and  evacuee  problems;
 and

 (b)  if  not,  whether  Government  propose
 to  acopt,  as  during  the  last  Indo-Pak  War
 in  1965,  a  special  feature  programme  in  the
 name  of  ‘Radio  Jhuthistan’  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATRY)  :  (a)  False  propaganda  of  Radio
 Pakistan  on  this  subject  is  constantly  being
 countered  in  news  and  commentary  prog-
 rammes  and  other  programmes  of  All  India
 Radio  regularly.
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 (b)  Does  not  arise.  However,  no  such
 feature  programme  is  contemplated.

 Cases  of  Kidnapping  and  murder  by
 Naxalitics  fo  West  Bengal

 4776  SHRI  N.E.  HORO  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  ;

 (a)  the  number  of  incident  of  kidnapp-
 ing  and  murder  by  Naxalites  in  West  Bengal
 during  the  last  four  months;

 (b)  the  number  of  political  murders
 out  of  them;  and

 (c)  the  steps  taken  by  Government  in
 this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SIIRI
 K.  C.  PANT)  :  (a)  and  (b)  Information  ts
 being  obtained.

 (०१  Firm  action  under  the  law  to
 counter  the  activitics  of  the  naaxalnes  and
 alhed  extremist  groups  is  being  taken  by  the
 State  Governninat.  The  Government  of
 India  are  providing  all  reasonable  assistance
 including  additioual  armed  police  reinfor-
 cements,  wireless  and  other  equipment  and
 pooling  of  Intelligence.

 Setting  up  of  Projects  in  Public  Sector
 in  Regions  covered  in  Ealier  Plans

 ‘ATTN.  SHRI  N.  E.  HORO:  Will  the
 Minis‘er  of  PLANNING  be  pleased  to
 state  +

 (a)  whether  there  are  some  regions  in
 the  country  which  have  not  been  covered
 by  any  Public  Sector  Project;  and

 (b)  if  so,  the  reasons  for  inclusion  of
 new  projects  in  the  Public  Sector  in  the
 areas  which  have  already  been  covered  in
 the  previous  Plans?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b)  The
 Public  Sector  Plan  taken  care  of  the  develop-
 ment  of  the  country  as  a  whole  within  the
 limjtg  pf  axailable  resources.  There  is  no
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 arei  or  region  of  the  country,  therefore,
 which  has  been  left  out  from  the  coverage
 by  the  Projects  under  the  Public  Sector,
 The  projects  in  the  Cen‘al  sector  particularly
 relating  to  Industry,  Minerals,  Transport
 and  Communications  are  fouited  manly  on
 techno-econamic  considerations  The  benefits
 from  such  projects  flow  to  the  various
 parts  of  the  country  irrespective  of  thur
 Jocations  The  =  schemes  ’0]e  ts  and
 prog‘ammes  fotinula  ed  by  the  S  ate  Govern-
 ment  within  the  trimework  of  the  Stace
 Plans  formulated  by  the  Panning  Commn-
 sion  aim  to  tike  cure  of  the  needs  of  the
 areas  within  (he  res  ective  Sates  although
 the  seleme  or  projec!  or  programme  may
 not  be  located  in  every  part  of  the  $  ale
 The  Question  ef  mullipieation  of  projects
 In  some  areis  dud  Jak  of  proyecis  in’  other
 arers,  dose  no',  therefore,  atise

 डाक  तथा  तार  सलाहकार  समितियों  का  गठन

 4778,  क्रि  रामा वता”  शास्त्री  क्या
 सवार  मगध  यह  बताये  को  पा  करेगे  कि  :

 (क)  क्या  विभिन्न  राज्यों  के  लिये  प्रसाद-

 शिक  डाब  तथा  तार  सलाहकार  समितियों  या
 गठन  कर  लिया  गरम  है  ,

 (ख)  यदि  हा,  तो  राज्य-वार,  प्रत्येक
 समिति  के  सदस्यों  के  साप  क्या  है  ;

 (ग)  यदि  भाग  (क)  का  उत्तर  सकारात्मक
 हो,  वो  इन  समितियों  का  गीत  बसने  गे  देरी  के
 क्या  कारण  है  ;  शरीर

 (ध)  इन  समितियों  के  गठन  के  लिये
 निर्धारित  मार्गदर्शी  सिद्धान्त  क्या  है  ?

 संचार  सत्री  (श्री  हेमवती  नदन  बहुगुणा):

 (क)  जो  हा।

 (@)  सूचना  एकत्रित  की  जा  रही  है  और

 उसे  लोक  सभा  पटल  पर  रख  दिया  जायगा  |

 (ग)  प्रश्न  ही  नहीं  उठता  ।
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 (3)  ये  समितियां,  सरकारों  सदस्यों  के

 अतिरिक्त,  निम्नलिखित  हितो  द्वारा  गठित  की
 जाती  है  ed

 (l)  संसद  सदस्य

 (2)  सवार  मंत्री  के  नामित  प्रतिनिधि  1

 (3)  राज्य  विधान  मिल  के  प्रतिनिधि

 (4)  राज्य  सरकार  के  राजकीय  प्रतिनिधि

 (5)  राज्य  सरकार  के  बेरोजगारी

 प्रतिनिधि

 (6)  व्यापार  और  वाणिज्य  के  प्रतिनिधि

 (7)  ग्रामीण  हित  के  प्रतिनिधि

 (8)  प्रेम  के  प्रतिनिधि  ।

 Laport  of  Wag

 4779  SHRI  0  K  CHANDRAPPAN  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleaxcd  to  state  :

 (a)  whither  India  48  exporting  wigs  to
 other  countries,

 (b)  af  so  the
 I968  09  and  969  70;

 earnings  therefrom  in

 (©)  whethcr  there  is  any  wig  factory
 In  our  country  run  by  Government;

 (d)  whcther  there  is  any  proposal  to
 set  up  mote  Wig  Fac  ors  in  dificrent  parts
 of  the  country,  und

 (e)  ifso,  the  main  features  thereof  ?

 THY  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORLIGN  TRADE  (SHRI
 A.C  GEORGE)  (०)  Yes,  Sir.

 (b)  Fxport  earnings  during  1968-69
 and  969  70  amounted  to  Rs,  3,27  lakhs
 and  Rs.  $2  06  lakhs  respectively,

 (c)  Yes,  Sir,

 (9)  No  proposal  is  under  consideration
 at  present.

 (०)  Does  not  arise,
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 गढ़वाल  में  सरकारी  इमारत  में  उप-
 डाकघर  और  शाखा  डाक-घर

 4780.  श्री  प्रताप  सिह  नेगी:  क्‍या

 संचार  मंत्री  यह  बसाने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  के  गढवाल  जिले  में

 सरकारी  इमारतों  मे  स्थित  उप-डाकघरों  और
 दाखा  डाक धरो  की  सख्या  इस  समय  कितनी  है;

 (ख)  क्या  उक्त  अधिकाश  डाक-घर  गैर-

 सरकारी/विराये  की  इमारतों  में  स्थित  हैऔर

 (ग)  सरकार  उक्त  डाक-घरो  के  लिये

 अपनी  इमारते  कब  तक  बनायेगी  ?

 संसार  भारी  (श्री  हेमवती  नदन  बहुगुणा)
 (क)  इस  समय  उत्तर  प्रदेश  के  गढवाल  जिले

 मे  निम्नलिखित  प्रधान  और  उप  डाकघर

 सरकारी  इमारतों  मे  है

 पीडी  प्रदान  डाक  घर

 लेसिडाउन  उप  डाक्टर

 कोटद्वार  उप  डाकघर

 श्रीनगर  उप  डाकघर

 शाखा  डाकघरो  के  लिए  सरकारी  इमारतों
 की  व्यवस्था  नही  है  |

 (ख)  जी  हा  |  42  विभागीय  उप  डाकघरों

 में  से केवल  3  विभागीय  उप-डाकघर  विभागीय

 इमारतों  मे  है  ।

 (ग)  साधनों  के  उपलब्ध  होने  तौर  परि-
 योजनाओं  वो  कार्य  रूप  देने  की  क्षमता  के

 अनुरूप  विभागीय  इमारती  का  निकली  विभिन्‍न
 चरणों  मे  किया  जाता  है  1  चौथी  योजना  के  दौरान

 गढ़वाल  जिले  के  निम्नलिखित  स्थानों  पर  डाक-
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 aa  के  लिए  विभागीय  इमारतों  के  निर्माण  का
 प्रस्ताव  है  :

 पट्टी सैन

 पोखरा

 डु गड्ढा

 सतपाली

 बीरोखाल

 गढ़वाल  जिले  के  निम्नलिखित  रजानो  पर
 विभागीय  इमारतों  के  निर्माण  के  लिए  भूमि  का

 अधिग्रहरण  भी  विया  जा  रहा  है

 बंजारा,  नारायण  बाजार  और  जहरी खाल

 हिन्दी  में  टेलीफोन  डाइरेक्टर  का
 प्रकाशित  क्या  जाना

 478l.  श्री  प्रताप  सिह  नैनो  क्‍या
 सवार  मंत्री  यह  बताने  थी  कृपा  a  पगे  कि  ;

 (क)  965  में  दिल्‍ली  की  टेलीफोन
 डाइरेक्टर  क्तिनी  बार  अग्रेजी  और  हिन्दी  में

 प्रकाशित  हुई  ,

 (ख)  कया  अरब  तक  टेलीफोन  डाइरेक्टर

 हिन्दी  में  केवल  एक  या  दो  बार  प्रकाशित  हुई  है;

 (ग)  क्या  1971-72  में  सरकार  का  विचार
 टेलीफोन  डाइरेक्टर  हिन्दी  से  भी  प्रकाशित
 करने  का  है  यदि  हा,  तो  किस  समय  तक  ,  और

 (घ)  प्रक्रि  नही,  तो  इसके  क्या  कारण  हैं?
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 संचार  मंत्री  (भी  हे सव तो  मंदन  बहुगुणा)
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 (क)  वर्ष  अग्रे  जी  संस्करण  हिन्दी  संस्करण

 965  दो  बार  (फरवरी  965  संस्करण  कौर
 सितम्बर  965  संस्करण)  ésinewe

 966  al  बार  (फरवरी  966  संस्करण  कौर
 नवम्बर  1966  संस्करण)  २०००००

 967  एक  बार  (अगस्त,  967  संस्करण)  न

 968  एक  बार  (मार्च  968  संस्करण)  ०००००

 969  एक  बार  (जून  969  संस् कररा)  एक  बार  (नवम्बर)
 968  संस्करण )

 970  एक  बार  (जुलाई  [970  संस्करण)  एक  बार  (जुलाई
 970  सरकार  )

 (4)  दो  बार-नवम्बर  1968  संस्करण
 श्र  जुलाई  970  संस्करण  ।

 (ग)  जी  हा  हिन्दी  डायरेक्टरी  के  अप्रेल

 97]  के  सस् कर रण  की  छपाई  हो  रही  है  और
 इसके  34-7-I97.  तक  तैयार  हो  जाने  की
 सभावना  है  |

 (घ)  प्रश्न  ही  नही  उठता  1

 उत्तरी  क्षेत्र  के  विकास  के  लिये  एक
 परिषद  की  स्थापना

 4782,  श्री  प्रताप  सिह  नेगी  :  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  पूर्वोतर
 क्षेत्र  के  समान  सुरक्षित  और  विकास  की  दृष्टि
 से  उत्तरी  क्षेत्र  [विहरादून,  उत्तरकाशी,  पौडी-

 गढ़वाल,  टिहरी-गढ़वाल  चमोली,  पिथौरागढ़,

 अलमोड़ा  और  नैनीताल)  के  लिये  एक  परिषद्‌
 की  स्थापना  करने  का  हैं;  और

 (ख)  यदि  हा,
 क्या  है?

 तो  उसकी  मुख्य  बातें

 गृह  मन्ना ग्य  में  राज्य  मंत्री  थ्री  कृष्ण
 चन्द्र  पन्त)  (क)  जी  नहीं,  श्रीमान्‌  1

 (ख)  प्रश्न  नहीं  उठता  I

 Indian  Trade  Delegation  to  visit  U.  A  है.

 4783  SHRI  JADLJA  Will  the
 Minister  ot  KORLIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  the  U  A  R_  has  proposed
 to  India  to  send  a  trade  delegation  to  that
 country,  and

 (b)  if  so,  the  particulars  of  the  problem
 facing  the  two  countries  for  agreeing  to  a
 trade  agreement  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.C.  GEORGE)  (a)  Yes  Sir

 (b)  Under  the  Indo  UAR  Trade
 Agreement,  trade  arrangement  are  signed
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 every  year,  and  it  is  the  normal  practice  for
 the  delegation  of  one  country  to  visit  the
 other  country  by  rotation  for  concluding  a
 new  trade  arrangement  when  the  old  one
 expires.  As  the  Trade  Arrangement  for
 1970-71  expired  on  30th  June,  1971,  the
 visit  of  an  Indian  delegation  to  U,  A.  R.  is
 due.

 Creation  of  new  All  India  Services

 4784,  SHRI  NIHAR  LASKAR  :
 SHRI  PC  GANGADEB  :

 Will  the  PRIME  MINISTER  be  pleas.d
 to  State  :

 (a)  whether  Government  have  given  up
 plans  for  the  cication  of  new  All  India
 Services;

 (b)  whether  Government  have  also
 decided  not  to  pursue  the  carhier  dicision  to
 create  educational  and  agticultural  Services;

 (c)  if  so,  whether  the  reason  is  that
 some  States  have  revised  their  stand  on  the
 need  for  these  Services;  and

 (d)  whether  Government  have  also
 dropped  their  earlier  decision  to  set  up
 Indian  Medical  and  Health  fiervice,  and  if
 so,  the  reasons  thvrefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DLPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  The
 All  India  Services  Act,  95]  provides  for  the
 creation  of  new  All  India  Setvices  in  the
 field  of  forestry,  medicine  and  health  and
 engineering,  The  Ind‘an  Forest  Service  was
 constituted  with  effect  from  1-7-1966,
 Through  the  Indian  Medical  and  Health
 Service  was  also  formally  constituted  wiih
 effect  from  1-2-1969,  recruitment  to  the
 Cadres  of  this  Service  in  the  various  States
 has  not  yet  been  made.  The  question  regard-
 ing  constitution  of  the  Indian  Service  of
 Engiucers  is  still  unde:  consideration,

 (0)  and  (c).  Government  have  decided
 that  for  the  present  no  further  action  to
 amend  the  At)  India  Services  Act  95]  to
 provide  for  the  creation  of  the  Indian  Edu-
 cational  Service  and  the  Indian  Agiicultural
 Service  may  be  undertaken,  in  view  of  the
 opposition  from  serveral  States,
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 (6)  No,  Sir,  Since  some  of  the  State
 Governments  which  had  earlier  agreed  to
 participate  in  the  Indian  Medical  and  Health
 Service  subsequently  withdrew  or  expressed
 reservations  about  their  participation  in  the
 Service,  Government  are  considering  whether
 the  recruitment  to  the  Indian  Medical  and
 Health  Service  should  be  made,  No  final
 decision  has  yet  becn  taken,

 India’s  Exports  to  E.E.C.  Countries

 4785.  SHRI  NIIAR  LASKAR  :
 SHIRI  P,  GANGADEB  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  a  16  per  cent  increase  in
 the  level  of  India’s  export  to  the  European
 Economic  Community  35  possible  by  the  end
 of  the  Fourth  Plan  according  to  analysis
 made  by  the  Trade  Development  Authority;

 (b)  if  so,  India’s  total  exports  to  the
 Furopean  Economic  Community  during  1970-
 1;  and

 (c)  whether  India’s  exports  to  the
 European  Fconomic  Comn.unity  were  more
 in  ‘1970-71  than  ‘1969-70,  and,  if  so,  by  how
 much  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISPRY  OF  FORLIGN  TRADE  (SIRI
 A,  ron  GLORGE):  (०)  TDA  have  not
 worked  out  any  estimates  of  increase  in  the
 to  al  exporis  from  India  to  ELC  countries
 during  the  fourth  plan  period.

 (b)  Statistics  for  the  whole  year  70-71,
 are  not  yet  available.  India’s  exports  to
 EEC  counmes  during  Aptil-December’  70
 amounted  to  Rs,  73,59  crores,

 (c)  In  the  absence  of  statistics  for  the
 whole  year  during  1970-71,  comparison
 between  exporis  during  69-70  and  70-71,  is
 nol  possible  at  this  stage,

 Objecticnable  remarks  contained  in  book
 entitled  ‘Kashmir’  written  by  former

 I.  B.  Chief

 ‘4786,  SHRI  NIHAR  LASKAR  :
 SHRI  P.  GANGADEB  :
 SHRI  BISHWANATH  JHUN-

 JHUNWALA  ;
 Will  the  Minister  of  HOME  AFFAIRS
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 be  pleased  to  state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  Untold  story  of
 Sheikh  Abdullah’  given  in  the  book  entitled
 ‘Kashmir’  by  Shri  B.N.  Mullick  former
 Director  of  the  Intelligence  Bureau,  Govern-
 ment  of  India;  and

 (b)  if  so,  whether  there  arc  some  objec-
 tionable  remarks  in  the  book  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  Yes,
 Sir.

 (b)  The  book  is  under  examination.

 Payment  of  Hill  Allowance  to  P&T
 Employces

 ‘4787.  SLIRI  M.  K.  KRISIINAN  :
 SHRI  PHOOL  CHAND

 VERMA  :

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  plcased  to  state  :

 (a)  whether  Hill  Allowance  which  the
 employees,  who  are  working  at  hilly  areas
 are  lable  to  get,  are  not  being  paid  to  the
 P  and  T  emplovees,  working  at  Peringa-
 Ikuthu  area,  Irinjalakhuda  Branch  Trichur
 District  and  Kolayans  in  Kerala;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b),  Hill  Cumpensatory  allowance  s
 paid  at  stations  in  Trichur  and  Kota!  ans
 where  the  height  is  ‘000  metres  or  above
 sea  level  as  per  rules  :  Peringalkuthu  is
 only  about  4l7  metres  above  sea  level  and  is
 not  entitled  to  this  allowance.

 Criminal  cases  against  P&T  Employees
 Of  Palghat  Div.sion  for  participation

 in  strike  of  March,  1970

 4788.  SHRI  M.  K.  KRISHNAN  :  Will
 the  Minister  of  COMMUNICATIONS  be
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 pleased  to  state  :

 (a)  whether  the  criminal  cases  filed
 against  employees  of  the  Posts  and  Tele-
 graphs  Department  Palghat  Division,  who
 had  participated  inthe  strike  launched  in
 March,  1971  have  not  yet  been  withdrawn  in
 violation  to  the  assurance  given  by  the
 authorities;

 (b)  if  so,  the  reasons  for  the  same;
 and

 (c)  whether  Government  are  consider-~
 ing  to  withdraw  the  same  immediately  ?

 THE  MINISTFR  OF  COMMUNICA-
 TIONS  (SHRI  H  N.  BAHUGUNA):  (a)
 No,  Sir;  no  such  assurance  was  given  by  the
 P  and  T  authorities,

 (b)  Does  not  arise.

 (c)  Since  these  are  cases  for  conizible
 offences,  the  quistmon  of  their  withdrawal
 from  the  court  docs  nol  arise,

 Reorganisation  of  internal  structure  of
 Planning  Commission

 SHRI  P  GANGADEB  :
 SHRI  12,  K  PANDA;
 SHRI  S  M  KRISHNA:

 4789.

 Will  the  Minister  of  PLANNING  be
 pleased  to  state  +

 (a)  whether  a  Committee  on  reorganisa-
 tion  of  the  internal  structure  of  the  Planning
 Commission  has  recommended  that  the
 Commission  on  the  whule  should  be  ‘profes-
 sionalised  body  consisting  of  professional
 men  with  special  skill  and  disciplines’;  and

 (b)  if  so,  the  particulars  of  the  reco-
 mmendations  made  by  the  Committee  and
 the  action  taken  by  Government  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (9)  and  (b).  Yes.
 This  was  the  opinion  of  several  experts  who
 weie  informally  consulted.  The  opinion  is
 under  consideration  in  the  light  of  the
 recommendation  of  the  Administrative
 Reforms  Commission  on  the  function  of  the
 Planning  Commission,
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 आयात  लाइसेंस  जारी  करना

 4790.  थ्री  हुकम  चन्द  कछवाय  :  क्‍या

 विदेश  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  1969-70  के  दौरान  राज्यवार  और
 सच  राज्य  क्षेत्रवार  आयात  छा इसे सो  के  लिए
 कितने  प्रार्थना  पत्र  आए.  तथा  लघु  उद्योगों  को

 कितने  मुल्य  के  आयात  लाइसेंस  दिये  गये  ,

 (स)  उनमे  से  ऐसे  राज्यो  और  सघ  राज्य
 क्षेत्री  की  संख्या  क्या  है  जिससे  प्राप्त  प्रार्थना  पत्रों
 कि  सख्या  तथा  आयात  लाइसेसो  का  मूल्य
 औद्योगिक  दृष्टि  से  पिछड़  राज्य  मध्य  प्रदेश  से
 कम  है  और  जहा  अलग  लाइसेंस  कार्यालय  कार्य
 कर  रहे  है  ,

 (ग)  क्या  मध्य  प्रदेश  सरकार  ने  उनके
 मन्त्रालय  से  राज्य  मे  आया  और  निर्यात  उप-

 मुख्य  नियन्त्रक  का  एक  कार्यालय  खोजने  को  कटा
 है  कौर

 (घ)  यदि  हा  तो  उस  पर  क्या  निर्णय
 लिया  गया  ?

 विदेश  व्यापार  सवाल  से  उप-समझो  (श्री
 ए  सी.  जाने)  (क)  और  (8)  909
 -70  के  दौरान  विभिन्न  राज्यों  तथा  सच

 राज्य  क्षेत्रों  मे ंलघु  उद्योगो  को  दिए  गए  आयात
 लाइसेंसों  की  सख्या  का  वितरण  तथा  मूल्य  और

 लाइसेंस  देने  से  संबधित  कार्यालयों  के  स्थान
 दहानी  बाला  एक  विवरण  सभा  पटल  पर  रखा

 जाता  है।  ्िन्थालय  में  रखा  गया  |  देखिये  संख्या

 LT—660/7)]  राज्यवार  तथा  सच  राज्य  क्षेत्रवार
 आयात  लाइसेंसों  के  सम्बन्ध  मे  आवेदन-पत्रों  की
 संख्या  के  बारे  मे  जानकारी  नही  रखी  जाती  ।

 (ग)  जी  हा  1

 (घ)  मामला  विचाराधीन  है
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 केन्द्रीय  सरकार  के  सदियों  के  दौरे

 479i.  श्री  हुकम  श्याम  छबाय  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेगे  किः

 (क)  दिसम्बर,  970  से  फरवरी,  O71

 के  बीच  केन  सरकार  के  मंत्रियों  ने  देश  के

 विभिन्‍न  भागो  के  कितने  दौरे  किये  ,

 (ख)  उन्होंने  विमान  तथा  रेल  द्वारा  अलग

 अलग  कितने  दौरे  किये  ,  और

 (ग)  सरकार  ने  उनके  दौरो  पर  लगभग

 कितनी  राशि  खर्च  की  ?

 गृह  मंत्रालय  मे  उप  मन्नी  (श्री  मोहसिन  )

 (क)  से  (ग)  सूचना  वंचित  की  जा  रही  है
 तथा  सदन  के  पटल  पर  रख  दी  जायगी  1

 भालर(पाटन  से  'झालावाड़  तक

 निशुल्क  टेली  फोन  काल

 479)  श्री  ओकार  लाल  बैरवा

 क्या  संचार  मंत्री  यह  बताने  की  कृपा

 करेंगे  किः

 (क)  क्या  |  खुन,  I97]  से  पहले
 मालरापांटन  से  भाला बड  टेलीफोन  करने  पर

 कोई  शुल्क  नही  देना  पडता  था;

 (ख)  क्‍या  अब  प्रत्येक  काल  के  लिए  निजी

 टेलीफोन  से  की  गई  काल  के  लिए  भी  50  पैसे

 देने  पढते  है;

 (ग)  क्‍या  झालावाड़  और  झालरापाटन
 के  बीच  8  मील  की  दूरी  है,  और

 (घ)  यदि  हा,  तो  शब  शुल्क  लिये  के
 क्या  कारण  है  ?

 सच् चार सन्नी  (६.  हेमवती  नंदन  बहुगुणा)  :

 (क)  जी  हा  ।
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 (a)  जी  हां ।

 (ग)  शौर  (घ).  मौजूदा  नियमों  में

 यह  निर्धारित  है  कि  किन्हीं  दो  एक्सचेंज
 प्रणालियों  के  बीच  ट्रक  प्रभार  उनके
 बीच  दूरी  के  आधार  पर  होगा।  भाला बाड़
 शर  'झालरापाटन  के  बीच  ध  काल

 चार्ज  50  पैसे  रखा  गया  है।  यह  चार्ज  |  जून,
 f97l  से  लागू है।

 Posts  and  Telcgraphs  Facilities  in
 Kasaragod  and  Hosdrug  Talugs

 4793,  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Minister
 of  COMMUNICATIONS  be  pleased  to
 State  :

 (a)  whether  Government  have  considered
 to  provide  the  Posts  and  Telegraphs  facilities
 in  the  eastern  paris  of  Kasaragod  and
 Hosdrug  Talugs  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).

 Postal  Facilities

 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Lok  Sabha
 in  due  course,

 Telegraph  Facilities

 At  present  there  are  no  proposals  under
 consideration  for  provision  of  telegraph
 facilities  in  the  eastern  paris  of  Kasaragod
 and  Hosdrug  Talugs.

 Telex  Facilities  in  Trivandrum

 4794.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to  state  :

 (a)  whether  the  Telex  facilities  in
 Trivandrum  and  Calicut  have  been  introdu-
 ced  as  decided  by  the  P.  and  T.  Advisory
 Council  in  December,  970  ;

 (0)  if.  eo,  the  particulars  thereof  ;  and
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 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  No,

 (b)  and  (c).  Trivandrum  :  The
 instaJlation  of  telex  eguipment  बा.
 Trivandrum  has  been  completed  and  the
 tests  ure  in  progress.  This  telex  is  expected
 to  be  commissioned  during  the  next
 3-4  weeks.

 Calicut  :  The  equipment  for  telex  at
 Calicut  is  under  supply  from  Megsrs,  ITI
 Bangalorc,  This  telex  is  expected  to  be
 commissioned  by  March,  1972,

 Telephone  Connections  in  Imphal

 4795,  SHRI  N.  TOMBI  SINGH:
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  Government  are  considering
 to  increase  rhe  number  of  Telephone  connec-
 tions  in  Imphal  town  ;

 (b)  if  so,  when  and  how  many  connec-
 tions  are  being  increased  ;  and

 (c)  if  not,  whether  there  is  no  out-
 standing  demand  for  more  connections  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes,  Sir.

 (b)  The  work  of  expansion  of  the
 exchange  from  840  lines  to  200  lines  is
 already  in  progress.

 ६0)  Does  not  arise,

 Teaching  of  Manipuri  Language  to  non-
 Manipuri  Officers

 4796.  SHRI  N.  TOMBI  SINGH  ;
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  progress  made  by  the  Govern-
 ment  of  Manipur  in  the  scheme  for  teaching
 Manipuri  language  to  non-Manipuri  Officers
 posted  in  Manipur  ;
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 (b)  the  number  of  officers  of  the
 Gazetted  ranks  who  have  passed  the
 condensed  course  run  in  this  behalf  and  the
 measures  taken  by  Government  to  encour-
 age  the  scheme  ;  and

 (c)  whether  Government  propose  to
 make  this  scheme  permanent  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.C  PANT):  (a)  to  (c)  The  Govern-
 ment  of  Manipur  have  intimated  that  m
 April,  970  they  had  organised  a  thre
 months’  course  for  teaching  Manipur
 Language  after  office  hours  to  those  non-
 Manipur:  Officers  who  desired  to  learn  it.
 The  average  attendance  in  the  class  was
 between  eight  and  fifteen  offscers,  Eight  of
 them,  including  six  Gazetted  Officers,  lave
 passed  this  test  The  Government  of  Mani-
 pur  do  not  proposc  to  make  this  scheme
 permanent.

 Function'ng  of  “Yuvak  Mandals”  by
 RSS  in  Delhi

 SHRI  B  ्  REDDY:  Will
 of  HOME  AFFAIRS  ७७

 4797
 the  Munister
 pleased  to  siats

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  functioning  of
 *“Yuvak  Mandals’”  by  the  Rachiriya
 Swayamsevak  Sangh  in  Delhi  ,  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISFER  IN  THE
 MINISTRY  OF  HOME  AFIAIRS  (SHRI
 MOHSIN)  (a)  Government  are  aware
 that  a  registered  society,  in  the  name  of
 Yuvak  Mandal,  has  set  up  branches  in  some
 areas  of  New  Delhi,

 (b)  Instructions  already  exist  that
 Government  servant  should  not  only  main-
 tain  political  neutrality  but  should  also
 appear  to  do  so  and  that  they  should  not
 participate  in  the  activities  of,  or  associate
 themselves  with,  any  organisation  in  respect
 of  which  there  is  the  slightest  reason  to
 think  that  the  organisation  has  a  political
 aspect,
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 Dropping  of  Priorities  for  Remaining
 Period  of  Fourth  Plan  due  to  Se:  ious

 Economic  Crisis

 4798  SHRI  GADADHAR  SAHA:
 Will  the  Minister  of  PLANNING  be  pleased
 to  state  :

 (a)  whether  priorities  of  the  remarning
 period  of  the  Fourth  Five  Year  Plan  are
 going  to  be  dropped  because  of  the  serious
 economic  ctisis  ,  and

 (b)  if  so,  the  particulars  thercof  7

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DIHARIA)  (a)  and  (b)  An
 appraisal  of  the  Fourth  Five  Year  Plan  is
 under  way  This  wil]  no  doubt  take  into
 con  »ideration  the  question  of  reviewing  the
 Plan  priorities  during  the  remuming  period
 of  Fourth  Five  Year  Plan

 उत्तर  प्रदेश  में  बुलन्दशहर  के  निकट

 एक  वायरलेस  सेट  रखने  बाले
 पाकिस्तानी  जासूस  की

 गिरफ्तारी

 4799,  डा.  लक्ष्मीनारायण  पांडे  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  उत्तर  प्रदेश  में  बुलन्दशहर  के
 निकट  जुन,  97)  के  तीसरे  सप्ताह  में  एक
 वायरलैस  सेट  रखने  वाले  पाकिस्तानी  जासूस  को
 गिरफ्तार  किया  गया  था;

 (=)  उससे  अन्य  कौन-कौन  सी  वस्तुएं
 पकडी  गई  ;

 (ग)  उक्त  व्यक्ति  किस  तारीख  से  भारत
 में  रह  रहा  था;  और

 (घ)  उक्त  व्यक्ति  के  विरुद्ध  सरकार  द्वारा
 क्या  कार्यवाही  की  गई  है  ?

 गृह  सवाल  में  उप-मंत्री  (श्री  मोहसिन):
 (क)  से  (ध)  राज्य  सरकार  से  तथ्य  मालूम
 किये  जा  रहे  है और  सभा  पटल  पर  रख  दिये
 जायेंगे  ।



 101  Written  Answers

 डाक  व  तार  विभाग  में  विवाहेतर

 डाक वाहकों  को  खपाना

 4800.  डा.  लक्ष्मीनारायण  पांडे  :  क्या

 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  उन

 विभागेत्तर  डाक वाहकों  को  खपा  लेने  का  है  जो

 गांवों  के  डाकघरों  का  प्रायोगिक  डाकघरों  में

 लगातार  i0  वर्षों  से अधिक  समय  से  सेवा  कर

 रहे  है  ; और

 (ख)  यदि  हां,  तो  इस  सबंध  में  सरकार

 की  क्या  नीति  है  ?

 संचार  मंत्री  (श्री  हेमबती  नंदन  बहुगुणा).
 (क)  जी  विवाहेत्तर  एजेंट  सेवा  ओर

 आयु-मामा  की  कुछ  शर्तों  पर  पूरे  उतरते  है,

 वे  पहले  ही  विभाग  में  खपा  लिए  जाने  के

 पात्र  है।

 (ख)  डाकिये  और  चतुर्थ  श्रेणी  में  नियुक्ति
 के  लए  उन्हें  बाहरी  व्यवसायों  पर  तरजीह  दी

 जाती  है।  जिन  व्यक्तियों  न  लगात।र  तीन

 वर्ष-तक  विवाहेत्तर  एजेंट  के  तौर  पर  सेवा  का

 हो  और  उनकी  आयु  40  वर्ष  से  कम  हो  तो  वे
 निर्धारित  परीक्षा  उत्तीर्ण  करने  पर  चतुर्थ
 श्रेणी  मे  नियुक्त  के  पात्र  है  और  जिन्होंने
 मिडिल  परीक्षा  उत्तोणं  की  हो  वे  डाकिया  की

 भर्ती  के  लिए  बाहरी  व्यक्तियों  के  लिए  रखे  हाल
 50  प्रतिशत  कोटे  में  से  इस  परोक्ष  में  बैठ
 सकते  है।  जब  विभागेत्तर  एजेंट  पर्याप्त  सख्या
 में  उपलब्ध  न  हों  या  जब  वे  पर्याप्त  सख्या  में

 निर्धारित  परीक्षा  में  उतारे  न  हों,  तभी  बाहरी
 व्यक्तियों  को  भर्ती  दिया  जाता  है।  जो  विभा-

 गेत्तर  एजेंट  मेट्रिक  था  इसके  समकक्ष  परीक्षा
 में  उत्तीर्ण  हों  और  जिन्होंने  विभागेत्तर  एजेंट
 के  तौर  पर  लगातार  एक  वर्ष  तक  सेवा  की  हो
 ओर  40  वर्ष  से  कम  आयु  के  हों  वे  पलकों  के
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 तौर  पर  नियुक्ति  के  लिए  भी  बाहरी  व्यक्तियों

 के  साथ  प्रतियोगिता  में  बैठ  सकते  हैं  ।

 Periodic  Investigations  of  Actual  Use  of
 Ex  port  incentive  and  Import  licences

 4801.  SHRI  BHOGFNDRA  JHA:  Will
 the  Minister  of  FOREIGN  TRADE  _  be
 Pleased  to  state  :

 (a)  whether  Government  have  been
 making  periodic  investigations  of  the  actual
 use  of  export  incentive  and  actual  user:
 import  licences  issued  to  exporters  and
 manufacturers,  respectively  5  and

 (b)  if  so,  wheth’r  such  investigations
 have  rvealed  any  common  malpractices  by
 the  licences  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C,  GFORGE)  :  (a)  and  (b).  Whenever
 reports  are  received  about  alleged  misuse  of
 licences  issued  under  the  E.  P.  Schemes  or
 to  Actuzl-users,  Government  mukes  enquiries
 through  the  investigating  agencies  viz.,  the
 sponsoring  authorities  and  the  C.  B.  J.  The
 common  violations  of  the  conditions  of  the
 lieences  arc  in  respect  of  :—

 (i)  transfer  of  licences  to  third  parties  ;
 and

 (ii)  sale  of  =material  imported  against
 the  licences  to  unauthorised  persons

 A  number  of  cases  has  come  to  the  notice
 of  the  Government  in  the  past  which  indi-
 cated  violation  of  the  conditions  under
 which  the  licences  were  issued.  Whenever
 such  violations  are  notiucd  and  proved
 Government  takes  suitable  action  either
 departmentally  or  through  a  Court  of  Law.

 Exploration  of  Atomic  Minerals  in  Orissa

 4802.  SURL  DEVENDRA  SATPATHY:
 Will  the  Miais'cr  of  ATOMIC  ENERGY  be
 pleased  to  state  :

 (a)  whether  the  Government  are  starting
 explorations  of  atomic  minerals  available  in
 different  parts  of  Orissa  ;  and
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 (b)  if  so,  when  ?

 THE  PRIME  MINISTER,  MINISTER  OF
 ATOMIC  ENERGY,  MINISTER  OF  HOME
 AFFAIRS  AND  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  and  (७)  The
 surveys  in  Orissa  were  initiated  in  ‘1955-56,
 These  have  since  been  extended  to  various
 parts  of  the  State  and  are  still  continuing.
 Details  of  these  surveys  have  been  brought
 out  in  the  Annual  Reports  of  the  Department,

 बिहार  के  पूणिया  जिले  में  उप-डाक  व
 तार  घर  का  खोला  जाना

 4803.  श्री  ज्ञानेद्रवर  प्रसाद  यादव  :  क्‍या

 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  बिहार  के

 पुलिया  जिले  के  फलका  सर्कल  में  पोरिया  गाव

 में  एक  उप-डाक  व  तार  घर  खोलने  का  है  ;

 (ख)  क्‍या  उक्त  कार्यालय  के  लिये  एक
 पक्के  भवन  का  निर्माण  किया  जा  चुका  है;
 और

 (ग)  यदि  हां,  तो  सरकार  यह  कार्यालय

 वहां  कब  तक  खोल  देगी  ?

 संचार  मंत्री  (भरी  हेमवती  नदी  ब्रहुगुरणा):
 (क)  पोधिया  के  अतिरिक्त  विभागीय  शाखा
 डाकघर  को  विभागीय  उप-डाकघर  में  बदलने
 के  लिए  i0  फरवरी,  197E  को  आदेश
 जारी  किये  जा  चुके  हैं  जहां  तक  तार  सुविधाओं
 का  प्रश्न  है,  पोतिया  मे  पहले  से  ही  तार धर
 जोकि  25  8- 1966  से  अयोध्या  गज  बाजार  के
 साथ  फोनोकाम  सक्रिय  पर  काम  कर  रहा  है

 (ख)  जी  हां  ।  इमारत  पूरी  हो  चुकी  है
 सिवाय  एक  छोटे  से  भाग  के  जिस  के  अगले

 महीने  में  पूरे  हो  जाने  की  संभावना  है  t

 (ग)  नई  इमारत,  जिसका  कि  निर्माण
 कार्य  चल  रहा  है,  अगस्त  1971 में  जब  कबूला
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 प्राप्त  करने  के  लिए  तैयार  हो  जाएगी  तो  इस

 डाकघर  के  विभागीय  उप  डाकघर  में  बदले

 जाने  की  संभावना  है

 Production  of  Pintonium  in  Atomic
 Power  Plants

 4804.  SHRI  V.N.  P.  SINGH:  Will
 the  Minister  of  ATOMIC  ENERGY  be
 Picased  to  state  :

 (a)  the  quantity  of  plutonium  being
 produced  per  annum  in  our  atomic  power
 plants  ;  and

 (b)  whether  it  will  be  sufficient  to  fuel
 our  fast  breeder  power  stations  using
 thorium  or  depleted  uranium  proposed  to  be
 set  up  about  five  years  from  now  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  LNERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 INFORMATION  AND  BROADCASTING
 (SHRIMATIL  INDIRA  GANDHI)  :  (a)  The
 quantny  depends  upon  the  quantum  of
 power  generated  and  the  design  of  the  fuel
 elements,

 (b)  The  quantity  of  plutonium  produced
 from  CANDU  type  reactors  under  construc-
 tion  or  to  be  construckd  m=  the  present
 decade  would  be  sufficient  to  fucl  the  fast
 breeder  reactors  proposed  in  the  Profile  for
 the  decade  1970-80,  on  ‘‘Atomic  Energy  and
 Space  Research’’,

 Capital  Expenditure  on  J.  T.  I.  Factory
 at  Naini  (Allahabad)

 4805.  SHRI  ve  N.  P.  SINGH:  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  the  total  estimated  capital  expendi-
 ture  for  the  new  factory  of  I,  T.  I,  Ltd,  set
 up  at  Naini,  Allahabad  ;

 (b)  the  estimated  expenditure  under  the
 Heads—-Land,  Housing,  faciory  building,
 Machinery,  Installation  of  machinery  and
 running  capital  ;

 (c)  the  quantum  expended,  so  far,  on
 the  above  Heads  ;  and
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 (d)  how  much  capital  has  been  raised
 to  date  ?

 4  THE  MINISTER  OF  COMMUNICA-

 I  TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 to  (d).  A  statement  giving  the  information
 required  in  respect  of  the  new  factory  of
 the  Indian  Telephone  Industries  Limited  at
 Naini  for  the  manufacture  of  long  distance
 transmission  equipment  is  attached.

 Statement

 (a)  The  total  estimated  capital  expendi-
 ture  on  the  new  factory  of  the  Indian
 Telephone  Industries  Lid.  at  Naini  for
 manufacture  of  long  distance  transmission
 equipment  is  Rs,  258.60  lakhs.

 (b)  The  break-up  of  expenditure  under
 the  Heads  mentioned  in  the  Question  is  :—

 Rs.  in  lakhs

 (i)  Development  of  Land  5.33

 (ii)  Residential  Buildings
 (Housing)  5.75

 (iii)  Factory  Buildings  56,02

 (iv)  Plant  and  Machinery
 including  installation  101,25

 था  (९  Running  (Working)
 P  Capital  94.58  for

 $7i-72

 (c)  The  amounts  spent  on  the  above
 heads  upto  3.3.97i)  are  :—

 Rs.  in  lakhs

 (i)  Development  of  Land

 (ii)  Residential  Buildings  7.84

 (iii)  Factory  Buildings  17,04,

 (iv)  Plant  and  Machinery  0.0

 (d)  The  total  amount  of  capital  so  far
 raised  is  Rs.  05  lakhs,  out  of  which  Rs,  55

 ~  Jakhs  was  raised  by  way  of  share  capital  and
 “the  balance  of  Rs.  50  lakhs  by  way  of  loan

 yen  by  the  Government  of  India. =
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 Way  of  Reading  News  in  English  over
 A.  I.  R.  Jarring  and  Unpleasant

 4806.  SHRI  C,  CHITTIBABU:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  complaints  have  been
 received  by  the  All  India  Radio  regarding
 the  announcers  and  news-readers  in  English
 about  their  mispronounciations,  jarring  and
 unpleasant  way  of  reading  news  ;

 (b)  if  so,  whether  they  have  not  been
 selected  after  an  audition  test  ;  and

 (c)  whether  these  persons  will  be  given
 necessary  training  before  they  are  put  on  the
 air  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATL  NANDINI
 SATPATHY):  (a)  Comments  critical  as
 well  as  appreciaiive  of  English  news-reading
 have  been  received  from  listeners,

 (b)  All  News  Readers  are  selected  after
 an  audition  test  and  interview.

 (c)  Training  of  News  Readers  is  a
 continuous  process  ;  they  are  trained  before
 they  are  allowed  to  go  on  the  air  and  they
 continue  to  receive  training  and  guidance
 while  in  employment.

 मध्य  प्रदेश  में  किराये  के  भवनों

 में  डाक  द:  तारघर

 4807.  श्री  गंगा  चरण  दीक्षित  :  क्या

 संचार  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  मध्य  प्रदेश  में  ऐसे  डाक  व  तार घरों

 की  संख्या  कितनी  है  जो  किराये  के  भवनों  में

 स्थित  हैं  तथा  वे  कहां-कहां  हैं;  और

 ल न (ख)  इन  भवनों  के  लिये  किराये  के  रूप

 में  कितनी  र/शि  अदा  की  जाती  है

 संचार  मंत्री  (श्री  हेमवती  नंदन  बहुगुणा):

 (क)  096
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 सूचना  एकत्रित  की  जा  रही  है  और  शीघ्र
 ही  दे  दी  जाएगी  t

 (ख)  1,07  003  रुपये  प्रति  मास  1

 सध्य  प्रदेश  को  टेलीफोन  सलाहकार
 समितियों  की  बैठकें

 4808.  श्री  गंगा चरण  विकसित  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  की  टेलीफोन  सलाह-
 कार  समितियां  तीन  मास  में  केवल  एक  बार
 बैठक  आयोजित  करती  है  ;

 (ख)  इतनी  लम्बी  अवधि  के  अन्तर  से
 बैठक  करने  के  क्या  कारगा  है  तथा  उन  स्थानों
 के  क्या  नाम  है  जहा  टेलीफोन  सलाहकार
 समितियों  ने  निभाती  अवधि  के  पश्चात्‌  अपनी
 बैठक  आयोजित  नदी  की  ;  और

 (ग)  क्‍या  सरकार  ने  सरकारी  अनुदेशों  के
 ऐसे  उल् लें बत  के  विरुद्ध  कार्ड  क  वाली  की  है  ?

 सवार  मंत्री  (श्री  हेमवती  नंदन  बहु राणा):
 (क)  टेलीफोन  सलाहकार  समितियों  को  बैठकें

 सामान्यतः  हर  तीन  महीने  मे  कम  से  कम  एक
 बार  होती  है।

 (ख)  भोपाल,  इन्दौर  और  जबलपुर  मे  से
 प्रत्येक  की  समिति  बी  मई,  970  से  अब  तक
 तीन-तीन  बैठक  हो  चुकी  है।  इसी  अ्रबाधि  के

 दौरान  ग्वालियर  और  रामपुर  की  सखियो  की
 बैठे  दो-दो  ब।र  हुई  नियतकालिक  बैठकें  करने
 मे  कठिनाई  कुछ  प्रशासनिक  कारणों  कौर

 मध्यावधि  चुनावों  के  परिणाम  स्वरूप  काम  की
 अधिकता  के  कारण  पैदा  हुई।

 (ग)  सच  समितियों  की  निश्चित  अवधि  के
 बाद  नियमित  राय  से  बैठकें  करने  के  लिए

 समुचित  द्िदायते  जारी  कर  दी  गई  है।
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 eo  पंडित  माखन  लाल  चतुर्वेदी  को

 स्मृति  में  डाक-टिकट  निकालना

 4809,  श्री  गंगा  चरण  दीक्षित  :  क्‍या

 संचार  मंत्री  पंडित  माखन  लाल  चतुर्वेदी  की

 स्मृति  में  डाक-टिकट  निकालने  के  बारे  में 13

 अप्रैल,  970  के  अतारांकित  प्रश्न  संख्या

 2739  के  उत्तर  के  सम्बन्ध  मे  यह  बताने  की

 कृपा  करेगे  कि  :

 (क)  क्या  स्व,  पंडित  माखनलाल  चतुर्वेदी
 के  सम्मान  में  स्मृति  डाक-टिकट  जारी  करने  के

 प्रस्ताव  पर  इग  सोच  कोई  निर्णय  किया  गया

 है  ;  और

 (व)  यदि  हा,  तो  उसकी  मुख्य  बातें
 क्‍या  है?

 सवार  मंत्री  (श्री  हेमवती  नंदन  बहुगुणा):
 (क)  शरीर  (ले)  यह  प्रस्ताव  टाक-तार  विभाग
 से  सम्बद्ध  डाक-टिकेट  सलाहकार  समिति  के
 समक्ष  रखा  गया  था,  लेकिन  उसने  इसे  स्वीकार
 करने  की  सिफारिश  नही  की  t

 Memorandum  from  A.  }.  ्र.  Casual  Artistes

 48I0  SHRI  JAGADISH  BHATTA-
 CHARS  YA:  =  Will  the  Minister  of
 INFORMATION  AND  BROADCASTING
 be  pleased  to  state

 (a)  whether  Governmnt  _  received  any
 memorandum  from  the  casual  artistes  of
 the  All  India  Radio  recently  ;

 (b)  if  so,  the  main  features
 and

 thereof  ;

 (c)  the  reaction  of  Government  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY)  :  (a)  Yes,  Sir.

 (9)  and  (c).  The  information  is  furnish-
 ed  in  the  statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT—66!  [1]
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 Police  Commissioner  system  for  big
 cities

 48i!.  SHRIMATI  SHEILA  KAUL:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  proposed  to  extend  the
 Police  Commissioner  system  to  big  cities  in
 preference  to  the  one  headed  by  the  District
 Magistrate;  and

 (b)  the  names  of  cities  in  India  where
 the  Police  Commissioner  system  is  already
 in  operation  ?

 THE  DEPUTY  MINISTER  IN  TIE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN)  :  (a)  No,  Sir.  However,  the
 Khosla  Commission  on  Delhi  Police  had
 recommended  the  introduction  of  the  Commi-
 ssioner  of  Police  system  in  the  Union
 Territory  of  Dethi.  That  recommendation
 is  under  examination.

 (b)  The  following  cilics  have  Commi-
 ssioners  of  Police:  Bombay,  Poona,  Nagpur,
 Ahmedabad,  Calcutta,  Medias  and
 Hyderabad.  The  cries  of  Bangalore,  Erna-
 kulam  and  Trivandrum  also  have  Commissi-
 oners  of  Police  but  they  do  not  ex  rete  the
 special  statutory  powcrs  exercised  by  the
 Commissioners  nm  the  other  citics,

 Cost  of  T.  च,  Tower  in  New  Delhi

 48i2.  SHRI  S.C  SAMANTA;:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  the  likely  cost  of  the  T,  V.  tower
 and  the  antenna  coming  up  in  New  Delhi;
 and

 (b)  the  additional  advantage  likely  to
 be  derived  from  the  erection  of  the  said
 tower  atop  the  building  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY):  (a)  The  cost  of  the  T.V.
 Tower  recently  erected  in  the  Akashvani
 Bhavan  compound  is  Rs.  7.30  lakhs,  while
 the  estimated  cost  of  the  proposed  Tower
 atop  the  N.  D.  M.C.  building  is  Rs.  45
 lakhs,
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 (b)  The  tower  on  top  of  the  building
 would  give  antenna’s  height  of  about  200
 metres  at  less  cost  than  that  involved  in  the
 erection  of  a  200  metres  steel}  mast  on  the
 ground,  With  a  mast  of  this  height  the
 service  area  to  the  TV  station  will  be  exten.
 ded  to  about  00  km  a.ound  Delhi,

 National  plan  for  Science  and  Technology

 48I3,  SHRI  BALATHANDAYUTHAM:
 Will  the  Minister  of  PLANNING  be  pleased
 to  state  :

 (a)  whether  Government  have  any  pro-
 posal  to  fc  rmulafe  a  national  plan  for  science
 and  technology  with  a  view  to  fully  utilise
 all  available  talenis  in  the  field  of  science
 and  technology  for  the  effective  implementa-
 tron  of  the  social  objectives  outlined  in  the
 Plan;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (db).  $  eps
 have  been  iniuated  for  the  preparation  ol  a
 pian  for  science  and  technology  (short
 term  and  long  term  whih  will  be
 telated  to  and  integrated  with  (fe  socio-
 ecom  mic  objectives  laid  in  the  Plan
 document.  The  salient  features  of  such  a
 plan  when  ready  will  be  made  known.

 Setting  up  of  Special  Cell  to  help  Small
 Scale  Industrial  Units

 4814,  SHRI  BALATHANDAYUTIIAM:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  ;

 (a)  whether  a  special  cell  has  been  set
 up  in  ihe  Enginecring  Promotion  Council  to
 help  small  scale  indus.ial  units  in  exporting
 goods;  and

 (b)  ifso,  what  is  the  nature  of  help
 proposed  to  be  given  to  the  small  unils  in
 this  connection  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI

 A.C,  GEORGE):  (a)  and  (b).  Tle  Engi-
 neering  Export  Promotion  Council  have
 created  a  special  ce!l  which  would  contact
 Small  Scale  Units  in  cnginecting  Industries
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 all  over  the  country  and  identify  (i)  units
 already  exporting  or  having  export  potential
 and  (ut)  those  already  supplying  or  are  cap-
 able  of  supplying  components  and  ancillaries
 to  larger  units.

 In  addition  to  supplying  statistical  data
 and  other  information  of  trade  interest,  the
 Council  proposes  to  identify  problems  pecu-
 liar  to  the  small  exporting  units  and  help
 the  units  in  overconune  them-  Usual  faci-
 lities  in  the  mutter  of  publicity,  shipping,
 drawback,  trade  delegations,  participation  in
 exhibitions  and  trade  fairs  abroad,  surveying
 of  markets  cic  wauld  also  be  eatended  to
 these  units,

 Appeal  to  Indian  Scientis(s  abroad  to
 return  to  India

 4815,  SHRISUBODIH  HANSDA  :
 SURI  70  K  PANDA
 SHRI  DEVINDER  SINGH

 GARCHA  :

 Will  the  Minister  of  SCILNCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  the  appeal  made  by  Govern
 ment  to  Indian  Scientists  abroad  to  bring
 them  back  hus  failed;

 JULY  14,  णा  Written  Answers  2

 (b)  whether  the  reasons  for  the  poor
 response  from  those  Scientists  have  been
 assessed,  and

 (५)  ॥€  so,  what  are  those  reasons  ?

 THE  MINISTER  OF  PLANNING  AND
 MINISTFR  OF  DEPARTMENT  OF
 SCILNCE  AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  (a)  The  Government
 have  taken  a  number  of  measures  Ike  the
 Scsentists’  Pool  Scheme,  creation  of  super-
 numeruy  posts  in  scientific  institutions  and
 industrial  organisations  and  conducting  inter
 views  abroad  for  appointment  to  regular
 vacancies  to  facilitate  the  return  of  Indian
 scientists  A  statement  showing  the  position
 im  the  Scientists’  Pool  Scheme  as  on  Ist  June
 T97L  is  attached

 In  1969  the  Counal  of  Scientific  and
 Industrial  Rescaich  (CSIR)  conducted  an
 exploratory  sutvey  of  highly  qualified
 Indian  Suentists  holding  sent  positions
 abroad  for  finding  out  tne  conditions  that
 would  facilitate  their  retuin,  The  Survey
 covcred  $00  persons  out  of  which  only  apt
 persons  respouded,

 (b)  and  (c)  The  main  reason  foi  the
 poor  response  would  appear  to  be  that  most
 of  the  senior  persons  do  not  wish  to  return
 to  India  without  a  regular  employment  in
 ther  specialisttion  in  a  relatively  senior
 position,

 Statement

 TOTAL  SELLCTION  7783

 S  No

 Lh  Working  tn  the  Pool.

 2,  Pool  officers  who  left  after  yomning

 3.  Pool!  officers  who  left  on  termination.

 4,  Secured  employment  in  India  did  not
 join  the  Poo},

 5,  Placements  finalised,  not  yet  jomed  or
 joming  reports  not  recetived

 6.  Recently  offered  appointments,  accep-
 tance  awaited,

 7.  No  replies  or  not  interested  at  present

 In  India  Abroad  Total

 379  379

 2792  57  2949

 350  2  52
 94l  58  999

 287  332  6I9

 65  59  424

 534  2033  2547

 5328  264I  TI69
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 During  May  497i,  28  Pool  Officers
 reported  joining  and  क्य  reported  leaving;  25
 rersons  were  selecied.

 Fourteen  Pool  Cfficers  died  and  are  not
 included  in  the  above  bread-up.

 Irregziar  tclephone  billing

 4816.  SHRI  BISHWANATH  JHUN-
 JHUNWALA  :  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state  :

 (a)  whether  Governments’  attention  has
 been  drawn  to  the  press  report  कक  the  Indian

 2]  June,  197]  of  a Express  dared  the  2ist
 case  where  in
 Posts  and  Telegrap  failed  to
 apprehened  the  cuipri  metre  of
 a  telephone  recorded  |  ity  witkeut  the
 owner’s  using  the  same  ;

 spiie  of  a  complaint,  the
 ment

 the

 (b)  whether  in  this  case  even  after  dfs-
 connection,  bills  for  a  quamer  were  sent
 to  the  erstwhile  owner  of  this  telephone  ;
 and

 (c)  if  so,
 has  been  made  in  this
 responsibility  has  been
 failures  ?

 whether  any  detailed  inquiry
 case  and  whether

 fixed  for  the

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  Bé.HUGUNA)  :  (a)
 A  Press  report  under  the  Caption  ‘“‘Hill
 Racket”  which  appeared  in  the  /zdian  Ex-

 press  dated  2|  6.71  has  come  to  the  notice
 of  the  Government.

 (b)  Yes.  Local  call  charges,  rantal  pag-
 able  in  case  of  restoration  and  damage
 charges  were  billed  for.

 (c)  Detailed  enquiry  in  this  comp'aint
 of  excess  meicring  has  been  made,  but  it
 was  not  possible  to  establish  any  failure.
 However,  rebate  as  permissible  is  being
 granted  to  the  subscriber.

 Opening  up  of  Mass  market  for  Indian

 Goods  by  the  North  Atlantic  Free
 Trade  Association

 BISHWANATH  JHUN-
 Minister  of

 48\7.  SHRI
 JHUNWALA  ;  Will  |  the
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 FOREIGN  TRADE  be  pleased  to  state  :

 (a)  whether  the  North  Atlantic  Free
 Trade  Asscciation  is  likely  {o  open  upa
 mass  market  fer  some  of  the  Indian  goods  ;

 (b)  whether  the  Trade  Development
 Authority  has  assessed  the  exetent  of  Indian
 eceds  which  are  likely  to  be  exported  and
 the  neture  of  such  goods  ;

 (0)  whether  the  Trade  Development
 Auhicriiy  has  established  firm  contracts  with
 trading  firms  in  foreign  countries  for  regular
 supplies  from  India  ;  and

 (d)  if  so,  the  particulars  of  these  con-
 tracts  and  the  annual  experts  envisaged  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  CF  FOREIGN  TRADE  (SHRI
 A.  0.  GEGRGE)  t  (a)  The  North  At-
 lantic  F.  T,  Association  has  not  come  into
 existence.

 (७)  to  (d).  Do  not  arise.

 Trace  Between  India  and  Republic
 of  Korea  and  Fadia  and

 Novth  Korea

 48I8.  SHRI  PILOO  MOPY  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  s‘ale  :

 (a)  the  volume  of  trade  between  India
 and  the  Republic  of  Korea  as  well  as  India
 and  North  Korea  during  the  years  1968-69,
 1969-70  and  1970-71  ;

 छे  the  present  position  of  Trade  Pro-
 tocol  or  Trade  Agrcement  signed  between
 India  and  North  Korea  ;  and

 (०)  how  far  this  has  been  implemented  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE)  (a)  A  statement  is
 attached.

 (b)  The  validity  of  the  Trade  and  Pay-
 ment  Agreement  between  India  and  North
 Korea  signed  on  9th  December,  968
 has  been  extended  upto  3i  December,  1972,
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 (c)  Contracts  worth  about  Rs  25  million,
 (both  ways)  had  been  concluded  with  the
 Democratic  Republic  of  Korea  by  the  end
 of  970  and  are  expected  to  be  implemented
 by  the  end  of  I97!
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 Statement

 (Figures  in  lakhs  of
 Rupees)

 Fxports  Imports
 from  into
 India  India

 I  The  Re  pub-
 lic  of  Korea

 968  69  046  49

 3969  79  584  6l

 1970-71  29  26

 (upto  October  970)

 WT  The  Peaple’s  Democratic
 Republic  of  Korea

 968  69  9

 1969-70  2

 970  74  46

 (upto  October,  970)

 साम्प्रदायिक  दंगो  सम्बन्धी  जांच
 आयोग  की  सिफारिशों

 48[9  श्री  रामावतार  शास्त्री  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  कपा  पत्र  तीन  वर्षों  में  हुए  साइबर-

 दायिक  दो  के  कारणों  का  पता  लगाने  के  लिये

 सरकार  ने  कोई  जाँच  आयोग  नियुक्त  किया  था,

 (ख)  यदि  हा,  तो  उक्त  प्रयोग  द्वारा  क्या

 मुरूम  सिर्फ़-  लें  की  गई  हैं,  और

 (ग)  उनकी  क्रियान्विति  के  लिये  सरकार
 से  क्यों  कार्यवाही  की  है  ?
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 गृह  मंत्रालय  और  कामिक  विभाग  में  राज्य
 सत्री  (६.  रास  निवास  सीधा)  :  (क)  से  (9).
 केन्द्रीय  सरकार  ने  गत  तीन  वर्षों  मे  हुए  किन्ही
 साम्प्रदायिक  दागे  की  जाँच  करने  के  लिए  किसी
 आयोग  की  नियुक्ति  नही  की  है  1  किन्तु  इस
 अवधि  मे  सम्बन्धित  राज्य  सरकारों  ने  निम्न-
 लिखित  दगो  को  जाच  वे  लिये  आयोगों  की
 नियुक्ति  की  है  :---

 (1)  इन्दौर  (जून,  969)

 (2)  गुजरात  (सितम्बर,  969)

 (3)  चाईबासा

 (4)  महाराष्ट्र

 (5)  अलीगढ

 (पाल,  970)

 (मई,  970)

 (मार्च,  3972)

 (6)  वरहनपुर  (मार्च,  1971)

 पहने  दो  के  विषय  में  श्रायोगो  द्वारा  प्रतिवेदन
 प्रस्तुत  कर  दिय  गय  है  और  शेप  की  शाम  की
 जा  रही  है।  इन्दौर  के  दगा  के  सम्बन्ध  मे  राज्य
 सरकार  द्वारा  अभी  तक  प्रतिवेदन  प्रकाशित  नही
 क्या  गया  है।  फिर  भी,  प्रतिवेदन  के  निष्कर्षा
 तथा  नागरिकों  का  देखते  हुए  कार्यवाही  की

 जा  रही  है।  गुजरात  के  दगो  के  बारे  मे  प्रतिवेदन
 राज्य  सरकार  द्वारा  प्रकाशित  क्या  जा  चुका
 है।  राज्य  सरकार  ने  उन  अधिकारियों  से

 स्पष्ट  रण  माना  है  जिनके  आचरण  पर  आयोग

 द्वारा  प्रतिकूल  विचार  व्यक्त  लिये  गये  हैं।  इन
 स्पप्टीक्रणो  पर  विचार  करने  के  पश्चात्‌  शाने

 कार्यवाही  की  जायेगी।  आयोग  द्वारा  की  गई
 विभिन्‍न  सिफारिशों  को  भी  उचित  कार्यवाही
 करने  की  दृष्टि  से जाच  की  जा  रही  है।

 फिल्‍म  उद्योग  को  दिये  गये

 रा  का  सुनाया  जाना

 4820  श्री  होकर  ख़्याल  सिह  क्या

 सुचना  दौर  प्रसारण  मंत्री  यह  चलाने  की  कृपा
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 करेंगे  कि  :

 (क)  क्या  सरकार  ने  चौथी  पंचवर्षीय
 योजनाओं  में  फिल्म  उद्योग  के  लिए  कोई  ठोस

 कार्यक्रम  शामिल  किया  है  तथा  उक्त  योजना  में
 इसके  लिए  धन  प्राबंटित  किया  है;  शौर

 (ख)  गत  तीन  वर्षों  में  फिल्‍म  उद्योग  में

 कितनी  संस्थाओं  और  व्यक्तियों  ने  सरकार  को

 ऋण  चुका  दिये  है  तथा  ऐसे  कितने  &  जिन्होंने

 ऋण गा  नहीं  चुकाये  हैं  ?

 सूचना  कौर  प्रसारण  मंत्री  में  उप-मंत्रो

 (क्रि  धर्मवीर  सिह:  (क)  इस  महाशय  की

 चौथी  योजना  में  फिल्म  उद्योग  के  निजी  क्षेत्र  के

 बारे  में  कोई  योजना  नहीं  है  ।

 (ख)  फिल्म  निर्माताओं  को  फिल्में  बनाने

 हेतु  ऋण  देने  के  लिए  सरकार  ने  एक  फिल्म

 वित्त  निगम  की  स्थापना  की  है  1  जिन  व्यक्तियों
 ने  निगम  को  ऋण  चुका  दिए  हैं/नहीं  चुकाए  हैं
 उनकी  संख्या  इस  प्रकार  है  —

 वर्ष  जिन  व्यक्तियों  ने  ऋण  चुका
 दिये  हैं  उनकी  संख्या

 1968-69  29  (इसमें  4  वे  व्यक्ति  जिन्हें
 इस  वर्ष  ऋण  दिए  गए
 घौर  एक  जिसको  उपकरणों
 के  लिए  ऋण  दिया  गया,
 सम्मिलित  है)

 1969-70,  25  (इसमें  2  वे  व्यक्त  जिन्हें
 इस  वर्ष  ऋण  दिए  गए
 और  एक  जिसको  उपकरणों
 के  लिए  ऋ  दिया  गया,
 सम्मिलित  हैं)

 1970-71  28  (जिन  निर्मितियों  को  इस

 बर्ष  ऋण  दिए  गए  उनसे

 कोई  बसूली  नहीं  हुई)
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 जिन  व्यक्तियों  ने  फिल्‍म  विस
 निगम  को  करा/  नहीं  चुकाए
 है  उनकी  संख्या

 1968-69  26

 1969-70  27

 1970-71  30

 Taking  over  of  Osmanshahi  Textile
 Mills,  Nanded

 4821.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  the  Government  of  Maha-
 rashtra  have  recommended  to  the  Central
 Government  that  the  Osmanshahi  textile
 mills,  Nanded,  te  taken  over  and  run
 by  the  Centre  ;

 (0)  if  so,  the  action  taken  in  the  matter;

 (c)  whether  the  muilis  have  been  lying
 closed  for  months  due  to  the  mismanage-
 ment  of  Mundhras;  and

 (d)  the  steps  taken  to  give  relief  to  the
 4,000  work-rs  and  their  families  who  are
 starving  ?

 TUE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A,  C,  GEORGL):  (a)  to  {c).  Osman-
 shahi  Mills  Ltd.,  Nanded,  has  been  lying
 closed  since  7th  Arri!,  ण्  as  a  result  of
 legal  proceedings  initaited  by  certain  creditors
 and  the  ap,  ointment  of  a  Provisional
 Liquidator.  An  _  Investigation  Committee
 has  been  appointed  under  the  Industries
 (Development  and  Regulation)  Act,  to  en-
 quire  into  the  affairs  of  this  mill.  Further
 course  of  action  will  be  considered  on
 receipt  of  the  report  of  the  Committee,

 (9)  As  a  result  of  the  instructions  issued
 by  the  State  Government,  the  Regional
 Provident  Fund  Commissioner  has  given
 advanees  to  the  workers  from  their  Provident
 Fund  Accounts.
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 Constitution  Of  Indian  Forest  Service

 4822  SHRI  MUHAMMLD  SIHERIFT
 Will  the  PRIME  MINISTER  be  pleased  to
 state

 (a)  whether  the  constitution  of  the
 Indian  Forest  Service  has  been  delayed  by
 several  years  ,

 (b)  if  so,  the  reasons  for  the  delay  ,  and

 (c)  whether  the  decision  has  now  been
 finalised  and  if  nct,  the  rcasons  therefor  ?

 THE  MINISTLR  OF  STATF  IN  THE
 MINISTRY  OF  HOML  AFIAIRS  AND
 IN  THE  PDIEPARIMLNT  OF  PERSON-
 NIL  (SHRI  RAM  NiWAS  MIKDH A)
 (a)  No  Sir  A.  statement  giving  the  in-
 formation  is  attached

 (b)  und  (c)  Does  not  arise

 Statement

 The  Indian  Forest  Service  was  consi
 tuted  with  effect  from  Ist  July  966
 Appoimtme:  ts  to  the  Indian  Forest:  S  rvice
 at  ats  inital  corstitution  from:  amonest  the
 State  Forest  Seivice  Officers  who  weie  ell
 gible  for  consideration,  hid  bin  mide
 with  effcct  from  Ist  October  190 >  =  Ind
 appointments  and  recruitn  ent  to  the  vir  ous
 State  Cadres  of  Indian  Forest  Service  vere
 over  by  the  end  of  March,  908  The  rc
 cruitment  ta,  the  Indtin  Forcst  Service  at
 Ms  muntenince  stage  namey  by  diret
 recruitment  and  promotion  also  started  trom
 Jst  April  3968  The  4  ८५३९३  of  delay  in
 the  constitution  cf  the  Scrvie  does  not
 therefore,  arise  at  this  stage

 The  Hon  ble  Mueimber  has  perhaps  in
 mind  the  fresh  selections  bemg  made  from
 amongst  the  eligibie  State  Forest  Service
 Officers  consequent  on  the  earher  in  tal
 appointinents  made  to  the  Indian  Forest
 Service  being  struck  down  by  the  orders  of
 some  High  Courts,  which  were  upheld  by
 the  Supreme  Court  Because  of  these  court
 decisions  हक  became  necessary  to  undertake
 imtial  recruuments  with  effect  from  Ist
 October,  1966  de-noio  for  all  the
 Cadres  The  Government  of  India  have
 already  taken  in  hand  fresh  selectioas  to
 various  Cadres  of  the  Indian  lorest  Service
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 The  selection  Boards  have  already  met  and
 prepared  the  lists  of  officers  suitable  for
 appointment  in  respect  of  9  State  Cadres
 nimélv—Jammu  and  Kashmir,  Assam,
 Bihat  Mysore,  Maharashtra,  Madhya
 Pradesh,  Tamil  Nadu,  Rajasthan  and  Kerala
 Of  thesc,  appointments  to  the  seryiee  have
 already  been  made  with  the  concurrence  of
 the  Union  Public  Service  Commission  in
 the  case  of  Jammu  and  Kashmir  Assam,
 Bihar  Mysore,  Muhaiishtra  and  Madhya
 Pisdish  In  the  other  three  cases,  con-
 cuirence  of  Unon  Public  Service  Commis-
 sion  is  being  obtained  Programme  for
 miking  fresh  selecuions  to  the  Survico  in
 resrce  of  Puuytb  Union  Territoros  and
 other  §  atc  Cadres  1५%.  being  finalised  sho  tly
 Attention  in  this  ccnrection  35  also  invited
 to  par  graphs  22023  nd  24  of  Chipte
 I—  Ah  India  Services’  in  the  Annual
 Repoit  (190-71)  of  the  Government  of
 India  Cabinet:  Secretariat  Department  of
 Personnel

 Enqs  ry  into  out  break  of  Fire  in  Base-
 ment  of  Czechoslovikian  Embassy

 aw  New  Doth

 4823  SHRI  MUHAMMID  SHERIF
 Will  the  Manister  of  HOML  AILFAIRS  be
 pleased  to  stue

 q@)  whether  iny  enquiry  wis  held  im  the
 case  of  fire  wht  h  bio  e  cut  in  the  Lusement
 cf  the  Ceecheslov  kitn  =  ln  bassay  in
 Chinalyaputr  |  New  Delhs  on  the
 l6th  Junc,  I97]  9s  md

 (0)  if  so  the  outcome  thereot  ?

 IHF  MINISTFR  OF  STATE  IN  THE
 MINISIRY  OF  HOME  A!FAIRS  (SHRI
 K  C  PAN)  (a)  and  (b)  An  enquity
 mo  this  medent  was  taken  up  by  the
 Pohce  =  Station  Chanakyarure  Lxpert
 opimion  from  the  Central  Lorensic  Science
 Laboratory  New  Delhi  is  waited

 Functioning  of  Regional  Research
 Campus  of  CSIR  at  Adayar

 4824  SHRI  MUJIAMMID  SHPRIFF
 Will  the  Minister  of  SCIFNCL  AND
 TECHNOLOGY  be  pleased  to  state

 (a)  whether  the  Regional  Research
 Campus  of  the  Council  of  the  Scientific  and
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 Industrial  Research  at  Adayar  near  Madras
 has  started  functioning  ;  and

 (b)  ४  so,  the  particulars  thereof  ?

 THE  MINISTER  OF  PLANNING  AND
 MINISTER  OF  DLPARIMINT  OF
 SCIENCE  AND  TICHNOLOGY  (SHRI
 C  SUBRAMANIAM).  (a)  Yes,  Sir

 (b)  The  Campus  will  house  Regional
 Centres  of  sit  Nationtl  Laboratories
 of  these,  the  Regional  Centres
 of  the  follow  ing  four  Na  tonal
 Laboratorics  have  started  functioning  in  the
 Cumnus  .—

 (1)  Central  Mech  nical  Lnginccuring
 Research  Lnstitate  Durg  ipur

 (2)  Structural  Tngincering  Research
 Centre,  Roorkee

 (3)  Central  Liectrochemical  Reseirch
 Insutute,  Karaikudi

 (4)  Central  S  sentific  Instruments  Orga-
 nisahon,  Chandigarh

 Two  more  Centres  of

 (l)  National  Met  ulurgical  Laboratory,
 Jamshcdpur  ,  and

 (2)  Central  Public  Heulth  Fong  acering
 Research  Institute  Nagpur

 which  ate  located  at  present  0७900  the
 Campus  are  expected  to  move  m  as  soon  as
 their  burldings  are  :ead)

 Linking  of  Ferozepur  with  Delhi  by
 Sul  scithbers  Trunk  Diuliteg  System

 4825  SHIRT  MOHINDTR  SINGIL
 GILL,  Will  the  Minsster  of  CUMMUNI-
 CATIONS  be  pleased  to  state

 (a)  whethe:  Goveramcnt  propose  to  link
 Ferozepur  (Punjab)  with  Delhr  on  $  FD
 system  ,  and

 (b4  af  so,  by  what  tame  ?

 THE  MINISTCR  OF  COMMUNICA-
 TIONS  (SHRI  H.  N  BAHUGUNA).
 @  No,  Sis,  not  at  present.
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 (b)  The  present  traffic  does  not  justify
 intoduction  of  STD  =  on  this  route.
 Lvronomie  and  technical  feasibility  of  S  T.D
 on  various  routes  in  the  country  are  cons-
 tantly  under  review  and  the  scheme  will  be
 taken  up  when  it  38  justified.

 ग्वालियर  के  एक  हिन्दी  समाचारपत्र

 हारा  आधार  संहिता  का
 उल्लंघन  किये  जाने  के

 बारे  में  शिकायत

 AB26  श्री  भारत  सिह  चौहान  क्‍या

 सूचना  और  प्रसारण  मन्नी  यह  बताने  को  कपा
 करेंगे  कि;

 (क)  क्या  समा चारा नो  के  रजिस्ट्रार  को
 ग्वालियर  से  प्रकाशित  होने  वाले  हिन्दी  दैनिक

 “जवाहर  के  लाल  '  द्वारा  आचार  सहित  का
 उल्लंघन  करने  के  बारे  में  कद  शिकायतें  प्राप्त

 हुई  है  ,  और

 (7)  याद  हा,  तो  इसके  विरुद्ध  सरकार
 क्या  कार्यवाही  कर  रही  है  ?

 सुचना  और  प्रसारण  मन्ना नय  से  उप-स्त्री

 श्री  धनबीर  सिह)  (7)  जी,  गढ़ी

 (से)  प्रश्न  नही  उठता  I

 * जवाहर  के  लाल  नामक  हिन्दी
 दैनिक  को  दिया  गया  भ्रखबारी

 कागज  का  कोटा

 4827  श्री  भारत  सिह  चौहान  :
 क्रि  शिवकुमार  शास्त्री:

 क्या  सूचना  और  प्रसारण  मन्त्री  यह  बताने
 की  कया  करेगे  कि  :

 (क)  ग्वालियर  से  प्रकाशित  होने  वाले
 देनिक  “जवाहर  के  लाल”  नामक  इ्विन्दी  दैनिक
 का  वर्ष  1968-69,  1969-70  और  1970-71
 में  अखबारी  कागज  का  कितना  कितना  कोटा
 दिया  गया  ;  और
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 (a)  उसकी  कितनी  प्रतिभा  प्रतिदिन
 मुद्रित  की  जाती  है  ?

 सूचना  और  प्रसारण  मन्ना लय  में  उप-सन्नो

 (श्री  धर्मवीर  सिह)  (क)  968-69,  969
 -70  तथा  1970-71  के  दौरान  अलमारी  कागज
 के  आवटन  के  लिए  प्रकाशक  से  कोई  आवेदन-
 पत्र  प्राप्त  नही  हु  इसलिए  इस  पत्र  को
 अभी  तक  अखबारी  कागज  का  कोई  कोटा
 अलाट  नही  क्या  गया  है  ।

 (@)  वर्ष  967  के  सम्बन्ध  में  भेजे  गए
 अपने  वापिक  विवरण  में  प्रकाशक  ने  प्रति
 प्रकाशन  दिन  {500  प्रतियों  के  सकू  सेशन  वा
 दावा  किया  था  i  प्रदान  ने  समाचार-पत्र  पति

 करण  (केन्द्रीय)  नियमावली,  966  के  नियम
 6  के  साथ  बढि  प्रेस तथा  पुस्तक  पंजीकरण
 अधिनियम,  867  की  धारा  l9e  के  अनुसार
 कैलेंडर  वर्ष  1968,1969  तथा  i970  के
 सम्बन्ध  में  वार्षिक  विवरण  नहीं  भेजे  1  तथापि
 भारत  के  समाचार-पुत्रो  के  रजिस्ट्रार  के  सकू-
 सेशन  दल  न  दिसम्बर,  970  मे  पत्र  के  सु
 सेशन  की  जाच  पड़ताल  बी  और  वर्ष  1969
 के  सम्बन्ध  इसका  सकू  लेशन  600  प्रतिया  प्रति

 प्रकाशन  दिन  बाका  |  भारत  के  समाचारपत्रों

 के  रजिस्ट्रार  द्वारा  प्रकाशक  को  इसकी  सुनना
 9-2-I97]  को  दे  दी  गई  था।  प्रकाशक  से
 इस  बारे  में  अभी  तक  और  कोई  पत्र  नहीं
 मिला  है

 Decline  in  Kxport  Prres  of  Cashew
 Nat  Shell  Liquid

 4828  SHRI  C  JANARDHANAN
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleascd  to  state

 (a)  whether  the  export  prices  of  cashew
 nut  shell  liquid  have  marketedly  declined  in
 1970-71  ,  and

 (b)  the  average  price  per  ton  of  the
 shell  liquid  earned  from  the  export  during
 the  years  1968-69,  1969-70  and  970-71  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A  C  GEORGE):  (a)  Yes,  Sir

 (b)  Rs  244 ]-  per  Metric  Tonne

 Increments  and  Promotions  of  L  D  Cs.
 stopped  for  not  Quahfymg  Typing

 ‘Test

 4829  SHRI  RAMAVATAR  SHASTRI *
 Will  the  PRIME  MINISTER  be  pleased  to
 stale

 Q  whether  a  large  number  of  Lower
 Division  Ckrks  who  were  recruiicd  through
 the  UPSC  are  sill  («mporary  ind  their
 annual  increments  and  promotions  have  been
 stopped  for  many  years  for  not  quahfying
 the  typing  test  ,

 (b)  if  so,  the  number  of  such  clerks  who
 have  putin  more  than  3  years  continuous
 Government  service  and  who  are  doing
 typing  work  ,  and

 (c)  whether  Government  are  tl  inking  of
 waiving  this  condition  for  promotion  and
 grant  of  annuil  increments  in  respect  of
 these  clerks  who  have  put  i  more  than
 5  years  service  so  that  their  financial  condi-
 tions  may  improve  ?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  ANbD
 IN  THL  DLPARTMINT  OF  PFRSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  (a)  and
 (b)  The  requid  informauon  is  being
 collected  and  will  be  lard  on  the  Table  of
 the  louse

 (0  No  such  proposal  is  at  present  under
 consideration

 राज्य  व्यापार  निगम  के  दिल्ली  स्थित

 कार्यालय  के  कर्मचारियों  मे

 असतोष

 4830.  थ्री  रामावतार  शास्त्री  .  ब्या

 विदेश  व्यापार  मंत्री  बहू  बताने  को  छुपा
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 करेंगे  कि  :

 (क)  क्या  राज्य  व्यापार  निगम  दिल्ली
 के  कर्मचारियों  ने  'नियमानुसार  कार्य  करो”

 अभियान  चालू  किया  है;

 (रा)  यदि  हा  तो  इसके  क्‍या  वर्ण

 है  ;  और

 (ग)  उनमे  विद्यमान  अस तोप  को  दूर
 करने  के  लिए  सरकार  ने  क्या  कार्यवाही  की  है  ?

 विदेश  व्यापार  मंत्रालय  से  उप  मंत्री  (श्री

 ए  सी.  जाएं):  (+)  जी  हा।  परन्तु  यह
 अभियान  0  जून,  97  को  समाप्त  ब्र  दिया

 गया  था  1

 (ख)  और  (ग)  यह  मुख़्यत  राज्य  व्यापार

 निगम  कर्मचारियों  और  उसके  प्रबंधकों  के  बीच

 का  मामला  है।  सरकार  को  पता  लगा  है  कि

 इसका  मुख्य  कारण  यह  था  कि  राज्य  व्यापार

 निगम  कर्मचारी  यूनियनों  के  सघन  वैसी  ही
 अंतरिम  सहायता  की  माग  की  थी  ज॑सी  केन्द्रीय

 सरकार  ने  वेतन  आयोग  की  सिफारिश  पर
 अपने  कर्मचारियों  के लिए  घोषित  की  थी।

 राज्य  व्यापार  निगम  के  प्रबंधक  इस  माग  को

 मानन  के  लिए  उद्यत  नही  थे  क्योकि  प्रबंधक

 और  संघ  के  बीच  करार  मे  खास  तौर  पर  यह

 व्यवस्था  थी  कि  क्योकि  बरार  के  अनुसार  करें-
 मारियो  का  परिवतंनशील  महंगाई  भत्ता  दिया

 जा  रहा  था  ,  इस  कारण  भारत  सरकार  द्वारा

 अपने  कर्मचारियों  के  लिए  घोषित  अंतरिम

 सहायता  करार  के  अधीन  कर्मचारियों  को  देय

 नहीं  थी।  तथापि  सौहदेपूर्ण  समझौता  करने
 के  ख्याल  से,  राज्य  व्यापार  निगम  ने  इस  विषय
 को  मुख्य  श्रम  भ्रायुक्‍्त,  नई  दिल्‍ली  को  सौप  दिया
 और  शजिपक्षीय  बातचीत  के  पश्चात  यह  तय  हुआ
 कि  शेष  मामले  को  सौहादंपूर्ण  लग  से  निबटाने
 के  ख्याल  से  उन  पर  प्रबंध  और  संघ  के  बीच

 बात  चीत  होगी  ।
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 Higher  Telephone  Tariff  in  Urban  and
 Semi-urban  Areas

 4831  SHRI  B  K  DASCHOWDHURY:
 Will  the  Minister  cf  COMMUNICATIONS
 be  pleased  to  state

 (a)  whether  the  tariff  for  telphone  ts
 comparatively  much  Jess  in  metropolitan
 arcas  than  in  urbin  and  semi-urban  areas  ;

 (b)  whether  a  long  radius  is  covered
 through  loci  calls  from  Calcutta,  Bombay,
 Madras  ind  Delhi  but  in  mufussil  areas  even
 a  distance  of  0/I2  miles  is  to  be  covered
 through  trunk  calls  ,

 (c)  whether  im  the  case  of  culls  between
 Cooch  Behar  Dinhata  and  0000  Behar-
 Tisfanginy,  which  is  a  distance  of  hardly
 23km_,  the  Iclephone  calls  are  charged  as
 trunk  calls  ,  and

 (d)  whetner  Government  have  deeded
 to  connect  these  shot  distance  Telephone
 I  xchanges  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  HH  N  BAHUGUNA)
 (a)  and  (b)  The  annua!  rental  in  the  four
 metropolitan  cities,  namely,  Bonubay,
 Calcutta,  Delhi  ond  Madras  is  हर  360/-
 76  ,  Rs  60,-  higher  than  im  other  n  easured
 Tate  exchanges  However,  the  arca  covered
 by  the  large  systems  is  much  _  larger,
 essentially  because  these  systems  serve  very
 Jarge  cites  wih  a  concentrated  populann
 and  very  high  industrial/commercial  develop-
 ment  It  would  70  be  economically  frasible
 to  include  Iikewise  such  Jarge  armas  ina
 single  local  exchange  sytem  where  the
 cemand  for  telephones  is  much  less  and
 Scattered

 (c)  Yes

 (d)  A  proposal  is  under  consideration
 for  trevting  calls  between  exchanges  separa
 ted  by  Jess  than  ‘125  Kms  are  as  local  calls

 Composite  Building  for  P  &  T  Department
 at  Cooch-8Sehar

 4832  SHRI  B  K  DASCHOWDHURY
 will  the  Minister  of  COMMUNICA  SIONS
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 be  pleased  fo  state  ;

 (a)  whether  a  decision  has  already  been
 arrived  at  to  construct  a  composite  building
 for  P  and  T  Depariment  at  Cooch-Behar  to
 accommodate  ali  branches  of  the  department
 as  far  as  possible  ;

 (b)  if  so,  when  the  construction  work
 will  be  started  ;

 (c)  whether  any  suitable  plot  of  land
 has  been  purchased  by  the  Department  :  and

 (d)  if  not,  the  reasons  therefore  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)
 No:  But  it  has  been  decided  to  purchase  the
 existing  building  in  which  Cooch-Behar
 Head  Post  Office  is  functioning  at  present
 from  the  State  Government  and  sanction  for
 the  same  has  already  been  issued,  Cons-
 trnction  of  a  separate  building  for  the
 Telephone  Exchange  in  the  compound  of  the
 Head  Post  Office  building  afier  taking
 possession  of  the  latter  is  under  examination,

 (b)  Does  not  arise  in  view  of  (a)  above.

 (c)  As  mentioned  in  (a)  above.

 (d)  Does  not  arise.

 Receiving  of  Salute  at  Flag  Hoisting  on
 National  Celebration  Occasions

 4833,  ६६:46  B,  K.  DASCHOWDHURY;
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  at  the  time  of  flag  hoisting
 on  any  National  celebration  occasion,  €.  ge.
 26th  January,  Independence  Day  etc.,  the
 District  Officers  and  Sub-Divisional  Officers
 in  their  respective  spheres  of  jurisdiction  and
 head  quarters  receive  salute  on  behalf  of
 Government  ;

 (b)  while  the  Ministers  both  at  the
 Centre  and  State  capitals  receive  salute  on
 such  occasions,  whether  the  elected  represen-
 tatives  of  the  people  can  receive  the  salute
 on  the  occasions  of  these  national  functions
 instead  of  the  Officers  and  the  bureaucrats  ;
 and
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 (c)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFPAIRS  (SHRI
 MOHSIN)  :  (a)  to  (c),  When  members  of
 the  Armed  Forces  or  the  Police  participate
 in  aceremonial  parade,  they  express  their
 abiding  loyalty  to  the  Head  of  the  State  by
 saluting.  It  has  been  customary  not  only
 in  this  country  but  also  in  other  democratic
 countries  for  the  Head  of  the  State  or  his
 senior-most  civil  representative  present  on
 the  occasion  to  take  the  salute.  Hence,  if
 there  is  a  ceremonial  parade  on  an  occasion
 like  Republic  Day  or  Independence  Day  in
 which  members  of  the  Armed  Forces  or
 Police  pariicipate,  in  the  absence  of  the
 Head  of  the  State,  or  a  Minister,  the  senior-
 most  officer  in  charge  of  general  adminis-
 tration  present  on  the  occasion  takes  the
 salute  on  behalf  of  the  Head  of  the  State.

 Complaiats  in  working  of  Cooch-Behar
 Telephone  Exchange

 4834,  SHIRL  8,  K.  DASCHOWDHURY:
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  his  ministry  has  received
 serious  complaints  sent  by  more  than  00
 Telephone  subscribers  of  Cooch-Behar  town
 regarding  irreg-lar  and  unjustified  billing  of
 Telephone  calls  including  Trunk  Calls
 detcrioration  of  Trunk  Call  Services,  frequent
 defects  in  mechanical  installation  both  for
 Jocal  and  trunk  Jines-and  also  of  misbehavi-
 our,  about  Cooch-Behar  Telephone
 Exchange  ;

 (b)  if  so,  whether  suitable  action  has
 been  taken  to  improve  the  position  of
 Ccoch-Behar  Telephone  Exchange  ;  and

 (c)  whether  Government  are  considering
 to  open  an  Accoun's  Office  at  Cooch-Behar
 town  for  better  performance  of  Telephone
 billing  and  to  satisfy  the  Telephone  subs-
 cribers  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b)  A  number  of  complaints  have  been
 received  from  the  subscribers  regarding
 excessive  billing  and  most  of  them  have
 been  redressed.  T.  R.A.  Units  in  North
 Bengal  bave  been  bifurcate  resulting  in

 7s
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 tegular  submission  of  bills  ©  Cooch  Behar
 being  an  auto  exchange,  the  chances  of  mis
 behaviour  by  telephone  operators  are  mint-
 mum  Trupk  =  services  have  appreciably
 improved  owing  to  instillation  of  additional
 microwave  channels

 (०)  Cooch  Behar  being  a  Sub  Division,
 no  separate  Accouns  Office  is  justified  for
 this  place

 Charges  against  Chief  Minmisicr  of  Goa,
 Daman  and  Diu

 4835  SHRI  FRASMO  DI  SEQUTIRA
 Will  the  PRIM{  MINISTFR  be  ple  ised  to
 state

 (4)  whether:  Go  ernn  nt  hive  76  ived
 mem  randa  desandine  32  enqury  into
 rususe  und  abuse  of  offi  for  personal  gain
 by  the  Chief  Moiscer  of  Goi,  Diman  and
 Diu  Mr  D  B  Bindodkar  ind

 (b)  the  action  ;roposcd  {>  be  taken  by
 Governmcnt  thercon  ?

 THT  MINISTTR  0  STATF  IN  THI
 MINISTRY  OF  1  IME  APF  AIRS  AND  EIN
 Tir  DEFARTMENDr  [९16  PERSONS  £L
 (SHRI  RAM  NIWAS  MIRDITA)  (व)  and
 (b)  A  Memorindum  ccatainme  ceitiun
 allex  wions  against  the  Chief  ‘din  ster  Goa
 D  man  nd  Diu  wis  recetv.d  by  the  Presi
 dent  and  Prime  Minister  from  sone  le  idmg
 citizens  of  Goa  in  August  970  The
 conments  of  the  Chief  Mint  er  on  the
 Memorandum  were  invited  and  hive  been
 received  =  These  are  under  ex  imnition

 बिहार  में  किराये  के  मानो  से  स्थित

 उप डाकघरों  को  सख्या

 4336  श्री  कमल  मिथ  मधुकर  क्या
 सवार  मंत्री  यह  बताते  कि  कपा  करंगे  कि

 (क)  बिहार  में  क्ति ने  ऐसे  उप-डाक्टर
 है  जो  किराये  के  भवनों  मे  स्थित  हे  ,

 (ख)  सरकार  उक्त  उप-डाकघरों  के  लिये
 प्रति  मास  किराये  के  रूप  मे  कितना  धन

 देती  है  ,
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 (ग)  क्‍या  यह  स्थिति  बिहार  के  सभी  जिलों
 मे  है  भ्रमणा  कुछ  जिलो  मे  है  ,

 (घ)  यदि  उक्त  स्थिति  केवल  कुछ  ही
 जीना  में  है,  तो  उसका  व्यौरा  क्या  है,  और

 (=)  क्या  सरकार  का  विचार  चौथी
 पचवर्षीप्र  योजना  म  किराये  के  भवनों  मे  स्थित
 उप  डाकघर।  के  लिये  अपने  भवन  निर्मित  4  रने
 काहे  ?

 संचार  सनी  (श्री  हेमवती  नदी  बहु गुर तर)

 (+)  95

 (3)  7०05  रूपये  72  पैसे

 (ग)  जी  हा,  सभी  जीरो  मे।

 (घ)  प्रश्न  ही  नी  उठता।

 (=)  जी  नगी  सेवन  65  उप डाक् घरों  के

 लिए  जा  पि  इस  राज्य  किराये  को  इमारतों  म
 काम  फ्र  *ह  है,  विभागीय  भवन  बनाए  का

 प्रस्ताव  है  ।

 आला  (दिल्‍ली)  के  निकट  क्षेत्र  पर
 क्षत्राधिवर

 4937  श्री  दलीप  सिह  क्‍या  गृह  मंत्री

 यह  बताने  की  कि  कपा  करने  वि

 (क)  क्या  ओखला  (दिल्ली)  के  निकट

 बहने  वाली  यमुना  नदी  का  क्षत  दिल्‍ली  सच

 राज्य  क्षेत्र  के  क्ष  आधिकारों  मे  है  अथवा  उत्तर

 प्रदेश  राज्य  के  क्षेत्राधिकार  मे

 (ख)  क्या  दिल्ली  प्रशासन  को  इस  क्षेत्र  में

 बुगी  को  समाप्त  करने  का  अधिकार

 है  ,  भौर

 (ग)  यदि  हा  ,  तो  बया  दिल्‍ली  प्रशासन  ने

 इस  क्षेत्र  मे  किसी  चु  गी  को  समाप्त  किया  है  ”
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 गृह  सत्कार्य  में  राज्य  मंत्री  (श्री  कृष्ण
 ग्रन्थ  मस्त)  (क)  दिल्‍ली  प्रशासन  के  अनुसार,

 यमुना  नदी  की  गहरी  धारा  उत्तर  प्रदेश  और

 दिल्‍ली  सच  राज्य  क्षेत्र  की  सीमा  बनाती  है।

 (ख)  जी  हा,  श्रीमान्‌  ।

 (ग)  जी  नहीं  श्रीमान्‌  1

 प्रशिक्षित  भारतीय  इंजीनियरों  और
 वैज्ञानिकों  का  अन्य  वेशों

 को  जाना

 4838  =  Bro  लक्ष्मीना राय रा  पांडे  क्‍या

 विज्ञान  और  प्रोशोगिको  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  गत  दो  वर्षों  मे  कितने  प्रशिक्षित

 इंजीनियर  और  वैज्ञानिक  रोजगार  पाने  के

 लिए  अमरीका,  ब्रिटेन  तथा  अन्य  देशों  को  चले
 गये  है  क्योकि  उन्हें  हमारे  देश  मे  रोजगार  नही
 मिल  सका  था  ;  और

 (ख)  उनके  लिए  भारत  मे  रोना  की
 व्यवस्था  न  करने  के  क्या  कारण  हैं?

 योजना  मंत्री  तथा  विज्ञान  और  प्रौद्योगिकी

 विभाग  मंत्री  (श्री  सी  सुब्रह्मण्यम)  :  (क)  कोई

 अधिकृत  सूचना  उपलब्ध  नही  है।  वैज्ञानिक

 एवं  औद्योगिक  अनुसार  परिषद्‌  के  'तकनीकी
 जनशक्ति  बुलेटिन'  मे  फरवरी,  97]  #  प्रकट-
 दिल  सूचता  के  अनुसार  लगभग  6,000  भार-

 तीय  वैज्ञानिक  और  5,000  इजीनियर  एवं
 तकनीकी  विशेषज्ञ  विदेशों  में  है।  संभव  नहीं
 कि  वे  सब  लोग  विदेशों  मे  रोजगार  के  लिए  ही
 गए  हुए  है  |  बहुत  से  अध्ययन,  प्रशिक्षण  अथवा
 अधिक  अनुभव  प्राप्त  करने  के  लिए  विदेशो  मे
 जाते  है  ।

 (4)  रोजगार  के  अवसर  अथवा  उनकी
 कमाया  बहुत  सी  बालों  पर  निर्भर  करतो  हैं।
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 तथ्य  यह  है  कि  सरकार  इस  समस्या  से  ज़कात

 है  और  उसे  सुलझाने  के  लिए  प्रयत्नशील  8
 वैज्ञानिकों  और  इंजीनियरों  के लिए  अधिसख्यक

 पद  निर्माण  करने  का  एक  प्रस्ताव  विचाराधीन

 है  ताकि  विशिष्ट  योग्यता  प्राप्त  वैज्ञानिकों  को
 उन  पर  नियुक्त  कर,  देश  में  रोजगार  की  कमी

 के  कारण  विदेशों  मे  जाने  से  रोका  जा  सके  ।

 वैज्ञानिकों  और  इंजीनियरों  को  देश  में
 रोजगार  प्रदान  करने  के  अवसरों  में  सुधार
 करने  से  सम्बन्धित  जो  उपाय  पहले  ही  किये  जा

 चुके  हैं,  वे निम्नलिखित  है

 (।)  योग्यता  पदोन्नति  योजना  के  श्रन्तगेत
 वैज्ञानिकों  को  योग्यता  पदोन्नति  और  अग्रिम
 वेतन  बृद्धि  दी  जाती  है  ।

 (2)  ग्रीष़्म  वैज्ञानिक  सहायता  से  ऊपर

 वैज्ञानिक  कमी'  के  स्तर  तक  (रुपये  700-1250)
 अगले  ऊचे  पद  पर  पदोन्नति  के  लिए  पाँच  वर्षो

 मे  एक  बार  वैज्ञानिकों  की  योग्यता  आकी

 जाती  है  1

 (3)  देश  में  वैज्ञानिक  प्रतिभा  को  प्रोत् या-

 हन  प्रदान  करने  के  लिए  राष्ट्रीय  प्रयोगशाला-

 जो,  संस्थानों,  विश्व-विद्यालयों  और  बाहर  के

 अनुसार  संस्थानों  में  शिक्षावुलिया  प्रदान  की
 जाती  है

 (4)  वैज्ञानिकों  को  अनुसंधान  कार्य

 चलाने  के  लिए  सहायता-अनुभव  प्रदान

 करना  |

 CR.P.  Army  personnel  lodged  in  &  S  I.
 Hospitals  in  West  Bengal

 4839,  SHRI  DINEN  BHATTACHA-
 RYYA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleaced  to  state  :

 (a)  whether  some  of  the  newly  b  i;
 E.  D  ३,  hospitals  in  West  Bengal  are
 used  for  the  lodging  of  C,  R.  P.  sent  by  tho
 Centre,
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 (b)  if  so,  the  reaction  of  Government
 thereto;  and

 (c)  the  steps  taken  by  Government  to
 stop  the  use  of  hospitals  as  the  residence  of
 the  Police  or  army  persunnel  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN):  (a)  According  to  the  infor-
 mation  received  from  the  Government  of
 West  Bengal,  buildings  within  an  FE:  Ss.  LR
 hospital  compound  recently  cons'rucied  but
 not  being  used  as  hospital,  at  Gaurhati,  Dis-
 trict  Hooghly  has  been  temporarily  made
 available  to  the  C  R  P.{to  accommodate
 their  personnel  The  ८  R.  P.  Force  was
 not  occupying  the  hospital  buildings  but  only
 the  residential  quarters  meant  for  officers
 and  staff  of  the  hospital  The  hospital  not
 having  been  started,  the  flats  in  question
 weic  vacant  and  since  no  other  suiable
 accommodation  was  available  for  the  CRP,
 they  were  allowed,  in  the  public  in  erest,
 to  use  the  vacant  quarters,

 (b)  and  (c).  As  soon  as  all  the  buildings
 are  ready  for  the  hospital  to  start  function-
 ing  in  the  premises,  the  CRP  will  be  moved
 to  allernative  accommodation,  The  occupa-
 tion  of  the  vacant  quarters  has  caused  no
 mconvenience  to  anyone.  In  view  of  this
 the  question  of  use  of  functioning  hospitals
 as  tesidential  accommodation  by  the  Police
 or  the  Army  does  not  arise.

 Purchase  of  a  Heavy  ४००९७  for  Kalpzhkam
 Atomtic  Power  Project

 4840.  SHRI  C.  CHITTiIBABU;:  Will
 the  Minister  of  ATOMIC  ENERGY  be
 Pleased  to  state  :

 (a)  whether  some  officers  of  the  Atomic
 Energy  Department  had  gone  to  the  USA.
 and  if  so,  their  names  and  des.gnations,  the
 Purpose  of  their  visits  and  the  number  of
 times  they  had  gone;

 (b)  whether  they  had  purchased  a  56
 wheeled  heavy  vehicle  for  the  use  of  the
 Kalpakkam  Atomic  Project,  and  if  so,  when
 the  said  vehicle  was  purchased  and  the  date
 on  which  it  was  used;  and

 (c)  the  cost  of  the  vehicle  ?
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 THE  PRIME  MINISTER,  MINISTER  OF
 ATOMIC  ENERGY,  MINISTER  OF  HOME
 AFFAIRS  AND  MINISTFR  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRIMATI
 INDIRA  GANDHI)  :  (a)  Shri  ०.  R.
 Ramamurti,  Additional  Chief  Engineer
 (Civil),  Madras  Atomic  Power  Project,  and
 Shn  द  २,  Vengurlekar,  Chief  Engineer
 (Civil),  Power  Projects  Engineering  Division
 Department  of  Atomic  Energy,  visited
 Denmark,  U  K,,  France  and  Canada  as  well
 as  U.  S.  A.  in  970  to  collect  technical
 informatian  regarding  the  construction  of
 undcr  sea  tunnels.

 (b)  and  (c)  This  team  was  not  entrusted
 with  the  purchyse  of  the  heavy  vehicle  refe-
 760  to  by  the  Han’ble  Member.  The  order
 for  the  above  vehicle  was  approximately  Rs.
 4.00  lakhs  cif.  Madras.  The  vehicle  is
 not  yet  in  tse  as  the  suppliers  are  still  carry-
 ing  out  certajn  modifications  necessary  to
 comply  with  the  spec  fications,

 Kalpakkam  Atomic  Power  Project

 CHITTIBABU  :  Will
 ENERGY  be

 484|.  SHRI  ८
 the  Minister  of  ATOMIC
 pleased  to  state  ;

 (a)  whether  the  sinking  of  diaphragm
 wall  for  Reactor  No.  |  was  not  carried  out
 as  per  agreement  with  the  contractor  at  the
 Kalpakkam  Atomic  Project;

 (b)  whether  the  Chicf  Engineer  (Civil)
 put  pressure  for  accepting  the  work  of  sink-
 ing  upto  soft  rock  ins:ead  for  hard  rcck;
 and

 (c)  the  name  of  the  contractor  who  was
 given  contract  for  sinking  diaphragm  wall
 for  Reactor  No.  |

 THE  PRIME  MINISTCR,  MINISTER
 OF  ATOMIC  ENLRGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 INFORMATION  AND  BROADCASTING
 (SHRIMATI  INDIRA  GANDHI)  :  (a)  The
 sinking  of  the  diaphragm  wall  for  Reactor
 No.  |  of  the  Madras  Atomic  Power  Project
 was  curried  out  by  the  contractor  according
 to  the  terms  of  the  agreement  with  them.

 (b)  No  ’  Sir,
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 (c)  The  contractors  for  the  sinking  of
 the  diaphragm  wall  for  Reactor  No.  4  of  the
 Madras  Atomic  Power  Station  are  M/s
 Radio  Foundation  and  Engineering  Ltd.  and
 Hazarat  and  Co.

 Amenities  provided  to  officers  working  in
 Kalpakkam  Atomic  Power  Project

 4842.  SARI  ८.  CHITTIBABU  :  Will
 the  Minister  of  ATOMIC  ENERGY  be
 pleased  to  state  :

 (a)  the  amenities  now  provided  for  the
 officers  at  the  Kalpakkam  Atomic  Prower
 Project  as  against  those  provided  to  them  in
 1967;

 (b)  whether  an  amount  equal  to  20  per
 cent  of  their  salaries  are  given  to  them  for
 the  sake  of  non-availability  of  these  ameni-
 ties;  and

 (c)  whether  even  now  this  amount  is
 paid  to  them  even  after  giving  them  all  the
 amenities  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 INFORMATION  AND  BROADCASTING
 (SHRIMATI  INDIRA  GADHI)  :  (a)  Hous-
 ing  for  some  of  the  staff,  transport  from
 Colony  to  Project  site,  a  Tamil  medium
 secondary  school  at  Sadhurangaspattinam,  a
 dispensary  and  an  Employee's  Co-operative
 S'ore  were  available  to  the  officers  and  staff
 of  Madras  Atomic  Power  Project  at  Project
 Site  in  ‘1967,  The  additions  to  facilities
 made  since  then  are  upgrading  of  the  Tamil
 medium  school  from  a  Secondary  School  to
 High  School  and  the  opening  of  a  Central
 Schoo!  with  classes  upto  the  tenth  standard,
 the  establishment  of  a  hospital  with  limited
 facilities  and  a  shopping  centre.

 (b)  Project  allowance  is  being  paid  to
 the  officers  and  staff  of  Madras  Atomic
 Power  Project  at  rates  approved  by  Govern-
 ment  for  personnel  serving  in  large  constru-
 ction  projects  and  in  accordance  with  the
 rules  on  the  subject.

 (c)  Sanction  for  Project  allowance  to
 Phe  officers  and  staff  of  Madras  Atomic
 tower  Project  is  valid  upto  34.42.I97!,  The
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 need  for  continuance  of  Project  allowance  is
 reviewed  periodically.

 Absorption  of  Indian  Statistical  Institate
 Staff  in  National  Symple  Survey

 Organisation

 4843.  SHRI  INDRAJIT  GUPTA:  Will
 the  PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  the  terms  and  conditions  for
 absorption  of  the  Indian  Statistical  Institute
 staff,  who  have  so  far  been  doing  NSS  work
 into  National  Sample  Survey  Organisation
 under  Department  of  Statistics  were  settled
 as  long  back  as  the  !2th  December  970  ;

 (b)  if  so,  reasons  for  the  centinuing
 delay  in  giving  effect  to  the  firm  decisions
 reached  between  the  Department  of  Statistics,
 the  ISt  Workers  Organisation  and  the  ISI
 Council  ;  and

 (b)  by  when  the  take  over  of  NSS  work
 and  the  ISI  surplus  staff  is  going  to  be
 completed  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 INFORMATION  AND  BROADCASTING
 (SHRIMATI  INDIRA  GANDHI):  (a)  and
 (b).  The  last  meeting  with  the  representatives
 of  the  Indian  Statistical  Institute  Workers’
 Organisation  was  held  on  the  26th  February
 1971,  Some  of  the  points  discussed  at  this
 meeting  had  to  be  settled  subsequently  in
 consultation  with  the  concerned  Ministries/
 Departments.  The  terms  and  _  conditions
 that  are  to  govern  the  absorption  in  Govern-
 meni  service  of  these  employees  have  since
 becn  finalised  and  have  been  communicated
 to  the  ISI  Workers’  Organisation  and  the
 IS!  Council  for  their  comments.

 (c)  It  is  now  expected  that  the  absorp-
 tion  in  Government  service  of  these
 employees  of  the  ISI  could  be  given  effeet  to
 shortly,

 Review  of  Cases  disposed  of  under  Central
 Services  (Classification,  Control  and

 Appeal)  Rules,  1965

 4844,  SHRI  N.S.  BISHT:  Will  the.
 PRIME  MINISTER  be  pleased  to  refer  to
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 Rule  29  of  the  Centrat  Services  (Classifica-
 tion,  Control  and  Appeal)  Rules,  4965  and
 State  :

 (a)  the  different  circumstances  in  which
 a  review  of  the  order  already  passed  by  a
 Head  of  an  office  can  be  made  by  the  Head
 of  the  Department  on  his  own  motion  ;

 (0)  whether  the  Rules  contemplate  a
 review  of  simple  cases  of  warning  in  minor
 cases  of  clerical  errors,  omissions  and  com-
 missions  not  resulting  in  any  loss  to  the
 State  ;  and

 (c)  if  so,  whether  the  intention  of  the
 Rule  is  to  reopen  cases  presenting  special
 features  or  whether  it  is  a  general  practice  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  Under
 Rule  29  of  the  Central  Civil  Services  (Classi-
 fiation,  Control  and  Appeal)  Rules,  1965,
 the  Head  of  a  Department  directly  undor  the
 Central  Government,  in  the  case  of  a
 Government  servant  serving  ina  Depart-
 ment  or  office  under  the  control  of  such
 Head  of  Department,  may  at  any  time,  on
 his  own  motion,  call  for  the  records  of  any
 mguiny  and  review  any  order  made  under
 the  aforesatd  Rules  from  which  an  appeal  is
 allowed  but  from  which  no  appeal  has  been
 preferred  or  from  which  no  appeal  is
 allowed,  and  pass  orders  after  consultation
 with  the  Union  Public  Service  Commission
 where  such  consultation  is  necessary,  The
 question  whether  this  power  of  review  is  to
 be  exercised  by  the  Head  of  the  Department
 On  his  own  motion  is  to  be  decided  by  the
 Head  of  the  Depariment  himself,  on  the
 facts  and  circumstances  of  each  case,

 (०)  and  (c).  A  penalty  of  censure  which
 is  a  minor  penalty  under  Rule  !l  (i)  of  the
 Central  Civil  Services  (Classification,  Control
 and  Appeal)  Rules,  965,  can  be  reviewed
 under  those  Rules.  Warning  is,  however,
 Not  a  penalty  under  the  said  Rules.  The
 question  of  ils  review  under  those  Rules
 does  not,  therefore,  arise,  A  warning  issued
 Otherwise  than  in  disciplinary  proceedings
 may,  however,  be  entered  in  the  Confidential
 Report  of  the  official  concerned,  Such  an
 entry  is  treated  as  an  adverse  entry  and
 communicated  to  the  official  who  can  rep-
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 tesent  against  it  within  a  period  of  six
 weeks  of  such  communication,  The  com-
 petent  authority  can,  on  a  consideration  of
 the  representation,  expunge  the  eniry  if  it  is
 Satisfied  that  there  is  sufficient  justification
 for  doing  so,

 Reservation  of  Posts  for  Anglo-Indlans

 4845.  SHRI  K.  NARAYANA  RAO:
 Will  the  PRIME  MINISTER  be  pleased  to
 state  ;

 (a)  whether  the  special  provision  for
 reservation  of  posts  for  the  Anglo-Indian
 community  in  terms  of  Article  336  of  the
 Constitution  in  Rulways,  Customs,  Post
 and  Telegraphs  se:vices  of  the  Union  is
 proposed  to  be  given  up  ;  and

 (b)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 TI  DEPARTMINT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA).  (ay  The
 special  provisions  relating  to  reservations
 for  Angio-indians  in  the  raslways,  customs,
 postal  and  telegraph  services  of  the  Union
 were  to  be  in  force  fora  limited  period  of
 0  years  from  the  commencement  of  the
 Constitution  as  piovided  m=  Article  336
 thereof  and  sa  they  ceascd  to  be  in  force
 from  26th  January,  1960,

 (b)  Does  not  arise.

 विमान  मंत्रालयों  द्वारा  प्रकाशित

 पत्र/पत्रिकाये

 4846,  डा.  गोविन्द  दास  रिछारिया:  क्‍या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  भारत  सरकार  के  विभिन्न  मंत्रालयों/
 विभागों  द्वारा  हिन्दी  और  अंदर जी  की  कौन-

 कौन  सी  पत्र-पत्रिकायें  प्रकाशित  की  जा  रही  हैं
 और  वे  किस  तारीख  से  प्रकाशित  की  जा  रही
 हैं;  भौर
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 (ख)  इन  पत्रकारों  के  प्रबन्ध,  सम्पादन

 कौर  विज्ञापन  कर्मचारियों  की  सख्या

 कितनी  है  ?

 सूचना  और  प्रसारण  सत्र।/लय  से  उपमंत्री

 (  शो  धर्मबीर  सिह  )  क)  और  (ख)  सूचना
 एकत्र  की  जा  रही  है  और  शीघ्र  ही  सदन  की

 भेज  पर  रख  दी  जायेगी  ।

 Maharashtra  Mysore  Boundary  Dispute

 4847.  SHRI  SHANKARAO  SAVANT
 Will  the  Minister  of  HOME  &  FAIRS  be
 pleased  to  state

 (a)  the  proposals  that  were  made  to  the
 Governinent  of  Maharashtra  and  Mysore  in
 pursuance  of  efforts  to  reso  ve  the  boundary
 dispute  as  stated  in  para  3  8  at  page  22  of
 the  Report  for  9707i  on  the  working  of
 the  Mimstry  of  Home  Affairs  ,

 (b)  when  the  proposals  were  made  and
 the  response  from  the  two  States  ,  and

 (c)  whether  Government  have  in  view  an
 ab  hoc  solution  or  a  judicious  solution  of
 the  vexed  problem  ?

 THE  MINISILR  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K,  C,  PANT)  :  (a)  and  (b).  Attention  AS.
 invited  to  the  statement  made  in  the  House
 on  2nd  March,  970  regarding  tbe  efforts
 made  to  resolve  this  dispute.

 (c)  No  particular  solution  has  emerged,
 but  the  efforts  to  find  a  mutually  acc  ptable
 solut.on  continue

 T.  V.  Transmission  Centres  All  over  India

 4848.  SHRI  K  PRADHANI:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  ;

 (a)  whether  Government  propose  to
 open  television  transmission  centres  to  cover
 all  the  places  jn  India  ;

 (b)  af  there  will  be  any  in  Orissa  ;  and

 (c)  ne  80,  when  these  are  expected  to
 start  ?

 JULY  14,  97)  Written  Answers  i40

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATIL  NANDINI
 SATPATHY)  (a)  During  the  Fourth  Plan
 television  stations  will  be  set  up  at  Srinagar,
 Bombay  /Poona,  M  idras,  Calcutta  and  Luck-
 now/Kanpur,  besides  expanding  the  existing
 station  at  Delhi.  Plans  for  further  extension
 of  the  network  to  cover  other  parts  of  the
 country  are  under  consideration  but  final  deci-
 sions  have  pnot  been  taken  as  yet.

 (b)  Orissa  State  will  certainy  be  cover-
 ed  when  television  network  ts  extended  to
 all  parts  of  the  country

 (0)  It  ss  not  possible  to  indicate  this
 at  this  stage

 Jeypoe  A  Lh  R  Station

 4849,  SHR]  K  PRADHANI  Will  the
 Minisier  of  INFORMATION  AND  BROAD-
 CASiiNG  ७७  pleased  to  state

 (a)  whether  Government  propose  to
 Stait’  morning  and  mid-day  sessions  over
 Jeypore  All  India  Radio  Station  im  the
 near  fufure,

 (b)  whether  Government  propose  to
 mcreuse  the  powcr  of  transmission,  and

 ro)  if  so,  when  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINIbIRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY)  (a)  and  (b)  Yes,  Sir.

 (०)  Morning  and  mid-day  transmissions
 are  expected  to  be  staried  during  the  current
 year,  and  the  power  of  the  transmitter  will
 be  increased  by  1972-73,

 विभिन्‍न  भन्ना लय ों  में  नियम  पुस्तकों
 तथा  प्रपत्रों  के  द्विभाषी  संस्करणों

 का  छापा  जाना

 4850.  श्री  सुधाकर  पांडे  क्या  gg  weit
 यह  बताने  की  कृपा  करेगे  कि  विभिन्‍न  सालों
 में  उन  नियम  पुस्तकों  तथा  प्रपत्रों  की  संख्या
 कितनी  है  जिनको  एक  साथ  दोनों  भाषाओं  में



 वा  Written  Answers

 छापा  गया  है  कौर  अन्य  की  संख्या  कितनी  है
 तथा  इस  काय  को  पूरा  करने  के  लिये  क्‍या
 प्रबन्ध  किये  गये  हैं  ।

 गृह  मंत्रालय  में  उप-मंत्री  (ओर  मोहसिन)  :

 सूचना  एकत्रित  की  जा  रही  है  और  सदन  के

 सभा-पटल  पर  रख  दी  जायेगी  |

 Time  Limit  for  Disposal  of  Applications  for
 Import  of  Raw  Materials  and  Capital

 4851,  SHRI  ERASMO  DE  SEQUEIRA  :
 Will  the  Minister  of  FOREIGN  TRADE

 be  pleased  to  state  :

 (a)  whether  any  time-limit  has  been  fixed
 for  the  disposal  of  applications  for  import  of
 raw  materials  and  capital  goods  ;  and

 (b)  if  so,  the  time  and  value  limits
 fixed  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRE  A.C,  GEORGE):  (a)  and  (b).
 Time  limits  of  30  and  60  days  have  been
 fixed  for  disposal  of  import  applications
 for  raw  materials  and  capital  80005  respec-
 tively.  These  time  limits  are  irrespective
 of  the  value  of  licences  applied  for,  and
 Pertain  to  the  apphealions  received  complete
 in  all  respects,  A  comparatively  longer
 time  may  be  required  for  disposal  if  a  very
 large  number  of  applications  are  received
 at  about  the  same  time.

 Delegation  of  enhanced  Financial  and
 Administrative  Powers  to  General

 Manager  and  other  Man  agers  of
 P&T  Workshops

 4852.  SHRI  ERASMO  DE  SEQUEIRA  :
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  any  enhanced  financial  and
 administrative  powers  have  been  delegated
 to  the  General  Manager,  Posts  and  Tele-
 Staphs  workshop,  Calcutta  and  to  the
 Managers  of  the  individual  units  at  Calcutta,
 Jabalpur  and  Bombay  since  the  recommen-
 dations  of  the  Administrative  Reforms
 Commission  were  received  ;  and

 (0)  if  so,  the  powers  delegated  7
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 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H,  N.  BAHUGUNA)  :  (a)
 and  (b)  The  Administrative  Reforms  Com-
 mission  has  not  spelt  out  specifically  on  this
 matter,  but  has  observed  that  the  poweré
 should  be  enhanced  for  the  General  Manager
 as  well  as  the  Managers.  These  recommene
 dations  are  under  consideration,  After  the
 report  of  the  Adnunistrative  Reform  Com-
 mission  was  received,  there  has  been  no  new
 delegation  so  far  of  such  powers  on  major
 items.

 Cadres  Of  Technical  Officers

 4853.  SHRI  S.  B.  PATIL  :  Will  the
 PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  in  several  Ministries  there
 are  numerous  small  cadres  of  technical
 officers  ;

 (b)  whether  this  will  not  conflict  with
 the  objective  of  the  Government  to  unify
 the  cadres  ;  and

 (०)  if  so,  the  steps  Government  intend
 to  take  to  meet  the  situation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a}  to  (०).
 Information  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House  in  due
 course,

 Overseas  Communications  Services

 4854.  SHRI  JYOTIRMOY  BOSU  :
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  the  Overscas  Communi-
 cations  Service  has  entered  very  recently  a
 new  era  of  satellite  communication  system  ;

 (b)  if  so,  from  what  date  ;  and

 (c)  how  many  terminals  have  been
 created  ?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  मन,  N.  BAHUGUNA)  :  @)
 Yes.

 (७)  26th  February,  I97!.

 One  at  Videsh  Sanchar  Bhavan,  Bomaby,
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 Commonwealth  Press  Union
 Conference

 4855.  SHRL  JADEJA  :  Will  the  Minister
 of  INFORMATION  AND  BROADCAST-
 ING  be  pleased  to  state  :

 (a)  whether  India  sent  any  delegation
 to  the  Commonwealth  Press  Unions’  Con-
 ference  held  recently  in  India  ;

 (b)  if  so,  the  points  discussed  ;

 (c)  the  points  Indian  delegates  made  at
 the  Conference  ;

 (d)  the  reaction  of  the  Conference  to
 Indian  representative's  points  ;  and

 (e)  the  recommendations  made  at  the
 Conference  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  (a)  The  Annual  Con-
 ference  of  the  Commonwealth  Press  Unien
 was  held  in  London  on  June  24  and  25,
 J97l  and  not  in  India,  The  Common-
 wealth  Press  Union  which  is  a  non-govern
 mental  organisation  has  members  from  all
 Commonwealth  countries,  Governments  of
 Commonwealth  countries  are  neither  invited
 nor  do  (they  serd  delegations  to  the  Annual
 Conference.  The  Chairman  of  the  Indian
 Section  Shri  Tushar  Kanti  Ghosh  along
 with  Shri  Ashok  Sarkar,  Editior,  Anand
 Bazar  patrika,  Shri  Sukumal  Ghosh,  Editor,
 Jugantar,  Shri  Guruswami  of  Deccan  Herald
 and  some  London  reprcsentatives  of
 Indian  newspapers  attended  the  Conference.

 (b)  and  (e).  The  problems  of  the  Press
 of  the  different  Commonwealth  countries
 were  discussed.  Shri  Tushar  Kanti  Ghosh
 also  drew  the  attention  of  the  Conference
 to  the  Bangla  Desh  problem,

 (d)  The  Indian  point  of  view  was  appre-
 ciated  by  the  Conference.

 (e)  Government  are  not  aware  of  any
 specific  recommendations  made  by  the
 Conference.
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 Ban  on  Advertisement  of  Cigarettee
 in  Newspapers  and  Magazines

 in  Union  Territory  of  Delhi

 4856.  SHRI  JADEJA  :  Will  the
 Minister  of  INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  state  whether
 Government  propose  to  ban  the  advertise-
 ment  of  cigarette  in  Newspapers  and  Maga-
 zines  brought  out  in  the  Union  Territory  of
 Delhi  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  No,  Sir.  There  is  no  such  proposal
 at  present  Under  consideration  of  Govern-
 ment.  Ministry  of  Health  and  Family  plann-
 ing,  however,  propose  to  underiake  a  multi-
 media  publicity  campaign  to  discourage
 smoking,  on  account  of  the  healih  hazard
 that  it  presents.

 Indian  Engirecring  Goods  at
 Leipzig  Fair

 4857.  SHRI  S.  RADHAKRISHNAN  :
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  ;

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  a  press  report  in  the
 Econcmic  Times  (Bombay)  dated  the  26th
 June  197,  about  the  remarks  of  the  Trade
 Commissioner  for  the  G.D  R.  that  some  of
 the  Indian  engineering  goods,  which  were
 exhibited  during  the  Leipzig  Fair,  looked
 like  *‘Roasted  products’  ;  and

 (b)  if  so,  Guvernment’'s  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE)  :  (a)  and  (b),  Yes,  Sir.
 Inquiries  made  indicate  that  the  G,  0.  R.
 Trade  Commissioner  made  no  statement  to
 the  effect  indicated  in  the  report,  He  had
 only  stressed  on  display  of  modern  sophis-
 ticated  machinery  at  the  Exhibition  in  order
 to  create  a  product  image  of  industrial
 goods,  Exhibits  for  different  exhibitions
 are  chosen  on  selective  basis  with  due  re-
 gard  to  the  demand  in  that  particular  market
 and  the  feasibility  of  transporting  heavy
 machinery  etc.  Business  booked/negotiated
 at  the  recent  Leipzig  Fair  amounted  to
 68.I9  million  and  covered  engineering  pro-
 ducts  like  aluminium  conductors,  wire  ropes,
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 locks,  knitting  machines,
 surface  plates,  pipes  etc.

 batteries,  granite

 Seizure  of  an  Old  Statue  of  Lord
 Buddha  by  Delhi  Police

 4858.  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  ;

 (a)  whether  the  Delhi  Police  seized  i700
 years  old  statue  of  Lord  Buddha  believed
 to  have  been  stolen  from  a  temple  in
 Bihar  ;

 (b)  whether  two  other  valuab
 of  an  idol  of  Kubera,  God  of  weaith,  and
 a  painting,  depicting  the  birth  of  the
 Buddha,  have  aiso  been  seized  ;

 antiques

 (c)  whether  any  arrest  has  been  meade
 in  this  connection  by  the  Police  ;  and

 (d)  the  action  if  any,  takcn  by  Govern-
 ment  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  ron  PANT)  :  (a)  to  (dy.  According  to
 the  Delhi  Police,  three  statues,  of  Lord
 Buddha,  Kubera  anid  Mahamaya  giving  birth
 to  Lord  Buddha,  were  recovered  from  a
 person  atold  Delhi  Railway  S:ation  on
 25-6-i97!.  The  statues  of  Kubera  and  Maha-
 maya  are  reporied  to  belong  to  the  Nalanda
 School  of  Art.  No  definite  expert  cpinion
 is  available  regarding  the  statue  of  Lord
 Buddha.  A  case  under  section  4I]  IPC  has
 been  registered  and  is  under  investigation.
 The  accused  person  in  this  cyvse  has  been
 arrested,  li  is  not  yet  known  from  where
 these  statues  might  have  been  stolen.

 Creation  of  Jeypore  Postel  Division
 in  Orissa

 4859,  SERL  CHINTAMANI  PANI-
 GRAHE:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  whether  any  fresh  proposal  for  the
 creation  of  Jeypore  (Koraput  District)  Postal
 Division  in  Orissa  Circle  has  been  received
 dfier  the  t]th  May,  97  from  the  Post
 Master  General,  Orissa  Circle
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 (b)  whether
 arrived  at  ;  and

 any  decision  has  been

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 Yes;  a  proposal  was  received  from  the
 Postmaster  General,  Orissa  Circle  on  IJth
 May,  L97].

 (b)  No.

 (c)  Fresh  standards  for  creation  of  new
 Postal  Division  have  been  communicated
 to  the  Heads  of  Circles  in  June,  97l,  The
 Posimaster  General,  Orissa  Circle  has  been
 requested  to  examine  the  proposal  in  the
 light  of  the  new  standard,

 Removal  of  a!l  constraints  for  boosting
 exports  under  G  P.  Scheme

 4860.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  the  Federation  of  Indian
 Export  Organisations  has  urged  Government
 to  remove  all  the  constraints  so  that  Indian
 exporiers  may  take  full  advantege  of  the
 scheme  of  ‘Generalised  System  of  Preferen-
 ces”  which  members  of  the  European
 Common  Markei  are  offering  to  developing
 nations  for  their  manufactured  and  semi-
 manufaciured  goods;  and

 (b)  if  so,  the  re-action  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE):  In  connection  with  the
 promotion  of  exports  to  the  EEC,  the  Feder-
 ation  of  Indian  Export  Organisations  has
 becn  siudying  the  factors  acting  as  constra-
 ints  in  taking  advantage  of  EEC’s  offer
 under  the  G.  Ss.  P.  When  the  specific  recom-
 mendations  are  reecvived,  they  will  be
 considered  by  Government,

 Karol  Bagh  Telephone  Exchange

 486l.  SHRISR.  DAMANI:  Will  the
 Minister  of  COMMUNICATIONS  be  pleased
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 to  state  :

 (a)  whether  despite  the  expanded  capa-
 city  of  the  Karolbagh  Telephone  Exchange,
 thousands  of  subscribers  remamed  on  the
 waiting  list;

 (b)  if  so,  when  was  the  capacity  ready,
 how  it  was  used,  the  reason  of  abnormal
 delays  in  utilization  the  loss  of  revenue  there
 by  and  the  person  responsible  for  it,  and

 (c)  the  action  taken  to  check  such  neg-
 ligence  on  the  part  of  the  Telephone  Depart-
 ment  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H  N.  BAHUGUNA)
 (a)  Yes,

 OYT.  NonOYT

 Wanting  list  of
 Karol
 Bagh  Exchanges
 on  |  67i  754  11,407

 (b)  Following  additional  capacity  be-
 came  available  im  the  2  Exchanges  in  the
 Karolbagh  area  from  968  to  97)  :

 ‘58’  ‘56’
 Exchange  Exchange

 qd)  Addition  on
 24  2.68  2500

 @  Addition  on
 1,9.68  2500

 Q)  Addition  on
 11.69  33

 OO)  Addition  on
 313.71  =  4200

 6333  200

 The  capacity  has  been  utili  zed  for  giving
 new  telephone  connections,  as  a  result  of
 which  the  number  of  connections  in  both  the
 ‘58°  and  ‘56’  exchanges  on  1671  reached  a
 figure  of  4987  as  compared  to  7525  on
 22  58.

 (©)  Does  not  arise.
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 Appointments  of  Sentor  Investigators  ia
 Central  Statistical  Organisation  on

 Regular  Basis

 4862.  SHRI  ८  P,  SHAILANI:  Will
 the  PRIME  MINISTER  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question  No.
 4966  on  the  !6th  December,  1970  and  state  :

 (a)  whether  it  was  decided  in  December
 970  in  consultation  with  the  Union  Public
 Service  Commission  that  initial  appoiat-
 ments  of  the  5  Senicr  Investigators  appointed
 through  the  Commission  in  962  in  the
 Central  Statistical  Orginisation  should  be
 deemed  to  have  been  made  on  regular  bisis,
 in  which  case  they  are  eligible  for  inclusion
 in  the  Sclect  List  for  ¢  romotion  to  Grade
 IV  of  the  Indian  Statistical  Service  ;

 (b)  whether  the  Department  of  Per-
 sonnel  has  still  not  considered  them  for
 inclusion  in  the  above  list  on  the  plea  that
 one  Senior  Investigator,  senior  to  them,  38
 not  eligible  for  inclusion  ;  and

 (०)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  HOMI  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PLRSONNEL
 (SHRI  RAM  NIWAS  MIRDHA);:  (a)  to  (c)
 It  has  not  yet  been  decided  that  the  appoint.
 ments  of  5  Senior  Investigators  appomted
 through  the  Union  Public  Service  Commis-
 sion  in  962  in  the  Central  Statistical
 Organisation  should  be  deemed  to  have  been
 made  on  a  regular  basis  from  1962.  The
 Union  Public  Service  Commission,  on  a
 teference  by  the  Department  of  Statistics,
 have  given  their  opinion  that  these  appoint-
 ments  should  be  treated  as  regular  from
 1962.  The  matter  is  still  under  correspon-
 dence  between  the  Depariment  of  Statistics
 and  the  Department  of  Personnel,  on  the
 question  whether  the  allocation  of  vacancies
 between  direct  recruits  and  promotees  had
 been  made  while  reporting  vacancies  to  the
 U.  PLS.  col  in  ‘1962.  Their  eligibility  for
 consideration  for  inclusion  in  the  select  list
 for  promotion  will  depend  on  the  regularity
 of  their  appoitment  in  962  and  on  the
 fulfilment  of  the  other  prescribed  criteria,
 and  on  whether  they  come  within  the  zone
 of  consideration.  The  question  of  inclusion
 or  exclusion  of  pereous  in  the  select  list  will
 arise  only  after  they  are  first  found  to  be
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 eligible  for  consideration.  B:fore  their
 eligibility  can  be  decided  upon,  they  must
 first  be  found  to  possess  four  years  of
 regular  service  as  on  3!.I2.!966,  This  matter
 is  still  under  consideration,

 Advertisements  put  out  by  Department  of
 Audio-Visual  Publicity

 4863.  SHRIS.  RADHAKRISHNAN  :
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  the  number  of  occasions,  advertise-
 ments  for  publicity  were  given  by  the
 Department  of  Audio-Visual  Publicity  to  the
 Dailies  and  Journals  during  the  months
 from  March  to  June,  1971;

 {b)  the  subjzcts  about
 licity  was  so  giver;  and

 which  the  pub-

 (c)  the  total  amount  of  expenditure
 incurred  by  the  Department  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DITARAM  BIR
 SINHA):  (a)  3076  advertisments  (Dis-
 play  and  Classified)  were  released  by  the
 Directorate  of  Advertising  and  Visual  Pubh-
 city  during  the  period  from  March  to  June,
 V7.

 (b)  The  advertisements  related  to  tender
 notices,  sale  of  books,  Personnel  recruitmen',
 auction  notices,  participation  in  intersatio-
 nal  affairs,  Plan  publicuy  for  ‘‘a  better
 tomorrow”,  National  Savings  drive,  family
 planning,  Unit  Trust  of  india  and  instruc-
 Uons  from  Election  Commission.

 ()  The  information  is  being  compiled
 and  will  be  laid  on  the  Table  of  the  House.

 ©  Activities  of  Anand  Marg  aad  its  source
 of  financial  Assistance

 4864.  SHRI  GANGA  REDDY:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  ;

 (a)  the  activities  of  Anand  Marg  and
 the  source  from  where  it  gets  money;  and

 (b)  whether  it  gets  huge  sums  of  money
 from  U.5.A,  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN):  (a)  Government  consider  the
 activities  of  Anand  Marg  to  be  of  a  political
 Nature;  but  instruciions  issued  by  the  Gove-
 rnment  in  this  behalf  have  been  challenged
 in  a  writ  petition,  which  is  sub  judice  in  the
 Supreme  Court,  According  to  information
 received  from  State  Governments,  the  known
 sources  of  mcome  of  the  Anand  Marg  are;
 voluntary  subscriptions  from  members,  dona-
 tions  from  members  and  sympathisers,  grants
 from  the  central  office  and  funds  collected
 by  way  of  entertainment  programmes  and
 and  film  shows,

 (b)  Government  do  not  have  evidence
 in  this

 behalf.  a

 बून्दी  (राजस्थान)  में  मुख्य  डाकधर

 4865.  श्री  प्रकार  लाल  बैरवा  :  क्‍या

 सचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  'राजस्थान  में  बून्दी  स्थान  पर

 मुख्य  डाकघर  खोलने  के  लिये  मंजूरी  दे  दी

 गई  है;

 (ख)  यदि  हां,  तो  उद्देश्य  के  लिये  कितना
 घन  स्वीकृत  किया  गया  है;  और

 (ग)  उक्त  डाकघर  की  इमारत  का  निर्माण

 कब  तक  पुरा  कर  लिया  जायेगा  ?

 संचार  मंत्री  (श्री  हेमवती  लदंन  बहुगुणा):
 (क)  जी  हां;  यह  2-TI-70  से  पहले

 ही  काम  बर  रहा  है

 (a)  मुख्य  डाक्टर  खोलने  के  लिए

 अलग  से  बीसी  राशि  को  मंजूरी  नहीं  दी

 जाती  ।  इस  व्यय  की  पूर्ति  सर्कल  अध्यक्ष  की

 सुपुर्दगी  में  दी  गई  राशि  में  से
 की  जाता  है।

 (ग)  बून्दी  में  मुख्य  डाकधर  की  इमारत  के

 निर्माण  वा  कोई  प्रस्ताव  नही  है।  बहरहाल

 इस  समय  डाकघर  जिस  इमारत  में  है,  उसे

 राज्य  सरकार  से  खरीद।  जा  रहा  है  t  इस  बारे

 में  राज्य  सरकार  को  लिखा  गया  है  |
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 बारा,  राजस्थान  में  साफ  व  तार
 कार्यालय

 4866  श्री  ओकार  लाल  बैरवा  क्‍या

 सवार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  कया  सरकार  का  विचार  बारा,

 राजस्थान  मे  डाक  व  तार  घर  स्थापित
 करने  का  है  ,

 (@)  यदि  हा,  तो  इस  बारे  में  क्या  कायें-
 वाही  की  गई  है  ,  और

 (ग)  उक्त  डाकघर  कब  तक  कार्य  करना
 आरम्भ  कर  देगा  ?

 संचार  मन्नी  (श्री हेमवती  नंदन  बहुगुणा)
 (क)  ऐसा  अनुमान  है  कि  माननीय  सदस्य  का

 सकेत  राजस्थान  क  कोटा  जिले  म  बरन  को
 और  है।  बालन  में  पहले  से  ही  विभागीय
 उपडाकघर  काम  कर  रहा  हे  जिसमे  तार  सुविधा
 उपलब्ध  है  o  (ख)  और  (ग)उप  युक्त  (क)
 को  महे नजर  रखते  हुए  प्रश्न  ही  नहीं  उठता  1

 विभिन्‍न  मात्रा  क्यो  से  अनुवाद  कार्य

 4867.  श्री  सुधाकर  पांडे
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 क्या  गृह

 (क)  विभिन्‍न  मंत्रालयों  तथा  उनके  अभी-
 नाथ  कार्यालयों  के नियम  पुस्तकों  तथा  प्रपत्रों

 (फार्मों)  की  सख्या  कितनी  है  जिनका  हिन्दी
 में  अनुवाद  नहीं  किया  गया  है  अथवा  जिनके

 अनुवाद  को  जाँचा  नहीं  गया  है  और  जिनको
 अन्तिम  रूप  नहीं  दिया  गया  है  ;  और

 (व)  शेष  कार्य  को  पुरा  करने  के  लिए
 मन्नालाल  द्वारा  कया  प्रबन्ध  किसे  गये  है  ?

 गृह  मंत्रालय  में  उप-सकरो  पथ्य  मोहसिन)  :

 (क)  और  (ख).  सूचना  एकत्रित  की
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 जा  रही  है  कौर  सात  के  सभा-पटल  पर  रख
 दी  जायगी  |

 सच  लोक  सेवा  आयोग  को  परीक्षाओं  में

 हिन्दी  माध्यम  लागू  न  किया  जाता

 4868  श्री  सुधाकर  पांडे  :  क्‍या  प्रधान
 मन्नी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  संघ  लोक-सेवा  आयोग  की  सभी
 परीक्षाओं  के  कमी  हिन्दी  माध्यम  लागू  न  किये

 जाने  के  क्या  कारण  है  ,

 (ख)  विभिन्‍न  नियुक्तियों  तथा  परीक्षाश्रो
 सम्बन्धी  कामों  और  आदेशों  के  विवरणों  को
 केवल  अग्रेज़ी  मे  जारी  करके  राजभाषा  अधि-
 नियम  की  धाराओ्रो  की  उपेक्षा  करने  के  क्‍या

 कारण  है;

 (ग)  आयोग  के  कार्यालय  मे  हिन्दी  तथा
 अन्य  प्रादेशिक  भाषाओं  के  अनुसार  अधि-

 कारियों  वी  नियुक्तियों  हेतु  क्या  मापदण्ड  अप-

 नाया  गया  था  ,  और

 (घ)  आयोग  के  कार्यालय  में  उक्त

 नियुक्तियों  में  हुई  अनियमितताओं  को  दूर  करने
 के  लिये  क्या  कार्यवाही  की  जा  रही  है  ?

 गृह  सवाल  और  काम सिक  विभाग  में  राज्य
 मंत्री  (श्री  राम  निवास  सीधा)  (क)  सबकी
 राजभाषा  के  प्रश्न  पर  दिसम्बर,  967  मे  संसद
 के  दानो  सदनों  द्वारा  पारित  संकल्प  में  अन्य  बातो
 के  साथ-साथ  निम्नलिखित  व्यवस्था  की  गई  है

 “परीक्षाओं  की  भावी  योजना  और  कार्य-

 विधि  तथा  समय  आदि  के बारे  से  सच  लोक

 सेवा  आयोग  के  विचार  मालूम  करने  के  बाद

 भ्रमित  भारतीय  और  उच्चतर  केन्द्रीय  सेवायों
 की  परीक्षाओं  के  लिए  वैकल्पिक  माध्यम  के  रूप

 में  संविधान  की  झाठवी  अनुसूची  में  सम्मिलित

 सभी  भाषाएं  और  अर्जी a  का  प्रयोग  करने  को
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 अनुमति  दी  जायेगी”  ।  इस  प्रकार  969  में

 क्षेत्रीय  भाषाश्रो  के  प्रयोग  के  सम्बन्ध  में  शुरूआत
 की  गई  जब  कि  भारतीय  प्रशासनिक  सेवा  शादी
 की  भर्ती  के  लिए  सम्मिलित  प्रतियोगिता
 परीक्षाओं  में  बैठने  वाले  उम्मीदवारों  को  दो
 अनिवार्य  विषयो  निबन्ध  और  सामान्य  न  के
 उत्तर  लिख  के  लिए  अप्रजा  के  अतिरिक्त
 संविधान  की  आठवीं  अनुसूची  में  उल्लिखित

 भाषाओं  में  से  किसी  का  भी  प्रयोग  करने  का
 विकल्प  दूसरा  गया  ऐसे  विकल्प  को  कौर
 अधिक  विषयों  पर  लागू  करन  का  प्रश्न,  अब
 तक  प्राप्त  अनुभव  के  आधार  पर  सध  लोक  सेवा
 आयोग  के  विचाराधीन  है  1

 इसके  अतिरिक्त  सन्‌  964  से  संघ  रोक
 सेवा  आयोग  द्वारा  ली  जाने  वाली  सहायक  ग्रेड
 परीक्षा  में  निबन्ध  और  मसा मान्य ज्ञान  के  प्रश्न-
 पत्रों  के  उत्तर  देने  के  लिये  अग्रेजी जी  के  श्रनिरिक्त

 हिन्दी  का  प्रयोग  वैकल्पिक  माध्यम  के  रूप  में

 प्रयोग  करने  की  अनुमति  दी  गई  है।  इसक

 अतिरिक्त,  आशुलिपिक  परीक्षा  97)  से,
 उम्मीदवारों  को  सामान्य  ज्ञान  के  उत्तर  लिखने
 के  लिए  और  आशुलिपिक  परीक्षा  देने  के  लिए

 हिन्दी  अथवा  अपने  जी  का  विकल्प  दिया  गया  है  |

 (ख)  जहाँ  तक  संघ  लोक  सेवा  आयोग  के
 कार्यालय  का  सम्बन्ध  है  इस  विषय  की  सभी

 आवश्यकता  यथासम्भव  कार्यान्वित  को  जा
 रही  है  दूसरे  शब्दो  मे,  राजभाषा  (संशोधन)
 अधिनियम  1967,  की  धारा  3  में  निर्दिष्ट
 कागजात  अर्थात्‌  सामान्य  आदेश,  अधिसूचना,
 प्रशासनिक  रिपोर्टों,  संविधान,  करारा  और
 टेण्डर  के  फार्मो  इत्यादि  के  लिए  हिन्दी  और
 अग्रेजी जी  दोनों  भाषाओं  का  प्रयोग  किया  जा  रहा
 है  i  आयोग  के  सचिवालय  मे  प्रयोग  मे  श्राने
 वाले  209  फार्मों  मे  से  208  का  पहले  ही  हिन्दी
 में  अनुवाद  किया  जा  चुका  हैं,  अत  राजभाषा

 अधिनियम  की  घबराओ  की  उपेक्षा  करने  वा

 प्रदान  ही  तही  उठता  ।  जहाँ  तक  सच  लोकसेवा
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 आयोग  द्वारा  की  जाने  वाली  विभिन्न  नियुक्तियों
 तथा  परीक्षाओं  वा  सम्बन्ध  है,  इस  विषय  में

 सूचना  मलूम  की  जा  रही  है  और  प्र  प्त  होते  ही
 यथा  शीघ्र  सदन  के  पटल  पर  रख  दी  जायेगी  t

 (ग)  इन  नियु वित पों  के  लिए  चयन  भर्ती

 निगमों  के  उपबन्धों  के  अनुसार  निर्धारित  कार्य-
 विधि  से  आयोग  द्वारा  यथोचित  रूप  से  गठित

 इन्टरव्यू  बोर्डों  द्वारा  किया  जाता  है  और  जिसमे
 अन्य  के  साथ-साथ  विशाल  सलाहकार  भी

 शामिल  है  ।

 (घ)  प्रश्न  नही  उठता।

 ‘Lalks  with  Ceylon  Government  re  India’s
 Lxports  to  Ccylon

 4869  SHRI  M  KALYANASUNDA-.-
 RAM  Will  the  Minister  of  FOREIGN
 IRADE  be  pleased  to  state

 2).  whether  any  discussions  wore  held
 with  the  Ceylon  Government  reearding  items
 of  export  o  her  than  onions;  and

 (b)  whether  a  statement  will  be  laid  on
 the  Table  of  the  House  regirding  the  unset-
 thd  matters  ?

 THE  DEPUrY  MINISTER  IN  THE
 MINISTRY  OF  FORELGN  TRADE  (SHRI
 A  C  GEORGE)  (०)  No  discussions  have
 been  held  with  Ceylon  at  Government  lev
 in  the  recent  past,  regirding  exports  from
 India  to  Ceylon

 (b)  Docs  not  arise

 Closure  of  Pacvithi  textile  Mauls  Quiton
 (kerala)

 4870  SHRI  M  K  KRISHNAN
 SHRIMATI  BHARGAVI  THAN-

 KAPPAN

 Will  the  Mins  er  of  FOREIGN  TRADE
 be  pleased  to  state

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  closure  of
 Parvathi  Textile  Mills,  Quilon,  Kerala,
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 (b)  if  so,  the  reactions  of  Government
 thereto,

 (c)  the  total  number  of  workers  ren-
 dered  jobless  owing  to  the  closure,

 (d)  whether  Government  sre  having  any
 plan  to  take  over  the  mull  through  the  Nati-
 onal  Textile  Corporation,  and

 (e)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTFR  IN  THF
 MINISTRY  OF  FORTIGN  TRADE  (SHRI
 A  C  GEORGL)  ta)  Yes  Sir

 (b)  (dd)  and  (९)  An  Investig  ition  Comm-
 ittee  has  been  appointed  under  the  Industries
 (Developnent  ind  Regulation)  Act  to  en
 guire  into  the  iffairs  of  the  mill  =  Fur  her
 course  of  action  would  be  considered  on
 receipt  of  the  report  of  the  Commitice

 (c)  About  200

 t2  03  brs

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPOR-

 TANCE

 REPORTPD  KILLING  IN  PRISON  OF
 HIVE  PO  ITICAT  PRISONERS  IN

 ALIPORE  SPICIat  JAN

 SHRI  ्  N  MUKERJFE  (Calcutta—
 Nor  h  East)  I  cul  the  attention  of  the
 Min  ster  of  Home  Affirrs  to  the  following
 matter  of  urgen  public  importince  ind  I
 requcst  that  he  may  make  a_  statement
 thereon

 ‘Reported  killing  in  prison  of  five
 politic’l  prisoners  m  Alipore  Special
 Jail,  Cilcutta  during  the  alleged  jail-
 break  attempt  on  the  Ith  July,  97)  ”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K  C  PANT)  Mr  Spevker  Sir,  on  Ith  Julv
 1971  al  about  0  (0  AM,  while  a  hand  cart
 belonging  to  the  cod  Contractor  was
 coming  ot  of  the  Alipotue  Spec  al  Jal
 Calcutta  the  cant  puller  knocked  at  the
 inner  galt,  abcut  40  under  trial  prisoners
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 rushed  at  the  gate  of  the  jail  and  struck  at
 the  Warder  on  duty  with  a  sickle  snatched
 from  a  prisoner  who  was  cuiting  grass
 insidt  the  jail  =A  section  of  the  under-trial
 prisoners  also  tried  to  enter  the  Jailor's
 office  in  search  of  the  key  to  the  outer  gate
 Once  Head  Warder  who  tried  to  prevent  this
 was  attacked  by  the  mob-=  and  38
 severely  mjured  Though  the  rioters  could
 not  get  the  keys—they  succeeded  in  picking
 up  a  ladder  kept  be  ween  the  two  gates  for
 use  of  the  electrician  and  after  hitting  a
 Head  Warder  on  duty  with  an  tron  rod,
 four  prisoners  suctceded  in  scaling  the
 perimeter  wall  and  escaping  from  the  jail
 They  were,  however,  rmmediatelv  re  arrested
 by  the  Warders

 The  sail  alarm  was  immediately  sounded
 and  when  the  sul  ¢flicials  ard  the  guard
 staff  tired.  to  prevent  the  attempt  of  the
 rioting  under  trial  prisoners  to  escape
 enmasse  they  attacked  the  guards  with
 tron  rods  sickles  cte  The  guirds  had  to
 open  fir.  in  self  defence  resulting  im  the
 death  of  three  prisoners  on  the  spot  Of
 the  five  other  prisoners  who  received  injuries
 in  the  firing  and  weie  sent  to  the  Police
 Hospital  thiee  died  in  the  hospital  The
 remaining  two  are  progressing

 In  the  incident  one  Head  Wardcr  and
 four  Warders  wtre  injured  and  all  are  in
 the  hospital  The  injuries  of  the  Head
 Warder  and  one  W  rder  are  serous

 SHRI  H  है.  MUKERJEE  The
 agony  in  Bengal  seems  to  be  taken  for
 granted  in  the  rest  of  India  but  this  kind
 of  thin,  shculd  make  Parlement  sit  up
 This  Jitest  jail  break  incident  is  not  some-
 thing  new  It  is  perhaps  the  fourth  or  fifth
 m  the  sezics  in  West  Bengal  in  Dum  Dum
 jal  a  couple  of  months  ago  it  happed  on
 even  a  larger  scale  Administrative  fatiure
 of  this  kind  just  cannot  teach  a  jower  level
 und  we  are  supposed  to  have  a  responsible
 Government

 3  weuld  like  to  know  how  it  was  that  in
 broad  day  light~-we  have  been  given  a  cock
 and  bull  story—  some  40  prisoners  allegedly
 aimed  with  knives  and  iron  rods~—  he  talks
 about  ore  sickle  and  then  in  the  plural
 and  iron  rcds—all  sorts  of  implements  ,
 that  do  not  form  part  of  the  yail  equipment,
 lam  sure  How  is  it  that  40  prisoners
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 assembled  behind  the  trap  gate  without
 attracting  notice,  at  ]  O'clock  in  the
 moming  got  it  opened  by  the  sentry  in
 charge,  and  then  found  a  ladder  handy
 which  they  could  use  to  climb  the  boundary
 wall  and  jump  ?  It  is  a  drama  which  looks
 like  having  been  very  well  rehearsed  before
 it  was  staged.  It  could  not  have  happened
 without  some  sort  of  co-operation  from
 some  of  the  jail  staff.  Is  this  kind  of
 incident  provoked  by  certain  kinds  of  a
 forethought  malice,  I  do  not  know.  What
 has  happened  to  the  cnquiry  said  to  have
 been  ordered  recently  after  the  jail  break  in
 Dum  Dum  where  the  Divisional  Commis-
 sioner  was  asked  to  produce  a  report  and  a
 high-level  committee  including  the  Home
 Secretary  were  10  make  comments  on  it  ?
 What  has  happened  to  that  teport  ?  Or,
 are  these  mystic  exercises  to  remain
 entombed  in  the  Government  files  to  Young,
 ardent  hves  are  extinguished  by  shooting  and
 the  Government  are  trying  to  justify  the
 shootings  and  beatings-up  with  what  are
 pethups  delikesately  engineered  incidents.
 Whin  shall  we  see  an  end  to  this
 ciiminal  bungling  in  the  jai  administration  ?

 ]  would  hke  the  Minister  also  to  tell  us,
 since  much  bigger  things  than  tightening  up
 the  jail  a¢niunistration  are  involved,  on
 account  of  the  fact  that~-  call  them  Naxalites
 or  whalever  else—there  arc  a  large  number
 of  young  recple,  sk  and  disgusted  with  our
 politics  and  economy,  who  have  plunged
 headlong  into  a  fight,  Trey  might  have  been
 misguided  but  they  ready  to  give  their  lives
 as  well  as  to  take  them.  Will  the  Government
 desist  from  the  self-defeating  line  of  trying
 to  kill  them  off,  or,  will  efforts  be  made  to
 tackle  them  politically,  to  treat  this  as  @
 Serious  Movement,  to  respect  theit  reckless
 courage  and  tremendous  resourcefulness  end,
 if  possible,  wean  them  .way  fiom  their
 mistaken  ways,  if  that  is  possible,

 l  say  that  the  Prime  Minister,  supposed
 to  be  in  charge  of  West  Bengal  in  particular,
 has  sneaked  away.  I  do  not  know;  will
 she  try  to  get  the  radical  elements  supposed

 ,to  be  inher  ranks  to  be  utilised  in  the
 {  purpose  of  having  a  dialegue  with  the  ardent

 young  revolutionaries  Fowsoever  misguided
 they  might  be  ?  Would  the  Prime  Minister

 [ask  her  latest  subedar  in  West  Bengal,
 Shri  Siddhartha  Shankar  Ray,  to  take  it  up

 ie  arfricrity  job  2  This  hind  of  thing  bas
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 gone  on  for  far  too  long  to  be  suffered  by
 the  country  in  silence,  You  are  punitive
 against  your  people  and  you  try  to  be
 persuasive  with  Pakistan  and  its  patrons  in
 the  Pentagon.  This  hind  of  monstrosity  in
 administration,  oo  responsible,  representa-
 tive  government  can  never  tolerate,  ne
 Parliament  could  ever  tolerate,  It  must
 have  a  stop,

 That  is  why  we  want  some  satisfactory
 answer  and  not  the  kind  of  cock  and  bull
 fabrication  which  has  been  supplied  by  the
 Minister's  minions  in  West  Bengal.  This
 kind  of  statement  is  not  worth  the  paper
 it  is  wrilfen  upon.  I  want  to  be  satisfied
 in  these  matters.  I  am  not  speaking  only
 m  my  individual  capacity  ;  Parl'ament  will
 have  to  be  satisfied.  When  six  people,  young
 people  are  killed—political  prisoners  inside
 the  jail,  —where  the  balaace  of  arms  and
 authority  is  on  your  side  all  the  time,  you
 kill  these  people,  or  you’  give  them
 facilities  to  do  some  damaging  tricks,
 because  you  are  having  a  provoked  business,
 You  are  provoking  these  incidents  in  order
 to  get  an  opportunity  for  killing  off  some
 of  these  feople.  You  do  not  have  any  time
 for  political  dialogue  with  them.  हल  Shri
 Siddhartha  Shanker  Ray  is  gcing  to  have  any
 raison  d’etie  for  his  presence  in  this  House
 or  in  the  country,  something  has  to  be  done
 about  it  by  the  Prime  Minis‘er,

 I  take  veiy  serious  Objection  to  the
 Prime  Minister  not  being  present  here,  She
 was  here  til!  cnly  a  minute  ago,  and  she
 goes  away,  ५४५  deliberately  she  sneaked
 away  when  this  thing  came  up,  This  is
 disregard  of  the  House  ;  this  is  contempt  of
 the  House  ;  this  is  disrespect  to  the
 problems  of  West  Bengal,  and  if  she  goes  cn
 playing  with  the  problems  of  West  Bcngal,
 she  and  her  like  would  have  to  pav  tle
 penalty.

 SHRI  K.  C.  PANT:  Sir,  my  hon,
 friend  has  seferred  to  the  statement  which
 I  read.  He  has  called  it  a  cock  and  bull
 story.  He  has  asked  me  to  give  satisfaction
 tohim,  It  is  in  an  attempt  to  give  sasisfac-
 t.on  to  him  that  9  have  given  a  detailed
 statement  based  on  the  information  with  me,
 3  really  do  not  know  how  I  can  give  him
 satisfaction  o:Ler  than  this.  So  far  as  the
 incident  gces,  L  have  given  the  details.  He
 says,  this  could  have  teen  rchecrsed  before
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 [Shri  K  C  Pant]
 it  was  Staged  Jt  might  have  been  rehearsed,
 I  do  not  know  Such  incidents  are  some-
 times  rehearsed  also

 As  for  the  staff  boing  nuxed  up  it  being
 deliberately  engineered  and  the  opportuniry
 being  used  to  kill  them  off,  the  facts  speak
 for  themselves  =  Forty  undet-trial  prisoners
 attacked  the  warders,  got  through  the  inner
 gate  and  some  of  them  got  hold  of  a  ladder.
 Some  iried  to  go  into  the  Tulor’s  office
 Some  scaled  the  wall  but  were  re-arrested
 All  these  things  are  there  It  would  be
 surprising  if  the  wardeis  had  entercd  into
 acollusion  with  them  and  got  themselves
 beaten  up  and  are  now  lying  in  the  hospital
 He  should  see  the  whole  thing  from  the
 other  side  also)  —  There  is  n>  covking  up  of
 injuries  of  peaple  who  were  hit  with  tron
 rods  and  sikles  These  are  all  facts  I
 am  sorry  for  the  loss  of  even  a  singe  hfe,
 but  I  did  expect  a  word  of  sympathy  from
 Prof  Mukerye  for  the  warders,  who  were
 injured  ॥  the  course  of  performance  of  their
 duty  =  (Inter:uptions)

 SHRI  S  M_  BANERJEE
 Nobodv  was  killed

 (Kanpur)  :

 SHRI  K  C  PAN?  Must  a  man  be
 killed  to  get  ssmpathy  ?  (/nfer:uptions)

 SHRIS  M  BANERJFF-  In  Midna-
 pore  some  prisoners  were  told  that  they
 have  been  grinted  bail  but  were  shot  dead
 when  they  came  out

 SHRI  ह  C  PANT  Let  me  say  that
 they  were  charged  for  Most  of  them  were
 arrested  under  Sec  302  IPC,  :e  for  murder
 I  only  want  Prof  Mukerjec  to  see  these
 things  in  the  propcr  perspective  I  do  not
 condone  it,  but  I  want  to  pont  out  the
 grounds,  the  crimes,  for  which  they  were
 charged

 Then,  he  asked  about  a  report  I  do
 not  know  which  report  he  was  referring  to
 But  the  Commissioner,  Presidency  Division,
 was  appointed  to  enquire  info  the  incidents
 mm  the  Presidency  Jail  and  Berhampore
 Central  Jul  We  has  submitted  a
 report  which  is  now  under  consideration
 Further  action  would  be  taken  af  er  it  a8
 considered  कि  sumibly  that  as  the  report
 he  was  reterring  to
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 I  would  only  like  to  add  that  so  far  as
 a  dialogue  with  these  elements  or  any
 political  elements  is  conczrned,  all  elements
 on  this  stde  of  the  House  are  always
 prepared  for  a  diilogue,  provided  some-
 thing  useful  can  come  out  of  the  dialogue
 This  38  an  open  democracy,  tn  which  the
 method  of  dialogue  is  always  used  I  would
 invite  my  hon  friend  and  all  scctions  of
 thiy  House  to  have  such  a  continuous
 dialogue,  to  condemn  violence  and  to
 reinforce  the  values  of  democracy,  so  tl  at
 the  erring  youg  men  can  come  back  to  the
 right  path

 क्रो  नवल  किशोर  फार्मा  (दौसा)  :  अ्र्यक्ष
 महोदय  परिश्रमी  बंगाल  में  ऐसा  लगता  है  कि

 कानून  और  व्यवस्था  करीब  करीब  समाप्त  हो
 चुकी  है।  राय  दिन  अनेकों  हत्यारे  लूटपाट
 और  आगजनी  की  घटनायें  होती  है।  किसी  के
 लिये  काई  सुरक्षा  व्यवस्था  नहीं  है--चीज़े  बह

 स्की  जाने  वाला  विद्यार्थी  हो  या  अध्यापक  हो
 कसी  वर मी गन  का  सदस्य  हो,  कसी  दफतर  में
 काम  बनने  बाला  कर्मचारी  हो  या  किसी
 बारदाने  में  काम  करने  वाला  मजदूर  हो  या
 मालिक  हो।  कोई  भी  आदमी  काम  को  घर
 लौट  कर  आयेगा,  इसकी  आपका  बनी  रहती
 है  शरीर  बेहतर  सरकार  या  राज्य  सरकार  द्वारा
 जितन  भी  प्रयत्न  इसको  सुधारने  के  लिये  किए
 गए  ने  करीब-करीब  सभी  नाकामयाब  रहे  ।
 ऐसा  महसूस  होने  लगा  है  कि  ज्यो  ज्यो  दवा  कौ,
 त्यों  त्यों  मर्ज  बढता  गया  1

 इस  स्थिति  मे  जो  नई  बात  घटी  है,  वह
 यह  है  कि  अब  जेलो  को  तोड़ना  शुरू  हो  गया

 है  |  पिछले  तीन  महीनो  में  कई  जेल  तोड़े  गये
 शौर  सरकार  वी  अकंमण्यता  के  कारण  कोई
 कारगर  कदम  नही  उठाये  गये  |  अलीपुर  जेल
 की  घटना  एक  ऐसी  घटना  है  जिससे  ऐसा  लगता

 है  कि  इन  सब  घटनाओ  के  पीछे  कौर  पश्चिमी
 बंगाल  में  जो  कुछ  हो  रहा  है,  उसके  पीछे  एक

 सुनियोजित  षड्यन्त्र  है,  जिसमे  राजनीतिक  दलों

 का  हाथ  होना  ज़रूरी  है
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 ऐसी  स्थिति  में  मैं  आपके  माध्यम  से  मंत्री

 महोदय  से  जानना  चाहता  हूं  कि  क्‍या  यह  सच

 नही  है  कि  पश्चिमी  बंगाल  में  जो  कुछ  हो  रहा

 है,  उसके  पीछे  राजनीतिक  दलों  का  हाथ  है  ?
 यदि  ऐसा  है  तो  क्या  वे  बताने  की  कपा  करेंगे

 कि  वे  दल  कौन  से  है,  जिनका  दत  हत्याओं  के

 पीछे,  इन  घटनाओं  के  पीछे  हाथ  है......

 (व्यवधान)  तथा  इन  दलों  से  निबटने  के  लिये
 सरकार  ने  बया  कदम  उठ  ने  का  फैसला  किया

 है,  क्योकि  अब  इस  मामले  में  केन्द्र  की  सीधी
 जिम्मेदारी  है  ?  भले  हो  मंत्री  महोदय  ने  अपने
 स्टेटमेंट  मे  कहा  है  कि  ये  घटनायें  सुनियोजित
 नहीं  थी,  लेकिन  उन  का  यह  कहता  कि  सिविल
 और  झरन-रोड  से  हमला  किया  गया,  इतनी

 बढ़ी  तादाद  मे  ये  चीजें  कहां  से  आई--इनसे

 साफ  जाहिर  होता  है  कि  सब  कुछ  सुनियोजित
 था  ।  अ्रवबारों  मे  जो  खबरें  आ  रही  हैं,  उनसे
 भी  ऐसा  हो  जाहिर  होता  है  कि  पश्चिमी  बंगाल
 में  जो  कांबिंग-आपरेशन  शुरू  हुआ  है,  उसकी
 खबरें  a  बराबर  लीक  हो  जाती  हैं।  इस  से

 ऐसा  लगता  है  कि  प्रश् चिमी  बंगाल  की  पुलिस
 और  जेड  में  ऐसे  तल  प्रवेश  कर  गये  है  जिन
 को  सांठगांठ  ऐसे  लोगों  से  है  जो  अहिंसा  को

 बढावा  देते  हैं।  मेरा  यह  आरोप  है  कि  ऐसे
 लोग  ज्यादानर  उस  जमाने  में  दाखिल  हुंए  जिस

 ज़माने  में  श्री  ज्योति वसु  यहां  पर  गृह
 मंत्री  थे  |

 मैं  गृह  मंत्री  जी  से  माय  करता  हूं-क्या  वह
 ऐसे  लोगो  के  खिलाफ  सामुहिक  कदम  उठाने
 की  कोशिश  करेंगे  ?  क्‍या  गृह  मंत्री  जी  ऐसे
 लोगों  के  खिलाफ,  जो  पुलिस  कौर  जेल  की
 नौकरी  में  दाल ला  पा  गये  हैं,  सामूहिक  कार्य-
 वाही  कर  के  उन  को  डिसमिस  करते  के  बारे  में
 साथ  रहे  हैं  ?

 भी  गिर्द  मंत्री  जी  बहरामपुर  जेल  की
 ब  बता  रहे  थे  और  उस  की  रिपोर्ट  उन  को
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 प्राप्त  हो  गई  है,  क्‍या  बह  उस  रिपोर्ट  को
 पब्लिश  करायेंगे  ?

 क्या  मंत्री  महोदय  मेरे  इस  सुझाव  पर  भी

 विचार  करेगे  कि  राजनीतिक  बन्दियों  के  लिए
 अलग  जेल  की  व्यवस्था  हो,  जहां  सुरक्षा  का

 पूरा  प्रबन्ध  हो  ?

 श्री  कृष्ण  चन्द्र  पंत  :  भ्रध्यक्ष  जी,  मैं
 साननीय  सदस्य  की  चिन्ता  को  समझता  हूं
 कि  राज  देश  में  ऐसे  राजनीतिक  तत्व  हैं  जो
 साका  सहारा  ले  कर  राजनीति  पर  असर
 ड  लना  चाहते  हैं,  जो  पोलिटिक्स-आफ-बायलेंस
 में  विश्वास  रखते  है  और  पहने  भी  हम  को

 इस  सदन  में  मौका  मिला  है  जब  कि  ब्योरे  से
 चर्चा  हुई  है  कि  कौन  कौन  से  ऐसे  राजनीतिक
 दन  है  जिन  का  हिसा  की  राजनीति  में  विश्वास
 है।  बहा  मेरे  द्वारा  उन  का  नाम  लेता  आवश्यक
 नही  है,  सारा  देश  उन  को  जानता  है।  इस
 का  एक  सुबूत  यह  भी  है  कि  जो  लोग  आज  भी

 यह  कहने  को  तैयार  न  हो  कि  राजनीति  के  लिये

 वे  हिसा  का  त्याग  करते  हैं--स्वाभाविक  है  कि
 उन  पर  शुब्हा  होता  है  t

 जहा  तक  आज  की  स्थिति  में  बंगाल  में
 कौन  कौन  से  कदम  उठाने  का  सम्बन्ध  है--पहली
 बात  तो  ला-एण्ड-ध्राईर  की  स्थिति  है,  इसको

 काबू  में  लाने  के  लिये  सब  कदम  उठाये  जा  रहें
 है।  माननीय  सदस्य  को  भी  मालूम  है  कि  क्‍या

 क्या  कदम  हाल  में  उठाये  मए  है।  हमारे  साथी

 राय  साहब  भी  वहां  गए  थे  मौर  उन्होंने  भी  जो

 बदम  उठाने  है  वह  भी  माननीय  सदस्य  की

 जानकारी  से  है।  इसके  अलावा  बंगाल  में  जो

 आर्थिक  विकास  की  समस्‍यायें  है  जिसकी  वजह
 से  कुछ  नौजवानों  में  निराशा  की  म/जना  जाग्रत

 होती  है  उसके  लिए  भी  प्रयत्न  हो  रहा  है  कि

 झा धिक  विकास  को  हैजा  से  किया  जाए!  इस

 सम्बन्ध  में  जो  योजनायें  हैं  और  जो  कदम  हाल

 में  उठाये  गए  उनकी  जानकारी  माननीय  सदस्य
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 को  है।  माननीय  सदस्य  ने  स्थिति  को  सुधारने
 के  लिये  जो  और  सुझाव  दिए  है  उन  पर  हम
 आवश्यक  विचार  ब  रंगे  ।

 SHRI  INDRAJIL  GUPTA  (Alipore)
 This  has  become  a  matter  of  serious  public
 concern  because  it  is  not  an  isolated
 incident’  Professor  Mukerjee  has  already
 referred  to  the  fact  that  this  latest  incident
 is  only  the  ltst  of  a  series  of  such  imcidents
 which  have  ben  going  on  fe  some  tme
 now  in  Berh  mpore  Jul,  Midnipore  Jail,
 Dum  Dum  Central  Jan  Presidency  Jail  and
 now  this  Alipore  Special  Jail

 According  to  the  newspaper  report  in
 this  latest  incident  six  boys  the  prisoners
 who  lost  their  lives  were  bctween  the  ages
 of  36  to  22  J  am  porn  ing  this  out  because
 Tfeel  that  prisoners  who  know  that  in
 making  a  determined  bid  to  break  out  of  a
 jail  they  are  risking  death  or  at  least  sertods
 injury,  cannot  be  just  anti-soual  elements
 Anti-social  elements  are  generally  quite
 cowardty  people  Anti  social  Clements  when
 put  in  jail  very  scldom  try  to  break  out  in
 this  way  They  may  be  misguided  people  ,
 they  mav  be  people  with  whom  we  may  not
 agree  at  all  politically,  but  Iam  =  quite  swe
 in  my  own  mind  that  these  boys  who  had
 been  (rying  repeatedly  im  avery  organised
 and  concerted  way  to  break  out  of  these
 various  jails,  ate  certainly  not  anti  socal
 elements  Though  the  Monister  may  be
 surprised  or  miny  here  may  be  shocked  to
 hear  i  personally  I  feel  that  any  political
 prisoner  his  th.  right  to  try  to  break  out  of
 jail  yust  as  the  Government  and  the  jail
 administration  hase  got  the  right  to  try  to
 prevent  him  There  are  ex-political  prisoners,
 I  think  sitting  on  that  side  of  the  House
 too  who,  at  one  time,  would  have  subscribed
 to  that  doctrine

 Now  what  worries  us  is  that  the  violent
 desperation  shown  by  these  boys  in  this
 series  Of  incidents  is  matched  only  by  the
 savager\  of  the  wirders  Ido  not  makea
 disitnction  be  ween  the  two  If  there  is
 violent  desperation  on  the  one  side,  which
 has  expressed  itself  in  these  armed  attacks
 and  violent  attempts  to  get  out  of  jail,  it
 has  been  mitched  by  equal  savagery  on  the
 part  of  the  warders  Sometimes,  the
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 Minister  will  say,  the  warders  have  to  open
 fire  in  sclf-defenve  and  soon  But  in  a
 number  of  these  cases,  particularly  im  Dum
 Dum  Central  Jatl,  many  of  these  young
 boys,  the  majority  of  the  casualtics  were  not
 caused  by  firing  were  beiten  to  deuth  by
 lath.  =  This  probibly  has  led  one  of  the
 pro-Congress  daihes  im  Caitutta,  The
 Hindusthan  Standard,  to  make  —  this
 comment

 ‘A  better  mcans  of  keeping  peace  in  the
 jails  must  be  discovered  than  frantic
 shootings  and  wild  lath  charges  °”

 Certain  questions  of  course,  have  risen
 mevervbody  s  mind  Who  supplies  these
 lethal  wetpons  to  prisoners  inside  the  jail  ?
 No  answer  is  found  up  to  today  We  do
 not  know  anything  about  it  On  other
 occisions  this  Government  kecps  on  tel  ing
 us  that  the  police  force  in|  West  Bengal  has
 becn  infiltrated  by  virious  types  of  political
 influences  the  pclce  hive  got  s\mpathies
 with  one  |  arty  or  the  other  and  they  cannot
 be  relied  upon  If  that  346  true  should  we
 have  anv  reason  to  imagine  that  the  jail  staff
 and  the  warders  are  immune  from  these
 influences  ?  Obviously  not  But  nothing
 hes  been  found  up  to  today  No  inquiry  is
 held  =  No  serious  investig  tin  is  made

 There  are  storns,  widely  current  reports,
 in  Calcu  ta  7  do  not  know  if  (ley  are  true
 They  can  only  know  if  a  proper  inquiry  is
 held  While  there  may  be  elements  in  the
 jail  staff  and  among  the  jail  waiders  who
 may  te  pro  Naxalites  in  sympa  hy—H#  all
 these  boys  are  Nixalites,  J  do  not  know,
 that  also  he  shculd  tell  us  whe  her  all  these
 boys  were  Naxa  ile  prisoners  cr  what—  any-
 way,  while  one  section  of  the  jail  staff  may
 have  pro  Naxa'ite  sympathies  and  =  may,
 therefore,  be  smuggling  im  varicu,  types  of
 illegal  weapons  and  so  on  for  them,  there
 are  also  reports  that  the  Aura  Rak+hak
 Samu,  that  s,  the  Union  of  the  Jail
 Warders  is  influenced  by  another  political
 party  which  is  well-known  for  ants  Naxalite
 views  These  are  very  serious  allegations
 There  aie  allegations  that  any  more  of  these
 incidents  are  provoked  in  such  a  way  that
 the  warders  get  a  chance  to  carry  out  most
 savage  reprisals  because  of  their  political
 sympathies  against  these  young  boys,  even
 to  the  extent  of  beating  them  to  death  with
 lath:s  Has  it  become  a  matter  which  we
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 can  just  contemplate  with  this  kind  of  an
 attitude,  as  if  we  have  become  so  callous
 and  we  have  no  human  feclings  at  all  ?

 Then,  LE  would  like  to  know  what  has
 happened  to  the  4  Member  Committee  which
 was  appointed  by  the  last  Ministry  to  go
 into  those  things  and  to  study  the  reports  of
 the  Divisional  Commissioners.  That  Com-
 mittee,  as  |  remember,  was  composed  of  the
 L.  G.  of  Police,  the  I  G  of  Prisons,  tho
 Home  Secretary  of  the  S‘a'e  Goverament
 and  some  other  senior  police  officer
 Nothing  has  been  heard  further  about  the
 Commitee,  whether  it  examimed  those
 reports  and  whit  conclusions  were  arrived
 at,

 What  about  a  judicial  inquiry  to  goa  into
 the  entire  phenomenon  of  what  ts  hippening
 inside  the  yas?  [St  not  time  for  that  ?
 Fach  of  the  incidents  ts  bting  treated  moan
 so'ated  way  and  some  kind  of  excuse  ts
 being  given  us  if  one  is  not  connected  with
 the  other.  |  think,  tins  has  hecome  a  suffi-
 crenily  serious  problem  whee  the  enure
 phenomenon  should  be  gone  ito  by  a
 judicial  inquizy.  |  do  not  know  what  Mr
 Siddhartha  Shankar  Ray  is  thinking  about  it.
 He  is  not  answering  questions  on  the  subject.

 Now,  the  Union  Government  is  direc!ly
 responsible  for  the  administration  of  West
 Bengal,  They  should  satisfy  us  that  this
 matter  will  not  be  allowed  to  duift  like  this
 and  that,  without  allowing  furcher  incidents
 to  occur,  a  judicial  inquiry  will  be  appointed
 to  go  into  the  entire  phenomenon  in  all  its
 aspects,  fam  not  pleading  for  one  par.i-
 cular  side  of  the  question,  Ll  hope,  the  hon,
 Minister  will  tell  us  more  spec  ficaliy  and
 more  concretely  what  they  propose  to  do.  ६
 do  not  want  to  hear  a  rambling  thing  about
 economic  uplift  of  West  Bengal,  and  this
 and  that.  All  that  we  wiil  disc.ss  some
 other  time.  This  is  a  specific  question  about
 political  prisoners  trying,  repeatedly,  to
 break  out  of  jail  in  a  highly  organised
 manner  and  of  the  most  savage  type  of
 reprisals  againse  them  by  the  jail  autharities
 and  the  jail  staff.  Who  is  responsible,  on
 both  sides,  who  is  playing  what  part  in  this
 should  be  gone  into  and  the  entire  jail
 administration  will  have  to  be  overhauled
 in  West  Bengal.  You  talk  about  overhaulting
 the  police  administration,  But  you  do
 nathing  about  it,  You  only  talk  about  it.
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 Similar'y,  T  want  to  know  what  Government
 propsse  to  do  about  the  jail  administration,

 SURLK.  ८,  PANT  :  Sir,  it  was  a  some-
 what  rambling  question......

 SHRELNDRAJIT  GUPTA  :  I  am  ins-
 pired  by  your  rambling  replies.

 SHREK  C.,  PANT:  If  my  hon,  friend
 had  not  prefaced  his  question  with  the  state-
 ment  that  any  political  prisoner  has  a  right
 to  break  out  of  ja'l...

 SHREINDRAJIT  GUPTA  :  That  is  my
 view,  you  necd  not  share  my  view,

 SHREK,  C  PANT.  I  would  have
 thoucht  he  was  expressing  concern  about
 prisoners  bicaking  out  of  jail  aud  that  he
 wantred  the  Government  to  take  steps  to  see
 that  the  yl  administration  is  improved  so
 that  such  incidents  do  not  recur,  But  jn
 vuw  of  the  prefice  made,  I  do  not  feel......
 (he  ruption)  do  at  know  whe.her  he
 wants  us  to)  pay  attention  to  the  jail  admi-
 nis.raiion  as  to  facilnate  escaping  of  priso-
 ners.  Lieally  do  not  know.  [am  amazed
 that  a  responsible  Member  of  Farliament
 Shoukl  bhuve  made  a  statement  which-
 amounts  to  encouraging  prisoners  to  break
 cut  of  jib.

 SHRI  INDRAJIT  GUPTA:  You  are
 encouraging  them  to  bre  k  out.

 SHRIEK  C  PANT:  Society  has  put
 acertain.  responsibility  on  the  jail  adminis-
 tiation,  Qa  the  floor  of  Parliament,  to  say
 that  the  admrnmtrators  who  are  in-charge  of
 jaus  and  police  should  be  told  that  it  is  not
 their  duty  and  that  it  is  the  mght  of  the
 prisoner  to  break  out  of  jail  is  amazing.  It
 is  a  duty  imposed  by  Parhament  itself  under
 the  law  which  st  mikes.  Therefore,  this  is
 an  amuzing  statement,

 SIIRL  INDRAJIT  GUPTA:  They  are
 not  doing  their  duty.

 SHRI  K.  0,  PANT:  So  far  as  people
 sitting  on  this  side  of  the  House  are  concer-
 ned,  he  referred  to  them.  Most  of  them
 were  in  jail  as  aresult  of  Satyagraha,  non-
 violence  and  most  of  them  did  adhere  to
 the  rules  of  non-violence......(  Interruptions)
 Ia  this  cage,  98  I  mentioned  earlier,  one  has
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 to  take  note  of  the  charges  against  these
 people  in  prison.  One  has  to  take  note  of
 the  charges  and  these  are  Sections  302,  34,
 148,  49  and  307  IPC.

 SHRI  TRIDIB  CHAUDHURI  (Berham-
 pore)  :  They  are  under-trial  prisoners  until
 their  guilt  is  established.  What  does  the
 hon  Minister  want  to  prove  ?  They  are  only
 allegations,

 SHRI  K.C.,  PANT:  Yes,  allegations,
 I  say  they  have  under  these  sections.

 SHRI  TRIDIB  CHAUDHURI  :  So  what
 Cnterruptions).

 SHRI  K  C.  PANT:  They  have  been
 arrested.  Iam  placing  the  facts  as  I  know
 them  and  J  want  the  House  to  take  not  of  it.
 Sections  3  and  5  of  the  Explosive  Substance
 Act,  Sec.  148,  49  and  436  and  so  on,

 This  is  not  a  question  of  any  political
 ideology,  but  it  is  a  question  of  violence.  It
 is  a  question  of  allempt  to  murder  and  so
 on  Iam  only  sorry  that  young  men  should
 be  misled  to  do  this.

 T  share  the  anguish  of  my  hon  friend  at
 the  young  Jives  that  Fave  been  snuffed  out
 like  this  But  Ieck.t  the  crsmes  for  which  they
 have  teen  arrested  Look  atthe  kind  of
 things  they  have  been  indulging  in.  This
 one  has  to  keep  in  mind,

 Icinnot  say  what  happened  in  Dum
 Dum  but  I  may  assure  my  hon  friend  that
 if  excesses  have  been  commitied  by  the  war-
 dens  or  by  the  Police,  |  am  not  here  to  hold
 any  brief  for  them,  If  excesses  have  been
 committed,  these  reople  should  be  punished
 if  they  are  wardens  or  Policemen,  whoever
 they  may  be.  I  am  not  here  to  hold  brief
 for  them  and  I  am  not  here  to  trot  out  any
 justification  for  any  excesses  committed  by
 them.  As  I  do  not  know  the  facts,  I  cannot
 say.

 SHRI  S.  M.  BANERJEE:  Will  you
 hold  an  inquiry  ?

 SHRI  K,  C.  PANT:  As  far  as  I  know
 of  jails  in  UP,  in  most  cases  of  a  jail  riot,
 the  jail  manuals  provide  some  kind  of  an
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 inquiry  in  many  of  the  State  Governments,
 I  have  tried  to  flad  out  what  the  exact  posi-
 tion  in  the  Bengal  Jail  Manual  is.  I  shall
 find  out.  3  shall  find  out  what  kind  of  inqui-
 ry  has  been  made  Ordinatily,  in  many
 States,  for  instance  in  U.  P,,  the  jail  manual
 does  provide  for  an  inquiry,

 My  hon.  friend  has  said  that  some  poli-
 tical  elements  are  provoking  this  kind  of
 thing  inside  the  jail.  I  would  welcome
 information  from  him  or  from  any  quarter
 so  that  I  can  seriously  look  into  them
 because  this  is  a  serious  matter  as  he  himself
 said  and  any  information  I  get,  I  shall  certa-
 inly  look  into  that  aspect.

 On  the  Four  man  Committee,  the  infor-
 mation  I  had  about  another  inquiry,  I  had
 Placed  it  before  the  House  in  answer  to
 Prof  Mukerjee.  I  do  not  know  the  Four
 Man  Committee’s  report,  {  shall  certainly
 inquire  into  that  and  find  out  exactly
 whether  the  report  has  been  submitted  and
 what  has  been  done  about  it.  Only  after
 examining  these  reports,  can  we  decide  what
 further  step  have  to  be  taken,  There  have
 been  many  jail  breaks  There  have  been
 many  attempts  to  escapc  from  Police  vans
 and  it  is  a  serious  matter  which  will  have
 to  be  looked  into  with  aview  to  taking  necse-
 sary  steps,

 SHRI  INDRAJIT  GUPTA  :  What  about
 the  judicial  inquiry  ?

 SHRI  K  con  PANT:  We  will  have  to
 see  after  examination,  I  cannot  say  anything
 now.

 SHRI  SAMAR  GUHA  (Contai)  :  If  the
 Government  or  the  Members  on  that  side
 think  that  Naxalism  can  be  killed  by  killing
 the  under-trial  prisoners  or  the  suspected
 Naxalites  in  the  streets,  they  are  sadly  mis-
 taken  because  i,  may  be  a  perverted  politics.
 Sir,  the  source  of  Naxalism  is  something
 different.  This  source  of  Naxalism,  I  should
 say,  is  the  socio-economic  malady  of  West
 Bengal.  If  any  of  these  Members  visits  every
 fourth  man  in  Calcutta  in  the  bastees  or  in
 the  refugee  quarters  all  along  Calcutta,  if
 you  go  there,  you  see  Graduates,  Post-Gra-
 duates,  Teachers  and  Professors  are  all
 huddled  in  a  single  small  room.  This  Gove-
 tnment  think  of  how  to  deal  with  Naxalism.
 They  never  care  to  go  into  the  socio-econo-
 mic  malady  that  has  already  jeopardised  the
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 whole  life  and  almost,  I  should  say,  turned
 the  life  of  Calcutta,  the  urban  and  indus-
 rial  areas  into  beastly  life  there,

 It  is,  I  should  say,  a  reaction  of  the
 socio  economic  maladies  that  beset  society.
 Many  doctors  were  there  who  were  demand-
 ing  Rs.  20  per  day;  after  some  tit-bits
 by  the  Naxalites,  they  brought  down  their
 fees  to  Rs.  8  and  so  on.  Many  lawers
 were  there  who  were  demanding  Rs.  300
 or  Rs.  400  and  due  tc  the  tit-bits  by  the
 Naxalites,  they  brought  down  their  fees,
 ]  am  not  supporting  them,  We  have  not
 been  able  to  cure  certain  ills.  But  in
 Birbhum  area,  a  few  tit-bits  of  the
 Naxalites  brought  down  the  activities  of
 the  black  marketcers.  Il  am  not  supporting
 them.

 MR.  SPEAKER  :  What  about  the  Call
 Attention  motion  ?

 SHRI  SAMAR  GUHA  :  In  many  areas
 the  police  and  the  laws  which  are  to
 operate,  are  not  operating  The  poor
 peasaniry  are  there  who  do  not  get  heip
 from  police  and  the  laws.  The  help  comes
 from  the  tit-bits  of  the  Naxaties.  What
 J  aaot  to  say  is  that  the  Naxalites  have  to
 be  combated  at  the  political  level,  and  we
 have  immediately  to  deal  with  the  economic
 maladies  afflicting  West  Bengal.  Only  then
 we  will  be  able  to  check  these  ills,  Alipur
 jail  incident  is  not  a  sudden  incident,  It
 started  in  Octeber  1,  1970.  There  were
 previous  incidents  of  jail-break  at  Asansol,
 Siliguri,  Berham:  Presidency  Jail,  Midnapore
 jail,  Dum  dum  and  now  it  is  Alipore  jail,
 Many  undertrial  prisoners  cscape  from  police
 lock-up,  }  will  give  you  figures  Abcut
 90  under-trial  prisoners  escaped  and  57
 Prisoners  escaped  from  police  lock-up
 and  35  so  40  under-trials  lost  their  lives
 as  a  result  of  shooting  and  merciless  killing
 by  the  wardens  of  the  jail.  The  Minister
 himsels  said  they  have  been  arrested  on
 charge  of  murder,  killing  and  assault  and
 rhysical  violence,  Among  these  cases,  the
 Government  have  not  tried  to  enquire  and
 punish  the  people  even  in  a  dozen  of  such
 cases,  This  is  the  tragic  situation  of  law
 and  order  and  theis  administrative  ability
 in  West  Bengal.

 There  is  the  Kara  Raksha  Samiti.  Ask
 your  friead  Mr.  P.  R.  Das  Munsi  about  it.
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 A  number  of  them  were  mercilessly  beaten
 and  killed  in  Midnapore  Jail.  Boiling
 water  was  poured  on  the  bodies  of  the
 Naxalites.  This  created  excitement  and
 provocation.  These  are  all  matters  which
 have  to  be  gone  into.  About  35  of  them
 have  been  killed,  some  of  them  with  lathis
 with  toos,  Not  &  single  case  has  bern
 there  where  the  prisoners  had  anything
 more  than  a  sickle  and  a  rod.  Over  the
 Jast  two  years,  things  have  been
 happening  in  West  Bengal,  and  this  kind
 of  thing  has  happened  in  seven  or  eight
 jails.  I  want  to  know  from  Government
 whether  there  has  been  any  single  instance
 in  the  Jail  where  any  Naxatite  prisoner
 was  in  possession  of  any  fire-arm,  whether
 even  in  the  Alipore  jail,  anyone  had
 anything  more  thm  a  sickle  and  a  rod,
 |  want  to  ask  Government  why  these  pri-
 soners  were  beaten  to  death  by  lathis
 was  there  no  tear-gas?  Did  the  police
 not  have  lathis  ?  why  did  they  use  fire-
 arms  on  them  ?  Why  did  the  police  wardens
 use  fire-arm  to  kill  them  outright  ?

 After  all,  they  were  under-trial  prisoners,
 It  had  not  been  proved  in  a  court  of  law
 that  they  were  rcal  criminals.  So,  they
 have  right  to  be  treated  not  as  criminals.
 Again,  they  were  not  habitual  criminals.
 They  may  be  political  derelicts  pofitically
 misguided  people.  But  this  is  not  the  way
 to  treat  them.  Some  of  them  are  brilliant
 jewels  of  the  universities,  Some  of  them
 have  taken  first  class  degrees  in  B.Sc,,
 B.A  ,  M.A.,  M  Sc.  etc.  They  are  jewels  of
 universities  there,  So,  they  should  not  be
 treated  as  habitual  criminals.  You  cannot
 bent  up  hundreds  of  young  men  who  are
 brilliant  jewels  of  the  universities.  They
 may  be  Naxalites,  and  they  may  have  been
 perverted  and  misguided.  But  this  is  not
 the  way  to  treat  them.

 The  hon.  Minister  should  have  given  a
 reply  to  this  question,  but  I  am  sorry  he
 has  not  given  the  reply  ;  perhaps,  he  has
 not  seen  today’s  paper,  After  the  incident
 of  i6th  May,  Mr.  Gyan  Singh,  the  Minister
 for  Jail  in  West  Bengal  instituted  a  com-
 mittee  with  the  Chief  Secretary,  the  IG  of
 police  abd  the  IG  of  prisons  and  Deputy
 IG  of  prisons  as  members.  The  hon.
 Minister  says  that  he  will  go  through  the
 report  and  he  not  studied  the  report  yet.
 But  one  of  the  members  of  the  committee
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 has  said  that  he  did  not  know  that  he
 was  a  member  at  all,  and  there  was  no  sSitt-
 ing  of  the  committee  and  no  member
 had  been  given  the  notice  of  any  meeting
 at  all,  and  therefore,  that  committee  was
 not  duly  constituted,  although  it  had  been
 announced.  I  want  to  know  whether  Govern-
 ment  are  going  to  institute  a  high-level  in
 quiry  with  the  assistance  of  the  officials  of
 the  Central  Government  to  go  into  the  details
 of  the  jail  administration  and  also  the
 behaviour  of  the  wardens  and  the  attitude
 of  the  Kararakshi  Samiti  there  and  whether
 they  had  any  complicity  in  this,  I  also
 want  to  know  the  circumstances  under
 which  they  were  compelled  to  use  fire-arms
 without  using  only  lathis  and  tear-gas.

 Thirdly,  I  would  also  like  to  know
 whether  the  police  >fficers  who  have  failed
 to  maintain  proper  administration  inside
 the  jails  will  also  be  taken  to  task.  Fourthly,
 I  would  like  to  know  whether  Government
 are  going  to  give  some  financial  aid  to  the
 dependents  of  those  persons  who  have  been
 killed  there  ?  This  Government  had  been
 forewared  for  the  last  three  years,  but  the
 prison  administration  did  not  pay  any  heed,
 and  that  has  resulted  in  these  tragic
 incidents  involving  the  killing  of  so  miny
 under-trail  prisoners.

 SHRI  K.  C.  PANT:  My  _  hon.  friend
 has  advised  us  to  take  socio-economic
 measures  [0  get  at  the  roots  of  the  problem
 of  Naxalism.  Earlier,  I  had  tried  to  put
 forward  this  point  of  view  also  along  with
 the  necessacity  to  maintain  law  and  order
 but  another  hon.  Member  took  objection  to
 it.  I  entirely  agree  that  socio-economic
 measures  are  nec.ssary  to  accelerate  the
 economic  growth  of  West  Bengal  and  to
 relieve  some  of  the  pressure  of  poverty.
 During  President’s  rule  as  my  hon.  friend
 knows,  we  enacted  a  very  significant  piece
 of  legislation  in  respect  of  land  reforms.
 He  also  knows  that  we  undertook...

 SHRI  SAMAR  GUHA  :
 been  done  to  implement  it,

 Nothing  has

 SHRI  K.C,  PANT:  We  also  under-
 took  a  major  programme  for  the  develop-
 ment  of  the  Calculta  city  and  organised
 the  CMDA.  These  are  two  significent
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 miasures  ;  there  were  other  measures  also,
 Ido  not  want  to  burden  the  House  with
 all  the  details,  Various  steps  have  been
 taken  by  us  during  President’s  rule  in  the
 past,  and  then  the  Government  that  followed
 followed  up  those  measures  and  now  also
 our  emphasis  wil!  certainly  be  on  develop-
 ment  as  well  as  law  and  order.  I  can
 assure  my  hon.  friend  of  that,

 He  has  asked  me  about  the  justification
 for  the  use  of  fire-arms,  I  had  recounted
 the  facts  in  full  detail.

 SHRI  SAMAR  GUHA  :
 not  use  tear  gas  and  lathis  ?

 Why  did  they

 SHRI  K.  C.  PANT:  He  can  see  from
 the  facts  that  a  situation  was  created  in
 which  fire-arms  were  used.  He  can  visualise
 the  situation  himself  without  my  comment-
 ing  on  it.

 SHRI  SAMAR  GUHA  :  This
 is  not  the  only  instance.  There  was  the
 Dem  Dum  jril  incident,  Siliguri  incident,
 Berhampur  jail  incident,  Presidency  jail
 incident  and  so  many  other  incidents,

 SHRI  K.  C.  PANT:  But  this  incident
 pertains  only  to  this  jail,  one  jail  incident,

 SHRI  SAMAR  GUHA:  He  has  to
 look  at  the  whole  thing,  a  total  perspective,

 SHRI  K.C,  PANT:  It  is  easier  for
 him  to  look  at  the  whole  thing.  He  does
 not  have  to  answer  questions;  he  has  only
 to  ask  them.

 He  took  me  to  task  for  not  knowing
 about  the  Committee  formed  by  the  previous
 Government,  He  himself  mentioned  that
 one  of  the  members  did  not  know  what
 for  he  was  a  member  of  that
 committee.  If  one  of  the  members  himself
 does  not  know,  have  I  to  be  blamed  for
 not  knowing  about  it  (/nferruption).

 He  wanted  to  know  if  we  would  appoint
 a  high  level  inquiry  into  the  jail  administra-
 iion  of  West  Bengal.  As  I  have  said  in
 reply  to  an  earlier  question,  ve  shall  see
 the  report  of  the  committee  that  has
 already  been  appointed  and  get  at  the  facts
 before  thinking  of  appointing  any  other
 —

 Y

 |
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 He  asked  whether  we  would  take  action
 against  some  of  the  policemen,  wardens  and
 soon,  Yes,  only  if  they  are  found  guilty.
 otherwise,  there  is  no  question  of  such
 action.

 SHRI  SAMAR  GUHA:  What  about
 financial  assistance  to  the  dependents  of
 those  who  have  lost  their  lives?  They
 were  under-trail  prisoners,

 MR.  SPEAKER:  He  has  asked  so
 many  questions  that  it  is  not  possible  to
 remember  all.

 SHRI  SAMAR  MUKEERJEE  (Howrah)
 The  statement  made  by  the  hon  Minister
 is  to  prove  that  the  action  taken  was
 justified.  I  want  to  draw  his  attention  to  a
 report  which  appearsd  in  the  Hindustan
 Standard  on  this  jail  incident.  It  is
 slated  :

 “In  the  free  fight  that  some  followed
 the  wardens  were  reported  to  have  fired
 indiscrimimately  at  the  prisoners’’.

 This  is  the  method  applied  in  the  case  of
 the  Dum  Dum  jail  incident,  the  Midnapur
 jail  incident,  Berhimpur  jail  incident  and
 also  some  other  jail  incidents.

 These  are  not  isolated  incidents.  This
 murder  on  a  mass  scale  of  under-trial  pri-
 soners  started  under  President's  rule.
 You  must  consider  the  entire  timing,  In
 1970,  afier  the  imposition  of  President's
 Tule,  the  regime  of  the  Congress,  this  is  the
 order  which  has  been  established.  Tnis  is
 not  in  isolation  of  what  is  happening
 outside,  particularly  in  West  Bengal.

 Inthe  same  report,  there  is  another
 portion  which  says  :

 “The  brother  of  the  I:st  named  who
 has  been  beaten  by  the  warder,  Po'tu
 Bhattacharjce,  is  in  the  hospital,
 seriously  injured.  Another  under-trail
 prisoner  was  shot  dead  on  Friday  while
 making  an  abortive  bid  to  flee  from  a
 prison  van  on  the  way  to  court,”

 Inside  the  prison  van  he  has  been  shot
 dead.

 This  is  not  a  solitary  incident,  In
 West  Bengal  this  has  become  a  common
 thing,  beeting  to  death  inside  lock-ups  and
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 shooting  to  death  inside  prison  vans,
 People  are  lined  up  against  the  will  and
 shot  dead.  Defence  workers  staged  a
 demonstration  some  days  ago,  Four  of
 then  have  been  shot  dead,

 This  has  become  the  order  of  the  day  in
 West  Bengal,  and  this  is  done  consciously
 in  order  to  elimmate  the  opposition  forces,
 and  whenever  there  is  a  clash  and  the  under-
 trial  prisoners  are  killed,  some  story  is
 spread.  Just  now  the  hon,  Minister  spread
 a  story  that  some  political  parties  were
 behind  this  and  were  interested  in  getting
 the  prisoners  killed  inside  the  jail  because
 they  are  being  attacked  by  the  Naxalites.
 By  spreading  thse  slandors  and  false
 statements,  you  are  giving  cover  to  all  these
 actions  and  you  are  justifying  your  politics
 of  murder.

 Innumerable  fac's  have  been  supplied  to
 the  Central  Government  and  the  Home
 Ministry  to  show  that  it  is  the  action  of
 the  ruling  Congress  Party  to  encourage  a
 section  of  the  Nixalites  and  anti-social
 elements  to  serve  their  political  motives  80
 that  they  can  bevsed  agamst  our  party
 and  that  our  leading  and  mnpertant  cadres
 are  being  physically  el-minated.

 This  politics  vf  physical  elimination  of
 the  opposnion  forces  has  become  a  dan-
 gerous  thing  in  West  Bengal  politics  today,
 and  it  will  not  reniam  =  hmited  to  West
 Bengal  alone,  because  the  ruling  class  are
 fecling  that  because  of  the  heavier  cconomis
 burdens  they  are  imposing  on  the  common
 people  by  higher  taxatuon  and  by  encourag-
 ing  inflation,  by  ting  prices,  allowing  the
 eniployers  to  close  factory  after  factory  and
 by  the  increase  of  unemployment,  there  is
 bound  to  be  grea‘er  resistance  by  the  un-
 employed  and  the  common  people,  That
 is  why  today  in  West  Bengal  the  police,
 con  R.  PB,  the  Border  Security  Police,  the
 Industrial  Security  orce  and  even  army  are
 being  used  to  suppress  the  democratic
 movement,

 Repeatedly  we  have  drawn  the  attention
 of  this  Government,  and  in  each  case  this
 type  of  statement  has  been  issued  by  the
 Government.  The  hon,  Minister  was
 accusing  comrade  H.  N,  Mukherjee  because
 he  did  not  exprcss  any  sympathy  for  the
 warders,  but  there  has  not  been  a  word
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 of  sympathy  from  Minister  for  these  who
 have  been  murdered.  This  makes  it  clear
 that  the  present  Government  is  pursuing
 this  dangerous  line  to  eliminate  all  forces
 of  opposition  by  murders,  and  this  is
 tinding  expression  inside  the  jail  as  it  ia
 finding  expression  outside  also  by  this  type
 of  brutal  murders.  That  is  why  I  want  to
 know  whether  this  politics  murder  will  be
 stopped  or  not.

 lf  the  ruling  class  does  not  stop  this
 and  only  stout  that  the  law  and  order
 position  in  West  Bengal  is  in  danger  and
 simply  hold  a  conference  of  the  political
 parties  the  =  situaticn  will  not  change.
 So,  the  Government  is  fully  responsible  for
 this  type  of  action,  and  from  the  state-
 ment  it  is  quit  clear  that  the  Government  is
 not  at  all  desirous  of  changing  the  situation.

 That  is  why  I  want  a  categorical  answer
 from  the  Munister  whether  they  are  pre-
 pared  to  change  this  state  of  affuirs.  In  the
 past  even  if  a  psisoner  tried  to  escape,
 usually  he  was  shot  at  the  lower  part  of  the
 body  ;  particular  care  was  taken  so  that
 he  was  not  killed.  In  today’s  condiiion,
 that  is  totally  absent.  If  scme  prisoners
 attempted  to  escape  and  firing  became  necs-
 sary,  they  could  have  fired  atthe  lower
 parts,  disabling  them  from  escaping.  But
 that  has  not  been  done  ;  they  shot  purposely
 to  kill  the  under-trial  prisoners,  This  bru-
 tality  has  reached  such  a  stage  now  that
 unless  the  Government  changed  its  policy,
 there  is  no  end  and  this  will  not  be  the  last
 in  the  series.

 That  is  why  we  want  a  categorical  reply
 that  things  will  be  changed  and  other
 methods  would  be  applied  if  there  was  any
 attempt  to  escape  from  jail.

 The  Bankipur  cen!ral  jail  incident  appear
 in  the  Press  it  bas  been  stated  that  one
 man  dicd  of  suicide  but  the  prisoners
 resented  ;  they  say  categorically  that  that
 man  had  been  beaten  to  death.  There  was
 a  similar  incident  in  Tihar  jail  in  Delhi  ;
 they  sey  it  was  acase  of  suicide  but  the
 magistrate  gave  the  judgment  that  it  was  not  4
 case  of  suicide,  a.d  that  the  person  con-
 gerned  was  beaten  to  death  inside  the  jail.
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 We  have  the  experience  of  inside  jails
 and  we  know  how  the  jail  administration
 deals  with  prisoners.  They  are  devoid
 of  any  human  feelings.  That  is  why  a
 thorough  enqniry  is  necessary  if  the  Govera-
 ment  is  interested  in  changing  the  situation,
 They  must  change  their  politics  of  murder,
 They  must  adopt  new  methods  so  that  this
 is  not  repeated.

 SHRI  PRIYA  RANJAN  DAS  MUNSI
 (Calcutta  South)  :  The  Kara  Raksbi
 Samiti  is  patronised  by  the  CPM.  If  there
 is  an  enquiry  that  should  also  be  enqsired
 into,

 SHRI  K.  C.  PANT  :  I  am_  not  sur-
 prised  that  my  hon,  friend  has  in  the  ead
 referred  to  the  politics  of  murder.  It  is
 an  amazing  statement  but  it  fits  ia  with  the
 approach  of  his  party.  He  reminded  us
 all  the  time  of  what  is  happening.  Withowt
 going  into  detailed  history,  may  I  remined
 him  that  the  entire  escalation  of  politics  of
 violence  in  West  Bengal  owed  its  origin  to
 the  taking  over  of  the  administration  by
 the  UF  Government  in  967...<Jntersup-
 tion)  May  |  rem  nd  him  that  many  of  these
 misguided  young  friends  who  are  known  as
 Naxalites  are  an  offshoot  of  the  CPM,
 whom  they  could  not  retain...(Jnterrup-
 tions).

 MR,  SPEAKER  :  All  sorts  of  charges
 were  made  and  they  have  a  right  to  reply  to
 them,  Why  should  Mc  mbcrs  get  impatient  ?

 SHRI  K.  C.  PANT  :  I  agree  with
 him  that  there  is  violence  in  West  Bengal
 today  ;  there  is  terror  and  there  is  blood-
 Jetting  and  we  on  this  side  of  the  House  at
 least  are  depressed  and  pained  by  this
 sight.  J  should  like  to  ask  him  :  who  is
 guilty  of  this  violence,  killing  of  judges, bomb  throwings  and  trouble  over  examina-
 tions  in  schools  f  Who  is  responsible  for
 creating  a  sense  of  insecurity  in  this  part  ?

 3.00  hrs.

 AN  HON.  MEMBER  :  You  are  res-
 ponsible,

 SHRI  K.  ८,  PANT  :  Those  who  pro-
 voke  violence,  those  who  preach  violence, those  who  propagate  violence,  those  who
 abet  and  support  violence—they  are  res.
 ponsible.  Let  anybody  who  does  not  support
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 violence  stand  up  in  this  House  aad  tell
 the  country  that  they  do  not  support
 violence,  Then  alone  is  he  in  a  position  to
 to  point  an  accusing  finger  at  anybody.
 (Interruption)

 AN  HON.  MEMBER  :  We  are  not
 hypocrites.

 SHRI  K.  C.  PANT  :  Ah,  then,  the
 cat  is  out  ofthe  bag.  (Interruption)  .
 am  glad  you  are  not  hypocrites.  Come  out
 with  it  and  say  that  you  do  not  support
 this  violence.

 SEVERAL  HON.  MEMBERS  rose—

 AN  HON.  MEMBERS:  You  have  been
 sheltering  them.  lt  is  your  party,  (Interr-
 uption).  Your  party  is  killing  the  people.

 MR.  SPEAKER  :  Why  do  you  lose
 your  temper  ?  Why  don't  you  listen  quietly
 to  each  other?  They  have  listened  peace-
 fully.  Who  don’t  you  have  patience  to
 listen  peaccfully  ia  (Interruption).  Uf  you
 want  to  have  a  debate,  then  there  is  no  use
 getting  excited,

 SHRI  H.  N.  MUKERJEE  The
 Minister  has  thrown  a  challenge  about  vio-
 lence  and  non-violence,  Sf  there  is  a
 challenge  to  be  discussed  properly,  in  a
 parliamentary  forum,  one  should  do  so.
 Violence  is  a  fact  of  life,  a  sociological
 phenomenon,  and  nobody  is  goig  to  tell
 them  that  violence  is  ruled  out.  Look  at
 Bangla  Desh;  look  at  VietNam  or  e's2-
 where.  How  do  you  want  anybody  in  poli-
 lics  to  abjure  violence?  What  do  you
 want  them  todo?  Do  you  want  th  m  to
 put  on  sack  cloth  and  ashes?  (Jnterrup-
 tion).

 MR.  SPEAKER  :  We  do  not  want
 violence  here,

 SHRI  K.  C.  PANT  :  We  want  you  to
 accept  the  consequences  of  violence,

 SHRI  प्र,  N.  MUKERJEE  :  You  are
 in  this  game  ?  Do  you  rule  it  out  ?

 SEVERAL  HON.  MEMBER  :  You
 are  in  the  game  ?  Do  you  rule  it  out  ?

 SEVEREL  HON,  MEMBER  ;  rose—
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 MR,  SPEAKER  :  Order  please,

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  You  are  the  murders;  and
 you  preach  non-violence.  (Jat  erruption)

 SHRI  K.  C,  PANT  :  My  Hon.  friend
 Shri  K.  C  Paut;  My  hon,  friend  Shri.
 Mukerjee  was  accusing  us  of  shouting  down
 the  Naxalites  in  jail.  (Interruptton).

 MR.  SPEAKER  :  Will  you  please  sit
 down?  Kindly  sit  down,

 SHRI  हू,  C  PANT:  He  was  accusing
 us  of  shooting  down  Naxalites  in  jail,  and
 then  he  was  accusing  us  of  using  the  Naxa-
 lites  against  the  CPM  for  eliminating
 them  politically,

 SHRI  H.  N.  MUKERJEE  :  I  have  not
 said  that.

 SHRI  K.  con  :  I  am  sorry.  I  meant
 Shri  Samar  Mukherjee  ;  not  Prof.  Mukerjee,
 So,  there  is  a  confusion  there.  How  can
 we  be  killing  these  Naxalitcs  and  using  them
 against  the  CPM  at  the  same  time  ?

 SHRI  DINEN  BHATTACHARYYA  :
 That  is  your  party.

 SHRI  K.  C.  PANT  :  If  he  thinks
 coolly  abuut  it,  it  is  obviously  self-concra-
 dictory.  He  again,  as  is  customary,  said  a
 few  bad  words  to  denigrate  the  forces  of
 Jaw  and  order.  3  cannot  understand  this
 attack  day  in  and  out  on  the  forces  of  law
 and  order,  wheiher  it  is  the  BSF,  or  the
 Army  or  ohers,  Will  my  friend  co-
 Opera‘e  in  creating  conditions  where  we  do
 not  have  to  send  the  Army  or  the  BSF  into
 West  Bengal?  We  wou'd  be  very  happy,
 But  so  long  as  conditions  of  lawlessness
 exist,  it  is  the  duty  of  the  Government  to
 set  the  conditions  right  and  create  a  sense
 of  law  and  order  and  of  security  in  West
 Bengal,  and  that  is  duty  which  has  been
 imposed  on  the  Government  by  this  Patlia-
 ment  and  by  the  people  of  this  country,
 and  we  intend  to  discharge  that  duty,

 sit  मान  सिंह  दौरा  (मिरिंडा)  ;  स्प्री कर

 साहब,  बादल  मिनिस्ट्री  के अकाली  मिनिस्टरों

 और  फॉर्मर  जनसंघ  मिनिस्टरों  के  खिलाफ
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 करप्शन  के  जो  चीज़  लगाये  गये  है,  उन  की

 इनक्वायरी  के  लिए  एक  कर्मा शन  बिठाने  के

 बारे  में  मैं  न ेएक  कालिंग  टेन्शन  नोटिस  दिया

 है,  लेकिन  वहू  रिजेक्ट  हो  गया  है।  इसी
 मामले  पर  मै  न  एक  शार्ट-नोटिस  क्वेश्चन  दिया

 है,  लेकिन  वह  भी  रिजल्ट  हो  गया  है।  जिन

 झुमरा  ने  अकाली  मिनिस्टरी  को  लूटने  का

 रास्ता  बताया  था,  गवर्नर  साहब  उन्हीं  से
 रिपोर्ट  माग  रह  है।  इस  लिए  मे  रिस्ट

 करता  हू  कि  दास  कमीशन  को  तरह  का  एक

 एंक्वायरी  कमीशन  इन  चीज़  की  जाच

 करन  के  लिए  बिठाया  जाये  |

 श्री  हुकम  चन्द  कछवाय  (मारना)  :  अध्

 यक्ष  महोदय,  महाराष्ट्र  के  मुख्य  मंत्री  के

 रिश्तेदार  के  घर  से  बहुत  स्प या  निकला  हे  1

 उस  के  बारे  हम  भो  चर्चा  हानी  चाहिए  t

 3.5  hrs

 PAP]  RS  LAID  ON  THE  TABLD

 INDIAN  IELLGRAPH  (a  TE  AMDT  ),
 RULIS

 THL  MINISTER  OF  COMMUNICA-
 TIONS  (SHRLH  N  BAHUGUNA)  I  beg
 lay  on  the  Table  a  copy  of  the  Indian  Tele-
 graph  (Fifth  Amendment)  Rules,  4970  (Hind:
 and  English  versions)  published  in  Notifica-
 tion  No  G  $  R  799  in  Giztte  of  India
 dated  the  29th  May,  1971,  under  sub  suction
 (5)  of  section  7  of  the  Indian  Telegraph  Act,
 3885  [Placed  in  Library  See  No
 LI-653/7t}

 NOPIFICATIONS  UNDFR  ALI  INDIA
 SERVICES  ACT

 THL  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 RAM  NIWAS  MIRDIA)  34  beg  to  lay  on
 the  Table  a  copy  each  of  the  following  Notr-
 fications  (Find:  and  English  versions)  under
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 sub-section  (2)  of  section  3  of  the  All  India
 Services  Act,  I95l

 (l)  The  Indian  Administrative  Service
 (Recruitment)  Third  Amendment
 Rules,  1971  published  in  Notifica-
 tion  No  G  8  R,  930  in  Gazette
 of  India  dated  the  26th  June,  1971,

 Q)  The  Indian  Police  Service  (Recruit-
 ment)  Third  Amendment  Rules,
 1971,  publishzd  im  Notification  No
 GS  R  981  in  Gazette  of  India
 dated  the  26th  June,  [97!

 (3)  The  Indtan  Administrative  Service
 (Emergency  Commissioned  and
 Shoit  Survice  Commissioned
 Otficers)  (Appomtment  by  Com-
 petiuve  Lxamimation)  Regulations,
 497i,  pub'ished  m  Notification  No
 G  S  R  982  in  Gazette  of  India
 dated  the  26th  June,  I97]

 (4)  Phe  Indian  Polwe  Service  (kmer-
 gency  Commisssoned  and  Short
 Service  Conmmissiontd  =  Otficers)
 (Appointment  by  Competitive
 Lxamination)  Regulations,  1971,
 published  in  Notiication  No
 G  S  R  983in  Guazetle  of  India
 dited  the  26th  June,  ॥97  |  Placed
 In  Lih  ay  See  No  LI  654,71)

 NOTIFICATION  UNDER  INTER  SPATE
 ९  ORPORATIONS  ACT

 THE  MINISTER  OF  SfATLE  IN  THE
 MINISTRY  OF  HOML  AFI  AIRS  (SHRI  K
 C  PANT)  I  teg  to  lay  on  the  Table  a
 copy  of  Notification  No  S  0  2i97  (Hindi
 version)  published  in  Guzette  of  India  dated
 the  Sth  Jun  ,  1971  containing  coingendum
 to  Hinds  verston  of  Notification  No  §  O,
 3304  dited  the  28th  Mirch  196),  under  sub-
 section  (5)  of  section  4  of  the  Inter-State
 Corporations  Act,  957  |  Placed  in  Library
 See  No  LT  655/71]

 ANNUAL  REPORIS  OF  I  C.  A.  Re
 AND  A  SFATEMLNT  RELATING

 THERFTO

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
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 SHER  SINGH):  [  beg  to
 Table  :—

 lay  on  the

 (l)  A  copy  each  of  the  Annual  Reports
 (Hindi  and  English  versions)  of  the
 Indian  Council  of  Agricultural
 Research,  New  Delhi  for  the  year
 1967-68  and  1968-69,  [Placed  in
 Library.  See  No.  LT-656/7i].

 (2)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  above  Reports.
 [Placed  in  Library.  See  No.
 LT-657/7)].

 EXPORT  OF  INORGANIC  CHEMICAL
 (INSPECTION)  AMDT.  RULES

 AND  ACCOUNTS  OF  COFFEE
 BOARD

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.C.  GEORGE):  I  beg  to  lay  on  the
 Table—

 (!)  A  copy  of  the  Export  of  Inorganic
 Chemicals  ({nspection)  Amendment
 Rules,  1971  Hindi  and  English
 versions)  published  in  Notification
 No.  S.  ron  2454-B  in  Gazette  of
 India  dated  the  24th  June,  1971,
 under  sub-section  (3)  of  section  I7
 of  the  Export  (Quality  Control  and
 Inspection)  Act.  1963.  [Placed  in
 Library.  See  No.  LT-658/7]].

 (2)  &  ९००५  of  the  Certified  Accounts
 (Hindi  and  English  versions)  of  the
 Coffee  Board  for  the  year  1969-70
 and  the  Audit  Report  thereon.
 [Placed  in  Libary.  Sce  No.
 LT-659/7!].

 ‘13,06  hrs.

 COMMITTEE  ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS

 FOURTH  REPORT

 SHRI  G.  G.  SWELL  (Autonomous
 Districts):  I  beg  to  prerent  the  Fourth
 Report  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.
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 PUBLIC  ACCOUNTS  COMMITTEE

 FIRST  REPORT

 SHRI  C.  C.  DESAI  (Sabarkantha)  :  Sir,
 I  beg  to  present  the  First  Report  of  the
 Public  Accounts  Commiitee  regarding  Audit
 Report  (Civil)  970  and  Appropriation
 Accounts  (Civil)  1968-69  relating  to  the
 Ministry  of  External  Affairs,  Department  of
 Industrial  Development  and  Department  of
 Rehabilitation.

 3.07  hrs.

 CORRECTION  OF  ANSWER  TO  5S.  0.
 NO.  814  DATED  30-6-7l  RE.  APPOINT-

 MENT  OF  A  LAWYER  TO  ASSIST
 THE  PROCEEDINGS  OF  NETAJI

 ENQUIRY  COMMISSION

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI  K,
 C.  PANT):  While  replying  to  a’supplementary
 question  to  Siarred  Questioa  No.  8i4  regard-
 ing  the  appointment  of  a  Counsel  to  assist
 the  Netaji  Inquiry  Commission,  on  30-6-I97]
 I  had  stated  that  another  Counsel  who  had
 been  selected  could  not  be  appointed  as  the
 Commission  had  said  that  he  had  previously
 appeared  in  connection  with  another  laiquiry
 in  the  same  matter.  which  was  held  under
 the  Chairmanship  of  Shri  Shah  Nawaz
 Khan,  The  correct  position  is  that  the
 Counsel  had  appeired  before  the  present
 Inquiry  Commission  as  Counsel  for  Shri
 Shah  Nawaz  Khan  who  was  a  witness  before
 this  Commission,  but  had  headed  an  earlier
 Inquiry  Committee  appointed  by  the
 Government.

 SHRI  S.  M.  BANERJEE  (Kanpur)  :  Sir,
 you  have  accepted  a  calling  attention  on  the  \
 vio‘otion  of  security  rules  by  American
 T.V.  men.  But  we  tabled  an  adjournment
 motion  because  we  wanted  a  discussion.  I
 do  not  question  your  ruling.  But  the  entire
 responsibility  rests  on  this  Government.
 How  can  they  permit  these  T.V.  men  to  go
 to  those  areas  and  take  photographs  ?  Even
 if  25  per  cent  of  the  news  which  has
 appeared  about  it  is  correct,  this  Govern-_
 ment  deserves  to  be  censured,
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 13.08  brs.

 DEMANDS  FOR  GRANTS,
 97|-72—Contd.

 Ministry  oF  EDUCATION  AND
 SoctaL  WELFARE  AND

 DrePpARTMENT  OF
 CULTURE—  Contd.

 MR.  SPEAKER:  Shri  Siddhartha
 Shankar  Ray  will  continue  his  speech.

 THE  MINISTER  OF  EDUCATION
 AND  SOCIAL  WELFARE  AND
 MINISTER  OF  DEPARTMENT  OF
 CULTURE  (SHRI  SIDDHARTHA
 SHANKAR  RAY):  Sir,  I  shall  try
 to  deal  with  the  various  points  that  were
 made  by  hon,  Members  yesterday,  systemati-
 cally,  logically  and  analytically,  But
 before  I  do  so,  |  am  not  criticising  anybody,
 but  may  I  say  this  in  anguish  and  pain  that
 I  was  very  sorry  that  I  could  not  get  the
 assistance  of  well-known  leaders  sitting  on
 the  other  side  of  the  House  in  so  far  as  the
 vital  problem  of  education  8  concerned  ?
 ]  was  expectantly  waiting  to  hear  Prof.  Hiren
 Mukherj  e's  views  on  the  many  difficult
 problems  which  we  face  in  the  field  of
 education,  but  unfortunately  he  was  not
 here  I  was  expecting  eagerly  to  listen  to
 the  views  of  Shri  Atal  Bihari  Vajspayee  and
 to  know  from  him  as  to  what  should  be
 done  with  regard  to  the  serious  problems  we
 face.  Uafortunately,  he  was  not  present
 too.  In  point  of  fact,  not  one  leader  from
 the  opposition  bench  was  pleased  to
 place  bis  views  for  our  consideration,
 This  would  have  helped  me_  consi-
 derably,  because  we  are  facing  very
 serious  problems  and  if  the  leaders  of  the
 opposition  parties  had  gtven  education  the
 importance  which  at  ceriainly  deserves,  I  think
 we  could  have  proceeded  in  a  much  more
 practical  and  thorough  manner.  However,
 the  hon,  Members  opposite,  although  not
 leaders,  have  made  some  very  valid  points
 and  |  propose  to  deal  with  them,  by  your
 leave,  in  a  systematic  manner.

 ]  shall  first  take  up  social  welfare.  Ten
 points  were  made  with  regard  to  this  depart-
 ment  ;  firstly,  that  the  money  allocated  for
 the  welfare  of  Scheduled  Castes  and  Schedu-
 Jed  Tribes  was  not  enough  ;  secondly,  that
 the  rate  of  the  post-matric  scholarship
 should  be  increased  ;  thirdly,  that  there
 should  be  scientific  and  objective  survey

 regarding  the  progress  made  in  respect  of
 education  and  other  amenities  of  Scheduled
 Castes  and  Scheduled  Tribes  ;  fourthly,  that
 a  Commissioner  for  Scheduled  Castes  and
 Scheduled  Tribes  should  be  appointed  as
 early  as  possible  ;  fifiIhy,  the  problem  of  the
 neo-Buddhists  was  mentioned  ;  sixthly,  a
 request  was  made  that  the  Bill  about
 Scheduled  Castes  and  Scheduled  Tribes
 which  was  moved  in  the  last  Lok  Sabha
 snould  be  re-introduced  ;  seventhly,  various
 points  were  made  with  regard  to  untouch-
 ability  ;  eighthly,  certain  hon.  Members  were
 pleased  to  point  out  the  manner  in  which
 the  Scheduled  Castes  and  Scheduled  Tribes
 were  being  explointed  ;  ninethly,  there  was
 a  suggestion  for  the  appointment  of  a
 financial  corporation  and,  lastly,  criticism
 was  levelled  about  the  manner  in  which  the
 policy  of  reserving  various  posts  for  the
 Scheduled  Castes  and  Scheduled  Tribes  was
 being  implemented  I  propose  to  deal  with
 each  One  of  them,  one  by  one,  and  |  shall  be
 as  short  as  possible.

 With  regard  to  finances,  it  was  suggested
 by  the  hon.  Member,  Shr  B.S  Murthy,
 that  the  current  year’s  budget  for  Scheduled
 Castes  and  Scheduled  Tribes  is  only  Rs.  5
 crores  and  it  should  have  been  at  least
 Rs.  10  crores.  Now  the  hon  Member  is
 presumably  referring  to  the  provision  of
 Rs.  5  B18  crores  included  in  the  budget
 estimates  for  1971-72  under  under  Demand
 No.  104.  The  bulk  of  the  provision  for
 schemes  for  the  welfare  of  Scheduled  Castes
 and  Scheduled  Tribes  is,  however,  included
 in  the  Finance  Ministry's  Demand  No  2,
 grants-in-aid  to  the  St.te  and  Union  Ter-
 rtory  governments.  The  total  amount  pro-
 vided  for  the  welfare  of  the  Scheduled
 Castes  and  Scheduled  Tribes  under  this  and
 other  demands  is  m  fact  Rs.  6  crores.  I
 am  not  saying  this  is  enough.  In  fact,
 the  money  required  to  deal  with  the  pro-
 blems  of  the  Scheduled  Castes  and  Schedul-
 ed  Tribes,  of  the  brothers  and  sisters  com-
 ing  from  these  tribes,  the  money  required
 will  never  be  enough.  The  problems  are
 stupendous  and  we  shall  certainly  require
 very  much  more  than  we  have  today.  But
 all  that  Lam  pointing  out  is  that  we  have
 Rs.  6  crores  in  so  far  as  this  year  his
 concerned,

 Secondly,  Shri  Ulaganambi  pointed  out
 that  in  the  Third  Five  Year  Plan  out  of  a
 provision  of  Rs,  40  crores  only  Ra.  34
 erores  had  been  utilized  and  that  this  sort
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 of  thing  should  not  be  repeated  during  the
 Fourth  Plan  period,  I  would  like  to  make
 the  figures  a  little  clearer.  The  Third  Plan
 allocation  and  expenditure  were  as  follows  in
 the  central  sector  the  allocation  was  Rs.  35.3]
 crores  and  the  expenditure  was  Rs,  37.46
 crores  ;  in  the  State  sector  the  allocation
 was  Rs.  78.87  crores  and  the  expenditure
 was  Rs.  64.54  crores,  It  will,  therefore,  be
 observed  that  the  shortfall  has  been  mainly,
 in  fact  only,  in  the  State  sector,  and  this  is
 presumably  beaause  the  States  could  not
 raise  matching  resources,

 Shri  Sadhu  Ram,  Shri  Maurya,  Shri
 Kamble,  Shri  Hari  Kishore  Singh  and  Shri
 Raju  made  the  point  that  there  was  inade-
 quate  plan  provision  for  the  Scheduled
 Castes  and  Scheduled  Tribes.  Basically,  I
 agree  with  this.  As  I  said,  anything  provided
 for  this  particular  matter  would  be  inad-
 equate  because  the  problems  are  vast.  But
 I  would  like  to  point  out  that  a  provision
 of  Rs.  42  crores  has  been  made  in  the
 Fourth  Plan  besides  committing  about
 Rs.  35  crores  of  the  non-plan  budget.  In
 addition,  the  various  State  Governments
 are  already  spending  about  Rs.  30  crores
 per  annum  en  the  welfare  of  the  backward
 classes  from  their  non-Plan  budgets.

 Therefore,  it  would  appear  that  although
 perhaps,  as!  said,  we  have  not  as  much
 money  as  we  should  have  and  money,
 again  I  say,  will  not  really  be  enough  for
 this  purpose—we  certainly  have  some
 amount  of  money.  The  point  here  is  to  see
 to  it  that  every  paisa  38  properly  utilised.
 If  every  paisa  that  has  bees  granted  s  pro-
 perly  utilised,  perhaps  much  of  the  criticism,
 friendly  critigism  if  L  may  say  so,  made  by
 hon.  Members  would  have  been  met.  It  will
 be  Government's  intemion  to  insist  not
 only  in  so  far  as  its  own  administration  is
 concerned  bat  also  on  the  S  ate  Governments
 to  see  to  it  that  the  money  allocated  is
 spent  and  spent  properly.

 The  second  point  raised  was  with  regard
 to  post-matric  scholarships.  Sh.i  Mallikarjun
 and  Shri  Sadhu  Ram  particularly  made  this
 Point  that  the  rates  of  post-matric  scholar-
 ship  should  be  raised  because  the  students
 of  the  Scheduled  Castes  and  Scheduled
 Tribes  came  from  poor  labour  and  small
 agricul  ural  classes,  the  existing  rates  having
 been  fined  as  early  as  in  1951-52,  While
 there  is  some  substance  in  this  criticiom,  4

 would  like  to  point  out  one  or  two  facrs
 which  would  show  that  the  rate  of  scholar-
 ship  which  a  Scheduled  Caste  and  scheduled
 Tribe  student  gets  is  more  or  less  the  same
 as  the  rate  of  scholarship  which  a  student
 from  other  communities  or  a  general  student
 gets.  The  value  of  the  scholarship
 undcr  the  post-matric  scholarship  scheme
 includes  not  only  monthty  maintenance
 allowance  but  also  fees.  The  total  value  of
 the  scholarship  ranges  from  Rs.  65  to
 Rs,  i5  per  mouth  in  the  case  of  students
 Staying  in  hostels  and  from  Rs.  52  to  Rs,
 700  per  month  inthe  case  of  day  scholars,
 Under  the  national  scholarship  scheme,
 which  appliesto  general  students,  the
 scholarship  ranges  from  Rs.  60  to  Rs.  tl0
 per  month  in  the  case  of  students  staying  in
 hostels  and  from  Rs.  50  to  Rs.  100  per
 month  in  the  case  of  day  scholars,

 So,  it  will  be  seen  that  the  rates  aro
 more  or  less  the  same,  In  fact,  if  anything,
 the  rates  are  slightly  higher  in  so  far  as
 Scheduled  Castes  and  Scheduled  Tribes
 students  are  concerned.  Thus  the  rates
 under  the  post-matric  scholarships  scheme
 compare  favaurably  well  with  the  national
 scholarship  scheme,  In  effect,  every  Scheduled
 Caste  and  every  Tribal  p>st-matric  scholar-
 ship  holder  is  equated  with  meritorious
 students  of  the  general  population  because
 in  so  far  as  general  students  are  concerned
 everybody  does  not  get  a  scholarship  ;  only
 the  meritorious  get  the  scholarship,  but  so
 far  as  Scheduled  Castes  and  Scheduled
 Tribes  students  are  concerned,  averybody  is
 entitled  to  a  post-matnc  scholarship,

 SHRI  K  Ss.  CHAVDA  (Patan):  Not
 everybody.

 SHRI  SIDDHARTHA  SHANKAR
 RAY  :  With  regard  to  the  Scheduled  Cas:es,
 I  say  everybody  gets  it.  I  will  explain  st,

 SHRI  K.S.  CHAVDA:  It  is  not
 correct,

 SHRI  SIDDHARTHA  SHANKAR
 RAY  :  You  are  quite  right.  With  regard
 to  the  Scheduled  Tribes,  everybody  gets  it
 and  with  regard  to  the  Scheduled  Castes
 only  whose  parental  or  guardian's  income  is
 less  than  Rs.  500  get  it.

 SHRI  K.  8,  CHAVDA  :  Now  you  are
 right.
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 SHRI  SIDDHARTHA  SHANKAR
 RAY:  lam  deeply  concerned  with  the
 problems  of  the  Scheduled  Castes.  I  would
 like  hon.  Members  to  tell  me  how  many
 members  are  there  of  the  Scheduled  Castes
 whose  parental  income  or  the  income  of
 their  guardians  is  more  than  Rs,  500  per
 month.

 AN  HON.  MEMBER  :  Very  few.

 SHRI  SIDDHARTHA  SHANKAR
 RAY:  You  can  count  them  on  your
 fingers.  Therefore  |  was  saying  that  practi-
 cally  every  Scheduled  Caste  student  is  en-
 titled  to  this  post-matric  scholarship.  तू  am
 grateful  that  you  have  corrected  me.  I  should
 have  perhaps  putin  this  qualification  as
 well  that  every  Scheduled  Caste  student
 whose  parent’s  or  guardian’s  income  is  less
 than  Rs.  500  per  month  is  entitled  to  the
 scholarship.  But  in  so  far  as  the  general
 students  are  concerned,  there  are  other  con-
 siderations  also,  Thisis  all  that  [  wanted
 to  say  ;  nothing  more,  nothing  less.

 If  you  look  at  the  figires,  you  will  see
 that  in  this  respect  some  advance  has  cer-
 tainly  been  made,  I  will  not  say  that  we
 have  nade  a  great  leap,  but  we  have  cer-
 tainly  taken  some  definite  steps  moving  us
 forward,  In  1950-5!  the  number  of  Sche-
 duled  Castes  students  getting  the  scholarship
 was  only  1,316  andin  so  far  as  the
 Scheduled  Tribes  students  are  concerned,
 the  number  was  348.

 later,  that  is,  today,  in
 1970-71,  we  have  1,57,000  Scheduled  Caste
 students  who  are  getting  scholarships  and
 29,200  Scheduled  Tribes,  that  is  to  say,  there
 has  been  an  increase  of  120  times  in  the  case
 of  Scheduled  Castes  and  an  increase  of  85
 times  in  the  case  of  Scheduled  Tribes.  It
 should  have  been  higher;  itshould  be  higher.
 The  point  is,  anybody  who  is  eligible  fora
 post-matric  scholarship  is  entitled  to  it.  The
 thing  to  do  is  to  mike  them  ready  for  it  and
 see  to  it  that  as  many  as  of  them  as  possi-
 ble  to  take  advantage  of  these  scholarships.

 Twenty  years

 There  are  some  other  factors  also.  We
 have  now  decided  to  give  beiter  rates  of
 scholarships  to  the  meritorious  Scheduled
 Caste  and  Scheduled  Tribe  students.  We
 hav:  decid  d  that  those  who  secure  more
 than  60  per  cent  marks  or  First  Division
 marks  ia  their  final  examination  wiil  be

 entitled  to  get  betier  rates  and_  these  rates
 will  be  3  times  the  normal  rates  of  main-
 tenance  allowance.  Now,  in  the  last  Social
 Welfare  Ministers  Conference  which  was
 held  recently  in  Delhi,  the  State  Ministers,
 many  of  them,  were  pleased  to  suggest  that
 60  per  cent  should  be  brought  down  to  55
 percent.  I  thought  that  was  a  reasonable
 suggestion  and,  as  such,  the  proposal  to
 reduce  it  to  55  per  cent  is  being  considered
 very  very  seriously  after  the  suggestion  made
 by  the  various  State  Ministers.  In  the
 meanwhile,  60  per  cent  is  the  condition  and
 everybody  will  be  entitied  to  get  the  higher
 rate  if  he  fulfils  this  particular  condition.

 The  literacy  figures  also  show  that  in  so
 far  as  the  general  population  is  concerned,
 and,  unfortunately,  I  have  no  figures  beyond
 96  due  to  the  fact  that  the  latest  census
 figures  have  yet  to  com......

 SHRI  R.  D.  BHANDARE  (Bombay-
 Central)  :  Before  you  goto  the  next  point,
 I  would  like  to  ask  one  thing.  I  do  not
 want  to  falsify  yo  r  position.  The  Study
 Group  of  the  Pianning  Commission  had
 agreed,  regarding  the  means  test,  that  in  the
 case  of  those  who  get  Rs,  1000,  their
 children  wili  get  half  free-ship.  The  means
 test  was  changed.  What  happened  to  that
 suggestion  ?

 SHRI  SIDDHARTHA  SHANKAR  RAY:
 It  is  Rs.  500  still,

 In  so  far  as  literacy  figures  are  concer-
 ned,  I  have  got  96]  figures  and  96]  fingure
 I  find,  amongst  the  generil  population,
 whereas,  in  1931,  9.5  per  cent  were  literate,
 in  96l,  28.29  percent  were  literate.  But
 in  the  case  of  Scheduled  Castes,  whereas,
 in  1931,  the  literacy  figure  was  only  I.9  per
 cent,  in  1961,  it  was  10.27,  that  is,  10  times.
 Iam  not  saying  that  this  is  very  high.  I
 want  to  be  very  clear  about  it.  I  want  to
 make  that  absolutely  clear,

 SHRI  K.S.  CHAVDA:  According  to
 96]  census  24  per  cent  for  the  general  popu-
 lation  and  10..7  per  cent  for  Scheduled
 Castes,  ihat  means  a  big  gap  between  the
 two.

 SHRI  SIDDHARTHA  SHANKAR  RAY:
 The  increase  in  literacy  in  the  case  of
 Scheduled  Castes  is  0  times  whereas  in  the

 _
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 case  of  general  population,  it  is  only  3  times
 This  is  nothing  to  be  proud  of.  I  admit
 But  I  was  trying  to  show  that  amongst  the
 Scheduled  Castes,  the  increase  has  been
 nearly  10  times,  Similarly,  amongst  Sche-
 duled  Tribes,  whereas  in  93l,  it  was  only
 0.7  per  cent,  in  [96l,  it  was  8.54  per  cent,
 that  is,  nearly  8  times.  We  have  only  96I
 figures.  I  have  no  doubt  that  whoever  is  the
 Education  Minister  after  me  and  who  is  to
 place  these  figures  before  you  later  on  will
 be  able  to  show,  when  he  received  the  i97]
 figures,  that  there  has  been  a  further  advance
 in  this  matier.

 Apart  from  these  things,  we  are  also
 having  these  public  schoo!  scholarships,  25
 per  cent  of  all  admissions  in  those  institu-
 tions  which  are  known  as  public  schools
 will  be  free,  It  is  the  policy  of  the  Govern-
 ment  to  remove  all  class  distinction  from
 education.  And  I  thought  that  one  of  the
 first  steps  to  be  taken  in  this  direction
 should  be  to  see  to  it  that  in  these  institu-
 tions  which  are  know  as-  Public  Schools,
 every  child,  every  meritorious  child,  has  a
 right  of  entry.  We  are  now  having  25%  free
 admissions  and  I  hope  in  the  course  of  the
 next  few  years  the  entire  admission  would  be
 free  in  all  these  schools.

 In  the  25%  free  admission  we  are  keep-
 ing  a  proportionate  percentage  reserved  for
 Scheduled  Castes  and  the  Scheduled  Tribes

 as  will,

 In  so  far  as  hastel  and  Ashram  schools,
 till  the  3lst  March  1969,  there  have  been
 1100  hostels  for  Scheduled  Tribes,  3020  for
 Scheduled  Castes  and  733  Ashram  Schools.
 I  would  like  hon,  Members  to  visit  as  far
 as  possible  these  hos  els,  these  Ashram
 schools  and  other  institutions  connected
 with  the  welfare  of  Scheduled  Casts  and
 Scheduled  Tribes  students,  to  visit  them
 quite  often  to  find  out  whether  they  are
 functioning  properly  or  not.  It  is  only  with
 the  assistance  of  the  hon  Members  that  the
 Education  Minister  c*n  possibly  hope  to  do
 something.  As  I  said  ear  ier,  a  Minister  can
 be  as  vigilant,  as  the  House  to  which  he  is
 responsible.  If  this  House  is  vigilant,  the
 Minister  has  to  be  vigilant,  If  he  is  nor,
 he  will  find  himself  in  great  difficulties.

 The  third  point  made  by  Dr,  Bhandare
 »ia(nterruptions)—He  made  seven  very

 important  points—is  about  a  comprehensive
 scientific  survey  that  should  be  undertaken
 to  determine  the  various  facets  of  problems
 relating  to  the  Scheduled  Castes  and  the
 Scheduled  Tribes  organisations.  Now  we
 have  been  collecting  data  regarding  enrol-
 ment  of  Scheduled  Castes  and  Scheduled
 Tribes  at  various  levels  and  the  hostel  faci-
 liiies  and  the  scholarships  availed  of.  Both
 these  figures  indicate  wastage  and  stagnation
 at  various  levels.  The  Indian  Council  of
 Research  in  Social  Sciences  has,  therefore,
 been  requested  to  undertake  studies  in  depth
 on  the  education  of  the  Scheduled  Cas‘es
 and  the  Scheduled  Tribes  by  stages  from  the
 primary  to  the  University  level  in  twelve
 selected  States  which  include  among  others,
 Andhra  Pradesh,  Bihar,  Orissa.  Rajas  han,
 Tamil  Nadu,  Uttar  Pradesh  and  West
 Bengal.  Now  these  depth  studies,  if  |  may
 call  them  so,  will  also  be  undertaken  with
 regard  to  the  problems  of  teachers  from  the
 Scheduled  Castes  and  the  Scheduled  Tribes.
 These  studies  are  absolutely  essential  and  to
 that  extent,  Prof,  Bhandare,  if  ]  may  say  so
 with  respect,  had  made  a  very  valid  point.
 Now,  these  studies  which  are  essential  are
 expec'ed  to  be  completed  within  the  next  2
 or  ]8  moths  and,  thereafter,  we  would  have
 for  the  first  time  a  full  and  detailed  infor-
 mation  about  the  strength  and  weakness  of
 our  educational  programmes.  In  (he  light
 of  the  findings  of  these  studies  suitable  poli-
 cics  will  be  formulated  for  the  purpose  of
 improving  the  existing  system,  Meanwhile,
 however,  we  are  making  an  important  begin-
 ning  to  remove  a  very  practical  difficulty,

 त  want  to  make  this  announcement  that
 we  find  that  the  students  from  Scheduled
 Castes  and  the  Scheduled  Tribes  are  handi-
 capped  in  two  specific  ways.  First  that  is
 in  my  experience  in  the  three  months  that
 I  have  been  in  office  is  that  they  do  not
 easily  get  admission  to  good  educational
 institutions  and  secondly,  there  are  no
 arrangements  under  which  individual  guid-
 ance  can  be  given  or  individual  attention
 paid  to  these  students.  Such  guidance  and
 attention  are  needed  badly  in  so  for  as  these
 students  are  concerned  for  reasons  which  are
 abvious.  We,  therefore,  propose  to  initiate
 a  programme  under  which  we  will  attempt
 to  obtain  admission  for  the  Scheduled  Castes
 and  Scheduled  Tribes  students  in  each  good
 educational  institution.  In  fact,  ]  have
 already  mentioned  that  in  the  25%  free
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 admissions  in  what  are  known  as  Public
 Schools  we  shall  make  from  next  year  appr-
 opriate  reservations  tor  the  Scheduled  Castes
 and  Scheduled  Tribes  as  well  We  have  called
 a  conference  of  the  Had  Masters  of  these
 Public  Schools  on  the  i8th  of  August  and  I
 am  sure  my  successor  will  sort  out  every-
 thing  and  have  a  blue-print  rerdy

 Over  and  above  this,  we  shall  provide
 through  the  institutions  where  these  Sche-
 duled  Castes  and  Scheduled  Tribe  students
 are  studying  ‘ome  personal  and  individual
 attention  and  guidince  particularly,  to  the
 brighter  and  more  talented  of  the  Scheduled
 Castes  and  Schedukd  Tribes  students  I
 trust,  this  programme  will  help  us  greatly  in
 improving  the  quality  of  education  amongst
 our  Scheduled  castes  and  tribes  This  I  feel
 is  vitalled  necessary

 The  fourth  point  was  about  the  Commis-
 sioner  for  Scheduled  Castes  and  Tribes  It
 व  been  suggested  that  the  power  of  the
 Commissioner  should  be  enlarged

 SHRI  R  D  BHANDARE  Not  enlar-
 ged,  but  restosed  to  its  constitutional
 position

 SHRI  SIDDHARTHA  SHANKAR  RAY
 What  I  want  to  say  is  this  The  person  who
 will  be  appointed  as  Commissioner  for
 Scheduled  Castes  and  Tribes  will,  |  hope,
 see  to  it  that  he  can  discharge  his  constitu-
 tional  duties  and  exercise  his  constitutional
 nghis  Under  Art  338  —sub-item  (2)-—
 his  power  is  to  investigate  all  matters  relat-
 ing  to  the  ssftguards  provided  for  the
 Scheduled  Castes  and  Schedu  ed  Tribes  under
 the  Constitution  and  to  report  to  the
 President  upon  the  working  of  those  safe-
 guards  These  powers  to  my  mind,  and  I
 speak  as  lawyer  as  well,  are  comprehensive
 and  there  should  not  be  any  difficuhy  for
 him  in  what  he  really  wants  to  do

 SHRI  R  9  BHANDARB
 been  much  davalued  and  reduced

 They  have

 SHRI  SIDDARTHA  SHANKAR  RAY
 Another  suggesticn  made  was  that  the  pos:
 tron  of  the  Comm  ssioner  in  the  order  of
 precedence  should  be  raised,  but  I  don’t
 think  the  order  of  precedence  has  any  criteria

 for  the  purpose  of  really  proving  whether  a
 person  is  worthy  or  not  We  have  no  doubt
 whatsoever  that  the  person  that  we  are  going
 to  appoint  will  be  a  dedicaed  person  who
 knows  about  the  problem  and  if  he  dischar-
 tges  his  functions  under  the  Constitution,
 here  33  no  doubt  whatsoever  that  all  of  us
 will  help  him  in  the  discharge  of  his
 functions

 Another  sug  estion  was  made  that  there
 should  be  Assistant  Commissioners  for
 Scheduled  Castes/Tribes  m  each  State  to
 wor)  under  the  Commissioner  for  Scheduled
 Castes/Tribes,  instead  of  5  Zona)  Directors
 and  Backward  Classes  Welfare  personnel
 working  under  the  Depariment  of  Social
 Welfare  The  Commissioner  is  assisted  by
 Zonal  Directors  for  collection  of  date  and
 preparation  of  notes  The  previous  Commi-
 ssioner  did  not  want  to  have  a  separate
 organisation  but  thought  it  would  be  more
 effective  if  the  headquarters  organisation  was
 strengthened  The  matter  now  rests  with
 the  new  Commissioner  and  if  he  considers
 this  proposal  to  be  more  advantageous  it
 will  be  for  him  to  see  the  situation  and  lay
 down  what  his  requirements  are

 SHRI  R  D  BHANDARE  You  must
 lay  down  the  policy  Under  the  provisions
 of  the  Constitution,  power  is  given  but  you
 mutt  Jay  down  the  policy

 SHRI  SIDDHARTHA  SHANKAR  RAY
 My  hon  friend  has  a  fertile  brain  and  his
 imagination  is  something  to  be  respected  and
 if  he  had  spoken  yesterday  }  could  have
 considered  this

 SHRIR  D,  BHANDARE  :
 time

 I  had  no

 SHRI  5  DDHRTHA  SHANKAR  RAY
 I  am  sure,  whoever  is  the  next  Education
 Minister  will  take  that  into  account,

 Another  point  was  made  that  socially,
 economically  and  educationally  backward
 neo  buddhists  are  In  the  same  position  as
 scheduled  castes  and  that  they  may  be  given
 the  same  facilities  as  the  scheduled  castes

 SHRI  R  D  BHANDARE  You  are
 going  to  say,  ‘no’  to  it...



 393  Demands  for  ASADHA  23,  893  (SAKA)  Grants,  ‘197 J-72.  (Min.  94
 of  Educ.  and  Social  Wel.  and  Deptt.  of  Cul.  and  Min.of  Indus.  002.)

 SHRI  SIDDHARTHA
 RAY  :  What  3  am  saying  is  entirely
 different  from  ‘no’.  There  is  considerable
 force  in  this  argument.  There  is  force  in  the
 plea  that  this  concession  admissible  to
 scheduled  castes  shou'd  be  made  upplicable
 here  also.  For  this  purpose  I  have  sug-
 gested  that  this  question  should  be  taken  up
 to  the  Cabinet.

 SHANKAR

 The  sixth  point  was  wih  regard  to  the
 Scheduled  Castes  and  Scheduled  Tribes
 (Amendment)  Bill,  1967,  and  we  were  asked
 whether  that  will  be  reintroduced.  This  8
 under  active  consideration  of  the  Govern-
 ment,  Iam  afraid  4  cannot  say  anything
 more  on  this  at  this  stage.

 The  seventh  point  is  with  regard  to  the
 Untouchability  (Ofiences)  Act.  This  question
 was  discussed  threadbare  at  the  Social  Wel-
 fare  Ministers’  Conference,  and  I  felt  that
 we  must  see  to  it  that  this  Act  really  became
 effective,  So,  a  Bill  will  be  introduced
 either  in  this  session  or  ceitainly  in  the
 next,  whercby  by  way  of  amendment,  an
 enhancement  of  punishment  under  the  Act,
 as  recommended  by  the  Elayaperumal  Com-
 mittte  vould  be  there  m  the  Act,  secondly
 certain  offences  would  be  made  non  com-
 poundable,  and  thirdly  certam  kinds  of
 speeches  and  writings  which  preach  practice
 of  untouchability  on  religious  or  other
 grounds  would  be  brought  within  the
 purview  of  this  Act.

 The  House  will  pardon  me  if  I  bring  a
 very  personal  and  sentimental  note  into  this
 debate  I  remember  that  wh  no  |  was  12  or
 43  years  old,  in  the  early  thirties,  when
 Mahatma  Gandhi  had  come  to  West
 Bengal  for  the  purpose  of  Harijan  m.  ve-
 ment,  some  members  of  our  family  were
 entrusied  by  him  to  carry  cn  this  Harijm
 movement  in  what  is  now  known  as  Bangla
 Desh,  that  is  to  say,  East  Bengal.  4  know
 that  in  so  far  as  many  of  us  were  conceined,
 as  a  first  step,  we  took  some  concrete
 measures,  Fort  example,  in  our  house,
 there  was  a  Brahmin  priest  who  used  to
 worship  our  family  idol  and  he  was  dis-
 missed,  Since  then,  for  about  3i  or  32  years
 in  our  house,  the  person  who  worships  our
 family  idol  is  not  a  Brahmin  at  all.  There
 is  a  roster  duty  ;the  sweeper  does  it,  the
 cook  does  it  and  everybody  do:s  it,  and
 that  is  the  environment  in  which  I  have

 been  brought  up,  I  do  not  believe  in  caste.
 PROF.  MADHU  DANDAVATE  (Raja-

 pur):  |  hope  that  after  dismissal  he  did
 not  become  a  Governor.

 SHRI  SIDDHARTHA  SHANKAR
 RAY  :  I  do  not  believe  in  caste,  and  I  hope
 that  in  the  future  years  to  come  we  shall
 have  an  entirely  casteless  society  ;  a  modern
 society,  a  progtessive  sociely  is  what  we
 hope  for,  Then,  we  must  hope  for  this,
 because  hope  burns  eternal  in  human  heart
 and  there  is  nothing  apart  from  hope  which
 aman  can  live  for.

 Eightly,  exploitation  was  mentioned,
 that  is,  exploitation  by  landlords  and  money-
 lenders.  |  took  this  point  up  specifically
 with  every  State  Minister,  |  think  Shri
 Da  aratha  Deb  had  asked  why  Government
 did  not  make  a  law  to  ban  ail  transfers  of
 lands  from  Scheduled  Tribes  to  non-
 Scheduled  Tribes  people.  ]  would  agree  with
 him  hundred  per  cent,  but  then  I  do  not
 have  the  power,  Land  and  land  revenue  is  a
 State  subject.  It  was  for  this  reasons  that  }
 discussed  this  matier  with  each  and  every
 State  Minister  who  had  come  for  the  con-
 ference  In  many  States,  there  are  these
 restriciions.  It  has  been  suggested  that  these
 laws  should  be  implemented  properly  and
 wherever  there  are  no  laws,  new  laws  should
 be  enacied,

 With  a  view  to  deal  with  a  violence
 commitied  against  Scheduled  Castes  and
 Scheduled  Tribes,  it  has  been  suggested  to
 the  State  Governments  and  union  territory
 Administrations  that  committees  consisting
 of  the  Deputy  Commissioner  and  the
 Superintendent  of  Police  and  elected
 representatives  should  be  formed  at  district
 level.  In  some  States,  similar  committees
 already  exist  or  have  been  formed.  Tho
 matter  is  receiving  the  attention  of  the
 remaining  States  The  State  Governments
 and  Union  territory  Administrations  have
 also  been  requested  to  ensure  that  cases  of
 assault  of  Scheduled  Castes  and  Scheduled
 Tribes  people  are  investigated  by  the  higher
 police  officers  and  strict  discplinary  action
 is  taken  against  the  officers  for  deliberate
 derelication  of  their  duties  in  handling  such
 cases.

 As  regards  exploitation  by  mansy-
 lenders.  legislation  has  been  enac  ed  in  some
 States  to  protect  the  weaker  sections  of
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 society  Legal  restrictions  have  also  been
 placed  in  most  States  on  transfer  of  lands
 belonging  to  the  Scheduled  Tribes

 With  regard  to  the  suggestion  for  the
 setting  up  of  a  finance  corporation,  which
 was  made  by  Shri  Sadhu  Ram,  we  have
 addressed  letters  to  the  State  Governmenis
 and  the  Union  territory  Administrations  for
 the  formation  of  a  finance  corporation  for
 financing  small  scale  and  cottage  industries
 run  by  the  Scheduled  Castes  and  Scheduled
 Tribes  Certain  States,  for  example,  Punjab,
 Haryana,  Assam  and  Rayasthan  have
 already  schemes  for  advancing  loans  on  casy
 terms  for  agriculture  and  industries

 The  last  pomt,  but  certainly  not  the
 least,  very  important  point  is  with  regard  to
 reservations  in  services

 It  has  been  suggested  by  a  number  of
 hon  Members  that  there  should  be  reserva-
 tion  in  promotion  posts  for  Scheduled  Castes
 and  Scheduled  Tribes  There  are  two  or
 three  Supreme  Court  judgements  in  this
 matter  I  was  reading  the  latest  judgement
 on  this  poimt  This  judgment  should  be
 followed

 At  the  present  moment,  we  have  the
 following  reservations  for  Scheduled  Castes
 Posts  filled  by  promotion  through  limited
 Departmental  competitive  examinations  in
 Class  I,  ILI  and  IV,  m  grades  or  services  in
 which  the  element  of  direct  recruitment,  :f
 any  does  not  exceed  50  per  cent,  for  Schedu-
 Jed  Castes  5  per  cent  and  for  Scheduled
 Tribes  74  per  cent  And  by  selection  to
 Class  Il]  and  IV  posts,  in  grades  or  services
 ma  which  the  element  of  direct  recruitment,
 if  any,  does  not  exceed  50  per  cent,  it  is
 15  per  cent  im  case  of  Scheduled  Castes  and
 7%  percent  in  case  of  Scheduled  Tribes
 W.th  regard  to  promotions,  we  have  the
 Supreme  Court  judgment  now,  which  is  with
 regard  to  selection  posts  And  this  Suprems
 Court  judgment  obviously  has  to  be  follow-
 ed  In  point  of  fact,  in  the  last  meeting
 with  the  Ministers  from  various  States,  it
 waa  pointed  out  that  im  practically  every
 State,  the  quota  had  not  been  reached  This
 8  @  very  sorry  state  of  affairs  and  I  have
 we  doubt  that  ali  of  us  should  soe  to  it,,...

 AN  HON  MEMBER  And  what
 about  the  Central  Government  ?

 SHRI  SIDDHARTHA  SHANKAR
 RAY  I  plead  guilty  to  the  charge  In
 one  or  two  of  the  institutions  under  the
 Education  Ministry,  the  quota  has  not  been
 reached  [  had  to  plead  guilty  to  the
 charge  This  is  afact  This  is  a  fact  of
 life  And  we  have  to  see  to  it  that  this  evil
 is  remedied  We  have  all  to  put  our  heads
 together  and  see  to  it  that  we  can  as  early  as
 possible  fill  the  quotas  not  only  in  the
 Central  Government  but  im  the  various
 State  Governments  There  is  in  fact  a  high
 power  committee,  appointed  by  the  Govern-
 ment  of  India  They  have  taken  several
 steps  for  increasing  the  representation  of
 Scheduled  Castes  and  Scheduled  Tribes  in
 public  services  This  high  power  Commit-
 tee,  which  ts  presided  over  by  the  Prime
 Minister,  has  been  set  up  to  review  the
 working  of  the  reservation  orders  from  time
 to  time  The  Prime  Minister  is  the  Chair-
 man  Th  Munster  of  Education  the
 Minister  of  Defence,  the  Minister  of  State
 in  the  Depar!ment  of  Personne!  and  various
 important  officers  are  members  of  this
 particular  Committee  ‘J  know  that  a  great
 deal  has  to  be  done  for  the  uphft  of  our
 Scheduled  Castes  and  Scheduled  Tiibes  The
 Government  is  try  its  best  in  every  possible
 way  There  have  been  failings  And  I
 must  thank  the  hon  Members  for  having
 been  very  lenient  sometimes  extremely  mild,
 in  criticising  certain  aspects  of  our  Govern-
 ment  policy,  but  at  the  same  time,  I  think,
 the  hon  Members  appreciated  the  urgency
 of  the  problem  and  that  the  Government
 really  have  been  anzious  to  do  some-
 thing  with  regard  to  this  matter

 I  now  come  to  education

 SHRI  B  P  MAURYA  (Hapur)  Is
 the  judgment  of  Supreme  Court

 यह  जो  जजमेंट  है  सुप्रीम  कोर्ट  का  सन्‌
 1968  के  बाद,  इसके  ब  द  कोई  रिजर्वेशन  रह
 गया  है  ?

 because  Art  335  says  “‘consistently  with  the
 maintenance  of  efficiency  *  The  paramount
 consideration  38  efficiency  and  not  the
 claims  by  the  Scheduled  Castes  In  the
 name  of  efficiency,  the  Scheduled  Castes  will
 not  get
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 SHRI  SIDDHARTHA  SHANKAR
 RAY:  The  Supreme  Court  judgment  is
 being  considered.  Whatever  is  said  ia  the
 Supreme  Court  judgment  will  certainly  be
 followed.  I  can  assure  the  hon.  Member.

 aft  टी.  सोहन  लाल  (करोल  बाग)  :  जैसा
 कि  आजकल  राज्य  सरकारों  ने  जमीनें  दी  हैं

 है ड्यू लड  कास्ट  और  उन  जमीनों  के  ऊपर  जबर-

 दस्ती  कबूला  जमींदार  लोग  करते  हैं  इसलिए
 कि  अगर  जमीन  तुमको  दे  दी  तो

 हमारा  काम  कौन  करेगा।  इसलिए
 पटवारी  वर्ग रह  जमीन  उनके  नाम  चढ़ा  देते  हैं
 तो  जब  वह  मुकदमा  करने  जाते  हैं  तो  उनके

 सामने  जो  सवाल  उठता  है  वह  पैसे  का  होता

 है  ।  इसके  लिए  आप  क्‍या  कर  रहे  हैं  ?

 SHRI  SIDDHARTHA  SHANKAR
 RAY:  Sir,  l  think  I  have  already  replied
 to  this  while  dealing  with  exploitation  of  the
 Scheduled  Castes  and  Tribes  in  the  matter  of
 land,

 Sir,  ]  now  come  to  education.  Num-
 erous  points  have  been  made,  and  if  |  have
 to  answer  to  each  of  them,  I  will  take  hours,
 So,  I  shall  be  dealing  with  the  I2  principal
 points,  which  have  been  made,

 Firstly,  reconstruction  of  educational
 system.  Secondly,  allocation  of  money  for
 education.  Thirdly,  primary  education  and
 iteracy.  Fourthly,  secondary  education.
 Fifthly,  affairs  relating  to  Banaras  Hindu
 University,  Aligarh  Muslim  University  and
 the  conflict  between  the  Panjab  University
 and  the  Guru  Nank  University.  Sixthly,
 status  of  Urdu  and  the  production  of  the
 University  level  books.  Seventhly,  the
 teachers  pay  scales  and  conditions  of  service
 with  special  reference  to  Delhi.  Eighthly,
 scholarships  in  schools  and  colleges.  The
 ninth  point  made  was  with  regard  to  techni-
 cal  education.  The  tenth  point  was  with
 regard  to  preservation  and  prevention  of
 thefts  of  art  objects  and  the  maintenance
 of  our  ancient  monuments,  The  eleventh
 point  made  was  with  regard  to  the  function-
 ing  of  the  NCERT  about  which  some  serious
 allegations  are  made.  And  the  last  point
 was  with  regard  to  the  University  level  book
 production  programme,

 Apart  from  these  points  made  through

 speeches  on  the  floor  of  the  House,  Dr.
 Kailash,  the  hon.  member  for  Bombay  South,
 pursuant  to  the  permission  given  by  the
 Chairmanas——he  did  not  get  time  to  speak—
 handed  me  his  views  in  writing.  He  wanted
 to  know  about  the  National  Council  of
 Sports  and  the  place  of  sports  in  education.
 I  shall  deal  with  these  as  shortly  as  possible,
 I  shall  ration  my  speech  as  I  do  not  want
 to  transpass  into  other  people’s  time.  How
 much  time  could  |  take  ?

 MR.  SPEAKER  ;  How  much  does  he
 want  ?

 SHRI  SIDDHARTHA  SHANKAR
 RAY  :  Another  half  an  hour,

 MR,  SPEAKER  :  Yes.

 SHRI  SIDDHARTHA  SHANKAR  RAY:
 As  regards  the  first  point,  reconstruction
 of  the  educational  system,  I  have  gone  into
 this  matter  as  thoroughly  as  I  could,  I  was
 not  an  educationist  --I  may  straightway  say
 that.  Perhaps  it  may  be  said  :  ‘What  does
 this  barrister  know  about  education?”  I
 have  tried  to  understand  the  problem,  and
 having  been  in  politics  for  quit  some  time
 I  had  to  do  with  certain  aspects  of  educa-
 tion,  although  I  do  not  know  whether  it  was
 at  all  correct  or  not,  that  is  to  say,  for
 politicians  to  take  part  in  subjects  as  impor-
 tant  as  education.  Be  that  as  it  may,  I
 find  that  under  this  heading,  most  of  the
 hon,  members  made  various  suggestions  and
 this  was  the  subject  of  discussion  which
 occupied  most  of  the  time.  In  fact,  as
 many  as  22  members  discussed  this  point.
 For  want  of  time,  I  am  not  mentioning
 their  names,  but  they  all  made  very  valid
 points.  Reference  was  made,  for  example,
 to  the  entire  history  of  the  problem
 commencing  from  the  woods  despatch  in
 854  to  every  important  commission  right
 up  to  the  Kothari  Commission  and  the
 Report  of  the  MPs  Committee.  The  whole
 range  of  problems  from  primary  to  the
 university  stage  was  discussed  and  compari-
 sons  made  between  our  educational  system
 and  the  systems  existing  in  other  countries
 like  Japan  and  Sovict  Russia.  It  was  point-
 ed  out  that  the  educational  system  in  our
 country  did  not  adequately  emphasise  our
 great  cultural  haritage,  that  it  did  not  in-
 culcate  essential  values  like  national  integra-
 tion,  secularism,  democracy  and  socialism.
 Attention  wes  drawn  to  the  problem  ef
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 student  mdicipline,  the  increasing  incidence
 of  unemployment  among  the  educated  and
 the  consequent  frustration  and  difficulues

 43  49  hrs.

 [MR  DEPUTY-SPEAKER  im  the  Chair)

 Let  me  at  once  say  that  |  agree  broadly
 with  the  analysis  of  our  present  educat,onal
 system  made  by  hon  members  yesterday
 With  regard  to  the  remedies  suggested,
 there  may  be  differences  on  one  or  two
 matters,  mainly  procedural,  but,  by  and
 large,  the  pith  and  substance  of  what  was
 said  by  hon  members  yesterday  from  both
 sides  of  the  House,  has  to  be  admitted  to
 be  valid  sm  so  far  as  this  Munistry  ts
 concerned  Shri  Satyendra  Narayan  Sinha
 of  Bihar  reminded  us  of  our  election
 pledges

 Shri  Satyendra  Narayan  Sinha  reminded
 us  of  our  election  pledges  and  said  that  we
 must  try  to  impliment  everything  that  we
 had  said  I  know  that  our  elecuion  man-
 festo  is  ike  a  red  rag  to  him,  but  he  can
 rest  assured  that  we  shall  try  within  our
 financial  sesources  to  fulfil  each  and  cvery
 one  of  the  pledges  which  we  made  to  the
 country  Shri  Sinha  may  or  may  no!  have
 liked  our  clection  manifesto,  but  tae  people
 of  India  hked  it  and  suppored  it,  and  as
 such  it  38  our  duty  to  see  to  it  that  the
 election  manifesto  is  implemented  to  the
 maximum  extent  possible  Therefore  it
 is  no  use  the  Opposition  Members  trying  to
 impress  upon  us  the  need  of  fulfilling  the
 promises  that  we  have  made

 Let  me  assure  this  House  that  on  assum-
 ing  office,  my  first  task  was  naturally  to
 sit  down  and  prepare  concrete  pro,rammes
 with  full  implications  of  personnel  and
 finance,  with  the  election  manifesto  in  front
 of  me,  because  that  was  the  guide  The
 reconstruction  of  our  educational  system
 and  the  fulfilment  of  our  ekction
 Pledges  with  segard  to  education  was
 certainly  one  of  my  first  tasks  Obviously
 it  was  not  possible  to  mount  =  any
 dig  programme  in  the  first  year,  and  I  am
 sorry  that  while  I  was  trying  to  do  this,  I
 dave  to  leave  the  Ministry  for  some  other
 amportant  work,  but  I  have  no  doubt  what-

 soever  that  my  successor  wil]  act  in  the  same
 manner  as  I  as  trying

 I  felt  that  I  should  concentrate  for  about
 six  months  on  preparing  detailed  significant
 programmes  of  educational  reconstruc-
 tion  and  start  their  implementation  from
 the  next  year,  and  as  a  symbol  of  our
 earnestness,  I  also  wanted  to  introduce  some
 programme  this  year  itself  We  have  been
 able  to  do  both  these  things,  and  this  is
 what  I  would  now  like  to  place  before  the
 House

 Yor  immediate  implementation  during
 the  current  year  itself  we  have  selected  five
 programmes  They  are,  firstly,  making
 primary  education  free  Hon  Members
 will  remember  tlat  primary  education  has
 two  facets,  one  making  it  free  and  the  other
 making  it  compulsory  We  shall  try  to  make
 primary  education  free  and  accclarate  is
 expansion,  partiularly  in  the  less  advanced
 States  The  second  is  the  grant  of  scholir-
 ships  in  the  public  schools  with  which  I
 have  alrcady  dealt  with  Ihe  thrd  is  pro-
 viding  a  play  ground  for  evcry  secondary
 school  inthe  urban  8635  in  India  The
 fourth  is  a  study  in  depth  of  education  of
 the  Scheduled  Castes  and  Scheduled  Tribes
 wh  ch  I  have  already  talked  about  And  the
 last  8  the  programme  of  improving  the
 quality  of  education  of  Scheduled  Castes
 and  Scheduled  Tribes  for  securing  admission
 to  institutions  and  individual  tuition

 We  have  also  been  able  fo  mitiate  pre-
 Parations  for  a  long  term  programme  which
 will  be  initiated  from  next  year  A_  task
 force  to  work  out  the  details  of  this  pro
 gramme  has  been  set  up

 We  are  working  on  a  few  programmes,
 mention  of  each  of  which  will  be  made
 later  on  These  programmes  are,  firstly
 Preparation  of  a  separate  plan  for  each
 State  for  expanson  and  improvement  of
 pr  mary  education  with  a  view  to  fulfilling
 the  Directive  Principles  lard  down  in  article
 45  of  the  Constitution  ,  secondly,  vocation-
 alising  of  our  sccondary  education  and
 making  it  more  practical  ,  thirdly,  raising
 the  standards  of  higher  education,  particul-
 arly  involving  the  students  in  national
 service  ,  fourthly,  programmes  of  qualitative
 improvement,  and  fifthly  programmes  for
 improving  educational  administration,  ‘These
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 are  the  matters  which  we  want  to  take  up.
 and  I  hope  next  year  we  shall  be  able  to
 tell  you  to  what  extent  we  have  been  able
 to  achieve  the  targets  which  we  have  set
 for  ourselves,

 The  second  point  was  with  regard  to
 the  allocation  for  education.  Several  hon.
 Members  have  complained  about  inadequate
 allecatton,  My  colleague  the  Deputy
 Minister  for  Education,  Shri  Jadhav,  pointed
 out  yesterday  the  immense  problem  which
 we  have  to  face  from  the  financial  point  of
 view,  Every  effort  will  have  to  be  made  to
 mcrease  the  financial  allocations  and  I  have
 no  doubt  that  this  House  will  support  us  on
 this.

 But  while  saying  so  we  cannot  forget
 certain  important  points,  Firstly,  allocation
 for  education  in  the  Fourth  Plan  is  Rs.  823
 crores,  much  higher  than  Rs  586  crores
 during  the  Third  Plan.  Secondly,  in  educa-
 tion  it  will  not  be  correct  to  take  only  the
 plan  alincation,  The  non-plan  expenditure
 in  education  is  very  large.  Taking  the  plan
 and  non-plan  expenditure  together.  we  spend
 about  Rs  350  crores  throughout  the  country
 on  education,  every  year.  This  is  next  in
 size  only  to  our  expenditure  on  defence,
 While  more  money  is  certainly  needed  for
 education  and  steps  will  have  to  be  taken,
 3  suppose,  to  find  it,  :s  equally  important
 to  use  the  available  resources  intensively  to
 get  the  most  out  of  it.  This  aspect  of  the
 problem  has  b  en  comparatively  neglected
 and  we  shall  therefore  have  to  give  enphasis
 to  this  matter  in  future  and  be  really  earnest
 and  see  to  it  that  the  moneys  allocated  are
 Properly  spent.

 The  third  point  was  with  regard  to
 Primary  education,  At  the  present  moment
 all  education  i8  free  in  two  States  Jammu
 and  Kashmir  and  Nagaland.  Tamil  Nadu
 has  made  all  school  education  free,  including
 the  PUC  classes,  All  education  upto  the
 end  of  secondary  stage  is  free  in  Andhra
 Pradesh,  Gujarat,  Kerala  and  Mysore.  In
 Maharashtra  primary  education  is  free  ;  to
 children  of  parents  whose  income  is  below
 Rs.  2(0  a  year  have  free  education  at  all
 Stages,  {n  Rajasthan  all  cducation  is  free
 for  girls  and  primary  education  is  free  for
 boys.  In  Punjab,  Haryana  and  Madhya
 Pradesh  primary  education  is  free.  In  U.P.
 education  is  free  for  girls  tillthe  end  of

 class  8  and  for  the  boys  till  the  end  of  class
 6  In  Bihar  primary  education  is  free  for
 girls  in  classes  |  to  7  and  for  boys  in  classes
 ltoS.  In  West  Bengal  primary  education
 is  free  for  girls  in  rura!  areas  in  classes  I  to
 8.  In  rural  areas  and  in  some  urban  areas
 it  is  also  free  for  boys  in  classes  |  to  s.
 But  in  Calcutta  and  some  other  urban  areas
 it  is  not  yet  free.  In  Orissa  primary  educa-
 tion  is  free.  In  Assam  primary  education
 is  free  for  girls  in  classes  {  to  8  and  for  boys
 in  classes  l  to  3.  In  the  Union  Territory
 of  Delhi  primary  education  is  free.  In
 other  Union  Territories  also  the  pattern  is
 the  same  ;  in  all  or  them  primary  education
 is  free,

 The  children  of  the  Scheduled  Castes  and
 Scheduled  Tribes  subject  to  qualifications
 mentioned  earlicr  also  receive  free  education.

 In  addition  to  this  all  educational  insti-
 tutions  generally  allew  a  certain  percentage
 of  free  studentship.  This  is  the  position
 we  have  today  with  regard  to  education
 being  free.

 The  other  question  is  to  make  primary
 education  universal  or  compulsory,  for  all
 boys  and  girls  upto  the  age  of  I4  as  enjoined
 in  article  45,  We  are  late  by  II  years;  it
 will  be  12  years  very  soon  It  is  a  massive
 problem  aid  we  shall  have  to  deal  with  it
 in  a  determined  manner.  Inspite  of  our
 being  late,  I  find  that  in  the  age  group  6  to
 !  in  the  year  IY5I,  82,  lakhs  or  43  per  cent
 of  students  in  that  age  group  were  receiving
 facilities.  But  in  I97l,  between  the  age-
 group  of  6-H,  about  605  lakhs  or  80  per
 cent  of  the  age-group  is  receiving  this  primary
 education.  In  the  age-group  {-!4,  however.
 the  progress  is  not  so  satisfactory.  In  195t,
 it  was  I3  percent;  in  97I,  it  is  only  35
 percent,  Inso  far  as  this  age-group  is
 concerned,  we  have  to  concenerate  on  that
 to  a  great  extent,

 14.00  hrs.

 Now,  there  cannot  be  any  question  that
 the  Government  does  not  attach  importance
 to  making  primary  education  free,  It
 attaches  great  importance  to  this  question,
 This  needs  action  only  in  three  States-Bihar,
 Uttar  Pradesh  and  West  Bengal.  Something
 is  being  done  in  West  Bengal,  as  the  House
 will  know,  when  the  West  Bengal  budget
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 will  be  presented  There  are  certain  finan-
 cial  implications  and  obviously  we  shall
 have  to  leave  it  to  the  Ministry  of  Finance
 to  find  out  what  can  be  done  Financial
 Inmitations  are  there,  and  having  regard  to
 that,  the  Government  will  try  its  best  to  do
 whatever  :s  nossible  W.  can  only  wait  in
 so  far  as  this  particular  problem  ॥$  con-
 cerned  regarding  West  Bengal,  Bihar  and
 Uttar  Pradesh

 In  this  year  s  budget  we  have  provided
 asum  of  Rs  25  crores  for  employment  to
 educated  persons  Under  this  scheme,  the
 expansion  of  primary  education  :s  being
 given  a  very  high  priority  A  programme
 has  been  prepared  to  sanction  appointments
 of  additional  teachers  in  all  States  and  espe
 cielly  in  the  less  advanced  States  This
 matter  is  also  under  active  consideration,
 and  a  decision  will  be  announced  very  soon

 The  development  of  primary  education
 varies  from  State  to  State  There  is  indecd
 very  little  common  between  State  like
 Kerala  or  Tamil  Nadu  at  one  end  and
 Rajisthan  or  Bihar  at  the  other  Yor  ms
 tance  Kerala  or  Tamil  Nadu  will  be  able  to
 fulfil  the  Constitutional  directive  by  980  or
 even  earlier  thanks  to  the  manner  in  which
 the  respective  governments  have  dealt  with
 the  problem  Bihar  or  Rajisthan  may  not
 be  able  to  do  so  for  quite  some  time,  unless
 speciilly  assisted  What  we  need  thcrefore,
 is  a  separate  plan  for  the  devclopment  of
 primary  education  for  each  State  I  hope
 hon  Members  will  agree  tc  this  This  is
 what  we  are  preparing  now  and  a  high-
 powered  group  has  been  set  up  to  complete
 this  task  in  the  next  four  to  six  months

 We  would  also  like  to  develop  a  pro-
 gramme  for  liquidating  adult  illiteracy  and
 especially  for  the  younger  age-group  between
 44  and  25

 In  programmes  of  primary  education,  as
 well  as  of  liquidating  illiteracy,  we  expect  to
 involve  young  men  young  graduates,  who
 have  just  come  out  of  the  universities  cons-
 tructively  in  a  big  way  We  are  particularly
 anxieus  to  involve  these  graduates  m  pro-
 grammes  of  national  service  I  would  appeal
 to  your  youths  to  come  forward  and  help  us
 for  spreading  literacy  and  to  spread  primary

 education  We  expect  that  every  young
 graduate  would  te  able  to  participate  in
 these  and  other  programmes  vf  national
 service  For  one  or  two  years,  we  shall
 ask  fresh  graduates  to  give  two  years  of
 their  lives  for  the  purpose  of  spreading
 primary  education  and  literacy  Of  course
 they  shall  be  paid,  and  their  service  will  be
 taken  into  consideration  while  recruiting
 them  to  Government  employment  The
 period  spent  by  a  student  or  a  graduate  in
 such  service  will  also  be  allowed  asa  fre-
 laxation  against  the  age  restrictions  I  hope
 that  these  programmes  will  get  adequate
 response  in  the  country  We  shall  have  to
 take  up  all  these  plans  with  the  State
 Governments  and  request  them  to  imple
 ment  them  Afier  all  we  have  to  depend
 upon  the  States  for  the  implementation  of
 this  part  of  our  programme

 W  th  regird  to  education  being  made
 more  ractial  and  vocationalisation  of
 secondary  education  i  is  woll  known  the
 main  defect  of  our  educa  tonal  system  has
 becn  that  its  too  much  centred  on  book
 Jeaanng  Our  sudents  lewn  to  read  and
 write  and  study  different  subycis  but  they
 are  never  tiught  to  do  things  with  their
 hands  No  cffort  is  mide  to  inculcate  the
 dignity  of  Jabour  The  result  ts  that  after
 being  cdu  ated,  they  all  want  to  hive  white
 collar  yobs  and  part  cularly  service  under
 Government  =  Thev  are  not  able  to  work
 with  their  hands  or  do  well  m_  practical
 agriculture  or  smndustry  or  bccome  self-
 employed  and  stirt  some  concern  of  their
 own  One  of  the  greatest  reforms  needed
 0  our  educationa)  system,  therefore,  is  to
 give  ample  opportunity  to  our  people  to
 learn  the  digmity  of  labour  and  to  wrok  with
 therr  hands  and  to  emphasise  vocational
 education,  especially  at  the  secondary  stage

 We,  therefore  propose  to  introduce
 programmes  under  which  work  experience
 can  be  introduced  in  primary  and  secondary
 schools  As  it  will  need  a  good  deal  of
 equipment  and  trained  teachers,  it  will  not
 be  possible  to  do  so  in  all  schools  at  the
 same  time  We  would,  however,  Ike  to
 begin  this  programme  in  a  few  selected  dis
 tricis  We  are  extending  the  programme,
 therefore,  to  one  district  in  every  State
 After  these  programmes  are  tried  in  the
 selected  dstricts,  we  would  have  gamed
 enough  experience  to  extend  them  to  all
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 schools  in  the  country,  It  should  be  possi-
 ble  to  complete  the  programme  in  a  few
 years.

 At  the  secondary  stage;  our  education  is
 almost  academic.  Out  of  every  100  children
 enrolled  in  the  secondary  schools,  90  study
 in  academic  courses  and  only  40  in  voca-
 tional  courses.  This  proportion  will  have
 to  greatly  altered  and  more  than  50  per  cent
 of  our  students,  If  venture  to  suggest,  at  the
 secondary  stage  will  have  to  be  diverted  to
 vocationa}  courses  of  different  types  in  agri-
 culture,  engineering,  commerce,  medicine
 and  public  Hiealth.  We,  therefore,  propose
 to  develop  a  large  programme  of  vocational
 education  at  two  levels.  Some  will  accept
 students  at  the  end  of  the  primary  stage  and
 others  at  the  end  of  matriculation.  As  _  this
 programme  develops  and  succeeds,  the  maj-
 orty  of  secondary  school  students  will  not
 go  tO  universities  but  will  enter  various
 vocations  or  become  self-employed.  This
 will  also  reduce  the  pressures  on  university
 admissions  and  the  magnitude  of  the  prob-
 lem  of  educated  unemployed,

 J  understand  I  made  a  wrong  statement
 about  Gujarat.  I  did  not  know  it  was
 wrong,  Education  is  free  in  Gujarat  only
 upto  Clays  VIII  for  all  students  and  upto  the
 end  of  the  secondary  stage  for  lower  income
 groups.

 The  fifth  point  was  with  regard  to  the
 Banaras  Hindu  University,  the  Aligarh
 Muslim  University  and  the  Punjab  and
 Guru  Nanak  University,  With  regard  to
 the  Banaras  University,  two  speakers  had
 referred  to  the  various  activities.  ©  Shri
 Haminder  Singt  mentioned  that  Shri  K.L.
 Shrimali,  Vice-Chancellor,  has  not  been
 Teceiving  adequate  support  in  the  disconti-
 nuance  of  the  various  sctivities  wi  hin  the
 campus  I  would  like  to  say  that  the
 Government  would  give  its  fullest  support
 to  all  universities  in  combating  the  undesir-
 able  political  activities  within  the  campus,
 The  difficulty  in  this  case  is  that  despite  the
 Persistent  efforts  of  the  Vice-Chancellor  to
 persuade  the  various  authorities  to  quit  the
 building  which  they  have  been  occupying
 and  despite  the  Executive  |  Council’s
 Tesolution  passed  on  25th  July  1970,
 revoking  the  permission  granted  to  the
 RSS  in  1941  to  use  the  pavilion  in  Banaras
 Hindu  University,  the  RSS  authorities  have
 hot  vaeated  the  building.  The  result

 has  Fcen  that  the  university  has  had  to  file
 a  civil  suit  to  get  the  building  vacated  and
 the  decision  of  the  court  is  awaited,

 While  Shri  Haminder  Singh  mentioned
 one  aspect  of  the  matter,  Shri  Chandrappan
 said  something  entirely  different.  In  fact,
 their  views  were  quite  contrary  to  each  other.
 Mr.  Chandrappan'’s  argument  was  that  Dr,
 Shrimal:,  the  Vice-Chancellor,  was  not  really
 being  helped  by  the  ministers  in  the  minis-
 try  and  that  he  has  made  a  statement  that
 he  did  not  have  the  power  to  implement
 action  against  the  RSS.  My  ministry  had
 contacted  Dr.  Shrimali  on  the  telephone  and
 he  has  said  that  he  made  no_  such  statement
 whatsoever.

 With  regard  to  the  Aligarh  Muslim
 University,  Shri  Seth  referred  to  the  delay
 in  the  introduction  of  the  Aligarh  Muslim
 University  Bill.  While  there  has  been  some
 delay  in  this  matter,  this  has  been  entirely
 due  to  our  cfforts  to  have  a  coi  sensus  in
 the  matter.  Hon.  Members  will  recall  in
 this  connection  that  a  Bill  was  introducd  in
 the  Rajya  Sabha  on  the  3ist  August  1970,
 The  Bill  provides  for  the  democratic  set  up
 of  the  court  and  the  executive  committee,  a
 Bil!  on  the  lines  of  the  Banaras  Hindu
 University  Amendment  Act,!968  with  cerain
 modifications  to  suit  the  specific  circum.
 stances  and  the  character  of  the  Aligarh
 Muslim  University.  The  present  position  is
 that  the  Bill  is  pending  in  the  Rajya  Sabha,
 Meanwhile,  the  Gajcndragadkar  Committee
 has  submitted  its  report  on  governance  of
 universities,  which  has  been  considered  by
 the  University  Grants  Commission  on  the
 9nd  July  1971,  The  recommendations  of
 this  Committee  are  under  examination  by
 the  Ministry  and  long-term  lesislative  pro-
 posals  will  be  formulated  ip  the  light  of  this
 report  and  a  comprehensive  Bill  on  Aligarh
 Muslim  University  would  be  introduced  at
 the  earliest.

 The  sixth  point  made  was  with  regard  to
 the  status  of  U:du  and  the  production  of
 university  level  books.  Government  is
 aaxious  to  give  its  due  status  to  Urdu  and  is
 taking  all  the  necessary  steps  for  the  purpose,
 As  far  as  the  Ministry  of  Fducation  is  con-
 cerned,  it  ts  going  ahead  with  this  program-
 me  of  producing  books  in  Urdu.  For
 this  a  sum  of  Rs.  }  crore  has  been  set  apart.
 The  programme  is  being  edministered  direct-
 ty  by  the  Central  Governments,  The



 JULY  4,  t97t  Grants,  ADT-72  (Min.  of  Edu.  208 207  Demands A  PO  nd  Social  Wel.  and  Deptt.  of  Cul.  and  Min.  of  Indus.  Deve.)

 [Shri  Siddhartha  Shankar  Ray]

 books  will  be  published  under  the  guidance
 of  Tarraqui  e  Urdu  Board,  About  600  titles
 have  been  taken  up  for  original  writing  and
 translation,  30  manuscripts  are  ready  for
 going  to  press,  {  wish  Shri  Bbrahim  Sulaiman
 Sait  were  here  in  the  House  to  hear  this,

 Coming  to  the  preduction  of  university
 level  books,  Dr.  Govind  Das  made  a  brief
 reference  to  the  slow  progrees  in  the  utilisa-
 tion  of  the  money  set  apart  for  the  produc-
 tion  of  university  level  text  books  in  Hindi
 and  other  regional  languages,  and  had
 attributed  this  to  incompetence  on  the  part
 of  the  person  in  charge.  I  can  only  assure
 him  that  considering  the  difficulties  in
 implementing  such  a  programme,  through
 State  Governments  and  Book  Production
 Organisations  in  the  States,  selection  of  titles,
 translators,  vettors,  securing  translation
 rights  from  foreign  publishers  and  the  actual
 work  of  printing  and  publishing,  the  time
 taken  initially  im  gathering  momentum  has
 not  been  excessive  and  this  work  is  now  well
 on  the  way  to  successful  implementation  of
 of  the  programme,  and  is  under  constant  and
 frequent  review  at  the  highest  level  in  my
 Ministry.

 Tie  seventh  point  was  with  regard  to
 Delhi  schoo!  teachers,  a  point  by  Shrimati
 Mukul  Banerjee  I  want  to  inform  the
 House  that  m  so  far  as  the  Education  Minis-
 try  is  concerned,  it  has  submitted  its
 proposals  with  regard  to  pay  scales  of  Delhi
 school  teachers  and  the  proposals  are  now
 being  consideied  by  the  Finance  Ministry.
 Obviously  these  proposals  have  to  be  consi-
 dered  very  carefully  and  the  impact  these
 proposals  will  have  all  over  the  country  will
 also  have  to  be  taken  itto  account.  The
 financial  implications  also  will  have  to  be
 gone  into  and  it  has  to  be  seen  to  what
 extent  our  States  and  Union  Territories
 would  be  affected  by  tbe  pay  scales  sugges-
 ted  by  the  Ministry  of  Education.  This  will
 perhaps  take  a  little  time  a*  the  Ministry  of
 Finance  is  now  considering  the  matter,

 In  so  far  as  the  Delhi  Education  Bilt  is
 concerned,  Government  will  introduce  the
 Bull,  if  possible,  in  the  present  session.  In
 fact,  every  attempt  is  being  made  to  intro-
 duce  it  in  the  present  session.  Apart  from
 dealing  with  varigua  aspects  of  eflucation,  it

 will  ensure  security  of  service  to  the  teachers
 and  provide  for  a  tribunal  with  a  judicial
 officer  at  its  head  for  the  purpose  of  going
 into  disputes  regarding  service,  dismissals
 etc.

 With  regard  to  university  teachers,
 government  have  a  scheme  for  improving  the
 salaries  of  university  teachers  in  which  we
 give  80  per  cent  grant  to  the  States,  This  is
 being  pursued.

 PROF,  S.  L.  SAKSENA  (Maharajgan)):
 Will  there  be  uniform  scales  all  over  the
 country  ?

 SHRI  SIDDHARTHA  SHANKAR  RAY:
 Well,  whatever  the  recommendations  are.

 The  eighth  poimt  is  about  scholarships,
 Ihave  already  referred  to  scholarships  in
 public  schools.  Herel  would  like  to  refer
 to  our  present  scheme  of  scholarships  to
 talented  children  from  rural  areas,  called
 rural  talent  scholarships.  The  scheme  :s
 being  introduced  from  this  year.  We  will
 award  10,000  scholarships  every  year  under
 this  scheme.  There  is  scholarship  for  the
 best  student  in  each  community  development
 block.  Iam  glad  to  say  that  ths  scheme
 has  been  appreciated  by  the  States  and  some
 of  the  States  are  adding  similar  scholarship
 from  their  own  funds.

 Apart  from  these  rural  talent  scholarships,
 we  have  of  course  our  national  scholarships.
 We  have  8,  500  national  scholarships  and  a
 proposal  to  increase  the  number  to  at  least
 10,000  is  now  being  considered  by  the
 Government.

 Apart  from  these  scholarship  schemes,
 we  have  another  scholarship  starting  from
 this  year,  50  foreign  scholarships,  on  the
 basis  of  merit.  Of  course,  we  have  our
 loan  scholarships,  the  number  of  recipients
 having  now  reached  nearly  20,000.

 The  ninth  point  made  was  with  regard  to
 technical  education.  Our  efforts  in  the
 field  of  techincal  education  have  been  to
 improve  its  quality  and  standard,  to  provide
 adequate  practical  content  in  the  techoicsl
 education  courses  and  to  ensure  better  and
 morte  effective  coordination  between  technical
 education  and  industrial  needs.  We  have
 Started  organizing  sandwich  conreea  of  a
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 cooperative  basis  between  technical  institu-
 tions  and  industry.  Under  the  sandwich
 system  a  student  spends  a  stated  period
 in  an  institution  and  in  industry  in
 alternate  years  and  theorctical  instruction  is
 dovetailed  with  practical  taining.  This  has
 been  started  in  32  selected  institutions  and
 will  be  extended  to  other  institutions  also,
 The  entire  expenditure  is  being  borne  by
 the  Central  Government,  Each  student  is
 paid  a  stipend  for  the  period  he  spends  in
 industry.

 Other  programmes  to  improve  —  the
 quality  of  technical  education  include  a
 special  review  by  a  committee  on  the
 reorganisation  of  polytechnic  diploma  courses,
 The  commistee  has  ju  t  submitted  is  report,
 The  training  of  technical  teuchers  on  a
 continuing  basis  is  at  the  heart  of  the  problem
 of  quality.  A  major  programme  of  faculty
 development  for  engineering  colleges  and
 polytechnics  has  been  s'arted.  A  series  of
 in-service  training  courses,  including  summer
 institutes,  are  being  organized’  and  over  2,000
 teachers  are  participating,  A  special  scheme
 for  uperading  the  qualifications  of  engineer-
 ing  teachers  has  been  instituted.  Since  our
 teachers  should  al'o  have  adequate  practical
 experience,  they  are  being  encouraged  to
 work  in  industry  for  specific  periods.
 Ref  rms  and  updated  curricula  of  degree
 and  diploma  courses,  preparation  of  instruc-
 tional  materials  and  development  of  new
 laboratory  experience  have  also  been
 ini  i  wed,

 The  unemployment  of  engincers  has  been
 a  serious  problem  but  recently  there  are  signs
 of  a  decline  in  the  extent  of  this  problem,
 The  Government  of  India's  specific  decision
 to  res  rict  admission  to  engineering  colleges

 -and  polytechntos  has  limited  the  problem.
 Further,  the  trend  of  emplovment  is
 encouraging.  In  965  over  24,000  new
 engineers  got  emplovment.  In  968  the
 number  fell  to  2i,000.  But  hon,  Members
 will  be  glad  to  know  that  in  970  it  has  gone
 up  34,009.  It  is  hoped  that  the  increasing
 tempo  of  development  activity  will  clear  the
 backlog  of  unemployed  engineers.  In  the
 meanwhile  we  have  instituted  a  comprehensive
 programme  of  apprenticeship  training  for
 engineering  graduates  and  diplomsholders
 and  of  providing  each  year  over  11,000
 training  places,

 With  regard  to  the  points  raised  by
 Rajmata  Gayatri  Devi  concerning
 architecture,  many  of  the  points  that
 she  made  were  quile  valid.  Her  sug-
 gestion  for  having  a  nutionaltrust  is  a
 very  intcresting  Suggestion  and  one  has  to
 Inok  into  it.  FE  lixcd  the  manner  in  which
 she  was  absolutely  fair  and  candid.  She
 admitted  that  the  days  of  the  mshirajas  were
 over  and  that  the  mahurajas  wiil  net  be  heard
 of  again  but  their  palaces  will  remain,  The
 Pulaces  will  remain  but  the  mahzrajas  will
 not  be  there,  Thit  is  what  she  said  yesterday,
 She  suggested  that  some  sort  of  a  national
 trust  |  suppose,  she  had  the  national  trust  that
 they  have  in  the  United  Kingdom  in  mind—
 should  take  over  these  historical  forts  and
 palices  ant  run  them,  |  suppose,  as  ancient
 Monumenas,  This  will  cercainly  be  considred.

 In  the  mean  time  we  have  taken  certain
 measures  for  the  parpose  of  —  stopping,
 if  povsib'e,  the  theft  of  our  art  objects,  An
 Antiquities  Bill  will  be  introduced  this
 Session,  |  have  already  deal  at  length  with
 thi,  matter  a  few  days  ag»  in  this  very  House.
 Ehad  also  a  conference  with  representatives
 of  all  the  States  for  the  nurposs  of  rigttening
 mesures  to  prevent  thefiy  07  our  national  art
 objects.  I  can  assure  ths  हीं  395३  that  this
 Ministry  will  try  its  best  to  preserve  our
 monuments  and  to  prevent  thefts  of  our
 art  objects,

 In  so  far  as  NCERT—TI  have  come  to
 the  last  but  one  point--is  concerned,  some
 very  serious  allegations  were  mide,  not
 again  through  specches,  but  with  the  permis-
 sion  of  the  Cnair,  hrough  a  written  d  cument
 which  was  hand  d  over  to  me  concerning
 the  administration  of  the  NCERT.  Whatever
 has  been  said  by  the  hon,  Member  in  his
 memorandum  which  he  handed  over  to  me
 will,  certainly,  receive  the  Government’s
 serious  consideration,  Bit  f  mus  thank
 Shri  Reddy,  Shri  Sat  Pal  Kapur  and  others
 for  drawing  attentiya  to  the  working  of  the
 NCERT.

 The  exnenditure  of  this  organisition  has
 come  in  for  criticism,  It  is  large,  no
 doubt,  but  we  shonld  not  grudge  it  in  view
 of  the  imporiance  and  significance  of  its
 work,  The  point  is  whether  its  work  is
 being  done  well.  With  regard  to  that,  the
 hon.  Members  are  entitled  to  criticise  if  the
 work  is  not  being  done  properly.  On  that
 matter,  |  would  sequest  the  cooperation  of
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 the  hon.  Members  and  ask  them  to  inform
 the  Education  Minister  about  every  matter
 relating  to  the  work  of  this  organisation  that
 appears  to  them  not  to  be  as  good  as  it
 should  be.

 SHRI  H.  N.  MUKERJEE  (Calcutta—
 North  East):  Is  there  any  insinuation  that
 the  National  Council  of  the  NCERT  never
 meets  even  once  during  the  incumbency  of
 the  former  Education  Minister  and  that  since
 the  days  of  Dr.  Triguna  Sen,  not  even  one
 meeting  bas  been  held  for  nearly  four  years  ?

 SHRI  SIDDHARTHA  SHANKAR
 RAY:  AsI  said,  at  the  beginning  of  my
 speech,  I  was  expectantly  awaiting  a  speech
 from  Prof.  Mukerjee.  Ihave  great  respect
 for  him.  He  has  spent  the  whole  of  his  life
 in  education.  He  tried  law  but  gave  it  up.
 He  restricted  himself  to  education.  Had
 Prof.  Mukerjee  made  a  speech  yesterday
 and  pointed  this  out  to  me,  I  would  have
 been  able  to  reply  to  him  fully  completely.
 But  at  the  present  moment,  he  will  pardon
 me  if  I  am  not  able  to  answer  his  question
 straightway,  I  have,  certainly,  taken  note
 of  it  and,  I  hope,  either  I  myself  or  some-
 body  else  will  discuss  the  matter  with  him
 at  a  later  date,

 Now,  this  organisation  is  doing  some
 useful  work,  some  significant  work  also.
 For  example,  it  has  a  School  Science  Prog-
 ramme  ;  Text-book  Evaluation,  especially
 from  the  point  of  view  of  National  Integra-
 tion  ;  production  of  model  text  books  and
 texiual  materials  ;  significant  experiments  in
 teacher  education  in  the  Regional  Colleges
 of  Education;  Examination  reforms  ;
 Improvement  of  teaching  methods,  especially
 the  use  of  audio-visual  aids.  It  wil]  be
 seen  that  this  is  a  comprehensive  national
 organisation  for  improvement  of  school
 education  and  for  providing  the  necessary
 leadership.  It  is  absolutely  essential  that
 this  organisation  works  properly  and
 efficiently.

 Tt  has  been  said  that  the  present  Director
 is  unsuitable.  This  is  rather  embarrassing.
 I  find  he  was  an  eminent  scientist  and  I  also
 find  he  was  an  eminent  educationist  and  he
 was  selected  deliberately  because  ithe
 Government  wanted  to  emphasize  and

 improve  the  teaching  of  science  and  techno-
 logy  in  schools.

 The  Government  has  been  taking  the
 House  fuliy  into  confidence  with  regard  to
 the  working  of  this  organisation.  Its  Annual
 Reports  are  placed  on  the  Table  of  the
 House.  But  I  feel,  even  now,  there  is  a
 good  deal  of

 |

 If  the  hon.
 Members  will  go  into  depth  and  examine
 things,  they  will  perhaps  find  that,  at  any
 rate,  this  is  a  useful  orgsnisation  which  is
 doing  some  good  work.

 It  was  said  that  there  are  not  adequate
 persons  of  Scheduled  Castes  and  Scheduled
 Tribes  on  the  staff.  A  demand  was  also
 made  that  the  report  of  One-man  Inquiry
 Committee  should  be  placed  on  the  Table  of
 the  House.  The  Government  is  examining
 the  report  and,  as  soon  as  the  examination
 is  complete,  the  Government  will  have  no
 objection  whatsoever  to  lay  it  on  the  Table
 of  the  House.  So  far  as  the  appointment
 of  Scheduled  Castes  and  Scheduled  Tribes  is
 concerned,  |  am  worried  about  it,  I  have
 noticed  it  and  I  can  assure  you  that  every
 step  shail  be  taken  to  3ee  it  that  Scheduled
 Castes  and  Scheduled  Tribes  persons  have
 proper  representation  in  so  far  as  employ-
 ment  in  this  Organisation  is  concerned,

 I  am  glad,  the  hon.  Member,  Shri
 Parashar,  drew  my  attention  to  this  thing,
 I  am  not  going  inio  the  history  of  the
 dispute,  It  is  no  use  doing  that,  Accord-
 ing  to  the  press  reports,  it  appears  that  the
 Guru  Nanak  University  direcied  the  Medical
 Colleges  in  Amritsar  and  Paiala  not  to
 admit  situdens  who  have  passed  the  Pre-
 Medical  Examination  of  the  Punjab  Univer-
 sity  in  April  l97]  from  the  colleges  under
 dispute,  ह्  is  understood  that  the  Vice-
 Chancellor  of  the  Guru  Nanak  University
 discussed  the  matter  with  the  Chancellor
 yes  erday  and  it  has  been  decided  that  the
 candidates  who  applied  for  cdmission  to
 these  two  Medical  Colleges  should  be  inter-
 viewed  on  the  basis  of  merit.  The  results,
 may,  however,  be  declared  after  the  question
 of  eligibility  has  been  sorted  out.  So,  for
 the  time  being,  temporary  arrangements  have
 been  atrived  at.  The  Government  will  try
 to  bring  about
 warring  factions.
 be  arrived  at.
 committed

 a  settlement  between  the
 ू  hope  a  Settlement  will

 After  all,  the  studeats  have
 no  crime,  Why
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 should  we  —
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 punish  them  for  something  for  which  they
 are  not  in  the  least  responsib'e  ?

 Now,  |  come  to  sports,  One  of  the
 defects  tium  which,  unfortunately,  spuris
 have  suffered  in  India  is  that  in  the  various
 sporiing  bodies  and  sporting  associations,
 tow  many  people  get  in  who  indulge  only  in
 politics,  Politics  in  sports  has  become  one
 of  the  worst  maladies  in  India  to  day,  The
 other  day  at  Patiala  we  had  a  meeting  of
 one  of  the  Sports  Councils  and  f  made  it
 clear  that  if  these  gentlemen  who  want  to
 indulge  in  politics  while  serving  in  bodies
 connected  wih  ‘ports,  well,  these  gentlemen
 can  easily  join  one  or  the  other  of  the
 poli  ical  parties  (hat  we  have  in  India  and
 there  is  no  dearth  ia  this  matter,  Tiny
 have  a  wide  selection.  Look  at  the  number
 of  political  parties  that  we  have,

 So,  if  they  want  to  do  politics,  they
 better  quit  the  sporis  bodies  and  join  CPM,
 CPI  or  Jana  Singh  or  any  other  party......
 Unterruption  )  Join  these  49  or  50  political
 parties  that  we  have  all  over  India  But
 why  go  to  the  Indian  Foo  ball  Association  ?
 Why  go  to  the  Cricket  Association  of
 Benga!  ?)  Why  go  to  the  Tennis  Associa-
 tion  ?  This  one  fact  |  was  determined  to
 dei  with  and  |  have  taken  this  policy
 decision  and  the  delay  in  appointment  to  the
 National  Counci!  of  Sports  is  because  of
 this,  The  policy  decision  which  has  becn
 taken  is  this  that  500  of  the  Members  of
 National  Council  of  Sports  must  be  ex-
 University  Blues  or  people  who  had  played
 for  their  States  in  one  or  the  other  of  the
 national  games  or  had  played  for  India.
 50%  of  the  membership  must  be  restricted
 to  such  people.  Thereafter,  we  have  sports
 administrators  and  a  proper  c’wice  has  '0
 be  made  with  regard  to  them,  But  so  far
 as  those  who  have  indulged  in  poliics,  they
 have  to  be  politely  told,  very  cespec’fully
 told  that  tim:  has  come  for  them  to  retire.
 I  know  what  is  importent.  {have  been  in
 sports  very  actively  as  Prof.  Mukerjee  will
 perhaps  agree.  This  thing  could  not  be  the
 only  point  for  agreement.  Persons  who  were
 there  when  I  was  18,  years  old,  persons  who
 were  there  in  charge  of  football  or  cricket
 are  to-day  still  in  charge  of  football  or
 cricket  in  the  part  of  India  thit  I  come
 from.  Obviously,  there  is  something  wrong
 somewhere.  There  is  change  everywhere  but
 not  in  the  sporting  bodies,  This  is  some-

 thing  which  we  have  to  insist  and  |  hope
 I  shall  be  emboldened  to  pursue  this  policy
 if  L  get  the  unanimous  support  of  this  House,

 3  take  it  that  the  whole  House  is  Unanimous
 that  these  politicians  in  the  Supporting
 bodies  should  be  weeded  out  and  the
 sp  rung  bodics  must  be  really  sporting
 bodies  to  deal  with  the  problems  relating  to
 sports.

 The  other  thing  is  of  providing  of
 playing  fields  for  our  urban  children,  [
 have  seen  in  the  streets  of  Calcutta  and  I
 have  no  doubt  that  the  same  act  has  been  re-
 enacted  in  the  Streo’s  in  other  places  in  India
 when  the  perfect  guogly  bowler  plays  the
 gougly  bull,  there  Comes  a  motor  car  in  the
 Street  or  a  lorry  comes  along  and  the  game
 is  halted  for  a  few  muinnes  and  aif  his
 labour  is  lost  or  perhaps  when  a  loose  ball
 has  been  bowled  and  the  batsman  is  about
 to  hit  a  staer,  a  motor  car  rattles  along  and
 the  game  is  stopped.

 This  cannot  go  on.  One  of  the  causes
 of  frustration  of  youth  is  that  we  have  n,ot
 given  enough  attention  to  their  ext  a-
 academic  interests  and  we  shall  have  to  do
 this.  As  I  stated  earijer,  we  have  been
 setting  apart  this  year  a  sum  of  Rs.  50  lakhs
 for  the  purpose  of  providing  the  facility
 to  as  many  schools  in  the  urban  areas  as
 possible  which  have  playing  ficlds,  so  that
 our  children,  our  little  brothers  and
 sisters,  may  have  an  opporiunity,  not
 only  to  bui'd  their  cfiaracter  through  the
 fild  of  sports,  but  improve  themselves  in
 every  possible  way,  We  shall  try  to  do
 that.  We  shali  ask  all  the  State  Govern-
 ments  {to  assist  us  in  this  matter  in  the
 proper  spending  and  utilisation  of  this
 money  which  wo  have  set  apart  for  this
 purpose.  I  hope  we  shall  get  the  assistance
 from  all  the  States  so  far  as  this  particular
 problen:  is  concerned.

 l  think  I  should  not  tax  your  patience
 any  longer......

 AN  HON,  MEMBER:  What  about
 Calcutta  Stadium  ?

 SHRI  SIDDHARTHA  SHANKAR
 RAY  :  It  is  not  part  of  Education  Budget  ;
 somebody  will  hive  something  to  say,  [  have
 no  doubt,  iq  the  near  future,
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 With  these  words,  may  I  commend  my
 Budget  to  the  House,  for  being  unanimously
 accepted  2  Let  there  be  no  ‘noes’  in  the
 House.  Let  it  be  accepted  fully  and  in  a
 spirit  of  cooperation  in  a  friendly  apirit.
 I  hope  my  Budget  will  be  accepted  by  all
 Member,  all  sections  of  the  House,  un-
 animously.

 MR,  DEPUTY-SPEAKER  :  I  -  shall
 now  put  Cut  Motions  Nos.  6  to  8  in  the
 name  of  Shri  Saroj  Mukherjee  and  Nos.  2
 to  49  in  the  name  of  Shri  Ram  Avtar
 Shastri  to  the  vote  of  the  House.

 Cut  motions  Nos.  6  to  8  and  72  to
 49  were  put  and  negatived.

 MR.  DEPUTY-SPEAKER  :  The
 qnestion  is  :

 “That  the  respective  sums  not  exceeding
 the  amounts  shown  in  the  fourth  column
 of  the  order  paper  including  the  sums
 aleady  voted  ‘on  account’  for  the
 relevant  services  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 ‘1972,  in  respect  of  Demands  Nos.  6  to
 8  and  3  relating  to  the  Ministry  of
 Education  and  Social  Welfare.”

 The  motion  was  adopted.

 MR,  DEPUTY-SPEAKER:  The
 question  is  :

 “That  the  respective  sums  not  exceeding
 the  amounts  shown  in  the  fourth  column
 of  the  order  paper  be  granted  to  the
 President  to  complete  the  sums
 necessary  to  defray  the  charges  that  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1972,  in  respect  of  the  heads  of  demands
 entered  in  the  second  column  thereof
 against  Demands  Nos,  9  and  0  relating
 to  the  Ministry  of  Education  and  Social
 Welfare.”

 (a
 "  The  motion  was  adopted,

 MR  DEPUTY-SPEAKER  The
 question  is  al

 “That  the  respective  sums  not  exceed-
 ing  the  amounts  shown  in  the  fourth
 column  of  the  order  paper  including  the
 sums  already  voted  ‘on  account’  for
 the  relevant  services  be  granted  to  the.
 President  to  defray  the  charges  which  wil!
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  i972,
 in  respect  of  Demands  Nos,  98  and
 00  relating  to  the  Department  of
 Culture,”

 The  motion  was  adopted.

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tion  is:

 “That  a  sum  not’  exceeding  Rs,
 1,41,24,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3!st
 day  of  March,  1972,  in  respect  of  De-
 mand  No.  99  relating  to  Archaeology.”

 The  motion  was  adopted.

 {The  motions  for  Demands  for
 Grants.  which  were  adopted  by  the
 Lok  Satha  are  reproduced  below.—Ed  ]

 6.  DEPARTMENT  OF  EUCATION

 “That  a  sum  _  not  exceeding  Rs.
 1,00,57,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant
 services  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  ‘1972,  in
 respect  of  Department  of  ‘Education’.”’

 7,  EpuCatTion

 “That  a  sum  not  exceeding  Rs.
 73,12,86,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant
 services  be  granted  to  the  President  to
 defray  the  charges  which  will  ‘come.
 in  course  of  payment  during  the  ‘year:
 ending  the  -3fst  day  March,  1972  in:  a
 pespectof  “Education.”  =

 Si
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 8.  OrHer  ReVENUB  EXPENDITURB
 OF  THE  DEPARIMENT  OF

 EDUCATION

 “That  a  sum  not  excceding  Rs.
 2,49,59,000  including  the  sums  already
 voted  ‘on  accoun.’  for  the  relevant
 services  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3Ist  day  of  March,  I972,  in  respect
 of  ‘Other  Revenue  Expenditure  of  the
 Department  of  Educatiun’.”

 9.  DEPARTMENT  OF  SOCIAL  WELFARB

 “That  a  sum  not  exceeding  Rs
 16,11,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3{st  day  of  March,  1972,
 in  respect  of  ‘Department  of  Social
 Welfare’."

 voted  ‘on  account’  for  the  relevant
 services  be  granted  to  the  President  to
 defray  the  charges  which  wi'l  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1972,
 in  respect  of  ‘Department  of  Cullure’."*

 99.  AkCHAEOLO@Y

 “That  a  sum  not  exceeding  Rs,
 1,41,24,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  duiing  the  year  ending  the
 3ist  day  of  March,  1972,  in  respect
 of  ‘Arch  aeology’,”

 i00,  OTHER  RevENURE  EXPRNDITURES
 OF  THB  DEPARTMENT  OF  CULTURB

 “That  a  sum  not  exceeding  Rs,
 3,36,44,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant
 services  be  granted  to  the  President  to
 defray  the  charges  which  will  come  ia
 course  of  payment  during  the  year
 ending  the  3tst  day  of  March,  AQT2,
 in  respect  of  ‘O  her  Revenue  Expendi-
 ture  of  the  Department  of  Culture’.”’

 10,  Otter  REVENUE  EXPENDITURE
 OF  THE  DEPARTMENT  OF

 SociAL  WELF  ARE

 “That  a  sum  not  exceeding  Rs,
 4,91,29,000,  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3lst  day  of  March,  1972,  in  respect  of
 ‘Other  Revenue  Expenditure  of  Social
 Welfare’.”

 MINISTRY  OF  INDUSTRIAL
 DEVELOPMENT

 MR,  DEPUTY-SPEAKER  :  The  House
 will  now  take  up  discussion  and  voting  oa
 Demand  Nos.  53  to  56  and  28  relating  to
 the  Ministry  of  Industrial!  Devclopment  for
 which  5  hours  have  becn  allotted,

 113,  CAPITAL  OUTLAY  OF  THE  IIon.  Members  present  in  the  House
 MINISTRY  OF  EDUCATION  AND  who  are  desirous  of  moving  their  cut

 SOCIAL  WELFARE  motions  may  send  slips  to  the  Table
 within  15.  minutes  indicating  the  —  serial
 numbers  of  the  cut  motions  they  would
 like  to  move,

 “That  a  sum  not  exceeding  Rs,
 1,44,55,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant
 services  be  granted  to  the  President  to  53.
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3!st  March,  1972,  in  respect  MR,  DEPUTY  SPEAKER:  Motion
 of  ‘Capital  Outlay  of  the  Ministry  of  moved  :
 Education  and  Social  Welfare’,”’

 MINISTRY  OF  INDUSTRIAL
 DEVELOPMENT

 “That  a  sum  not  exceeding  Rs,
 77,43,000  including  the  sums  already
 voted  ‘on  acc.unt’  for  the  relevant
 services  be  gfanied  to  the  President’
 to  defray  the  charges  which  will  come

 98.  DEPARTMENT  OF  CULTURE

 “That  a-  aum  not  exceeding  Rs.
 21,42,000  including  tho  sums  already
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 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1972,  in
 respect  of  ‘Ministry  of  Industrial  Deve-
 lopment’.”’

 54.  INDUSTRIES

 MR,  DEPUTY-SPEAKER  :  Motion
 moved  :

 ‘‘That  a  sum  not  exceeding  Rs.
 5,12,43,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3ist  day  of  March,  1972,  in  respect  of
 ‘Industries’,”’

 55,  SALT

 MR.  DEPUTY-SPEAKER
 moved  :

 Motion

 “That  a  sum  not  exceeding  Rs.
 60,24,000  be  granted  to  the  Picsident  to
 complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3ist
 day  of  March,  1972,  in  respect  of  Salt.””

 56.  OTHER  REVENUE  EXPENDITURE
 OF  THE  Ministry  OF  INDUS-

 TRIAL  DEVELOPMENT

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  not  exceeding  Rs.
 15,74,46,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant
 services  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1972,  in
 respect  of  ‘Other  Revenue  Expenditure  of
 the  Ministry  of  industrial  Development,’”

 128,  CAPITAL  OUTLAY  OF  THE
 MINISTRY  OF  INDUSTRIAL

 DEVELOPMENT

 MR.  DEPUTY-SPEAKER  ;
 moved  :

 Motion

 “That  a  sum  not  exceeding  Rs,
 6,517,27,000  including  the  sums  already
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 voted  ‘on  account’?  for  the  relevant
 services  be.  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  1972,  in  respect
 of  ‘Capital  Outlay  of  the  Ministry  of
 Industria!  Development’.”*

 SHRILL  DINEN  BHATTACHARYYA
 (Scrampore)  :  At  the  very  outset,  I  would
 like  to  state  categorically  that  all  the  tall
 talk  by  the  Ruling  Congress  of  fighting  and
 curbing  monopolies  and  concentration  of
 economic  power  has  proved  to  be  a  mere
 stunt  and  it  has  been  amply  substantiated  by
 the  performance  of  Government  in  the
 industrial  sector.  Government  have  com-
 pletely  changed  the  industrial  policy  and  by
 ils  practice  it  has  given  the  whole  industrial
 policy  a  monopolistic  orientation.  75  big
 business-houses  now  find  the  Government
 of  India  as  a  lever  to  further  their  mono-
 Polistic  concentration  of  economic  power.

 On  June  30th,  the  Statesman  (Delhi
 edition)  had  reported  that  in  the  first  four
 months  of  this  year,  there  had  been  an  in-
 creasing  spirt  inthe  number  of  licences
 granted  to  companies  which  aitracted  the
 provisions  of  the  Monopolies  and  Restrictive
 Trade  Practices  Act.  During  the  whole  year
 1970,  only  four  licences  were  granted  to
 those  houses  which  had  invested  over  Rs.
 5  crores  and  a  larger  number  io  those
 who  had  invested  over  Rs.  35  crores  ;  these
 houses  got  only  four  licences  throughout
 the  year  ‘1970,  In  contrast,  during  the  first
 four  months  from  January  to  April,  1971,
 as  many  as  2  licences  were  granted  to  such
 houses,  and  in  addition,  J5  leiters  of  intent
 and  46  carry-on-business  licences  were  issued
 to  them,

 ]  would  also  like  to  mention  the  fact
 that  the  Secretary  to  the  Ministry  of  Indust-
 rial  Development,  Shri  Swaminathan  told
 the  Forum  of  Financial  Writers  on  July  25
 this  year  that  large  industrial  houses,  foreign
 companies  or  dominant  undertakings  were
 not  debarred  from  expanding  production,
 Again,  the  Statesman  reported  in  its
 columns  on  May  I2,  97i,  that  the  Ministry
 of  Industrial  Development  had  altogether
 dispensed  with  the  banned.  list  of
 industries  under  which  applications  for
 licences  were  automatically  _  .  rejected
 without  referringthem  to  the.  licensing
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 committee,  This  is  the  situation,  It
 shows  that  whatever  may  be  their  profession
 and  whatever  may  be  their  commitment  to
 the  country  prior  to  the  elections,  Govern-
 ment  have  taken  the  path  of  building  up  the
 economy  on  the  capitalistic  path.  You  know,
 Sir,  that  capitalism  has  its  own  law  and
 according  to  (hat  law,  the  whole  economy  is
 hemmed  in  from  all]  sides  and  is  coming
 into  conflict  with  its  inherent  contradictions.
 In  spite  of  increase  in  agriculcural  produc-
 tion  which  should  have  created  a  big  boom
 for  the  industrial  market  by  enlarging  the
 Span  of  the  internal  market,  the  actual
 situation  is  that  not  only  th:  industries  are
 stegnating  but  the  whole  economy  is.  still
 in  the  morass  of  recession.  The  Economic
 Review  placed  before  the  House  by  the
 Finance  Minister  in  May  says  that  the
 economy  did  not  live  up  to  cxpectation  in
 1970-71,

 The  prospects  for  1971-72,  as  evident
 from  the  same  review  are  not  bright.  So,
 what  is  our  expectation,  जा  ?  As  inevitable
 effect  of  the  situation  in  the  econemy,  stag-
 nation  and  crisis  in  industry  has  become  a
 regular  feature  with  the  resultant  closure
 and  stoppage  of  production,  From  the
 Report  of  the  Minisiry,  it  is  clear  that  most
 of  the  industrial  products  have  hardly  cros-
 sed  the  figure  of  the  recession  perod
 which  started  from  the  year  1966.  In  some
 cases  where  the  target  of  production  was
 fixed  to  be  8  to  9per  cent.,  the  actual
 increase  took  place  only  about  6  per  cent
 only,  That  is  far  behind  the  targeted  figure.

 Sir,  there  might  be  some  marginal
 increase  in  production  in  chemicals,  drugs,
 plastics  etc.,  but  the  growth  rate  has  re-
 maned  constantly  slow  in  intermediate  indus-
 tries  like  alloys.  non-ferrous  and  more  so  in
 engineering  industries  What  are  the  rsasons
 for  this  slow  growth  in  industry  ?  There  are
 many  reasons,  But  the  basic  fact  is  the  delay

 in  land-reform,  as  a  result  of  which  the  pur
 chasing  power  of  the  bulk  of  our  pzople  has
 been  kept  at  a  very  low  level  which  has  direct
 impact  on  the  industrial  growth.  Then,  Sir,
 the  other  reason  being  that  our  industries
 are  still  dependent  on  foreign  assistance,
 loans  and  collaborations.

 Our  industries  ate  also  to  a  great  extent
 dependent  on  foreign  technology,  as  a  result
 of  which,  lot  of  components,  spares,  inter-

 mediates  and  raw-materials  have  to  be
 imported  from  abroad  to  keep  our  factories
 running.  And  everyday  you  will  find  com-
 plaints  from  various  industries —  big,  medium
 and  small—that  they  are  facing  crises
 because  of  the  shortage  of  raw  materials,
 Over  and  above  this,  the  red-tapism,  bureau~
 cracy  and  corruption  in  the  method  of
 distribution  of  these  raw-materials  always
 create  a  serious  set  back  in  the  process  of
 production,  ‘

 Sir,  l  only  want  to  refer  to  a  matter  of
 vety  recent  happening  which  hss  been  repor-
 ted  in  the  Statesman  of  July  lt.  A  big
 racket  in  the  supply  of  steel  to  bogus  units
 has  been  unearthed,  And  there  are  so
 many  companies  which  do  not  ac.ually  exist
 but  they  receive  their  quota  of  steel  and
 raw-materials.

 In  this  connection,  I  may  state  that  in
 West  Bengal,  there  is  a  fectory  which  goes  by
 the  name  of  Braithwaite,  producing  very  es-
 sential  materials  Their  requirement  of  steel  is
 to  the  tune  of  40,000  tons  per  year.  But  last
 year,  they  were  allotted  only  8,000  tons,  as
 a  result  of  which.  they  had  to  ९05८  down.  Of
 course,  after  agitation,  the  Government  came
 forward  and  tovk  over  the  ferm,  But  still,
 the  situation  is  not  very  good  there,  I  have
 heard  reporis  and  if  it  continues  in  this  way,
 it  will  have  the  same  fate  like  the  India
 Fan,  which  was  taken  over  by  the  Govern-
 ment  of  India  in  West  Bengal.  It  had  its
 finest  machinery;  it  had  its  very  skilled
 workers  in  latge  numbers,  But  for  reasons,
 only  know  to  the  Governmen  the  said  India
 Fan  had  to  wind  up.  Sir,  this  isthe  thing
 which  is  going  on  in  this  sector.

 Sir,  over  and  obove  this,  there  is
 the  fact  that  the  Government,  Railway
 Department  has  cut  down  its  Plan  expendi-
 ture  Due  to  this,  the  wagon  building
 concerns  which  are  situated  all  over  India,
 specially  in  West  Bengal,  are  not  getting
 orders.  For  this,  they  have  to  lay  of  workers
 or  close  down  the  factories.  Even  Burn  and
 Co,  and  Jessop  and  Co,.—~the  latter  is  now
 a  government  undertaking—are  facing  a
 crisis  because  they  are  not  getting  orders
 from  Government,  specially  the  railways.
 Therefore,  I  will  request  the  Minister  to  state
 in  his  reply  what  will  the  fact  of  these  wagon
 building  concerns.  If  proper  step  is  not  taken
 by  Government,  it  will  be  doing  a  great  harm
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 not  only  to  a  particular  State  but  to  the
 whole  country.

 I  will  bring  out  certain  other  facts.  There
 is  alow  production  snd  siow  groth,  I  have
 already  stated  that  our  industry  is  still
 dependent  on  foreign  capital,  Over  and
 above  this,  foreign  loot  of  our  coun-
 trys  still  confinuing.  There  are  as  many  as
 223  majority  forcign  cwned  companies  with
 assets  totalling  Rs.  (1294  crores  as  on
 3i-3-969.  In  addition,  there  are  ‘561  branches
 of  foreign  companies  spread  over  a  number
 of  industries  such  as  metals,  chemicals,
 textiles,  foodstuffs,  Ieather,  banks  etc,  All
 these  companies  have  made  profits  out  of
 proportion  to  their  initial  investment,  These
 profits  are  drained  out  of  our  country  in  the
 form  of  dividend.

 To-cite  one  example,  it  appears  from
 records  that  Lever  Bros.  had  a  paid  up
 capital  of  Rs,  557  crores  in  959  which  in  a
 decade  rose  to  Rs,  32.55  crores,  of  which
 Rs.  8.27  crcres  represents  bonus  capite!.
 This  way  loot  is  going  on  by  the  foreign
 corupanies.  Our  Government  have  no  inten-
 tion  whatsoever  of  curbing  what  to  speak
 of  stopping,  this  loot.  On  the  other  hand,
 they  want  (o  give  fresh  opportunities  to  for-

 ‘ign  monopoly  capital.  Only  the  other
 day  ia  the  Rajya  Sabha,  the  Minister  in
 charge,  Shri  Oza,  in  reply  to  a  question
 stated  that  foreign  collaboration  cases  appro-
 ved  during  970  were  183,  compared  to  135
 in  969  and  32  in  1968.  What  are  the  terms
 of  this  collaboration.  The  Economic  Times
 of  30th  June  makes  a  revealing  disclosure  in

 _its  column  and  says  that  cheap  India  labour
 impresses  Japanese  investment  and  _  will
 double  soon,  In  comparison  to  Japanese
 lobour,  the  cost  of  our  labour  is  only  |  /5th.
 So  this  is  also  8  factor,  Not  only  do  they
 make  huge  profiis,  but  they  also  get  cheap
 labour  here  in  comparison  to  labour  in  their
 own  country.  So  why  should  they  invest

 larger  amount  in  our  country,

 I  come  to  my  next  point.  .Not  only  the
 foreign  monopolists  are  here;  but  there  are
 our  indigenous  monopolisis  also.  Inspite
 of  slow  progress  in  production,  their  profit

 -¥s  not  decreasing  at  all;  it  is  going  up.  The .  Beonomic  Times  of  |  ]  May  497  deali  with
 the  issue  in  bold  caption:  ‘the  ne:  profit,  it
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 says;  is  26  per  cant.  The:  net  profit  of  Pr
 ‘companies  during  197t  shows-an  appreciatte
 increase  of  27.8  pzr  cent.

 The  Government  says  that  they  will  fight
 unemployment,  But  the  industry  iw  net  job
 oriented;  neither  is  it  doing  justice  to‘our
 national  interest,  _  They  are  curbing  employ-
 ment  potentialities.  Rs.  20  crores  had  been
 advanced  by  the  Government  of  India  to  jute
 magnates  for  installing  labour  saving  devices,

 MR.  DEPUTY-SPEAKER  :  I  may  in-
 form  the  hon.  Member  that  he  got  only
 thir.een  minutes;  he  has  already  taken  46
 minutes;  he  should  try  to  conclude  now.

 SHRI  DINEN  BHATTACHARYYA  :
 Instead  of  creating  new  employment,  the
 Government  is  creating  unemployment  in  the
 existing  factories,

 The  Indus(rial  Reconstruction  Corpora-
 tion  or  Council  has  been  set  up  to  look
 afier  the  sick  or  closed  mills,  Members  of
 this  House  should  know  that  this  committee
 has  been  manned  by  representatives  of
 monopo'y  capital.  One  Mr  Abijet  Sen  isa
 member;  he  has  been  responsible  for  the
 closure  of  the  Sen-Raleigh.  He  has  his
 collaboration  with  the  Raleigh  cempany  of
 Great  Britain.  They  were  looting  this  coun-
 try  so  long.  Now  they  have  come  forward
 with  a  closure  notice  with  the  only  purpose
 of  increasing  the  work  load  and  taking  re-
 course  to  retrenchment,  Another  Mr.  Hada
 is  the  representative  of  the  Birlas,  How
 can  you  expect  that  these  men  will  serve  the
 purpose  of  helping  the  dying  and  sick  mills  of
 our  country  ?

 There  are  so  many  problems  in  West
 Bengal  so  far  as  industries  are  concerned
 but  the  top  one  on  the  list  is  the  discrimi-
 nation  in  the  allocation  of  raw  materials  and
 financial  assistance.  charge  the  Central
 Government  that  it  is  not  doing  justice  to
 West  Bengal  industries.  Quite  often  they
 are  not  getting  their  allotted  quota  of.  alloy
 steel  billets  or  non  ferrous  metals.  I  shall
 request  the  Minister  to  look  into  it.

 I  shall  conclade  with  this  last  point
 Only  a  few  minutes  back  Mr..  Siddhartha
 Shankar  Ray  was  giving  vs  a  sermon  and
 said  that  he  framed  his  education  policy
 With  the  Congress’  Party’s  manifesto  in  his.  .
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 band.  (Interruption)  |  request  the  Minis-
 try  of  Industrial  Development  to  take  some
 positive  steps  to  curb  the  concentration  of
 economic  power  At  least  bring  a  curb
 on  the  profits  of  these  big  companies,  to
 start  with,  from  foreign  companies  Finally,
 nationalise  the  75  listed  big  houses,
 otherwise  simply  by  your  pious  assurance
 you  cannot  curb  the  monoplies

 MR  DEPUTY-SPFAKER  —  Your  time
 is  up  The  hon  members  many  now  move
 their  cut  motions,

 SHRI  D  6  PANDA  (Bhanjinagar)  :
 I  beg  to  move

 “That  the  Demand  under  the  Head
 Mints  ry  of  Industral  Development  be
 reduced  to  Re  f””

 {Failure  to  develop  small  scale  indus-
 tries  in  Orissa  (I)J

 *“Thit  the  Demand  under  the  Head
 Ministry  of  Industrial  Devclopment  be
 reduced  to  Re  [””

 [Farlure  to  nitionilise  British  mono-
 poly  industries  in  India  (2)),

 “Thit  the  Demind  under  the  Head
 Ministry  of  Ludustrial  Lacvelopment  be
 reduced  to  Re  a

 [Failure  te  rem  ve  regional  imbalance
 by  neglecting  Onissa  im  setting  up
 small  scale  industries  (3)]

 “That  the  Demand  under  the  Head
 Ministry  of  Industrial  Development  be
 reduced  to  Re  L  a

 [Poi  y  of  appeasement  towards  big
 industrial  houses  in  granting  Inences
 by  the  Government  a!

 “That  the  Demind  under  the  Head
 Ministry  of  industrial  Development  be
 reduced  to  Re,  i.”

 [Failure  to  attain  the  rated  capacity
 in  various  .ndusties  (5)]

 “That  the  Demand  under  the  Head
 Ministry  of  Industrial  Development  be
 reduced  to  Re.  4

 [Fuilure  to  enumerate  clear-cut  and
 categorical  indusirial  policy  regarding
 setting  up  of  industries  in  the  public
 sector  (6)!.

 “That  the  Demind  under  the  Head
 Ministry  of  Industrial  Development  be
 reduced  to  Re  ae

 [Failure  to  driw  up  a  phased  pro-
 gramme  for  nationalisation  of  various
 industries  (7)]

 DR,  LAXMINARAIN
 (Mandsaur)  I  beg  to  move

 PANDEY

 “That  the  Demand  under  the  Head
 Ministry  of  Industrial  Development  be
 reduced  by  Rs  10.”

 [Failure  to  check  mismanigement  in
 Heavy  bleciricals,  Bhopal  and  Bharat
 Electricals,  Hardwar  (t8)].

 “That  the  Demind  under  the  Head
 Ministry  of  Industral  Development  be
 reduced  by  Rs  100”

 {Padure  to  exploit  raw  material
 spite  a  declaration  of  Government
 to  set  up  cement  industry  in  Ncemuch
 city  of  Mindoaur  district  and  despre
 the  availability  of  raw  material  in
 abundance  tor  cemert  producuon
 9)

 “That  the  Dem  nd  under  the  Head
 Ministry  of  Industrial  Development  be
 reduced  by  Rs  100""

 [Tailure  ro  make  available  loans  on
 easy  fterms  to  rural  industry  after
 changing  the  policy  of  granting  rural
 industiial  loans  (20)j

 “That  the  Demand  under  the  Head
 Ministry  of  Industrial  Development  be
 reduced  by  Rs  J00”

 [Failure  to  manufacture  tractors,
 scooters,  three  wheelers  an¢  Mopeds
 tothe  extent  they  are  in  demand
 Q))

 “That  "the  Demand  under  the  Head
 Ministry  of  Industrial  Development  be
 reduced  by  Rs.  100."
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 [Delay  in  the  use  of  minerals  resources
 in  Ratlam,  Mandsaur  and  Jhadua
 districts  in  Madhya  Pradesh  for
 industrial  development  (22)]

 *That  the  Demand  under  the  Head
 Ministry  of  Industrial  Development  be
 reduced  by  Rs  1007"

 [Inordinite  deliy  in  setting  up  a
 cement  factory  in  Mandsiur  district
 in  Madhya  Pradesh  Qn

 *That  the  Demand  ander  the  Head
 Ministry  of  Industrial  D  velopment  be
 reduced  by  Rs  100”

 [Duiay  in  setting  up  a  paper  industry
 in  Ratlam  District  in  Midhya  Pradesh
 despite  the  availability  of  raw  material
 there  (24)]

 *Thit  the  Demand  under  the  Head
 Ministry  of  Industrial  Developmeut  be
 redic.d  by  Rs  300

 [Fulure  to  make  use  of  raw  tron
 zne  and  other  seful  minerus  avul
 able  in  manv  parts  of  Madhyvi  Pridesh
 for  industrial  development  (25)]

 That  the  Demind  under  the  Hi  id
 Mimstiy  of  Industrial  Development  be
 reduced  by  Rs  00  ’

 [Failure  to  attun  self  sufficiency  m
 the  production  of  newsprint  (26)]

 ‘That  the  D>mind  under  the  Head
 Ministry  of  Industrial  Developmcat  be
 reduced  by  Rs  100  ’

 [Utter  neglect  of  Midhya  Bharat  areca
 of  Madhya  Pradesh  in  regird  to  the
 development  of  heivy  mcdium  and
 small  industries  Q7y

 ‘That  the  Demand  under  the  Head
 Ministry  of  Industriat  Development  be
 reduced  by  Rs  i00"

 [Failure  to  make  the  country  self-
 sufficient  in  regard  to  the  manuf  icture
 of  the  machinery  used  in  various

 industries  such  as  sugar,  dairy  and
 cement  (28)

 ‘That  the  Demand  under  the  Head
 Ministry  of  Industrial  Development  be
 reduced  by  Rs  400  a

 [Fatlure  to  develop  small  industries
 particularly  in  Madhya  Bharat  region
 of  Madhya  Pradesh  on  co-operative
 basis  Q9))

 SHRI  RAMAVATAR  SHASTRI
 (Pitna)  I  beg  to  move

 That  the  Dimind  under  the  Hvad
 Ministry  of  Industrial  Development  be
 mduced  by  Rs  100"

 [Need  to  industrialise  North  Bihar
 revs

 ‘That  the  Doumind  under  the  Head
 Ministry  of  Industrial  Dovelopment  be
 reduc  d  by  Rs  300  !

 [Need  to  res  art  the  Hindustan
 Vehicles  Company  Ltd  =  Pholwart
 Shinf  (Patna,  Bihar)  (33)]

 *‘Thit  the  Demand  under  the  Head
 Ministry  of  Industrial  Development  be
 reduced  by  Rs  00

 [Need  the  provice  fininei  il  assistance
 to  the  Goveinment  of  Bihir  for  bring-
 ing  Bihar  on  the  industrial  map  G4)].

 ‘That  the  Demand  under  the  Head
 Ministry  of  Industrial  Development  be
 reduced  by  Rs  200  ”

 [Pulure  to  industrivise  the  country
 (35)J

 That  the  Demand  unde:  the  Head
 M  mstry  of  Industrial  Development  be
 reduced  by  Rs  100,

 [Failure  to  nationalise  the  industries
 run  by  06०8०  companies  (36)]

 “That  the  Demind  under  the  Head
 Ministry  of  Indusirial  Development  be
 reduced  by  Rs  00°

 {Need  to  bring  the  backward  States
 On  the  industrial  map  (37)].
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 “That  the  Demand  under  the  Head
 Ministry  of  Industriat  Development  be
 reduced  by  Rs,  200,"

 [Need  to  stress  the  development  of
 small  scale  industries  in  States  (38)].

 “That  the  Demand  under  the  Head
 Ministry  of  Jadustrial  Development  be
 reduced  by  Rs.  0J.”

 [Failure  to  change  the  existing  indus-
 tnal  policy  which  is  strengthening  the
 monopoly  capitalism  in  the  country
 G9)).

 “That  the  Denand  under  the  Head
 Ministry  of  {ndustrial  Development  be
 reduced  by  Rs.  100.""

 {Lack  of  a  policy  for  uniform  indus-
 trial  development  in  the  country  (40)].

 “That  the  Demand  under  the  Head
 Ministry  of  Industrial  Development  be
 reduced  by  Rs,  100."

 [Need  to  lay  down  policy  of  not
 granting  hcenccs  to  monopolists  for
 Setting  up  basic  industries  in  the
 private  sector  41.

 “That  the  Demand
 Ministry  of  Industrial
 reduced  by  Ra.  100."

 under  the  Head
 Development  be

 {Necd  to  nationalise  big  industries
 421.

 “That  the  Demand  under  the  Head
 Industries  be  reduced  by  Rs.  100."

 {Need  to  obtain  assistauce  from  socia-
 list  countries  for  industrialisation  of
 the  country  (45)].

 “That  the  Demand  under  the  Head
 Industries  be  reduced  by  Rs  100."

 [Failure  to  accelerate  the  pace  of
 development  of  cottage  industry  (46)].

 “That  the  Demand  under  the  Head
 Industries  be  reduced  by  Rs  100."

 [Need  to  set  up  a  scooter  factory  in
 Bibar  4).

 “That  the  Demand  under  the  Head
 Industries  be  reduced  by  Rs.  I60.""

 [Need  to  open  a  button  factory  in
 Mehasi,  district  Champaran,  Bihar
 (48)).

 ‘‘That  the  Demand  under  the  Head
 Industries  be  reduced  by  Rs.  100."

 [Need  toopen  a  paper  factory  in
 North  Bihar  9).

 “That  the  Demand  under  the  Head
 Industries  be  reduced  by  Rs.  100."

 [Failure  to  check  the  losses  in  public
 sector  undertakings  (50)].

 “That  the  Demand  under  the  Head
 Industries  be  reduced  by  Rs.  100."

 [Need  to  impose  a  ceiling  on  the
 profits  of  private  sector  undertakings
 31)).

 “That  the  Demand  under  the  Head
 Industries  be  reduced  by  Rs,  i00.”"

 [Failure  to  make  country  self-reliant
 in  the  field  of  industtial  design  (52)).

 “That  the  Demand  under  the  Head
 Industries  be  reduced  by  Rs  100."

 [Need  to  set  up  an  automobile  factory
 in  Bihar  (53)].

 “That  the  Demand  under  the  Head
 Industries  be  reduced  by  Rs,  100."

 [Failure  to  confiscate  foreign  capital
 (54)].

 MR.  DEPUTY-SPEAKER:  The  cut
 motions  are  also  before  the  House,  Shri
 Pattabhi  Rama  Rao.

 SHRI  PATTABHI  RAMA  RAO  (Raja-
 mundry):  Mr.  Deputy-Speaker,  Sir,
 while  supporting  the  Demands  for  Grants
 moved  by  the  hon.  Minister  of  Industrial
 Devel  pment,  I  would  like  to  make  a  few
 observations.  A  country  with  a  population
 of  550  millions  creates  new  types  of
 economic  and  social  problems.  In  addition,
 the  size  of  the  problems  also  gives  them  a
 different  character,  We  have  been  80  long
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 accustomed  to  the  domination  of  economic
 thought  by  western  thinkers  and  we  failed
 to  take  notice  that  the  problems  of  India
 cannot  be  solved  by  the  methods  which  are
 suitable  to  the  industrialised  western  count-
 ries  which  have  comparatively  smaller
 population

 We  hear  so  much  about  the  problems  of
 employment  ‘It  is  true  perhaps  that  this  is
 the  most  important  social  and  economic
 problem  in  India  today  Theoretical
 economists  talk  of  the  Gross  Nitional
 Product  They  say  that  the  prosperity  of  a
 country  should  be  measured  every  year  by
 the  increase  of  tne  GNP  Bit  they  forget
 that  the  GNP  ts  only  a  means  to  in  end,
 but  it  is  not  an  end  in  iself  Unless  the
 increase  of  wealth  that  results  fro  n  incre  ise  [
 production  is  properly  oriented  on  the
 production  side  and  is  equttally  ben  fiutal  on
 the  distribution  side  a  mere  increases  in
 production  is  by  itself  of  no  benefit  to  the
 communits  in  geneial  For  instance  one  may
 produce  a  greit  deal  of  one  commodity  Uke
 steel  at  a  very  high  cost  in  the  public  sector
 and  compar  itnely  negicct  the  production  of
 other  goods  like  cument  or  other  products
 that  are  necessary  to  go  with  ‘stecl  But
 mere  steel  alone  with  the  high  cost  of
 produc  ion  will  not  tike  us  to  the  goal
 One  may  p  oduce  large  quin  ities  of  fur  i
 lisers  wathout  ensuring  that  at  the  same  tm»
 adequate  ind  timely  wicr  supp  y  is  assuicd
 by  means  of  protected  irrig  ition  o  the  linds
 on  which  the  fertilisers  are  to  be  tsed
 Further  it  is  also  possible  to  pr  duce  capital
 goods  without  bulancing  them  wih  sufficient
 quantny  of  consumer  goods  This  last
 point  is  of  some  importince  to  us  because
 by  shifting  to  consumer  goods  it  ts  quite
 likely  that  immediately  and  in  the  short  run
 there  my  6  a  shiinkage  in  the  percentage
 growth  of  the  GNP  But  that  does  not
 matter  Whut  really  matters  is  that  by
 establishing  a  proper  balance  between  cipital
 and  consumer  goods,  we  should  provide  a
 cughion  against  inflation  and  also  prevent
 the  creation  of  unnecessary  austerity

 I  mentuioa  these  points  merely  to
 establish  that  the  big  problems  of  our
 country  demand  independent  thinking  and
 and  independent  solutions  and  not  an  un-
 acieotific  adaptation  of  policies  which  are

 é

 suitable  for  advanced  countries  like  England
 or  America  or  Russia  I  do  not  intend  to
 speak  on  the  GNP  at  this  stage  I  have
 merely  brought  it  to  ilustrate  my  statement
 thal  we  require  a  separate  and  independent
 thinking  and  independent  solutions  for  the
 problems  of  this  country  which  have  to  be
 studied  by  themselves  My  object  in  rofer-
 ing  to  the  GNP  s  only  to  show  how  we  can
 fall  into  an  error  by  attaching  to  much
 Importance  tc  it

 5  00  hrs

 There  is  also  a  further  point  to  be
 considered  in  coinsction  with  GNP  A
 nation  consists  of  individuals  Thee  is  no
 such  thing  as  national  proyperity  by  itself
 it  is  only  the  sum  total  of  the  prosperity  of
 each  person  wh>  livesin  the  country  in
 this  view,  fipures  fur  the  nauon  as  a  whole
 cannot  give  an  idea  of  how  it  has  benefited
 large  sections  of  the  community  —  Large-
 sc  Ue  indusirialisation  can  create  pockets  of
 Provperity  in  the  country  But  unless  there
 is  d  Minimum  equity  in  the  distribution  of
 tie  wealth  projuccd  4  country  like  ours
 with  a  vcry  large  pupulition  is  bound  to
 suffer  ह  is  not  suffiuient  to  say  that  by
 means  0  high  tixitton,  such  surnlus  wealth
 cin  be  drawn  off  trom  these  pockets  There
 are  limits  to  such  a  process  There  are
 methods  of  evidin’  ind  circumventing  it
 The  only  soution  ws  to  see  that  im  =  the
 piodu  tion  of  wealth  itself  the  need  of
 Lnecfiing  the  larg  st  numoc  of  people  ts
 borne  in  mind

 ‘This  can  be  achieved  by  concentrating
 as  much  on  maximum  employment  as  on
 Maximum  wealth  Inducd,  |  would  go  so
 fir  as  to  say  that  all  things  considered,  the
 principle  of  maximum  employment  is  much
 mere  important  in  this  country  than  even
 maximum  wealih  If  production  is  so
 oriented  that  it  gives  maximum  employment,
 than  that  by  itself  is  a  solution  of  many
 social  and  economic  problems  Such
 employment  rehevcs  the  tensions  created  by
 problems  such  as  economic,  social  and
 political  Economically  it  spreads  produc-
 tion  over  a  large  number  of  persons  and
 creates  eff  ctive  purchasing  power,  unlike
 Jepsided  industrialisation  which  may  create
 products,  but  withvut  the  stmultaneous
 ability  an  the  part  of  the  community  ta
 absorb  them.  Secondly,  one  cagnot  think



 233  Demands  for  ASADHA  23,  893  (SAKA)  Grants  1971-72  (Min.  234
 of  Educ.  and  Sovial  Wel  and  Deptt.  af  Cul.  and  Min.  of  Indus.  Deve.)

 of  a  betler  way  to  stifle  social  and  political
 unrest  than  by  the  method  of  employment.
 The  alternative  method  of  supporting  the
 unemployed  is  not  easy  to  practise  effectively
 in  a  poor  country  with  550  million  people, Nor  is  it  desirable  to  use  it  except
 occcasionally  in  the  conditions  of  the
 country,  as  I  shall  show  presently,

 It  may  be  said  that  my  thesis  is  out  of
 date  and  inconsistent  with  modern  economic
 progress,  which  demands  —  labour-saving
 machinery  and  cepital-hcavy  industries,  |
 do  not  subscribe  to  this  view.  In  the  long
 run,  labour-saving  machinery  has  increased
 employment  instead  of  reducing  it.  This  is
 a  different  subject  and  I  shall  not  go  into  it.
 All  ]  am  concerned  to  puint  out  is  thal  the
 concept  of  the  creation  of  wealth,  unless  it
 is  linked  with  the  concept  of  creation  of
 wealfare,  cavnot  work  in  a  poor  country
 with  a  farge  population  without  creating
 tensions  which  are  good  neither  for  the
 people  nor  for  the  Government.  One  does
 not  oppose  modernisation,  But  one  does
 plead  at  the  same  ume  for  giving  a  special
 fillip  to  those  industries  which  employ  a
 large  number  of  persons.

 The  major  solution  of  the  problem  of
 employment  lics  mastly  in  agriculture  and
 agro-industries.  This  is  imevitable  in  a
 country  where  70  per  cent  of  the  people  are
 dependent  on  agriculture  in  one  form  or
 anoiher  and  are  likely  to  do  su  for  as  long  as
 one  can  forsee.  That  is  also  a  subyect  which
 has  to  be  discussed  independen.ly,  Confin-
 ing  myself  to  the  ficld  of  industry,  the
 suggestion  that  L  aim  making  is  that,  consis-
 tent  with  modern  methods  of  production,
 those  industries  which  hive  the  potential  to
 emp'oy  a  large  number  of  people  without
 sucrficing  efficiency  should  be  specially
 encouraged,  Government  are  considering
 the  giving  up  of  unemployment  bencfi.  to
 industrial  workers,  Already  |  und-rstand
 this  has  led  to  abuses  in  anticipation.
 Several  persons  get  themselves  registered  as
 workers  and  then  get  thrown  out  so  as  to
 be  eligible  for  these  benefits.  |  fact,  this
 has  become  a  starting  pvuint  for  a  new
 racket.  That  is  not,  I  submit,  the  solution
 for  the  problem.  On  the  other  hand,  if  a
 sheme  is  introduced  by  which  those
 industries  employing  a  large  number  of
 people  in  proportion  to  the  capital  employed
 gre  given  special  advantages,  then  the

 employers  will  have  the  desire  to  recruit
 and  leep  more  workmen  and  it  should  be
 possible  to  work  out  a  formula  to  carry  cut
 such  a  projosal.  The  benefits  to  be  given
 to  such  industries  can  take  many  forms,
 For  instance,  one  cculd  be  higher  conuibu-
 tion  from  the  govetnnent  to  the  provident
 fund  on  the  sliding  scale  above  the  minimum,
 depending  on  the  percentage  of  employment
 to  capital,  3  suggest  that  a  committee
 spoud  be  forn.ed  i  40  into  this  question
 and  examine  n  thoroughly  before  a  decision
 Ws  taken.

 As  |  have  said,  growth  of  wealth  is
 absoiutely  necessary  today  in  our  country.
 For  that  incteascd  production  is  necessary.
 More  production  ysl!  bring  in  more  wealth,
 But  wealth  concentrated  in  a  few  hands  is
 defintely  bad.  Simimilary,  concentration
 ot  industiial  concerns  in  a  few  pockets  in
 the  country  is  equally  bad.  They  should
 be  distribu.ed  all  over  the  country,  more  so
 in  the  backward  areus  if  the  cauntry  is  to
 prosper  and  the  desired  cftect  of  industrrali-
 sation  in  our  country  is  to  Come  up  very
 fast.  So,  LT  feel  that  the  time  has  come
 when  we  should  go  into  the  question  as  to
 which  exactly  are  the  backward  areas  of  the
 country  and  in  those  ateas,  wherever  raw
 material  and  other  potentialities  are  there,
 industrics  should  be  established  withour  any
 any  delay,  no  matte:  whether  it  be  in  the
 public  sectur  or  the  private  sector,

 Coming  to  my  State  of  Andhra  Pradesh,
 a  few  inon  hs  ago  th.re  was  a  suggestion  for
 the  setting  up  of  a  fig  won  plan:  at  Kotha-
 gudam  in  Telengana,  which  is  a  backward
 area,  i  understand  that  even  a  survey  nas
 been  undertaken  but  J  do  not  know  what  is
 the  decision  of  the  government,  I  wish  the
 government  take  a  quick  decision  and
 estabhisi  a  pug  iron  plant  there,  4  am
 Suggesting  a  pig  ion  plant  at  Kothagudum
 because  coal  and  other  raw  materials  necee
 ssary  for  a  pig  iron  plant  are  available  there
 in  plenty  and  so  that  ‘vould  be  a  very  good
 place  for  starting  a  pig  iron  plant,  apart
 from  the  fact  that  it  is  a  backward  area,

 Similarly,  a  sponge  ison  plant  should  be
 established  in  Rayalasecma  area,  whith  is
 also  a  very  backward  atca,  |  do  not  under-
 stand  why  tlre  should  be  any  delay  in  this
 matter,
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 I  feel  that  priority  should  be  given  in
 the  establishment  of  industries  to  those
 industries  which  will  produce  goods  for
 exp.rt.  But  here  I  will  give  a  word  of
 caution,  We  must  insist  on  proper  standards
 in  the  goods  meunt  for  export  so  that  we
 may  not  get  a  bud  name  in  the  world  market
 when  our  80005  are  ccompeting  with  goods
 of  other  countries.  The  production  of  sub-
 standard  goods  should  be  discouraged  and
 all  encouragement  should  be  given  to  the
 production  of  quality  goods  Government
 should  take  pretty  good  care  to  see  that
 those  concerns  which  produce  for  export  are
 given  the  highest  priority  in  the  issue  of
 licences  and  grant  of  various  facilities.

 The  list  of  essential  commodities  should
 be  reviewed  as  constantly  as  possible  so  that
 the  advantages  of  the  fast  moving  world  may
 be  taken  note  of  by  our  country,  We  must
 catch  up  with  what  the  other  advanced
 couniries  are  ९078  and  we  must  get  a
 rroper  place  for  our  imdustrial  concerns  in
 the  industrial  map  of  the  world.

 Then  again  we  find  that  some  of  the
 state-owned  industrial  concerns  ate  not
 making  the  same  profits  as  the  private
 sector  concerns  do.  I  feel,  it  is  high  time
 that  Government  went  into  this  question.
 Apart  frem  the  parliamentary  committee,  a
 committee  of  experts  be  appom'ed  to  go
 into  each  concern  separitely  and  see  what
 exactly  are  the  reasons,  why  there  is  diffe-
 rence  between  the  State-owned  concerns  and
 the  privately  managed  concerns  in  making
 profits  of  the  same  order.

 I  think,  our  goal  should  as  far  as  possible
 be  to  have  as  miny  State-owned  concerns  as
 we  can,  so  that  more  reople  may  be
 employed  and  we  give  better  justice  to
 workers  and  the  people  working  there.  For
 that  we  must  see  that  the  goose  that  lays
 the  gotden  eggs  WS  not  killed.  That  means,
 the  concern  itself  should  be  properous  and
 we  should  see  that  there  is  no  loss,  The
 private  sector  people  should  not  point  a
 finger  al  us  and  say  that  Government  cannot
 manage  und  that  only  the  private  sector  can.
 That  slogan  should  stop  at  once  We  should
 8९८  where  exactly  are  the  loopholes,  We
 should  certainly  plug  those  holes  quickly.

 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagoa)  :  Mr.  Deputy-Speaker,
 when  planning  was  introduced  in  this  country
 Government  decided  that  there  should  be
 widespread  industrialisation,  At  that  point
 it  decided  to  monopolise  to  itself  the  right
 of  deciding  precisely  who  should  do  what.
 It  acquired,  through  doses  after  doses  of
 widespread  taxation,  the  funds.  It  made
 alarge  part  of  these  funds  available  to
 entreprencurs  that  it  had  chosen  through  the
 State  financial  institutions  and  it  succeeded
 in  creating  monopoly  after  monopoly  of
 productive  capacity  in  this  country.  Today,
 Government  certainly  finds  itself  in  a
 quandary  with  reference  to  the  very  indus-
 irialists  that  it  has  created.

 We  know  that  we  need  industrial  growth,
 Government  knows  that  it  is  the  Jarge
 industrial  houses  that  today  have  the  back-
 gtound,  the  technology,  the  base  to  provide
 this  growth.  If  we  restrain  these  houses,
 we  slow  down  growth.  If  we  encourage
 these  houses,  we  increase  economic  disparity.
 So  far  there  is  no  indication  from  the
 Government  about  how  they  propose  to
 solve  this  contradiction,  I  would  Ike  to
 know  from  the  hon,  Minister  what  Govern-
 Ment  propose  to  do  to  have  growth  without
 accentuating  economic  disparity,  This  is
 a  fundamental  question.

 One  of  the  proposals  is  to  have  a  joint
 sector,  Bui  this  joint  sector  requires  a
 larg’r  say  for  Government  in  the  manage-
 ment  of  enterprises.  As  you  know,  manage-
 ment  is  not  the  forte  of  this  Government.
 If  they  go  in  for  a  large  joint  secter,  they
 will  be  biting  more  than  they  can  right  now
 chew,

 I  would  like  to  suggest  an  alternative,  I
 would  like  to  suggest  the  consideration  of
 the  creation  of  a  new  scrip  which,  for  want
 of  a  batter  term,  I  would  like  to  call  an
 equity  without  voting  rights.  If  you  have
 such  an  enquity,  the  lending  institution
 could  lend  their  money  in  the  form  of  this
 equity  and  participate  in  the  economic  bene-
 fits  of  ownership  as  long  as  that  lent  capital
 is  being  employed  by  the  enterprise  to  which
 it  is  lent.  At  the  same  time  I  would  suggest
 that  this  new  scrip  should  be  made  redeem-
 able  by  the  borrower  at  break-up  value  of
 the  share  on  the  date  of  repayment.  In  this
 manner  you  would  still  have  a  revolving
 lending  fund,
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 Another  question  that  arise  is  what
 Government  proposes  to  do  to  change  the
 bias  from  the  capital  intensive  investments
 to  labour  intensive  investments;  to  change
 the  bias  in  favour  of  just  industrialisation  to
 a  bias  in  favour  of  agro-industries,

 Much  has  been  said  about  foreign  invest-
 ments.  We  are  one  of  the  countnes  which
 authorise  foreign  investment  to  be  made
 with  control.  But  we  have  no  grip  what-
 soevel  on  repatriation  either  of  capital  or  of
 dividends,  Has  Government  examined  this
 question  ?  Is  it  not  time  now  to  Introduce
 some  sortof  control  or  are  we  going  to
 allow  foreign  capiral  to  come  into  India,
 into  a  monopalistic  snuation,  make  large
 profits  and  create  over  a  number  of  years
 an  adverse  flow  of  capital  as  far  as  foreign
 exchange  im  concerned.  4  would  suggest
 Government  should  seriously  consider  set-
 ting  limits  of  repatriation  of  profits  based  on
 reasonable  perceniage  of  capital  employed  or
 on  a  reasonahe  percentage  of  sale  whichever
 is  greater,

 The  other  question  is  the  capitalisation
 of  reserves.  If  you  are  a  manufucluring
 company,  today,  you  pay  65  to  70  per  cent
 incomie-tax  and  the  balance  you  are  allowed
 to  retain  and  invest  07  hold  in  reserves  which
 you  are  allowed  to  capitalise,  This  is  good  as
 far  as  local  sharcholders  are  concerned.  But
 if  you  allow  a  foreign  investor  to  do  this,
 what  you  allow  him  to  do  ts  (०  widen  his
 capital  base  increase  his  investment,  increse
 his  control  and  increase  bis  ownership  at
 the  cost  of  our  tax  concessions,  Shou'd
 this  continue  or  should  you  have  some  curbs

 ३  would  sugeest  a  tax,  wherever  reserves
 are  capitalised  in  favour  of  foreign  investors,

 We  talk  of  import  substitulion,  But
 what  about  domest.c  technology  Why  is
 it  that  even  today  a  fureign  technician  work-
 ing  in  India  get  5-year  income-tax  exemption
 We  have  Indian  technicians  with  the  same
 qualifications  from  the  same  foreign  univer-
 sity  or  college  as  that  particular  foreign
 technician,  Whata  man  is  interested  in  is
 not  gross  pay,  What  he  is  interested  in  is
 takehome  pay,  his  income  after  tax.  A
 foreigner,  because  he  gets  income-tax  exem-
 ption,  is  willing  to  work  in  India  for  less
 pay  than  an  Indian,  Therefore,  we  get
 foreigners  where  we  can  have  Indians  with
 game  qualifications,  It  is  true  we  are  get-

 ting  because  the  local  industrialist  is  not
 interesting  in  take-home  pay  but  he  is  inter-
 ssted  in  hus  gross  outgoings,  If  he  805  a
 foreigner  cheaper  than  an  India,  he  takes  a
 foreigner.  |  would  suggest  that  the  Govern-
 ment  should  seriously  consider  removing  this
 exemption,

 Cuming  to  the  question  of  public  sector,
 what  is  Government  planning  to  do  to  create
 professional  manigement  is  this  sector.  How
 long  are  the  Dnectcrsof  the  public  sector
 roing  to  be  either  retired  bureaucrats  or
 politicians  who  have,  unfirtunitely,  lost  in
 elections  ?  How  long  is  tt  going  to  be  a
 bureaucratic  cadre?  There  have  been  recom-
 mendation  after  commendation  that  those
 who  have  gone  from  the  bureaucratic  services
 to  the  public  sector  should  opt  either  to
 remain  there  on  conic  back.  But  everytime
 it  comes  for  a  decision,  the  decision  is  post-
 poned,  Whatis  Government  doing  about
 it?  When  we  started  it,  we  started  it
 because  we  wanted  the  benefits  of  that  invest-
 ment  to  accrue  to  the  State  to  be  used  for
 suctal  services,  Instuid,  ths  money  which
 should  have  gone  to  social  services  is  being
 diverted  to  the  investmsnts  which  are  creat-
 ing  loss  after  loss  with  no  benefit’  erther  to
 us  or  to  the  public  sector.

 We  talk  of  dispersien  of  mdusties  to
 bachwards  areas,  fo  areas  Where  investment
 is  required.  Let  the  Governm:nt  take  its
 owi  mves'ment.  How  much  dispersion  has
 this  Government  done  ?  We  would  like  to
 have  figures.  How  much  of  your  inverstments
 have  gone  inio  backward  areas  ?  How  much
 has  gone  in  ७  areas  where  tt  is  needed  ?  You
 must  practise  what  you  are  preaching.  Let
 us  know  what  you  are  practising,

 We  are  large  country,  We  need  large
 enterprises,  What  matters  is  not  the  size
 of  the  enterprise  but  wo  owns  it.  So,
 what  |  would  like  to  say  is,  if  you  want  to
 have  a  private  sector,  you  must  accept  that
 the  private  sector  must  be  free  and,  at  the
 sametime,  the  private  secior  must  accept
 that  if  it  wants  freedom,  if  it  wants  no
 control,  it  cannot  ask  fora  crutch  from  the
 Government,  You  must  have  a  clear  deli-
 mitation.  |  would  suggest  the  Government
 should  consider  specifying  clearly  which
 areas  they  reserve  for  exploitation  by
 the  State  and  which  areas  are  free
 and  those  areas  that  are  free  should  be
 free  not  only  to  the  private  sector
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 but  (0  the  Gorerament  also  in  open  compe-
 tition.

 SHRI  VAYALAR  RAVI  (Chirayinkil)  :
 Mr.  Deputy-Speaker,  Sir,  the  Ministry  of
 Industrial  Development  has  to  play  a  very
 imporiant  role  in  the  economic  development
 of  the  country,  Bu!  the  ecunomic  stability
 which  we  want  is  threatened  by  the  mono-
 poly  houses  in  the  country,  I  feel,  the
 Ministry  of  Industrial  Development  is  unable
 to  prevent  expansion  of  the  monopoly  houses
 and  also  their  activities  in  this  ficld,  For
 example,  take  the  Imperial  Tobacco  Com-
 pany.  This  company  is  trying  to  expand
 and  also  to  keep  uway  all  the  Indian  groups
 step  by  step.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY):  It  is  now  Indian  Tobacco
 Company.

 SHRI  VAYALAR  RAVI:  Only  the
 nime  has  changed  but  the  old  character
 temains,  This  group  has  taken  over  a  year
 ago  the  Vazir  Sultan  Tobacco  Co,  that  is
 Char  Minar.  4  want  to  knew  how  the  sanc-
 tion  bas  been  given  and  who  has  given  the
 sanction.  I  do  not  know  who  is  the  socia-
 list  Minister  who  has  given  the  sanction  to
 this  group.

 This  Indian  Tobacoo  Company  is  cheat-
 ing  and  playing  fraud  on  the  people.  They
 are  making  wide  publicity  that  they  are
 exporting  cigarettes  and  tobicco,  In  fact,
 they  are  not  exporting  a  single  cigareite,  oaly
 raw  tobacco  they  are  exporiing  This  mono-
 poly  group  is  trying  to  expend  and  is  trying
 to  fiinish  all  the  a.her  Indian  groups,  |
 want  to  know  from  the  Minister  whether
 his  Ministry  is  able  to  prevent  the  monopoly
 expansion  and  to  safeguard  the  interests  of
 Indian  companies  in  the  tobacco  indus'ry,

 Then,  I  would  like  to  draw  the  attention
 of  the  Minister  to  a  report  that  appeared  in
 the  Financial  Express  of  June  2  that  about
 the  steel  sheet  imports  by  the  barrel  fabri-
 cators.  There  isa  war  going  on  between
 his  Ministry  and  the  Petroleum  and  Chemi-
 cals  Ministry.  The  Petroleum  and  Chemicals
 Ministry  is  trying  to  plead  the  case  with  the

 help  of  the  Goenkas,  Jam  sure  that  th
 Industrial  Development  Minister  and  hi:
 Ministry  are  trying  to  prevent  encroachment
 on  the  industrial  development  policy  of  the
 Government.  The  policy  of  the  Government
 and  our  party  is  anti-monopolist  and  I  agree
 that  our  ludustrial  Development  Ministry
 prevented  any  encorachment  upon  this  policy
 to  help  the  Goenkas  by  giving  them  all  the
 licences  to  import  steel  for  barrel  fabrication
 1  want  ‘o  know  from  the  Minister  whether
 it  is  a  fact  that  there  is  a  fight  between  the
 Ministcries.  I  want  to  know  from  the
 Minister  whether  in  such  cases  the  anti«
 monopoly  !aw  can  be  altered  by  the  bureau-
 crates  of  the  Petroleum  Ministry  and  if  so,
 what  is  the  reaction  of  this  Ministry  ?  This
 kind  of  monopolist  tendency  and  solicitude
 to  the  monopoly  groups  should  be  checked
 and  monopoly  lobby  is  functioning  even  in
 the  Central  Secretariat,  [  would  appeal  to
 the  Minister  that  it  is  his  responsibility  to
 seo  that  the  expension  of  monopoly  groups  is
 prevented  and  the  policy  of  the  Government
 implemented,

 Now  I  am  coming  to  the  regional  iniba-
 lance,  ti  is  the  duty  of  this  Ministry  to  see
 that  there  is  no  regional  imbalance,  I  want
 to  say  there  is  a  lot  of  regional  imbalance
 in  the  couniry.  Take  my  State  of  Kerala.
 The  Minister  should  lock  into  the  oid  files.
 Sir,  nearly  34  applications  for  licences  are
 pending  with  your  Ministry  and  no  licence
 is  being  issued.  dun’t  know  why  you  are
 not  allowing  my  State  to  come  up,  Why
 do  you  allow  this  regional  imbalances  to
 continue.  Itis  our  policy  that  the  regional
 imbalances  should  be  reduced.  But,  unfor-
 tunately,  it  still  continucs,  Sir,  in  Palghat,
 there  is  monument  which  was  laid  by  Mr,
 Sanjivayya,  the  then  Industrial  Development
 Minister  saying,  था  here  in  the  grave-
 yard’,  because  this  is  a  stone  laid  for  the
 proposed  Instrumentation  Project  at  Palghat.
 Years  have  gone  but  the  project  is  yet  to
 take  shape.  There  is  only  a  stone  and
 nothing  more.  What  can  the  stone  do?  I
 would  request  the  Minister  to  at  least  send
 his  officers  to  take  away  the  stone  so  that
 people  can  walk  there,

 Now,  coming  to  employment  potential,
 industrial  development  creates  employment
 patentiality.  In  the  public  sector  underlakings
 of  the  Kerala  Government  we  have  an
 example  that  the  recruitment  will  be  doen
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 through  the  State  Public  Service  Commis-
 sion  =  One  of  our  pledges  to  the  people  in
 our  el¢ction  manifesto  was  006  iman  from
 one  family  should  get  «employment  Sir
 there  8  a  vicious  circle  This  vicious  circle
 is  distributing  the  entire  employment  oppor-
 tunities  between  themselve:  I  would  request
 the  hon  Munster  that  he  may  consider
 recruiting  the  people  for  the  jobs  in  the
 Central  Government  undertakings  through
 the  Union  Public  Setvice  Commission  0  he
 Should  appoint  a_  separate  employment
 commission  for  recruitment  so  that  equal
 Opportunities  may  be  given  to  the  uncemplay
 ed  youth

 L  agree  that  different  Ministries  have
 different  publie  sector  piojyeets  We  find
 that  very  many  retired  people  are  being  put
 there  Iocan  tell  you  one  instince  of  one
 public  sector  project  in  Trivandrum  Two
 retired  officnils  have  ben  app  inted  १5
 General  Managcr  and  as  Manger  The
 Gcneral  Manage:  ts  coming  in’  wheel  C  hair
 spends  half  an  hour  there  and  g  ts  Rs  2  000
 Ths  Ss  not  in  yout  Ministry  na  is)  in  the
 Heilth  Minisiry  thatis  Hindustan  Lex
 They  put  their  own  son-in  laws  daughter  tn
 laws  ete  and  their  relatives  as  officials
 The  IAS  and  IPS  off  cials  distribute  all  thes
 jobs  among  their  own  relatives  his  is  a
 vicious  circle  This  shoud  stop  —  Just  like
 Union  $  Public  service  Commission  there
 should  be  another  Service  Co  nmission  tor
 ds  ributing  employment  to  all  sections  of
 society  in  respect  of  our  pubic  sector
 projec  8

 You  tnvest  crores  of  rupees  for  industrial
 development  You  should  see  that  basic
 industries  are  developed  in  every  State  8५
 less  investment  you  will  be  able  to  give
 employment  to  lakhs  of  people  Potential
 employment  can  be  created  by  those
 industries

 The  Cashew  Coir,  Hindloom  and
 Fishing  industries  are  these  which  should  be
 developed  in  Kerala  Coir  industry  gives
 employment  to  over  J0  lakhs  of  people  if
 you  spend  Rs  [5  crores,  you  give  employ-
 ment  to  10,  lakhs  of  people  and  more  With
 less  investment  you  give  more  employment,
 In  every  State  there  should  be  some  basic
 industries  «=  By  «this,  with  less  investment
 you  will  be  .  ble  to  provide  mote  employ-
 ment  to  more  nunther  of  people  Govern.

 ment  should  give  more  financial  assistance
 to  basic  industries  and  these  basic  industries
 should  be  set  up  in  places  where  they  are
 not  developed

 There  shoul!  be  a  programme  to  distri-
 bute  the  small  industries  to  the  ownership
 of  panchayats  and  group  of  panchayats
 Instead  of  encouraging  smail  groups  of
 individuals  or  cer  ain  individuals  oaly,  we
 can  help  these  panchayas  and  groups  of
 Panchayats  and  hey  could  be  encouraged
 through  banks  and  tGovernment  loans  and
 grants  In  this  way  you  will  give  employ-
 ment  to  the  unemployed  youth  of  this
 country  They  could  get  employment  in
 their  own  partuular  areas  of  every
 Panchivats

 Coming  agua  to  my  State
 Wint  the  Minister  to  consider  all  the  Jicense
 applications  for  starting  indusirres  They
 should  be  helped  in  this  rgird  because
 Kerala  has  got  the  largest  number  of  un-
 emptoyed  youths  in  the  country  We  may
 Bit  t  few  indes  res  but  then  thue  also  we
 may  not  get  full  employment  opportunities
 becius  other  people  take  away  such  things
 This  is  our  fate  |  appeal  to  the  Munster
 to  see  that  che  regional  imbalances  that  are
 prevailing  in  the  country  ate  removed
 Thete  are  certain  areas  which  are  getting
 more  and  certain  ar  is  getting  less  This
 should  be  removed  These  opportunities
 should  be  provided  to  every  State  The
 hon  Minister  should  try  ‘o  cut  and  curb  the
 monopoly  tendencies  22d  foreign  interests  in
 the  country  Think  you

 Kerala,  I

 I5  30  hrs

 [SHRI  K  N  TIWARY  in  the  Chair)

 श्री  इसहाक़  सम्भालो  (अमरोहा)  डिप्टी

 स्पीकर  साहब,  हिन्दुस्तान  के  23  सालो  क्री

 आजादी  के  दौर  में  इण्डस्ट्रियल  'डवेलगर्मैंट  तो

 हुमा,  लेकिन  वह  शायद  न  तो  अवाम  के  लिये

 हुआ  कौर  न  अवाम  वा  उसमे  हिस्सा  रहा।
 जो  इण्डस्ट्रियल  डवलपमेंट  हुआ,  उसका  ज्यादातर

 हिस्सा  हिन्दुस्तान  के  75  ख़ानदानों  की  नज़र  हो
 गया ।  करोड़ो  नहीं  अरबो  रुपए  खर्चे  किए  गए

 लेकिन  दिदुस्काद के  75  खानदान  जिसके  मालिक
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 [  श्री  इसहाक  सम्मति]

 बन  बैठे  7  सरकार  ने  बहुत  ज़ोर  शोर  से  एलान

 किया,  सरकारी  पार्टी  ने  प्रति  मैनीफैस्टो  में

 इस  बार  हो  नहीं,  इससे  पहले  भी  एलान

 किया,  कि  हम  सोशलिस्ट  पालिसी  अपनाना

 चाहते  हैं  लेकिन  वह  सोशलिस्ट  पालिसी  क्‍या

 थीं,  बह  सोशलिस्ट  पालिसी  क्‍या  रहीं,  कहा

 यह  गया  है  मि  हम  पब्लिक  सेक्टर  को  बढ़ावा

 देंगे,  एक  दिन  सारी  इंडस्ट्रीज  को  नेशन ला इज

 होना  है  इसलिए  पब्लिक  सेक्टर  को  बढ़ना  ही  है

 लेकिन  तजुर्बे  ने  यह  बतलाया  कि  पब्लिक  सेक्टर
 का  नाम  लिया  गया  लेकिन  ज्यादातर  लाइसेन्सेज़

 यहां  तक  कि  की-इंडस्ट्रीज  के  लाइसेन्स  की

 बाबत  भी  बात  चल  रही  है,  सर्मा ये दारों  कह

 रहे  है  कि  हम  डिफेन्स  इंडस्ट्रीज  भी  लगायेंगे,

 तो  की-इंडस्ट्रीज़  के  लाइसेन्सेज़  भी  समा यि दरों  को

 दिए  गए-देसी  और  विदेशी  समयिदारों  को  बह

 रा इसें सेज़  दिये  गए  जिनमें  मुनाफे  का  कोई  ठिकाना

 नहीं  i  इसका  नतीजा  यह  है  कि  हिन्दुस्तान  को

 तरक्की  हिन्दुस्तानी  अवाम  के  हिस्से  में  नहीं  भा  रही

 है,  बड़े  बड़े  समयिदारों  के  हिस्से  में  आ  रही  है।

 कहा  जाता  है  कि  स्माल  स्केल  इंडस्ट्रीज  को

 सरकार  बहुत  ज्यादा  बढ़ावा  देना  चाहती  है  1

 बात  भी  सही  है।  मैं  भी  जानता  हूं  कि  जितना

 फारेन  एक्सचेंज  हमारे  यहां  स्माल  स्केल  इंडस्ट्रीज

 के  जरिए  आ  सकता  है  शायद  दूसरी  इंडस्ट्रीज

 के  जरिए  उतना  नहीं  झा  सकता  है।  लेकिन

 हालत  यह  है  कि  स्माल  स्केल  इंडस्ट्रीज  पर  भी

 मोनो पोलि स्ट  छा  गए।  आज  आप  देखें---मैं

 इसका  जनाब  चाहूंगा--कि  बड़े  बड़े  समयिदार

 अपने  यहां  छोटी  चीजें  तैयार  कर  रहे  हैं  जो  कि

 माल  स्केल  इंडस्ट्री  में  आती  हैं।  इती-  हाउस
 में  एलान  किया  गया  था  कि  सरकार  कुछ

 आइटम्स  को  हैंडलूम  के  लिए  रिजर्व  कर  देना

 चाहती  है  ौर  मिलों  में  उनको  तैयार  करने  पर

 बन  लगा  देना  चाहती  है  ताकि  मिल  उनको  ने

 बना  सकें  लेकिन  हम  देखते  हैं  कि  टॉवेल  जैसी

 मामूली  चीज़  दिल्‍ली  बला  मिल  तैयार  कर

 रहा  है  और  एलगिन  मिल  भी  तैयार  कर  रहा
 है।  कहां  गया  वह  सरकार  का  वायदा  ?  कहां
 गया  इस  हाउस  में  दिया  गया  वह  एश्योरेंस  ?
 टाटा  साहब  साबुन  भी  बनायेंगे,  बिड़ला  साहब
 दांतों  का  मंजन  भी  बनायेंगे  और  मोदी  साहब
 लालटेन  भी  बनायेंगे  तो  फिर  छोटी  पूंजी  वाला
 बेचारा  क्या  करेगा  ?  क्‍या  यही  सरकार  की
 सोशलिस्ट  पालिसी  है  ?  मैं  चाहूंगा  कि  इसके
 ऊपर  गौर  किया  जाए।  हिन्दुस्तानी  सर्मायेदार

 ही  नहीं,  विदेशी  समग्रिदार  भी  हिन्दुस्तान  की

 लूट  में  पूरी  तरह  से  हिस्सेदार  है,  हिस्सेदार  ही
 नहीं  उनको  कुछ  एडवांटेज  भी  हासिल  है।
 आप  देखें  कि  कितनी  कम्पनी  हैं  जो  हर  साल

 करोड़ों  रुपया  हिन्दुस्तान  के  बाहर  ले  जाती  है  t
 मैं  सीधे  एक  ही  मिसाल  दू  गा---आप  ज़रा  गौर

 फ़र्मायें--हम्पी रिया  टोबैको  कम्पनी  80  फीसदी

 सिग्रेट  और  टोबैको  की  मोनो पोलि स्ट  है  लेकिन

 हालत  यह  है  कि  हमारी  सरकार  उसको  बराबर
 आगे  बढ़ने  की  इजाजत  दे  रही  है।  मेरे  दोस्त

 और  इसी  हाउस  के  झानरेबिलर  मेम्बर  श्री  शशि

 भूषण  जी  ने  इंडस्ट्रियल  डेवलपमेंट  मिनिस्टर

 को  इस  बारे  में  लिखा  कि  इस  मानो पल छी  को

 रोका  जाये  लेकिन  शायद  उसका  कोई  प्रसर  नहीं

 ह्प्ा  1  हमको  तो  डर  है,  हम  भ्रपोज्ञीशन  के  हैं
 इसलिए  हमारी  बात  का  क्या  असर  हो  सकता

 है  लेकिन  शशि  भूषण  जी  ने  लिखा  और  उसका
 भी  कोई  असर  नहीं  हुआ 1...  (ध्याम),  see

 तो  बड़े  जोर  शोर  से  कहा  भाता  है  कि  हम
 पब्लिक  सेक्टर  को  हस  तरह  से  बढ़ावा.  देगे,

 हमारे  कितने  ही  मेम्बर  साहेबान  e  और'  मैं  तो



 mS  Derhands for

 age  के  साथ  सुनता  हूं  जब  कांग्रेस  पार्टी  के
 भी  बाज  मेम्बर  पब्लिक  सेक्टर  को  अपोल  करते

 हैं  और  प्राइवेट  सेक्टर  को  बढ़ावा  देता  चाहते
 हि  बहुत  ज़ोर  से  यह  कलील  दी  जाती  है  कि
 पब्लिक  सेक्टर  बराबर  नुकसान  में  चल  रहा  है,
 मैं  पूछना  चाहता  हूं  अगर  आप  इसके  बारे  में

 झांकने  जमा  करें  कि  शब  तक  समयिदारों  ने

 कितनी  कम्पनियों  को  लिकवीडेट  किया  है  और

 पब्लिक  का  लाखों  करोड़ों  रुपया  हजम  किया

 है--क्या  यह  पब्लिक  का  रुपया  नही  था  ?  क्‍या

 केवल  पब्लिक  सेक्टर  में  ही  लगने  बाला  पब्लिक

 का  रुपया  हैं  ओर  वह  शेयर होल्डर्स  का  पैसा

 पब्लिक  का  नहीं  झा?  लेकिन  उसका  यहाँ  कोई

 किक  नहीं  किया  जाता  है।  सरकार  भी  जवाब

 में  कुछ  नहीं  कहती  बल्कि  सरकार  नीचे  मुह
 गिराकर  इस  इलज़ाम  को  तस्लीम  कर  लेती  है।
 दर्जनों  नहीं,  सैकड़ों  की  तादाद  में  इन  समयिदारों
 ने  प्राइवेट  कम्पनियों  को  लिक्रवीडेट  किया  है
 झौर  शेयर-होल्डर्स  का  पैसा  हजम  किया  है।
 पब्लिक  सेक्टर  को  नुकसान  क्‍यों  है?  मैं  एक
 मिनट  में  बताना  चाहता  हूं  कि  नुकसान  इसलिए
 है  कि  पब्लिक  सेक्टर  उन  लोगों  के  हवाले  कर
 दिया  जाता  है  जो  नहीं  जानते  कि  पब्लिक  सेक्टर
 की  हम्पाटेन्स  क्या  है,  जिनको  पब्लिक  सेक्टर
 पर  कोई  फेथ  नही  है  t  मैं  और  मेरे  साथी  सरजू
 पांडे  रांची  एच.  इ.  सी.  में  गए  थे।  वहां  पर
 उस  वक्‍त  जो  चेयरमैन  थे  उन्होंने  यह  जानते

 हुए  भी  कि  हम  कम्युनिस्ट  हैं,  लगातार  पांच

 मिनट  तक  हम  लोगों  को  लेक्चर  दिया  कि

 सरकार  का  काम  यह  नहीं  हुआ  करता  कि

 कारखाने  चलाये  बल्कि  सरकार  का  काम  तो

 एडमिनिस्ट्रेशन  करना  होता  है--यह  तो  बनियों
 का  काम  है।  उस  बजत  दे  साहब  एच  इ.  सौ.
 रांची  के  चेयरमैन  थे।  भ्रापकी  इत्तला  के  ए
 बत्ती  दू  कि  जब  आपने  उनको  हटाया  तो  उनके
 समय  में  वहां  १९  कम्यून  'राय  हुए  जिसमें  मैं

 कह  सकता  हूँ--मैं  कौर  सरयू  पांडे  जी  वहां

 ASADHA  23,  893  (SAKA)  Grants,  I97\-72  (Min.  of  346
 Educ.  and  Social  Wel.  and  Deptr.  of  Cul.  and  Min.  of  Indus.  Deve.)

 गए  थे  भर  जो  इंक्वायरी  की  थी  उसको  रिपोर्ट

 सरकार  को  भेजी--उस  कम्यून  रायट  में
 उनका  हाथ  था  और  वहां  पर  मुसलमान  मजदूरों
 को  ताक  ताक  कर  भारा  गया।  श्राप  इसको

 जानते  हैं  कि जब  वे  तशरीफ  ले  गए  और  श्री
 के.  डी.  मालदीव  चेयरमेन  बनाये  गए  सो

 एकदम  पोस  भी  हो  गई,  वहां  पर  प्रोडक्शन  भी

 बढ़  गया  और  वहाँ  की  हालत  भी  बेहतर  हो
 गई  ।  कौर  उन्होने  क्या  किया ?  बहू  महाशय
 जब  वहां  से  तशरीफ  ले  गए  चेयरमन  से  अलग'
 होकर  तो  कलकत्ता  में  एक  बहुत  शानदार  लोहे
 का  कारखाना  खोल  लिया।  भाप  कहूँ  तो  मैं
 उसका  नाम  भी  से  सकता  हूं  1

 सभापति  महोदय  :  जी  नहीं  t

 at  इसहाक  सम्भालो  :  तो  पब्लिक  सेक्टर
 को  बर्बाद  कराया  जाता  है  प्राइवेट  सेक्टर  के

 जरिए  से  ।  हमारे  सेक्स टरी  साहबान,  डायरेक्टर
 ओर  ज्वाइंट  डायरेक्टर  श्लाहबान  कौर  दूसरे
 अफसर  साहिबान  के  लड़कों,  दामादों  कौर
 अज्ीज्ञों  को  प्राइवेट  सेक्टर  में  नौकरी  दे  करके
 संकटाक्ष  किया  जाता  है  इस  पब्लिक  सेक्टर  को।
 बाप  जानते  है  कि  इसी  हाउस  में  मांग  की  गई
 थी  कि  अफ़सरान  को  रिटायरमेंट  के  बाद

 इज़ाजत  न  हो  कि  वे  किसी  प्राइवेट  कम्पनी  में
 कोई  बीस  या  कोई  ओहदा  &  सके  छेकती
 अफसोस  है  कि  अभी  तक  इस  पर  कोई
 अमल  बरामद  नही  हो  सका  है  जिसका  नतीजा
 यह  है  कि  थे  बराबर  उनको  खुश  रखते  है  ताकि
 झाइत्दा  अपने  एम्प्लॉयमेंट  के  लिए  उनसे  उम्मीद
 रखें  ।  गया  ऐसी  हालत  में  पब्लिक  सेक्टर  का
 कोई  कुसूर  हो  सकता  है  जब  बड़े  बड़े  मुनाफे
 की  जो  चीजें  हैं  वह  बदकिस्मती  से  प्राइवेट  सेक्टर,
 को  दे  दी  गई  हैं  ?  आप  जानते  हैं  कि  इंजीनिय-
 रिंग,  एल्यूमिनियम  जैसी  जो  इंडस्ट्रीज़  हैँ  बहू
 बेइन्तिहा  मुनाफे  वाली  हैं।  हां,  हमारी  सरकार
 किसी  इंडस्ट्री  की  कब  नेशनंलाइज  करती  हैं?
 मेनिफेस्टो  में  एलान  किया  जाता  है  कि  हम
 कारखानों  को  नेशेनलीइक  करेंगे  लेकिन  कब



 या  Demands  for  JULY  14,  1971  Grants,  A9TLT2  (iti,  of  248
 Educ.  and  Social  Wei.  and  Deptt.  of  Cul.  and  Min.  of  Indus.  Deve.)

 [श्री  इसहाक़  सम्मति]

 तेशनलाइज़  करते  हैं?  तब  करते  हैं  जबकि  वे

 मिलें  बीमार  मिलें  कही  जाती  है,  जबकि  ये

 रास  में  चल  रही  होती  है  और  जब  कि  उनकी

 मशीनरी  बिल्कुल  पुरानी  हो  जाता  है,  जबकि

 वे  मिलें  मिल  मालिकों  पर  बोझ  हो  जाती  हैं
 तब  कही  जाकर  सरकार  उन  मिलो  को  अपने

 पास  लेती  है  qd  मैं  मालूम  करना  चाहता  हूँ  क्‍या

 पब्लिक  का  पैसा  कसी  यतीमखाने  का  है  ?  क्‍या

 हमारे  मिनिस्टर  साहब  यतीमखाने  के  डायरेक्टर

 हैं  क्या  हमारे  मिनिस्टर  साहब  यतीमखाना  चढाते

 है?  यू  पी.  और  बिहार  मे  कहा  जा  रहा  है  कि

 शुगर  मिलो  को  नेशनलाइज  किया  जाये  लेकिन

 महीं  किया  गया  v  यू  पी  में  उन  i2  मिलो  को

 लिया  गया  है  जो  कि  बीमार  हैं,  जो  कि  चलने

 के  कपिल  नही  है  उनको  लिया  गया  है

 स्माल  स्केल  इंडस्ट्रीज़  की  कितनी  बुरी  हालत

 है  यह  बताने  की  जरूरत  नही  है  1  हालत  यह

 है  कि  शायद  यह  भी  सर्मायदारी  की  इजारेदारी

 में  दी  जा  रही  है।  राज  की  जो  हालत  है--मैं
 सिर्फ  एक  मिसाल  देता  हूँ  |  मुरादाबादी  बर्तन
 का  नाम  श्राप  ने  भी  सुना  होगा  ।  मुरादाबाद
 ब्रसवेयर  इडस्ट्री  हर  साल  6  करोड  रुपये  का

 फौरन  एक्सचेंज  आप  को  दिलाती  है  लेकिन

 उस  का  रा  मैटीरियल  उन  को  नहीं,  बडे  बड़े

 व्यापारियों  को  दिया  जाता  है।  मजदूरों  को

 नहीं  दिया  जाता  है,  गरीबों  को  नहीं  दिया

 जाता  है,  हाथ  से  काम  करने  वालों  को  रा-

 मैटीरियल  नही  दिया  जाता  है!  मैं  तो  यह
 देखता  ह्  कि  उन  लोगो  को  रा-मैटीरियल  दिया

 जाता  है,  उन  इजारेदारो  को  दिया  जाता  है

 जिन  का  इडस्ट्री  से  कोई  दूर  का  ताल्लुक  नहीं  t

 ऐसी  सूरत  में  कैसे  इंडस्ट्री  बढ़ें  जरूरत

 इस  बात  की  है  कि  इंडस्ट्रियल  डेवलप्मेंट

 मिनिस्ट्री  की  तरफ  से  ऐक  परमानेंट  ऐग्लीमीशन
 हो  जिस  को  दूसरे  लोग  श्री  कर  के  देखें।  मैं

 ने  देखा  है  कि  जी  मास  की  एक्सपोर्ट  प्राणी-

 शन  काउंसिल  की  तरफ  से  आल  इंडिया

 नुमायश  चल  रही  थी  उस  मे  तोदन  इंडिया
 कौर  ईस्टर्न  इंडिया  की  कोई  भी  चीज़  नहीं
 थी  |  सत॒  गायब  |  न  बनारस  की  सिल्क  का

 बुद,  न  बिहार  की  सिल्क  का  वजूद,  न  मुरादी-
 बादी  बताने  का  कोई  नमूना  है।  क्‍या  मजाक
 किया  जा  रहा  है  ?  दूसरे  छोटे  छोटे  मुल्को  मे

 उन  की  परमानेन्ट  नुमायश  हैं प्रौर  जो  चीख

 बह  डेवलप  करते  जाते  है  हर  साल  उन  प्राइ-

 टम्स  को  दिखाते  है

 एक  चीज  मैं  और  बजे  करूगा  कि  कोटा-
 डोनेशन  वा  हमारी  सरकार  में  कही  नामोनिशान

 नही  है  ।  अगर  किसी  चीज़  के  लिये  चाहते  हैं
 कि  उस  का  लाइसेंस  दे  तो  बिजली  वाले

 अडिगा  डाल  देते  है।  मुझे  हैरत  है  कि  माननीय

 चौधरी  साहब  और  सभा  साहब  इस  मिनिस्ट्री
 में  स्त्री  है  लेकिन  सालो  गुज़र  गाने  हैं  लाइसेंस

 नही  मिले  है  |  होता  क्‍या  है  ?  नेशनल  ऐडविन-
 जरी  काउन्सिल  कौर  इंडस्ट्रियल  डेवलपमेंट

 का  तीन  साल  मै  भी  मेम्बर  रहा  हू  ।  उस  की

 जा  मीटिंग  होती  है  तो  मालूम  होता  है  कि

 जसे  चेम्बर  आफ्‌  कामस  ऐड  इंडस्ट्री  की

 मिर्गी  हो  i  जितने  इडस्ट्रियलिस्ट्स  हैं  सब  बही

 मानते  है  भौर  चाहते  है  कि  सरकार  दे  और

 बहू  मुनाफा  करायें  ।  इसलिये  मेरा  सुभाव  है
 कि  आप  अवामी  प्लान  बनायें  ताकि  जाबजा

 इंडस्ट्री  फैले  और  जिससे  बेरोजगारी  दूर  हो।
 इस  बात  जिस  तरह  की  प्लान  है  उस  से  बैराज-

 गारी  दूर  नहीं  होगी  -  आप  भगवान  के  अन्दर

 इडस्ट्री  का  जाल  बिछाइये,  से/ट्रेलाइद  मत

 कीजिये  ।
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 *SHRI  NAGESWARA  RAO  (Machili-
 patnam):  Mr,  Chairman,  Sir,  for  the
 prosperity  of  the  country  industry  and
 agriculture  are  the  backbone,  Between
 these  two,  for  the  supply  of  raw  materials
 agriculture  take  the  pride  of  piace.  But  if
 you  look  at  the  history  of  agriculture  in  my
 State  for  the  last  two  or  three  years  you
 find  that  this  has  suffered  heavily  due  to
 natural  calamities  hike  cyclone  and  floods  or
 other  reasons.  Andhra  Pradesh  is  the
 ptime  producer  of  tobacco  in  the  entire
 country,  In  this  State  also,  Guntur  produces
 nearly  90%  of  tobacco  The  construction  of
 Nagarjun  Sagar  project  has  also  helped  in
 augmenting  the  production  of  tobacco,  This
 cash  drop  has  earned  for  the  country  foreign
 exchange  worth  about  hundred  crores  of
 rupees  a  year.  But,  Sir,  if  you  take  the
 statistics  for  the  last  two  or  three  years  even
 in  this  industry  you  will  find  that  it  has  not
 been  of  any  benefit  to  the  tobacco  grower
 but  the  profits  have  been  concerned  by
 cigarette  manufacturers.  It  is  the  primary
 duty  of  Government  to  establish  an  industry
 where  raw  materials  are  easily  available.  In
 the  same  way  as  Government  has  encouraged
 seting  up  of  sugar  factories  in  the  co-
 operative  seetor  wherever  sugar  cane  was
 easily  procured,  either  in  the  Co-operative
 Sector  or  the  public  sector  we  must
 have  a  cigarette  factory  in  Andhra  Pradesh,
 more  particularly  in  Guntur  district  where
 the  raw  material  is  grown  abundantly.  The
 previous  Speaker  Shri  Vayalar  Ravi  has
 spoken  about  the  conditions  in  the
 cigarette  industry.  If  we  want  better
 atmosphere  in  this  industry  I  request  the
 hon.  Minister  to  see  that  cigarette  factory  is
 established  in  the  cooperative  sector  or  the
 public  sector.  {I  would  like  to  assure  the
 Government  in  this  connection  that  the
 tobacco  growers  and  the  traders  will  be
 coming  forward  with  necessary  help  if  the
 Government  decides  to  establish  such  a
 factory.  The  advantages  of  establishing  an
 industry  in  an  area  where  raw  materials  are
 easily  available  are  manifold,  The  cast  of
 production  will  go  down  because  overhead
 charges  like  transporting  raw  materials  to
 the  factory  and  also  transporting  finished
 products  to  the  market  will  be  minimum.
 This  will  result  in  the  end  product  being
 available  to  the  consumer  at  a  cheaper  rate,

 We  have  a  sugar  factory  in  Krishna
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 district  by  name  Challapalli  sugar  mills,
 For  the  last  three  years  the  factory  owes
 more  than  50  lakhs  of  rupees  to  the  sugar-
 cane  growers  being  the  cost  of  sugarcane
 procured  from  them.  Instead  of  paying
 these  dues  as  a  genilemen'’s  agreement  the
 factory  owners,  have  been  duping  innocent
 farmers  The  Government  has  not  exercised
 its  authority  iu  enforcing  the  payment
 to  the  cane  growers.  The  factory
 owners,  circumventing  the  provisions  of
 law,  have  taken  a  commitment  from  the
 innocent  sugarcane  growers  who  are  ignorant
 of  the  niceties  of  law.  This  was  done  with
 a  view  to  see  that  this  is  only  a  civil  matter,
 The  question  now  is  who  is  to  enforce  the
 payment,  The  Central  Government  feels
 that  it  is  the  responsibility  of  the  State
 Government.  And  the  State  Government
 feels  that  it  is  the  Central  Government’s
 responsibility.  In  the  prevailing  vitiated
 atmosphere  regarding  the  Centre-State
 relations,  it  is  the  poor  farmer  who  is  the
 victim  of  this  legal  fraud.  We  have  been
 elected  here  on  a  clear  manifesto  of  sccial
 justice.  Butif  we  are  not  able  to  ensure
 the  fundamental  rights  of  the  common  man
 on  the  plea  that  the  responsibility  is  that  of
 one  or  the  other  Government,  who  is  to
 ameliorate  the  sufferings  of  the  poor  fai  mer  ?
 Sir,  the  House  is  aware  that  Andhra  Pradesh
 was  ravaged  by  unprecedented  cyclone  and
 fioods  during  May  1969.  Members  of
 Government  had  also  made  an  aerial  survey
 of  the  extent  of  the  damage.  The  Andhra
 Farmer,  in  the  face  of  this  wrath  of  Nature,
 never  flinched  and  never  for  a  moment  lost
 his  nerve  and  courage.  li  is  not  enough  if
 we  extol  the  services  of  the  farmer  to  the
 country  who  is  the  backbone  of  national
 economy,  Sir,  there  is  a  limit  to  human
 endurance  also.  After  facing  these  ravages,
 if  he  does  not  get  his  rightful  due  for  the
 last  three  years,  from  the  factory  owners,
 I  do  not  kaow  what  words  |  should  use  to
 describe  the  plight.

 Sir,  only  about  for  days  ago  four
 Members  of  Parliament  consisting  of  Shri
 ्,  Venkatasubbaiah  and  three  from  Rajya
 Sabha,  met  the  Minister.  This  was  in
 regard  to  the  Andha  Scientific  Company  of
 Machilipatnam.  There  have  been  three
 Committees  which  went  into  the  question  of
 production  of  equipment  by  this  Company.
 And  they  fave  opined  that  this  is  a

 *The  original  speech  was  delivered  in  Telugu,
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 Company  where  experis  are  working  and
 where  equipment  not  only  for  the  hospitals
 but  also  for  the  defence  purposes  is  being
 produced  The  reporis  have  been  submitted
 to  Government,  Memoranda  on  the  affairs
 of  the  Company  have  been  submitted  to  the
 Prime  Minister  and  also  to  the  Chief  Minis-
 ter  of  Andhra  Pradesh.  The  last  Committee
 have  recommended  that  because  of  the
 Strategic  importance  of  the  Company,  it
 should  be  taken  over  by  the  Government,
 Sir,  the  Minis'er  is  a  mau  of  dedication  and
 of  integrity  of  purpose.  Though  he  realised
 the  importance  of  this  Company,  yet  he
 expressed  ceriain  restrictions  regarding  the
 take-over  due  to  paucity  of  funds,  In  view
 of  the  present  critical  times  in  the  country
 and  in  view  of  the  importance  of  this
 industry  for  defence  purposes  which  should
 over-ride  all  other  considerations,  I  once
 again  plead  with  the  Minisier  to  see  that  in
 the  near  future  this  Company  is  taken  over
 by  Government.  As  in  the  case  of  National
 College  of  Education,  Machilipatnam,  this
 Company  was  established  during  our
 freedom  struggle.  Sir,  this  institution  is  of
 the  same  vintage  with  the  motto  of
 ‘Swadeshi’  blessed  by  Mahatma  Gandhi,
 This  is  why  inspite  of  tbe  vicissitudes  that
 it  had  to  face  by  way  of  lack  of  funds  and
 mis-management,  this  institution  has  been
 serviving  due  to  the  mementum  of  those
 ideals.  I  sincerely  hope  that  Government
 would  consider  these  aspects  and  take  over
 the  Company  very  soon.  Sir,  ycu  are  all
 aware  of  the  serious  turn  the  agitation  for
 steel  plant  in  Andhra  Pradesh  had  taken  a
 few  years  ago.  Recently  a  foundation  s'one
 of  the  steel  plant  at  Visakapatnam  has  been
 laid  by  the  Prime  Minister,  No  further
 progress  has  unfortunately  been  made  so  far.

 The  failure  of  the  public  undertakings  in
 our  country  is  mainly  due  to  lack  of
 dedica  ed  personnel.  To  overcome  this  if
 the  personnel  of  the  undertaking  are  recrui-
 ted  from  the  local  popula  ion  they  will  have

 a  sense  of  dedicaticn  and  pride  in  the
 undertaking  of  their  region.  We  should
 inculcate  in  the  workers  a  sense  of  belonging
 and  a  sense  of  involvemen  in  the  great  task
 of  national  development.  They  must  be
 made  to  feel  that  resort  to  strike  will  cripple
 national  economy  and  that,  therefore,  they
 shuuld  eschew  such  agitational  methods.
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 This  does  not  refer  to  a  atecl  plant  at
 Visakhapatnam  but  is  pertinent  ह  all
 industries  in  the  country,

 I  would  like  to  refer  to  the  proposed
 pig  iron  plant  at  Kothagudem  in  Andhra
 Pradesh,  The  raw  materials  are  available
 nearby,  The  project  report  has  also  been
 submitted  to  Government  but  so  far  nothing
 has  come  out  of  it  and  the  people  are
 eagerly  waiting  for  a  favourable  decision  of
 the  Government.

 I  would  like  to  conclude  with  one
 suggestion.  If  any  proposal  for  establish«
 ment  of  industry  is  received  by  Government
 I  suggest  that  before  issuing  the  letter  of
 intent  to  the  party  concerned,  Govt.  should
 ensure  availability  of  raw  materials  and
 other  facilities  in  (the  proximity  of  the
 location  of  the  industry.

 *SHRI  R.  P,  ULAGANAMBI  (Vellore):
 Mr.  Chairman,  |  am  grateful  to  you  for
 giving  me  an  opportunity  to  participate  in
 the  Debate  on  the  Demands  for  Grants  of
 the  Ministry  of  Industrial  Development  and
 Internal  Trade,

 Sir,  |  would  like  to  pay  my  meed  of
 praise  to  this  Ministry  fur  their  purnoseful
 efforts  and  meaningful  schemes  for  the  rapid
 industrialialisation  of  the  country.  When
 we  are  striving  our  best  and  straining  every
 nerve  to  exploit  to  the  optimum  extent
 possible  the  vast  industrial  potential  of  the
 country  and  to  increase  the  rate  of  industrial
 growth  to  a  greater  extent,  I  regret  to  find
 from  the  Annual!  Report  of  the  Ministry  that
 in  the  year  970  the  growth  rate  appears  to
 have  to  some  ex  ent  declined,  as  compared
 to  the  previous  year,  The  year  969
 recorded  an  increase  of  TG  in  industrial
 production  over  1968,  but  the  year  4970
 showed  an  increase  of  only  5%,  which  in
 other  words  mean  a  fall  of  IY,  You  will
 appreciate,  Sir,  that  our  efforts  should  lead
 to  a  steady  rise  every  year  in  the  industrial
 production.  Instead,  we  are  confron'ed
 with  a  decline  of  2%  in  the  year  1970,
 I  would  like  the  hon.  Minister  of  Industrial
 Development  to  explain  the  causes  which
 have  contributed  to  this  fall  and  also  state
 the  steps  taken  to  counter  this  unhealthy
 trend,

 “The  original  speech  was  delivered  in  Tamil.
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 We  are  committed  to  the  ideal  of
 achieving  self  reliance  in  the  vital  sector  of
 industries  by  giving  all  encouragement  and
 effective  incentives  to  Indian  entrepreneurs
 and  by  simultaneously  curtailing  to  the
 maximum  extent  the  imports  But  the
 Annual  Report  paints  a  bleak  picuture  and
 I  am  afraid  that  our  hopes  might  founder,
 In  970  out  of  3033  applications  received
 from  Indian  entrepeneurs  for  industrial
 licences  only  338  licences  were  issued.  This
 works  out  to  ‘ess  than  10%.  On  the  other
 hand,  during  1970,  429  applications  for
 foreign  collaboration  and  investment  wete
 teceived,  out  of  which  approvals  were
 accorded  in  83  cases.  Here,  the  percentage
 is  about  43%.  When  I  see  this,  ]  begin  to
 wonder  what  is  our  industrial  policy.  Do
 we  really  mean  what  we  say.  We  make
 solemn  pronouncements  that  the  entrepreneurs
 inside  the  country  will  be  encouraged,  but
 in  reality  we  seem  to  be  too  eager  to
 entertain  foreign  collaborations.  I  would
 like  the  hon,  Minister  to  clarify  this  contra-
 diction,

 All  of  us  are  aware  that  so  far  the  policy
 has  been  to  allow  foreign  collaboration  only
 in  major  industries.  But  there  is  a  departure
 from  this  practice  as  is  evidenced  from  the
 fact  that  the  Government  are  considering
 foreign  participation  even  in  the  small  scale
 sector.  The  small  scale  industrial  sector
 has  been  and  is  our  national  economy,
 The  total  value  of  goods  produced  in  the
 smal]  scale  sector  annually  is  about  Rs.
 000  crores.  If  we  permit  foreign  collabo-
 ration  in  this  sector,  it  will  be  just  like
 thrusting  our  head  in  the  gaping  mouth  of
 a  lion.  Just  asthe  bigger  fish  swallows
 the  smaller  one,  the  small  scale  industrial
 units  will  bo  gobbled  up  by  the  foreign
 collaborators.  I  may  even  say  that  this
 would  be  a  death-knell  for  the  small  scale
 sector  in  our  country.

 The  capital  investment  in  the  Heavy
 Electricals  Ltd.  at  Bhopal  is  about  Rs.  50
 crores,  But  this  undertaking  has  incurred
 so  far  a  loss  of  Rs.  54  crores.  The  Annual
 Report  maintains  a  stony  silence  on  the
 basic  causes  leading  to  this  huge  loss  except
 mourning  about  long  gestation  period  etc.
 Erghteen  months  after  accepting  the  Tender,
 the  British  Consultants  of  this  undertaking
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 raised  the  original  estimate  of  Rs.  6  crores,
 to  Rs.  47  crores,  The  Government  at  that
 time  did  not  care  to  examine  thoroughly
 the  necessity  for  such  an  abnormal  increase.
 They  also  did  not  work  out  the  probable
 return  on  the  investment  made.  We  find
 that  in  this  unit  that  capital-output  ratio
 is  4  to  l.  This  being  so,  how  can  we
 expect  this  undertaking  to  break-even  in
 the  near  future?  Il  wish  to  point  out  that
 the  Detailed  Project  Report  of  such  under-
 taking  should  contain  an  assessment  of  the
 teturn  on  the  capital  proposed  to  be
 invested,

 I  regret  to  point  out  that  the  public
 undertakings  are  under  the  stranglehold  of
 bureaucrats.  A  study  made  in  1961  revealed
 that  out  of  33  Chairmen  of  the  public
 undertaking  48  belonged  to  the  hierarchy
 of  high  officials  Even  today  out  of  96
 Managing  Directors  of  the  public  under-
 taking,  40  belong  to  the  steel-frame  of  civil
 services.  If  we  want  that  these  industrial
 uuits  in  the  public  sector  should  become
 profitable,  then  it  is  essential  that  they
 must  be  manned  by  technically  qualified
 people.  I  would  request  the  hon.  Minister
 to  give  me  a  convencing  reply  why  these
 industrial  undertakings  are  being  bureaucra-
 tised  in  this  manner.

 The  Annual  Report  refers  to  the  exis-
 tence  of  a  Scheduled  Castes  and  Scheduted
 Tribes  Cell  in  che  Ministry.  would  like
 to  know  how  far  this  Cell  I  would
 also  like  to  know  how  far  thls  his  ensured
 proper  representation  in  the  public  sector
 undertakings.  It  is  common  knowledge
 that  the  share  of  scheduled  castes  and
 scheduled  tribes  in  the  industrial  efforts  of
 the  country  is  negligible  The  basic  reason
 for  this  sorry  state  of  affairs  is  that  they
 dont  themselves  have  enough  capital
 resources.  I  would  strongly  urge  that
 interest-free  loans  should  be  given  by  the
 Government  to  the  scheduled  castes  and
 scheduled  tribes  enabling  them  to  set
 up  small  industrial  units.  I  would  appeal  to
 the  hon  Minister  to  consider  this  proposition
 in  al)  seriousness,

 Unier  the  aegis  of  this  Ministry  we
 have  the  Indian  Standards  Institution.
 One  of  the  main  fnnctions  of  this  institu-
 lion  is  creation  of  quality  consciousness
 and  furtherance  of  standards  movement  in
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 the  country,  For  this  purpose  they  have
 to  formulate  standards  suitable  for  the
 Tequirements  of  the  country,  But  we  find
 that  the  Indian  Standards  Institution  merely
 adopts  without  modifications  the  standards
 formulated  by  the  British  Standards
 Institu'ion  and  American  Standards  _Instit-
 wion,  The  Indian  Standards  thus  have
 No  relationship  with  the  conditions  prevail-
 ing  in  the  country.  This  Institution  has
 also  been  entrusted  with  the  implementation
 of  Certification  Marks  Scheme  to  ensure
 quality  control.  It  has  formulated  so  far
 4757  Indian  Standards  and  the  annual  value
 of  certified  goods  comes  to  Rs,  30  crores.
 For  proper  and  fruiful  implementiation  of
 the  Certification  Marks  scheme,  the  gvods
 covered  under  this  scheme  are  to  be  tested
 in  a  well-equipped  laboratory,  which  the
 ISI  lacks.  As  the  hon.  Minister  himself
 admitted  in  a  recent  Convention,  maipract-
 ices  abound  in  the  implementation  of  this
 scheme.  I  would  suggest  that  an  Inquiry
 Committee  should  be  constituted  soon  to  go
 into  this  matter  and  to  suggest  remedial
 measures,

 Hides  and  Skins  are  a  major  foreign
 exchange  earner,  and  Tamil  Nadu  occupies
 a  piemier  piacc  in  the  manufacture  of  hides
 and  skins.  In  particular,  my  constitutency,
 Vellore  in  Norh  Arcot  District  of  Tamil
 Nadu  is  the  main  centre.  Now  the  leather
 industry  is  in  the  throes  of  a  crisis.  I
 request  the  hon.  Minister  to  look  into  the
 causes  for  this  sudden  slump  and  consider
 the  desirabilny  of  constituting  a  Leather
 Development  Corporation  and  locating  it  at
 Vellore.  The  leather  industry  is  the  mains-
 tay  of  North  Arcot  District,  which  is  other-
 wise  industrially  backward.  If  this  Corpora-
 tion  is  set  at  Vellore,  it  will  open  up  new
 avenues  of  employment  to  the  educated
 unemployec  of  this  area  and  it  will  also  act
 as  afillip  to  the  industry  which  contributes
 a  lot  to  our  foreign  exchange  reserves,

 The  Annual  Report  talks  about  the
 Mininstry’s  decision  to  co-ordinate  the
 scheme  of  pilot  Rural  Electricity  Coopera-
 tives  with  the  Rural  Industries  Projects
 Programme.  I  find  that  the  benefit  of  the
 scle  ne  will  go  to  Maharashtra,  U.P.,  My-
 sore,  Gujarat  and  Andhra  Pradesh,  Tamil
 Nadu  is  in  the  forefiont  in  the  matter  of
 consumption  and  generation  of  electricity.
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 l  would  like  to  suggest  that  Tamil  g  Nadu also  should  be  covered  by  this  schemi&

 Now  I  will  make  a  reference  to  the
 much-talked  about  small  car  project.  All
 of  us  are  aware  that  the  letter  of  intent  for
 the  manofucture  of  small  car  has  been  issued
 to  the  son  of  our  Piime  Minister,  Mrs.
 Indira  Gandhi.  The  Chief  Minister  of  Tamil
 Nadu  has  written  to  the  Prime  Minister,
 once  in  December,  1970,  and  agiin  in  June,
 1971,  staking  the  claim  of  tamil  Nadu
 mainly  on  the  ground  of  favourable  condi-
 tions  prevailing  there.  I  would  suggest  that
 the  small  car  project  should  be  set  up  in
 Tamil  Nadu.  If  the  project  is  handed  over
 to  the  State  Government,  it  will  not  only
 benefit  the  people  of  a  whole  State  but  also
 will  absolve  the  highest  dignitary  of  the
 country  from  the  odious  criticism  of  favour-
 itism,

 The  Ethyl  Alcoho!  (Price  Control)  Oorder,
 1971  has  come  into  force  with  cffect  from
 30.1197!  This  order  has  adversely  affected
 two  industrial  establishments  in  Tamil  Nadu
 —the  EI,D.  Parry  Distillery  and  the  Tiruchi
 Distillery.  I  would  request  the  hon.  Minis-
 ter  (o  re-examine  this  question.

 76.C0  hrs.

 The  Tamil  Nadu  Industrial  Development
 Coropration  has  submitted  an  application  for
 setting  up  a  Naphtha  Cracker  Unit  in  the
 State.  I  request  the  hon.  Minister  to  bestow
 his  personal]  altention  and  give  clearance  to
 this  unit.

 The  small  match  manufacturers  in
 Sivakasi,  Tamil  Nadu,  have  been  repeatedly
 petitioning  about  adequate  supply  of  sulphur
 Their  demand  is  genuine  and  the  Minister
 should  favourably  consider  their  request,

 The  Annual  Report  admits  of  impending
 paper  shortage.  There  is  also  a  reference  to
 schemes  for  substantia]  expansion  of  the
 existing  capacity  to  +1,86,000  tonnes  per  year
 and  for  establishment  of  new  unite  for  a
 total  capacity  of  2,62,000  tonnes  per  year,
 The  paucity  of  paper  has  affected  the  starting
 of  second  shift  sanctioned  in  the  Govern.
 ment  of  India  Press  in  Coimbatore,  thus
 denying  employment  opportunities  for  the
 people  of  the  area.  There  is  also  another
 Press  of  the  Government  of  India  in  Kerala.
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 I  would  suggest  that  a  paper  manufacturing
 factory  should  be  set  up  either  in  Tamil
 Nadu  or  in  Kerala  so  that  the  requirements
 of  these  two  Government  Presses  can  be
 fully  met  and  they  can  be  run  to  the  insta-
 Ned  capacity,  which  is  now  lying  idle.

 The  Tamil  Nadu  Government  constitu-
 ted  Rajamannar  Committee  to  go  into  the
 question  of  Centre-State  Relations.  This
 Committee  has  suggested  that  the  Industries
 (Development  and  Regulation)  Act,  1951
 should  be  repealed  and  the  powers  of  issuing
 licences  should  be  delegated  to  the  States  for
 widespread,  even  and  rapid  industrialisation
 of  the  country.  I  quote  from  the  Report
 the  relevant  portion  :

 “The  Industries  (Development  and  Regu-
 lation)  Act,  1951,  Central  Act  LXV  of
 ‘1951  should  be  replaced  and  replaced  by
 an  Act  providing  for  the  control  by  the
 Union  of  such  industries  only  as  are  of
 national  importance  or  of  ali-India
 character  or  which  have  a  capital  of
 more  than  one  hundred  crores  of  rupees.
 The  provisions  relating  to  grant  of  lice-
 nees  should  be  completely  omitted.

 The  State  should  have  the  power  to
 grant  licences  to  start  new  industrial
 undertakings  within  the  S’ate  either  in
 the  private  sector  or  in  the  cooperative
 Sector.

 The  State  should  also  have  the  power  to
 start  and  carry  on  industrial  undertaking
 in  tue  public  sector  (except  in  fields
 reserved  for  the  Union)  with  or  without
 foreign  collaboratian.”

 Il  would  request  the  hon.  Minister  to
 give  setious  consideration  to  the  recommend-
 ation  of  Rajamannar  Committee  and  initiate
 action  in  that  direction,

 In  conclusion,  I  would  say  that  the  ime
 plemention  of  the  Essenti#l  Commodities
 Act  is  half-hearted  and  tardy  with  the  result
 that  the  black-marketeers  and  hoarders  are
 flourishing  with  all  fan-fare,  %  request  thé
 hon.  Minister  to  take  effeetive  measures  for
 proper  implentation  of  this  Act  so  that  the
 common  people  of  the  country  are  saved
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 from  the  harassment  of  anti-social  elements
 in  our  country.

 With  these  words,  I  conclude.

 SHRI  JAGANATH  RAO  (Chatrapur)  :
 Mr,  Chairman,  |  rise  to  support  the  dema-
 nds  of  the  Ministry  of  Industrial  Develop-
 ment  but  in  doing  so  I  wise  to  make  some
 observation  which  are  relevant  and  pertinent
 to  the  working  of  this  Ministry.

 During  the  last  20  years  a  wide  indust-
 rial  base  has  been  created  in  the  country
 including  sophisticated  capital  goods  and
 consumer  goods,  Extensive  consultancy  and
 designs  facilities  also  have  been  developed.
 Mainly  the  output  as  awhole  has  grown
 at  about  the  same  rate  as  the  national
 income,

 In  1968-69  industrial  p.oduction  rose  by
 7.4  per  cent  while  in  1969-70,  the  growth  had
 come  down  to  5.8  per  cent,  The  small-scale
 scctor  has  provided  nearly  half  of  the  manu-
 facturing  output.  The  public  sector  invest-
 ment  accounts  for  only  0  to  5  per  cent  of
 the  total  output  in  the  industrial  sector,

 The  performance  of  the  public  sector  has
 come  under  criticism,  This  criticism  is  not
 wholly  justified,  though  it  is  partially  justi-
 fied,  mainly  for  the  reason  that  the  public
 sector  has  invested  latge  sums  in  steel,
 machine  building  and  other  important  basic
 industrics  with  larger  gestation  re:iods.  Also
 huge  capacities  have  been  built  not  taking
 into  consideration  the  existing  demands  of
 the  country  In  Bhopal  Heavy  Electricals,
 the  other  day  the  Minister  himself  admitted
 in  reply  to  a  Question,  the  capacity  was
 being  expanded  from  time  to  time  without
 corresponding  demand  in  the  country,  So
 also  in  the  heavy  engineering  unit  in  Ranchi,
 a  huge  capacity  has  been  built  up  and  till
 today  we  have  not  got  the  demand  im  the
 country  nor  in  the  coming  future.

 However,  the  public  sector  has  to  grow
 and  it  is  the  public  sector  that  has  to  occupy
 the  industrial  field  in  the  country.  By  and
 large  it  is  trying  to  come.  I  hope,  the  publ  ९
 sector  will  doa  good  j«b  and  give  a  good
 account  of  itself  in  the  coming  years.  For
 that  I  would  suggest  that  there  should  be
 an  industrial  pool,  Now  officers  are  sent
 on  deputation  from  Government  for  some
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 time  and  they  are  given  the  option  whether
 they  would  like  (o  continue  there  or  would
 like  to  come  back  to  the  parent  department,
 A  time  has  come  when  we  have  got  good
 managerial  skill  in  the  country,  young  men
 trained  in  foreign  countries  and  also  tech-
 nical  people.  Unless  we  build  up  a  cadre,
 the  public  sector  will  not  have  a  good
 future,

 The  industrial  policy  has  been  revised  in
 February,  1970,  asa  result  of  the  Hazari
 Committee  report  and  the  Dutt  Committee
 report.  Thre  sec.ors  have  been  created  in
 industry—the  small  sector,  the  middle  sector
 and  the  core  or  the  heavy  investment  sector,
 For  the  small  sector  the  investment  limit
 is  Rs.  75  lakhs;  in  respsct  of  ancillary
 industries  it  is  up  to  Rs,  10  lakhs.  For  the
 middle  sector  it  is  of  total  asseis  of  Rs.  5
 crores  and  forthe  core  scctor  itis  Rs.  5
 crores  and  above.

 The  core  sector  is  now  reserved  for  the
 large  houses,  because  it  is  the  policy  of
 Government  —and  a  right  poticy  that  large
 houses  should  not  come  into  the  middic
 sector  much  less  in  the  small  sector.  But
 in  the  core  sector,  how  many  applications
 have  been  granted  ?  The  report  itself  says,
 out  of  3033  applications  pending,  in  1970,
 300  and  old  licences  have  been  issued  and
 400  and  odd  letters  of  intent  have  been
 issued.  I  would  like  to  know,  out  of  these
 800  applications,  what  is  the  investmant
 potentiality  which  is  covered  by  these  licen-
 ces  and  letters  of  intent.  The  report  is
 silent  on  that.  The  country  would  like  to
 know  what  is  the  investment  in  this  indus-
 trial  field  in  970.  What  is  responsible  for
 the  fall  of  production  in  1969-70 2.  It  has
 come  down  to  5.8  percent.  Unless  there
 is  huge  investment,  there  cannot  be  more
 production  and  more  prosperity  for  the
 country.  Poverty  will  continue  and  it  cannot
 be  banished  from  the  country,  If  there  is
 larger  investment  and  larger  scope  for
 employment,  the  unemployment  problem
 will  be  solved  and  there  will  be  prosperity
 in  the  couniry.

 The  Hazari  Committee  has  conceived  of  a
 new  theory  of  ‘joint  Sector’.  It  is  good.
 The  Government  should  go  in  for  that.  How
 join  t  should  it  be  2  The  Government  has
 not  framed  any  guideliness  till  today.  Two
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 years  have  elapsed,  Is  the  Government  going
 to  have  50  per  cent  controlling  interest  or
 what  extent  in  the  industry  ?  Till  today,
 that  has  not  been  made  clear,  That  is  one
 reason  for  the  delay.

 There  is  also  another  thing.  The
 Government  is  also  thinking  on  the  lines
 that  financial  institutions  which  advance
 loans  to  the  industry  should  have  equity
 qarticipation  in  the  industry,  It  is  good  a
 thing.  A  small  industrialist  requires  a  large
 investments,  They  should  have  a  say  in
 the  running  of  the  industry.  What  is  the
 percentage  of  equity  participation?  Till
 today,  the  guide-lines  hive  not  been  framed.
 They  should  know  what  is  the  percentage
 of  participation,  the  controlling  in'erest,  of
 the  financial  institutions  in  a  particular
 industry,  They  do  not  know  much  less
 the  foreign  investor,  Therefore,  uncer«
 tainly,  ambiguity  and  vegueness  prevails,
 That  it  also  a  reason  why  capital  is  shy
 anc  you  are  not  ge.ting  investment  in  the
 country.

 As  regirds  delsy  in  licensing,  once  the
 {Industrial  Development  Ministry  clears  a
 particular  appleca‘ion,  it  has  to  go  the
 Com  any  Law  Affairs  for  clearance  and
 if  the  Company  Law  Affans  thinks  if
 Necessary,  it  is  sent  to  the  Monopolies
 Commission.  But  the  opinion  of  the  Com-
 pany  Law  Affuirs  and  that  of  the  Mono-
 polies  Commission  are  advisory,  The
 Government  insists  is  not  bound  to  accept
 them,  But  still  the  Government  insists
 on  this  rigmarole  and  all  this  procedure
 has  to  be  gone  through.  So,  the  delay
 is  there,

 The  licensing  should  be  done  quickly,
 say,  within  3  months  or  4  months  or  some-
 thing  like  that.  The  industrialists  say  that
 it  takes  2  years  in  Japan  for  an  industry  to
 come  up,  to  go  on  stream,  whereas,  in
 India,  it  takes  2  years  to  get  a  licence,  It
 may  be  an  exaggeration,  But  still  the
 delay  in  there.  The  report  itself  says  that
 the  delay  is  there,  It  should  be  eliminated,
 If  you  want  to  increase  production,  the
 delay  should  be  eliminated,  They  should
 be  eliminated.

 There  is  one  thing  more.  When  you
 know  that  the  core  indusiry  is  reserved  for
 a  monopoly  house  or  a  large  house,  where
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 is  the  necessity  of  referring  it  to  the
 Moxopolies  Commission  for  clearance  ?
 Therefore,  no  further  inquiry  is  necessary.
 When  you  know  it  is  a  monopoly  house
 and  the  core  industry  is  reserved  for  them
 why  do  you  ask  the  Company  Law  Affairs
 and  also  the  Monopolies  Commission  to
 give  a  clearance?  It  is  a  waste  of  time.
 Therefore,  the  Government  can  say,  how
 much  participation  the  Government  has  in
 a  particular  industry  along  with  the  mono-
 poly  houses.  These  are  the  matters  which
 have  to  be  made  clear  if  the  Industrial
 Development  Ministry  is  keen  on  the
 industrial  development  of  the  country.

 Our  country  has  been  a  late  starter  in  the
 field  of  monopoly  legislation.  This  legislation
 is  highly  necessary.  Even  Western  democra-
 cies,  free  democracies,  like  the  United  States,
 have  monopoly  Iegislation.  It  is  necessary  in
 our  country  also.  There  are  two  things  in
 this,  the  size  of  the  unit  and  the  unit
 which  is  practising  restrictive  rade.  practices,
 These  two  things  are  covered  by  this  legis-~
 lation,  the  monopolies  and  the  restrictive
 trade  practices.  We  have  chosen  the  size
 of  a  0०५  mpany  to  which  we  can  apply  this
 Act,  But  we  are  not  giving  prominence
 to  the  restrictive  trade  practices  which  are
 being  practised  by  some  firms.  It  should
 be  the  other  way.  But  we  are  taking  the
 size  only  into  consideration.  This  is  one
 reason  why  there  is  delay.  It  would  be
 in  keeping  with  our  broader  objectives  if
 undesirable  trade  practices  and  not  the  size
 as  such  are  taken  as  the  criteria  for  the
 application  of  this  monopolies  and  Restric-
 tive  Trade  Practices  Act.  Onus  is  put  on
 all  firms  with  asscis  over  Rs  20  crore  or
 dominant  undertakings  with  assets  over
 Rs.  !  crore  to  apply  to  the  Company  Law
 Board  for  permission  to  make  substantial
 investment.  Therefore,  to  avoid  this  delay
 in  licensing,  I  would  suggest  :  let  there  be
 a  centralised  agency  in  one  depariment
 which  would  look  into  all  the  aspects,
 The  Company  Law  affairs  is  not  with
 the  Industria!  Development  Ministry  and
 capital  issue  clearance  is  to  be  given  by  the
 Company  Law  Ministry  but  it  is  under
 the  Finance  Ministry.  Therefore,  these
 functions  should  be  under  one  Ministry,
 under  one  roof  so  that  there  is  no  delay.
 Let  the  Industrial  Development  Ministry  be
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 responsible  for  the  licensing  and  the  running
 of  the  industry  in  the  country  so  that  the
 delay  can  be  avoided  to  a  large  extent  and
 it  can  also  have  an  overall  look  from  the
 various  angles  before  the  licence  is  issued.
 I  am  only  trying  to  help  the  Industrial
 Development  Minister  if  he  cannot  touch
 these  points  himself.  I  am  doing  it  for
 him  so  that  many  industries  may  come  up
 in  this  country,

 I  am  happy  to  find  that  the  import  subs-
 titution  drive  started  in  962  in  the  wake  of
 the  Chinese  aggression  I  had  something  to
 do  with  that—is  making  steady  progress  and
 we  have  been  able  to  restrict  our  imports  to
 afew  items  and  conscquently  less  foreign
 exchange  is  being  spent.  But,  there  is
 another  side  to  it  also,  Now,  our  industry
 has  become  a  highly  protected  industry,  As
 certain  articles  are  available  in  the  country,
 its  imports  are  not  allowed.  Though  the
 imported  article  may  cost  less,  the  indigenous
 product  costs  more  because  there  is  no  Cost-

 in  our  industry.  Our  industry
 is  not  in  a  position  to  compete  in  the  inter-
 national  markets  because  of  the  high  price
 of  its  products.  This  aspect  has  to  be  looked
 into.  The  time  has  come  when  we  should
 be  cost-conscious.  The  industry  must  try
 to  reduce  the  cost  of  production  so  that  we
 can  stand  in  competition  in  the  international
 market,  How  are  we  going  to  improve  our
 exports  unless  we  can  stand  in  international
 competition  ?  The  industry  is  to-day  a
 highly  protected  industry.  When  things  are
 available  in  the  country,  we  should  use  them,
 At  the  same  time,  the  cost-consciousness
 must  prevail,

 cOnscic!

 Then,  the  definition  of  a  dominant  under-
 taking  or  an  inter-connected  unit  is  not  very
 clear.  Why  don’t  you  prepare  a  list  of  these
 houses  saying  these  are  the  dominant  under-
 takings  and  these  are  the  inter-connecied
 units  so  that  every  one  may  know.  But
 what  is  happening  to-day  ?  You  are  throw-
 ing  the  onus  on  the  firm  to  go  and  get  a
 clearanse.  Why  should  you  ask  him  to  do
 it?  Why  not  the  Government  prepare  a
 list  of  firms—firms  which  are  dominent
 undertakings  and  firms  which  are  Inter-
 connected  units.  What  is  the  value  of  the
 advice  of  the  Monopolies  Commission?  It
 is  only  advisory  and  their  advice  is  not
 binding  on  the  Industrial  Development
 Ministry,  If  you  are  entrusted  with  the
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 tesponsibility,  you  have  to  take  into  consi-
 deration  all  the  aspects  of  the  case  so  that
 delay  is  eliminated.  If  you  go  on  thinking,
 and  no  Department  wants  to  take  the
 responsibility.........

 MR.  CHAIRMAN:  Now,
 Member's  time  is  up.

 the  hon.

 SHRI  JAGANATH  RAO:  Sir,  coming
 to  research,  research  in  industry  is  very
 important  now  a  days.  Scientific  and  tech-
 nological  advancements  and  developments  all
 over  the  world  have  assumed  very  great
 importance,  We  cannot  go  on  with  the
 old-fashioned  methods.  For  research  and
 development  large  amounts  havo  to  be  spent
 by  the  public  sector  and  private  sector
 industries,  There  should  be  sufficient  co-
 ordination  taking  place  as  in  the  USA—the
 engineer,  the  acudemician,  the  scientist,  the
 industrialist  and  the  Government,  all  should
 come  together  and  evolve  a  new  method  of
 technology  to  be  utilised  in  the  industry
 conceined.

 My  hon.  friend  Mr.  C.  com  Desai  is  a  big
 industrialist.  He  has  to  look  to  the  welfare
 of  the  society.  He  puts  his  capital.  I
 don’t  deny  him  his  profits,  but  over  and
 above  profit  which  he  is  entitled  to  legiti-
 mately,  he  must  care  for  the  well  being  of
 the  people  of  the  area  in  which  he  has
 located  his  industry  and  of  the  workers  of
 the  industry.  How  many  industrialists  have
 built  houses  for  workers  2?  There  is  a  Govt.
 scheme.  Advances  are  given  by  the  Govern-
 ment,  but  industrialists  are  not  in  a  mood
 to  construct  houses  for  the  workers.  It  is  a
 social  responsibility.  They  form  part  of
 society  and  to  the  extent  possible,  they
 should  contribute  for  the  well-being  of  the
 society  at  large.

 Regarding  non-ferrous  metals,  I  am  glad
 to  say  that  the  Afuminium  industry  has
 done  a  good  job.  We  are  self-sufficient,  in
 that.  The  Gujarat  Mining  Export  Corpo-
 ration  had  wanted  a  licence  and  to  the  best
 of  my  knowledge,  till  last  year,  they  did  not
 get  it,  We  should  be  in  a  position  to  export
 our  finished  goods  and  earn  foreign  exchange,
 Regarding  non-ferrous  metals  the  States
 should  do  it.  States  like  Rajasthan,  Gujarat,

 Madhya  Pradesh,  Bihar,  Orissa  etc.  where
 there  is  mineral  wealth,  should  be  encouraged
 to  develop  their  mineral  wealth  so  that  they
 may  get  income  for  the  development  of  the
 States  and  if  the  States  themselves  canr.ot
 do  so,  then  it  can  be  undertaken  as  a  joint
 centure  by  the  Centre,

 The  Orissa  Industrial  Development  Cor-
 poration  was  given  licence  more  than  one
 year  ago.  Nothing  has  been  done  so  far.
 There  must  be  some  time-limit,  Within  6
 months,  if  no  effective  steps  are  taken,  you
 must  cancel  the  'icence.  The  hon.  Minister
 should  see  that  idle  letters  of  intent  on  which
 no  action  has  been  taken  should  be  cancelled
 so  that  fresh  licence;  could  be  given,

 *SHRI  5.  K.  SARKAR  (Joynagar)  :  Mr.
 Chairman,  Sir,  |  shall  make  my  speech  in
 Bengali.  While  rising  to  support  the
 Demands  for  Grants  of  the  Ministry  of
 Industrial  Development,  I  would  lke  to  say
 a  few  words  about  this  Ministry.

 Sir,  on  the  basis  of  our  knowledge  this
 much  we  can  say  that  the  main  purpose  of
 tho  Ministry  of  Industrial  Development  is
 to  set  up  new  industries  in  the  country.  So
 far  as  the  existing  sick  and  under-fed  indus-
 tries  are  concerned,  this  Ministry  has  nothing
 to  do  anything  fresh  for  them.

 According  to  our  information  the  main
 object  of  the  Industrial  Licensing  Policy  of
 the  Government  is  to  set  up  more  and  more
 new  indusiries  in  the  country.  Growth of
 industiies  has  become  a  fundamental  question
 for  us  today  as  on  this  question  depends
 our  ability  to  remove  poverty  from  our
 country.

 Rapid  industrialisation  is  the  remedy  of
 all  evils  and  it  is  also  the  remedy  of  un-
 employment  and  social  insecurity.  This
 truth  has  been  admitted  by  all.  But  the
 Government's  policy  in  regard  to  achieving
 rapid  industrialisation  in  the  country  is  not
 based  on  scientific  facts.  Who  are  the  real
 consumers  of  the  industrial  products  ?

 Sir,  we  have  unlimited  poverty  in  our
 country.  Considering  country's  poverty  we
 must  have  more  and  more  industries,  But
 the  present  policy  of  the  Government  js

 *The  original  speech  was  delivered  in  Bengali,
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 going  to  frustrate  further  growth  of
 industries.

 Recession  is  going  on  in  industries  today
 The  factors  responsible  for  the  present
 recession  is  a  repitition  of  the  past.

 The  real  consumers  of  the  industrial
 products  are  spread  throughout  the  country
 and  70%  consumers  are  nothing  but  agri-
 culturists.  The  per  capita  income  of  the
 agriculturists  is  the  lowest  in  the  country.

 The  hon.  Minister  has  said  much  about
 the  industrial  policy  in  his  Report.  But  we
 never  care  to  see  who  are  the  real  consumers
 of  the  industrial  products?  In  a  Bulletin
 of  the  Reserve  Bank  of  India  a  very  startling
 information  was  published.  The  informa-
 tion  shows  to  what  extent  of  poverty  the
 people  of  India  have  come  from  1960-61  to
 1967-68,  that  is  during  the  period  of  8  years.
 We  judge  the  economic  condition  of  our
 people  on  the  basis  of  per  capita  incom:
 and  the  national  income.  whereas  the
 Reserve  Bank  of  India  has  found  out  a  new
 process  to  measure  the  extent  of  India’s
 poverty.  That  procets  takes  into  account
 per  capita  consumption  of  our  people.  When
 we  consider  the  per  capita  food  cousumption
 of  our  people.  we  are  a  stonished  to  find  to
 what  standard  of  life  they  have  come.  In
 3967  68  the  per  capita  food  consumption  in
 our  country  was  for  far  below  average  level,
 Every  person  is  required  to  take  daily  such  a
 diet  the  food  value  of  which  is  equal  to
 2000  callories.  But  !7  million  people  in  our
 country  take  such  a  diet  the  food  value  of
 which  is  between  56  to  256  callories.  In
 1967-68  that  figure  84  million  rose  to  289
 million,  So  at  the  time  of  setting  up  new
 industries  we  shall  have  to  look  after  the
 intorests  of  the  real  consumers  of  industrial
 products,  If  the  common  people  cannot
 become  the  real  consumers  of  industrial
 products,  there  is  no  possibility  of  further
 growth  of  industrics.  Whatever  industrial
 pattern  we  may  propose  to  have,  it  is  bound
 to  be  a  failure,  if  the  interests  of  the  real
 consumers  are  not  taken  into  account.

 Sir,  today  we  are  trying  to  ignore  the
 basic  principles  of  economics.  Land  reform
 is  the  basis  of  industries  and  this  view  point
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 is  being  spread  with  great  emphasis.  It  is
 a  matter  of  regret  that  today  our  Govern-
 ment  has  fallen  into  the  trap  of  the  opposi-
 tion  parties,  We  certainly  want  land  reforms.
 We  also  do  not  want  concentration  of  wealth
 into  few  hands.  But  we  should  not  have
 land  reforms  at  the  cost  of  the  economy  of
 our  country.

 MR,  CHAIRMAN  :  You  were  speaking
 on  industries  ;  now  have  you  gone  to  land
 reforms  ?

 SHRI  5,  K.  SARKAR  :  Perhaps  you  do
 not  understand  what  I  want  to  say,  Sir.  The
 consumers  are  the  common  people  who
 mostly  reside  in  the  villages.  The  village
 people  are  living  in  such  a  poverty  that  they
 cannot  consume  the  industrial  products.
 That  is  why  T  want  to  say  that  in  the  name
 of  land  reforms  we  have  r  ther  increased  the
 poverty  in  the  country,

 Sir,  |  am  aware  of  the  prevailing  condi-
 tions  in  West  Bengal.  There  is  no  customer
 for  industsial  products  in  West  Bengal  today.
 There  we  have  brought  radical  changes
 through  land  reforms,  We  have  imposed  a
 ceiling  of  ।7  acres  land  per  family  on  land
 holdings  This  ceiling  of  !7  acres  land  will
 not  be  found  any  where  in  the  country.

 MR.  CHAIRMAN  :  It  has  no  concern
 with  this  Ministry  ;  it  concerns  the  Ministry
 of  Agriculture.

 SHRI  S,  K.  SARKAR:  As  a  student
 of  economics,  I  know  what  the  subject  is
 and  that  is  why  I  am  saying  this  point,
 Therefore,  in  order  to  strengthen  the  con-
 sumers  we  shall  have  to  set  up  new  industries
 and  for  that  purpose  I  request  the  hon,
 Minister  to  conduct  a  survey  like  the  Geolo-
 gical  Survey  of  India  about  the  resources  in
 our  country,  After  doing  so,  we  must  find
 out  what  resource-based  industries  can  be
 setup,  The  Government  must  also  submit
 a  report  as  tothe  availability  of  resources
 and  raw  materials  for  further  growth  of
 industry  in  the  country.

 Today  the  main  question  is  that  who
 will  take  initiative  in  the  matter  of  setting
 up  new  industries  Perhaps  the  bona.
 Minister  will  not  say  that  initiative  should
 come  only  fram  the  Goveramest.  It  is
 definite  that  we  are  a  socialist  country  but,
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 at  the  same  time,  we  do  not  want  that  all
 the  industries  should  come  under  the  Govern-
 ment  control.  We  still  believe  in  priva‘e
 initiative.  Private  entre-preneurs  are
 required  to  take  initiative  in  the  matter  of
 setting  up  new  industries,  We  shall  have  to
 find  out  wherefrom  that  private  initiative
 comes.  Of  course,  we  have  put  some  rest-
 rictions  upon  private  initiative  through  the
 Monopoly  Commission  We  want  that  all
 the  industries  should  not  be  controlled  by
 the  private  monopolists  but,  at  the  same
 time,  we  must  provide  substitutss  for  the
 private  monopolists.  I  hope  that  the  Govern-
 ment  alone  will  not  play  the  role  of  such  a
 substitute  for  the  private  monupolists.  This
 substitute  for  the  privite  monopolists  should
 come  from  the  general  public.

 Today  we  shall  have  to  go  into  this
 question  as  to  why  new  industries  are  not
 coming  up  in  our  country.  Why  fresh  capital
 is  not  being  invested  for  the  growth  of
 industries  Every  Member  of  Parham:nt
 says  that  his  area  is  indus  tially  very  much
 backward  and,  therefore,  some  industry
 should  be  set  up  there.  But  this  setting  un
 of  a  new  industry  is  not  an  easy  matter.  It
 cannot  be  done  whenever  we  like.  One  of
 my  friends  in  this  tfouse  said  in  his  spezch
 that  in  his  area  the  foundation  stone  for
 setting  up  of  a  industry  was  laid  Jong  ago
 but  the  indusiry  has  not  yet  come  into
 existence.  He,  therefore,  said  with  great
 regret  that  the  foundation  stone  should  be
 taken  out  from  that  place.  There  lies  the
 crux  of  the  matier.  We  cannot  set  up  indus-
 tries  according  to  out  desire.  I,  therefore,
 would  request  the  hon  Minister  to  create
 initiative  among  the  gensral  public  so  that
 they  may  come  forward  to  set  up  new
 industries,

 The  most  important  point  is  that  the
 present  policies  of  the  Goveramen  are  rus-
 ponsible  for  the  retard  of  industrial  growth
 in  the  country.  Therefore,  those  policies
 require  re  examination  Ia  regard  to  West
 Bengal,  I  know  that  the  shortage  of  raw-
 materials  is  mainly  resp  yasible  for  recession
 in  industries  there.  For  such  a  recession  in
 industries  there,  I  must  blame  the  Ministry
 of  Steel  for  its  inefficiency.

 Today  we  consider  ourselves  socialists.
 Socialism  does  not  mean  that  we  must
 always  depend  upon  the  bureaucratic  machi-
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 nery.  It  is  a  matter  of  gréat  regret  that
 these  days  bureaucrats  consider  themselves
 more  socialists  than  us,  They  are  rather
 competing  with  us  in  calling  themselves
 socialists.  Cousequently,  I  find  a  different
 picture  in  West  B:ngal  today,  There  the
 bureaucrats  have  become  instruments  for  the
 stoppage  of  industrial  production.  In  the
 name  of  Steel  control  the  bureaucrats  are
 not  supplying  steel  to  those  industrialists
 who  are  actually  in  need  of  it.  But  the  fake
 industrialists  are  geiling  the  steel,  We  have
 also  seen  many  newspaper  reporis  in  this
 connection  that  many  non-industrialists  have
 been  able  to  acquire  raw  materials  from
 these  bureaucrats  and  those  raw  materials
 are  being  sold  openly  in  the  black  market,
 In  such  a  situation  many  industries  in  West
 Bengal  had  to  face  closure.  in  the  past,  it
 was  our  good  foriune,  that  West  Benga)  was
 compared  with  the  industrially  developed
 Buckingham  but  that  very  West  Bengal  is
 now  on  the  brink  of  rujnation,  The  main
 reason  for  such  a  plight  is  the  so  called
 socialist  policy  of  the  Central  Government
 and  such  a  policy  means  dominance  of  the
 bureaucratic  machinery,

 Sir,  we  are  also  in  favour  of  removing
 the  regional  economic  imbalances  in  the
 country.  But  regional  economic  imbalances
 cannot  be  removed  only  through  Govern-
 ment  initiative.  For  ihis  puipose  private
 initiative  should  also  be  there.  The  Govern-
 ment  must  make  special  efforts  jn  inducing
 private  entrepreneurs  to  come  forward  in
 regard  to  setting  up  new  industries.

 Lastly,  I  shall  refer  to  one  problem  of
 West  Bengal,  We  have  been  learing  for  a
 long  time  that  a  cement  factory  would  be
 set  up  in  West  Bengal.  But  nothing  has
 been  done  so  far.  When  I  was  an  MLA,
 Dr.  B.  C.  Roy  told  that  a  cement  factory
 would  be  set  up  in  Durgapur.  But  that  pro-
 posal  for  setiing  up  a  cement  factory  in
 Durgapur  his  not  yet  become  a  reality,  On
 the  basis  of  my  information,  received  from
 the  hon,  Minister,  I  can  say  that  there  is  no
 Proposal  to  set  up  a  cement  factory  by  the
 Central  Government  in  West  Bengal,  I
 would  request  the  hon.  Minister  to  set  up  a
 cement  factory  there  as  the  raw  material
 and  other  facilities  for  such  a  factory  are
 available  there,

 I  would  also  request  the  hoh.  Minister
 to  do  something  for  the  Suaderbans  area  of  '
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 West  Bengal.
 in  West  Bengal.

 It  is  the  most  backward  area

 I  conclude  my  speech  supporting  the
 Demands  for  Grants  of  this  Ministry.

 SHRI  VIRENDRA  AGARWAL
 (Moradabad)  :  Mr.  Chairman,  Sir,  at  the
 outset  I  would  like  to  congratulate  the  new
 Minister  and  his  deputies  for  their  pragma-
 tie  outlook  and  =  scientific  approach  for
 working  out  the  Industrial  Policy  Resolutions
 formulated  earlier.  The  Ministry  is  often
 charged  with  red-tape,  inefficiency,  mis-
 management  and  political  bungling.  But
 as  soon  as  Mr.  Moinul  Haque  Choudhury
 had  assumed  charge  of  Ministry  of  Indus-
 trial  Development  and  Internal  Trade,  he
 had  hardly  taken  any  time  to  clear  all  the
 pending  cases  except  three  which  had
 nothing  to  do  with  this  Ministry,  At  the
 moment  there  is  an  under-current  of  earnest-
 ness  in  the  Government  to  redeem  the
 pledges  given  to  the  people  and  to  give  top
 most  priority  to  accelerate  the  economic
 growth  and  solving  the  twin  problems  of
 unemployment  and  rising  prices.

 The  Industrial  Minister  has  taken  pains
 to  underline  the  task  of  the  Union  Govern-
 ment  to  remove  all  obstacles  in  the  process
 of  industrial  growth,  But,  Sir,  during  the
 jast  year,  industrial  production  increased
 only  by  4.6  per  cent  as  against  the  targeted
 40  per  cent  a  year.  |  think  it  was  the
 poorest  performance  ever  made  in  the  field
 of  industrial  production  during  the  last
 23  years.  The  Reserve  Bank  Report
 indicates  that  this  increase  is  inspite  of  the
 fact  that  small  scale  sector  registered  an
 impressive  increase  of  I.2  per  eent  in
 1969-70  as  against  8.2  per  cent  in  the
 previous  year.

 The  Finance  Minister,  while  presenting
 his  Budget  had  enumerated  a  large  number
 of  factors  responsible  for  the  present
 industria!  stagnation  But  in  the  Budget  he
 has  presented,  he  has  included  a  number  of
 proposals.  Iam  notsure  that  they  would
 help  in  accelerating  the  growth  rate  during
 the  current  year.

 I  submit  that  industrial  production
 ‘during  the  current  year  may  not  increase  at
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 the  rate  it  did  last  year,  The  budgetary
 Proposals  included  slashing  of  exemption  of
 profits  from  8  to  5  per  cent  in  the  priority
 sectors,  sctapping  of  the  development  rebate
 from  4  June  974  and  increase  in  the  surtax
 on  profits  in  excess  of  IS  per  cent  from
 25  to  30  per  ccnt.  These  proposals  would
 not  merely  penalise  the  most  officient
 companies  but  will  essentially  dampen  rather
 than  enthuse  the  entire  corporate  activity.

 The  second  factor  is  that  in  our  country
 the  national  leadership  seems  to  be
 convinced  that  the  Government  has  no  other
 choice  but  to  perform  the  negative  task  of
 preventing  vested  interests  from  monopolis«
 ing  all  the  gains,  No  democratic  govern-
 ment  in  the  world  has  ever  succeeded  im
 building  a  leftist  image  entirely  by  pursuing
 negative  policies.  These  negative  policies
 have  brought  us  to  the  point  of  virtual
 economic  stagnation.  Radicalism  is  a  must
 in  any  developing  country  but  it  must  be
 relevant  to  the  present  situation  and  it  must
 be  positive  in  content,  if  they  are  really
 keen  to  eradicate  poverty  and  create  further
 employment  opportunities  in  the  country.

 There  Is  talk  in  the  country  of  amending
 the  Constilution.  But  what  is  the  point  in
 amending  it  ?  We  can  straightway  serap  the
 whole  Constitution,  But  still  we  would
 continue  to  cherish  certain  democratic  values
 in  this  country  if  we  want  poverty  to  go.
 If  democracy  goes,  I  can  ass  re  you  that
 along  with  it,  the  Constitution  will  go  and
 along  with  it,  there  will  be  poverty  and  un-
 employment  in  the  country,  Democratic
 values  are  essential  as  a  sheet-anchor  for  our
 way  of  life.

 In  this  particular  Ministry,  we  see  some
 sort  of  anomaly,  while  we  see  the  fe-
 grouping  of  various  economic  Ministries  of
 the  Government  of  India,  what  we  sce  is
 that  the  sugar  industry  is  being  looked  after
 by  the  Ministry  of  Food  and  Agriculture,
 the  textile  and  Jute  industries  are  a  part  of
 the  Ministry  of  Foreign  Trade.  {  really
 do  not  know  what  the  Ministry  of  Industrial
 Development  is  looking  after  when  these
 major  industries  are  in  the  charge  of  other
 Ministries,  I  feel  there  is  some  basic
 anomaly  in  the  functioning  of  the  ecanomic
 Ministries  of  the  Government  of  India,
 While  reshuffling  tho  Cabinet  next  time,  J
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 would  request  the  Prime  Minister  to  see  that
 ail  departments  like  foreign  (rade,  company
 affairs  and  supply  are  brought  within  the
 jurisdiction  of  this  Minis.ry  so  that  there  is
 some  amount  of  the  co-ordination  in  the
 functioning  of  this  Ministry.  To  me,  this
 is  a  very  important  factor  if  we  want
 accelerated  growth.

 Thirdly,  all  impediment  placed  in  the
 way  of  growth  must  be  removed,  It  is  widely
 known  that  controls  are  a  must  in  a  develo-
 ping  economy,  It  is  argued  that  controls  are
 not  stifling  industrial  growth  but  are  meunt
 for  ensuring  that  such  growth  produces  the
 utmost  social  bencfit.  But  controls  should
 kept  at  the  mirimun  and  should  be  so
 formulated  that  they  produce  the  maximum
 benefit  to  the  community.

 So  far  as  the  question  of  industrial
 licensing  is  concerned,  it  needs  to  be
 further  streamlined.  Pending  cases  should
 be  cleared  in  one  year,  rather  than  taking
 three  or  five  years  as  at  present  and  the
 number  of  operating  agencics  should  be
 reduced  to  the  minimum  to  make  them
 function  still  more  effective,

 Industrial  licensing  is  a  major
 weapon  in  the  hands  of  the  Govt,  for
 distributing  political  patronage.  Who  does  not
 know  that  the  ruling  party  had  raised  moro
 than  Rs.  6  crores  at  the  tame  Of  mid-term
 elections  by  distrib  ting  industrial  licensing
 to  those  who  were  in  need  of  them.

 Therefore,  my  party  has  constantly
 demanded  that  industria!  licences  should
 be  auctioned  rather  than  96  given  at  the
 time  of  the  elections  to  those  who  contri-
 bute  to  the  ruling  party.  If  we  want
 political  corruption  to  go,  it  is  important
 that  industrial  licensing  must  be  auctioned;
 otherwise  democratic  functioning  in  this
 country  would  become  most  _  ineffective,
 I  know  a  number  of  cases  where  licences
 granted  as  early  as  in  1960  have  not  yet
 ma'erialised.  L  should  hke  the  hon.
 Minister  to  go  into  the  whole  question  to
 find  out  why  it  is  so.  Once  an  industrial
 licences  is  given  it  must  be  seen  that  it
 materialises  within  a  period  of  one  year.

 MR,  CHAIRMAN  :  Your  time  is  up.
 Please  try  to  conclude.
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 SHRI  VIRENDRA  AGARWAL  :  Those
 indulging  in  all  sorts  of  malpractices,  and
 more  so  in  subversive  activities,  have  be-
 come  political  preachers,  It  is  unfortunate
 that  those  who  are  engaged  in  productive
 activities  are  being  treated  as  criminals
 today.  This  is  the  way  the  present
 leadership  is  trying  to  promote  social
 justice.

 Pandit  Jawaharlal  Nehru  used  to
 consider  every  industrial  enterprise  as  a
 national  temple.  It  is  so  vital  if  we  want
 industrial  growth  to  be  accelerated.  There
 is  a  wrong  notion  in  the  country  that
 grow:h  can  be  sacrificed  at  the  altar  of
 social  justice,  but  it  is  forgotten  that  a
 higher  growth  rate  alone  can  make  social
 justice  possible,  Let  the  Government
 leaders  be  committed  to  a  simple  policy
 of  industrial  growth  because  only  a_  higher
 rate  of  industrial  growth  through  maximisa-
 tion  of  investment  in  both  the  private  and
 the  public  sectors  is  by  far  the  most  effective
 answer  to  the  question  of  poverty,  unemploy-
 ment  and  rising  prices,

 if  the  Government  is  really  interested
 in  eradicating  unemployment  which  is  sure
 to  increase  to  80  million  by  +1980,  Govern-
 ment  should  think  in  terms  of  recasting
 the  Fourth  Plan  and  plan  in  such  a  way
 that  the  national  income  rises  in  this  country
 at  0°%  per  year  which  necessarily  implies
 a  20°),  industrial  growth  a  year,  That  is
 possible;  that  has  been  done  in  many
 countries.  If  we  have  to  do  this  we  have
 to  raise  the  rated  capacity  of  all  the  major
 industries  in  this  country,  As  has  been
 suggested  earlwr,  if  a  policy  of  joint  sector
 is  persued  vigoursly  we  can  achieve  this
 task.  lt  is  quite  possible  to  achieve  this,
 For  this  we  must  have  an  atmosphere  of
 cooperation  between  the  industry  and  the
 Government  rather  than  of  confrontation,
 It  scems  to  be  meaningless  in  the  new
 situation  which,  according  to  me  is  essential
 for  an  accelerated  growth  rate.

 SHRUC.  C.  DESAI  (Sabarkantha)  :
 The  point  about  the  rational  division  of
 subjects  dealt  with  in  the  economic  Ministries
 had  been  dealt  with  by  more  than  one
 Member,  In  particular,  £  fiod  it  difficult
 to  dissociate  or  separate  the  administration
 of  the  Monopolies  and  Restrictive  Trade
 Practices  Act  from  industrial  development,
 Until  the  elections,  this  subject  used  to  be
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 dalt  with  in  the  Ministry  of  Industrial
 Development.  but  since  then,  it  has  been
 made  into  a  separate  depariment  with  a
 separate  Minister  in  Independent  charze,
 Now,  this  is  not  helping  quick  decisions,  or
 decisions  taken  in  the  overall  interest  of
 industrial  grouth.  The  separ  tion  of  com-
 pany  law  from  industrial  development  has
 created  complications  and  retarded  the
 progress  during  the  last  few  months.  If
 both  these  matters  were  dealt  with  in  the
 same  department,  and  the  final  decision
 rested  with  the  same  Minister,  the  proce-
 dure  will  be  better  streamlined,  decisions
 will  be  quiker  and  the  overall  point  of  view
 of  industrial  growth  would  be  observed  and
 ensured,  The  company  law  department
 should  really  be  concerned  with  the  admi-
 nistration  of  company  law  and  in  any  case,
 has  really  speaking,  no  conccrn  with  the
 Monopolies  Act.

 Similarly.  as  my  friend  here  remarked,
 what  is  the  justification,  what  is  the  ration-
 ale,  of  things  like  cotton  textile  industry,
 jute  industry,  woollen  industry  being  kept
 in  Foreign  Trade  Ministry?  It  ts  said  that
 they  have  an  export  angle.  These  days
 prac  ically  every  industry  has  an  export
 angle,  and  in  that  case,  there  will  be  no
 need  to  have  a  separaio  Ministry  of  Indus-
 trial  Development.  I[  feel  that  there  should
 be  a  re-working  of  the  departments  and
 the  subjects  between  the  different  depart-
 ments  and  the  Foreign  Trade  Ministry
 should  be  concerned  solely  with  export  and
 import  trade,  with  foreign  trade  agreements
 and  with  such  spccialised  subjects  as  GATT
 and  UNCTAD,

 Even  the  plantations-although  it  does
 not  really  concern  the  Ministry  of  Indus-
 trial  Development—really  speaking  should
 eome  under  thc  Ministry  of  Agriculture,
 because  the  main  point  in  plantations  is,
 how  to  increase  production,  so  that  there
 is  both  internal  demand  being  met  from

 “internal  production  plus  something  left  as
 surplus  which  can  be  exported  to  earn
 foreign  exchange.  In  this  category  I  would
 put  items  like  tea,  coffee,  pepper  and
 cashewnut.

 Even  regarding  chemicals  and  pharma-
 couticala,  even  for  men  like  me  who  are
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 not  unknown  to  the  industry  and  so  on,  it
 is  difficult  to  find  out  which  particular
 chemical  industry  is  in  the  Industrial
 Development  and  which  comes  under  the
 Ministry  of  Petroleum  and  Chemicals.
 Petro-chemicals  only  should  really  be  dealt
 with  in  the  Petroleum  Ministry,  and  not
 chemicals  or  pharmaceuticals  which  should
 really  come  under  Industrial  Development,

 Coming  now  to  the  individual  subjects,
 ]  want  to  refer  to  the  qnestion  of  tractors.
 A  number  of  licences  have  been  issued  for
 the  manufacture  of  tr.ctors  all  over  the
 country,  Many  of  them  are  on  paper  still.
 Many  of  them  have  a  manufacturing
 programme  making  progressively  more  and
 more  paris  wiihtn  the  country,  And  _  yet,
 the  peculiar  phenomenon  is  that  the  whole
 tractors  are  being  imported  either  at  the
 instance  of  the  Ministry  of  Agriculture  or
 at  the  instance  of  some  foreign  Government
 which  are  interested  in  the  disposal  of  their
 surplus  tractors  like  the  GDR  or  on  some

 credit  which  are  earmarked  specially  for  the
 importation  of  whole  tractors.

 It  has  also  happened  in  the  cuse  of  agri-
 cultural  dices  where  on  account  of  certain
 corruption  in  the  then  Ministry  of  Agricul-
 ture,  large  quantiites  of  agricultural  discs
 were  imported,  with  the  result  that  the
 indigenous  industry  has  not  been  able  to  go
 into  full  production,  The  same  thing  is
 likely  to  happen  in  the  case  of  tractors.  If
 tractors  are  in  short  supply.  as  sometimes
 claimed  by  the  Ministry  of  Agriculture,  why
 is  it  that  the  Ministry  of  Industrial  Develop-
 ment  has  not  woken  upto  the  fact  that  one
 of  the  largest  tractor  manufacturing  concerns
 in  the  country,  which  lies  in  my  part  of  the
 country—the  Hindustan  Tractor  in  Baroda—
 is  closed  and  yet  they  are  following  the  easy
 going  method  of  appointing  a  committee,
 and  that  committee  will  make  a  report  and
 that  report  will  be  considered,  and  another
 committee  will  be  appointed  by  the  DCTD
 and  so  onand  so  forth?  What  is  really
 required  is,  a  senior  officer  dealing  with
 engineering  should  go  down  to  Baroda,  see
 the  factory,  find  out  what  is  ailing  the
 company  and  take  immediate  steps  for  rest-
 oring  and  reviving  this  company  so  that
 tractors  which  are  required  for  agricultural
 explosion  are  made  availabie  to  the  commu-
 alty,



 28.  2.0.  (Min.  of

 Therefore,  a  sense  of  ungency  should  be
 uppermost  in  the  minds  of  the  officers.
 Wherever  an  industry  ean  be  saved,  it  sheuld
 ‘be  saved  and  industrial  production  expendi-
 ted.  The  tendency  on  the  part  of  DGTD  or
 the  office  of  the  Economic  Adviser  or  the
 Chief  Controller  of  Imports  and  Exports  to
 raise  petty  fogging  objections  should  be
 curbed  in  the  larger  interests  of  increased
 production,  which  is  the  need  of  thehour
 and  which  alone  can  boost  our  economy.
 With  the  Minister  of  State  in  this  ministry
 coming  from  Gujarat,  I  hope  a  little  more
 attention  will  be  paid  to  the  requirements  of
 those  unfortuaate  people  of  Indian  origin  in
 the  African  countries  who  had  to  leave  those
 countries,  particlarly  Kenya,  Uganda  and
 Tanzania,  for  no  fault  ot  theirown,  For-
 merly  they  used  to  be  encouraged,  but  latt-
 erly,  all  kinds  of  petty  objections  are  raised,
 with  the  result  that  those  people  are  fru-
 strated.  They  do  not  have  any  liaison
 Offices  here  or  any  permanent  home  here.
 They  come  here  with  their  own  resources,
 sometimes  with  th  ir  own  foreign  cxchange,
 and  want  to  set  up  an  industry,  simply  be-
 cause  they  have  been  driven  away  from
 Africa  Yet,  somewhere  or  other  in  the
 ministry,  all  kinds  of  objections  are  raised
 I  know  cases  where  people  got  tired  and
 frustrated  and  left  the  country  saying,  ‘IL
 came  here  with  all  good  intentions,  But  as
 nobody  is  listening  here,  |  will  go  back  to
 UK  where  I  will  invest  my  money  and  lead
 leisurely  fife.’

 There  are  certain  industries  where  appli-
 cations  for  expansion  have  been  made  and
 delays  are  occurring  in  sanctioning  them,
 with  the  result  that  those  items  have  to  be
 imported.  I  am  referring  to  industries  like
 auto,  electricals,  starting  motors,  starting
 dynamos,  automobile  wheels,  etc.  There  are
 only  two  companies  and  their  applications
 for  expansion  are  pending  in  the  ministry.
 Wheels  are  in  short  supply  and  they  have  to
 be  imported  spending  precious  foreign  ex-
 change,  to  keep  the  automobiles  moving
 Who  is  responsible  for  this  muddle?  Why
 are  the  applications  kept  pending  and
 not  sanctioned  ?  The  mintster  should  exa-
 mine  this  and  give  a  reply.

 No  planning  is  possible  without  statistics.
 But  when  I  look  up  some  of  the  statistics
 here,  they  are  three  years  old.  In  some
 cases,  the  latest  statistics  available  are  for
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 ‘1968-69,  No  planning  can  be  made  on  the
 basis  of  these  old,  out-dated  statistics.  I
 do  not  know  whether  the  Ministry  of  Indus-
 trial  Development  or  the  Cabinet  Secretariat
 is  concerned  with  it  but  certainly  inddstrial
 development  has  a  stake  in  this  particular
 problem.  I  hope  the  minister  will  take  up
 the  matter  with  the  appropriate  authorities,
 In  these  days  of  computerisation,  there
 should  be  no  difficulty,  Whatever  is  happen-
 ing  today,  I  come  to  know  of  it  tomorrow.
 Why  should  nut  the  minister  also  come  to
 know  of  it,  when  he  has  all  the  resources
 and  alt  the  computers  at  his  command  ?
 He  should  know  if  not  from  day  to  day,  at
 least  from  month  to  month,  the  actual  pro-
 duction  in  the  country,  I  was  looking  into
 the  figures  of  production  and  |  support  what
 Mr  Agrawal!  said,  viz.,  the  wrong  policies
 pursued  by  the  Government  have  result  in
 the  decline  in  the  period  of  13,  months  from
 April  I970  to  May,  1971,  of  the  index  of
 industrial  production  by  8  per  cent,  as  dis-
 closed  by  the  Research  Bureau  of  Commerce
 a@  magazine  in  Bombay.

 It  will  be  interesting  to  find  out  what  is
 the  gap  between  the  application  for  an  indus-
 trial  licence  and  the  tssue  of  let’er  of  iatent
 and  actual  commencement  of  production.  It
 will  be  an  exercise  well  worth  the  minister’s
 time.  He  will  find  that  letters  of  intent  are
 no.  very  la'e  in  coming,  but  from  the  letter
 of  intent  to  industrial  licence,  all  dslays  take
 place.  Atone  time,  the  reason  was  that
 most  of  thes:  licences  were  kept  pending  in
 the  house  of  the  then  minister.

 Lastly,  now  we  have  a  Minister  from
 Gujarat  |  hope  the  injustice  done  to  Gujarat
 by  refusal  of  location  of  public  sector  indus-
 tries  will  not  be  repeated.  He  is  also  in
 good  company.  One  of  his  predecessors,
 one  of  the  Ministers,  laid  the  foundation
 stone  of  a  factory  in  his  own  State  before  he
 retired.  Another  Minister  saw  to  it  that  an
 industrial  licence  was  given  for  Pratapgarh
 before  he  retired.  So,  if  the  hon,  Minister
 from  Gujarat  sees  to  it  that  there  is  location
 of  one  public  sector  project  in  Gujarat,  he
 will  be  in  good  company,

 Above  all,  the  Ministry  is  well  poised  to
 achieve  industrial  growth  in  a  big  way.  We
 are  now  at  a  take  off  stage.  The  Minister
 is  new  and  is  known  to  be  active  and  desi-
 fous  of  getting  on  with  his  job.  He  has  a
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 Minister  of  State  from  Gujarat  with  a  high
 reputation  for  efficiency  and  antipathy  to
 red-tapism.  He  has  a  Secretary  who  is
 more  responsive  to  a  parliamentary  form  of
 government  than  many  of  the  officers  |  have
 come  across  in  my  own  service.  He  has  an
 Additional  Secretary  in  charge  of  Heavy
 Engineering  and  public  sector  who  is  known
 for  his  initiatirve  and  decision-making  capa-
 city.  Above  all,  he  has  got  a  DGTD  who
 is  noted  for  his  dynamism  and  who  3s  at
 home  :n  all  industries,  whether  engineering
 or  chemical.  If  with  this  set  up  the  Minister
 is  unable  to  give  a  good  account  of  himself,
 then,  the  fault  will  be  with  him  and  not
 with  his  tools.

 श्री  राजदेव  सिह  (जौनपुर)  :  सभापति

 जी,  आपने  मुझे  औद्योगिक  विकास  मंत्रालय
 की  मांगो.  पर  बोलने  का  मौका  दिया,  इसके

 लिए  मै  आपको  धन्यवाद  देता  हूं  ।

 औद्योगिक  विक्रास  मंत्रालय  अगर  सही

 नीतियों  पर  चलता  तो श्राज  देश  का  बहुत
 विकास  हुआ  होता  ।  क्योकि  देश  के  विकास  के

 लिए  औद्योगिक  विकास  नीति  सही  दिदा  से

 चले  तो  बहुत  तरक्की  हो  सकती  है।  956  में

 जब  इंडस्ट्रियल  पालिसी  स्टेटमेंट  हमारे  सामने

 पाया,  देश  के  सामने  पाया  तो  यह  उम्मीद  की
 जाती  थी  कि  औद्योगिक  विकास  की  नीति

 सही  दिशा  मे  चलेगी।  लेकिन  आज  जो  देश

 की  हालत  है  उसको  देखते  हुए  कहना  पडता  है
 कि  औद्योगिक  विरासत  सही  नीति  से  आगे  नहीं
 चला  |

 उद्योग  के  बारे  मे--यहां  बड़े  बड़े  उद्योग

 हैं,  स्माल  स्केल  इंडस्ट्रीज  है,  काटेज  इंडस्ट्रीज
 भी  हैं  लेकिन  जहा  विकास  हुमा है,  यह  देखा

 गया  है  कि  स्माल  स्केल  इंडस्ट्रीज  जो  है  उनसे
 ज्यादा  विकास  देश  का  होता  है।  हमारे  सामने
 भी  जो लेटेस्ट  आंकड़े  है  उनसे  यह  मालूम  होता  है
 कि  हमारे  स्माल  सेक्टर  ने  बड़ा  अच्छा  पार्ट  प्ले
 किया  है।  मिसाल  के  लिए  स्माल  सैक्टर  ते
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 35  परसेंट  प्रोडक्शन  दिया  है  टोटल  इंडस्ट्रियल
 प्रोडक्शन  का  और  4,..  परसेंट  एंप्लॉयमेंट
 दिया  है  टोटल  इंडस्ट्रियल  इंप्लायमेंद  में  1  तो
 इससे  यह  नतीजा  निकलता  है  कि  स्माल  सेक्टर
 देश  को  आगे  बढ़ाने  के  किए,  देश  के  उस
 एरियाज,  जो  बैकबडडं  हैं  उनकी  हालत  अच्छी
 करने  के  लिए,  आर्थिक  हालन  ठीक  करने  के
 लिए  बहुत  उपयोगी  चीज  है  ।

 इंडस्ट्री  में  जहां  तक  मैं  समझता  हूं,  कोई
 प्लानिंग  नही  की  गई  है।  अगर  प्लानिंग  की  भी
 गई  हो  तो  उस  पर  अमल  नहीं  किया  गया
 जिसकी  वजह  से  आज  कोई  हवाई  जहाज  से
 उड़कर  देश  के  हर  कोने  मे  जाये  तो  उसको
 पैकेट्स  मिलेंगे,  बड़े  बड़े  पाकेट्स  जहा  कि

 इंडस्ट्रीज  क ेजमघट  है,  जहा  कि  कल-का  खानों
 के  जमघट  हैं।  दो  तीन  सौ  मील  तक  के
 एरियाज़  में  ऐसे  इलाके  और  हलके  आपको
 मिलेंगे  एक  छोटी  भी  इंडस्ट्री  नही  है  t  इसलिए
 यह  बहुत  जरूरी  है  कि  औद्योगिक  विकास  की
 सही  नीति  अपनाई  जाए  और  उस  पर  चला
 जाए  ताकि  देश  का  अच्छी  तरह  से  विकास

 हो  सके  |

 {SHRI  Re  D  BHANDARE  in  the  Chairl

 17.60  hes.

 eat  सामने  दुनिया  के  कुछ  देशों  की
 मिसालें  है  जिन्होंने  सहो  नीति  अपना  कर
 अपने  देश  का  बड़ा  विकास  किया  है।  939  के
 विश्व  युद्ध  के  बाद  जर्मनी  भ्र ौर  जापान  को

 मिट्टी  में  मिला  दिया  था  और  वहां  इंडस्ट्री  नहीं
 के  बराबर  रह  गई  थी।  यह  सब  जो  बम्बा्डमेट
 इन  देशो  पर  हुजरा  था  उसकी  वजह  से  हुआ  था
 लेकिन  आज  हम  देखते  हैं  कि  उन्होंने  अपने
 देशों  को  अधिक  दृष्टि  से,  मालामाल  कर  लिया

 है  और  दुनिया  के  दूसरे  देशों  की  रुपये  पैसे  से
 आर्थिक  मदद  थे  कर  रहे  हैं।  जमाने  और
 जापान  में  क्या  बात  थी  ?  उनका  इंडस्ट्रियल
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 और  टेक़्नोलौजिकल  बैकग्राउंड  अच्छा  था।

 इसको  हमारे  देश  में  क्रियेट  करने  की,  बनाने

 की  कोशिश  नहीं  फी  गई ।  राज  अगर

 देश  में  औद्योगिक  विकास  के  लिए  एक  वाला-

 बकरी  तैयार  किया  जाए  तो  बहुत  सा  काम  इस

 मामले  में  हो  सकता  है।

 इस  मिनिस्ट्री  ने  दुसरा  एक  और  घोटाला

 किया  है  उसका  नमूना  यह  कार  इंडस्ट्री  है।
 स्वराज्य  मिले  हुए  23-24  बरस  हो  गये  है।

 हमारे  यहां  चार  मैनुफैक्चरिंग  यूनिट्स  हैं।

 एक  एम्बेसेडर  बनाता  है,  एक  फिएट  बनाता

 है,  एक  स्टैंड  बनात।  है  कौर  एक  जीप्स  बनाता

 है  i  देश  में  इन  सब  की  बहुत  ज्यादा  डिमाड

 है  ।  लेकिन  इन  लोगों  ने  अपनी  मौनोपोली

 बना  री  है  ।  शुरू  शुरू  में  एम्बेसेडर  कार  के

 दाम  छः  सात  हजार  रुपये  थे।  राज  उसके

 दाम  चौधरी  हजार  है  1  फिएट  के  दाम  भी  शुरू

 शुरू  में  छः  सात  हजार  ही  थे  लेकिन  आज  उसके

 दाम  इक्कीस  हजार  है  1  इसी  तरह  स्टेशन  और

 जिप्स  के  दाम  बढ़े  है  |  पूरे  देश  में  इन  लोगों

 ने  अपनी  मौनोपोली  बनाकर  रख  छोडी  है।
 चार  मैनुफैकचरर्जा  ने  जो  खुद  मचाई  हैं  यह
 डिटेक्टिव  प्लानिंग  की  वजह  से  ही  मचाई  है।
 मैं  श्राप  से  ही  पूछता  हूं  कि  क्या  यह  डिटेक्टिव
 प्लानिंग  नहीं  है  ?

 जो  लेटेस्ट  लाइसेतिग  पालिसी  है  वह  इस

 पुस्तिका  में  दी  गई  है  1  इस  में  बेबी  रियाज़
 का  भी  जिक्र  किया  गया  है।  सोशलिज़्म  को
 बात  भी  कही  गई  है  और  यह  हमेशा  कही
 जाती  है।  इस  मंत्रालय  की  तरफ  से  बैकवर्ड

 रियाज़  की  तरफ  कितना  ध्यान  दिया  जाता
 है  इसका  नमूना  मैं  श्रापक्रे  सामने  दागे  चल  कर

 रखूंगा  |  1963  में  इसी  सदन  में  चर्चा  हुई  थी

 पंद्रह  सोलह  जिलों  का  जो  गरीबी  का  पाकेट  है.
 उसकी  ।  उसको  पूर्वी  उत्तर  प्रदेश  कहा  जाता

 है  1  यहां  से कमिशन  बना  कर  वहां  भेजा  गया
 था  कौर  उसको  पटेल  स्टडी  टीम  का  नाम  दिया
 गया  था  ।  लाखों  रिया  उस  पर  खर्च
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 हुआ।  चार  जिलों  का  उसने  सैम्पल

 सर्वे  किया  ।  उसने  एक  रिपोर्ट  दी
 जिस  पर  अमल  नहीं  हुआ  ।  कौन
 कौन  सी  इंडस्ट्रीज  वहां  शुरू  हो  सकती  हैं,
 यह  मैं  उसी  रिपोर्ट  में  से पढ  कर  प्रापको  सुना
 देना  चाहता  हूँ:

 “Industrial  potentialities  based  on  local
 resources,  demand  and  labour  skills,  as
 discussed  earlier,  are  too  meagre  to
 meet  the  development  requirement  of
 the  area,  To  bring  the  per  capita  in-
 come  of  this  region  at  par  with  other
 parts  of  the  State  and  the  country,
 special  efforts  in  investments,  both  by
 the  Centre  as  well  as  the  State  Govern-
 ment,  are  neeessary,  The  growth  of
 population  is  so  heavy  that  if  the  area
 is  entirely  left  for  development  by  the
 private  sector,  the  development  may  not
 be  quick  enough  to  bring  about  the
 desired  increase  in  the  avcnues  of
 employment,  income  and  standard  of
 living.  Heavy  investments  would,  there-
 fore,  be  necessary  to  achieve  the  desired
 results.  The  Central  Government  is
 already  putting  up  heavy  projects  involv-
 ing  substantial  investn.ents,  the  locations
 of  which  are  decided  on  various  criteria.

 Keeping  this  in  view,  it  is  recom-
 mended  that  such  of  those  projects
 which  could  be  located  in  the  backward
 areas  including  eastern  U.  P.  may  be
 located  tn  this  area.  Among  the  Central
 projects  that  could  be  suggested  for
 location  in  this  area  are  machine  tools
 machine  too!s  accessories,  too  bits  units
 and  a  Small  tractor  manufacturing  unit,
 Lt  should  also  be  poss.ble  to  Jocate  one
 or  two  ordnance  factories  in  these  dis-
 tricts,  Investment  of  Rs,  1S  to  20  crores
 could  be  envisaged  for  this  purpose.
 The  establishment  of  a  couple  of  such
 units  will  not  only  provide  direct  em-
 ployment  to  the  people  of  the  area  but
 would  also  sct  into  motion  forces—
 financial  and  psschological—which  would
 help  in  bringing  about  the  overall
 economic  development  of  the  area,”

 यह  इडस्ट्री  के  सम्बन्ध  में  सरकार
 द्वारा  नियुक्त  हुई  कमेटी  की  रिपोर्ट  है।
 963  में  यह  रिपोर्ट  दी  गई  |  अनाज  भाई  साल
 के  बाद  i973  भी  हम  देखते है  कि  इन
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 [श्री  राज  देख  सिंह]

 पाठ  जिलों  मे  से  एक  में  भी  कल  कारखानों  के
 नाम  से  कोई  कारखाना  स्थापित  नहीं  हुआ  है  ।

 उत्तर  प्रदेश  में  54  जिले  है।  मैं  कहूंगा
 कि  सारे  उत्तर  प्रदेश  की  आपने  उपेक्षा  की  है।
 जब  भी  प्राइवेट  सेक्टर  या  पब्लिक  सैक्टर  की
 बात  होती  है  तब  मालूम  ऐसा  पड़ता  है  कि

 वहां  के  लिए  लैटर  आफ  इंटेल  दश  होने  बाला

 है  लेकिन  बाद  में  देवा  जाता  है  कि  उसको

 छि फूट  कर  दिया  जाता  है  किसी  दूसरे  स्टेट  में  ।
 किस  तरह  से  बराबर  उत्तर  प्रदेश  को  निगलेक्ट
 किया  गया  है,  इसकी  एक  मिसाल  मै  आपको
 देना  चाहता  हूँ।  जिस  समय  लाल  बहादुर
 शास्त्री  जी  प्राइम  मिनिस्टर  थे  तब  यूगोस्लाविया
 की  कोलंबो  रोशन  से  राम  नगर  मे  ट्रैक्टर  फैक्टरी
 की  बात  चल  रही  थी  और  करीब  करीब  यह
 तय  हो  चुका  था  कि  वहाँ  वह  बनेगी  V  लेकिन

 जसे  ही  उन्होंने  राखे  बन्द  की,  मालूम  नहीं
 #3  हुआ,  वह  चर्चा  खत्म  हो  गई  |  राज  तक
 उत्तर  प्रदेश  में  कोई  ट्रैक्टर  फैक्टरी  नही  डाली

 गई  है।  इतना  ही  नहीं  |  पिछले  बरस  एक
 ट्रैक्टर  फैक्टरी  प्रतापगढ़  में  स्थापित  होने  वाली

 थी  और  उसके  लिए  लेटर  ग्राफ  इस्टेट  भी  इशू
 कर  दिया  गया  था।  वहा  काम  भी  शुरू  हो
 गया  था  ।  लेकिन  कभी  यह  सुनते  में  झा  रहा  है
 कि  चह  किसी  और  जगह  शि फूट  होने  जा  रही
 है  -  इस  तरह  की  उपेक्षा  उत्तर  प्रदेश  के  साथ
 और  वहां  जो  बैकवर्ड  रिजन  हैं,  उनके  साथ  की
 जा  रही  है।

 970  के  आखिर  में  और  97)  के  शुरू
 में  नायलन  फैक्टरी  के  लिए  लैटर  आफ  इवेंट

 दश  हुए  ।  भाव  स्टेट्स  को  वे  दिये  गये  t  ये  उन

 स्टेट्स  की  जो  इंडस्ट्रियल  डिवेलेपमेट  कार-

 पोरेक  है  उनको  दिये  गये।  उस  से  प्रान्त-
 प्रदेश  है  जिस  के  लिए  एक  यूनिट  दिया  गया

 है  ।  गुजरात  वो  दिया  है।  तमिलनाडु  को  दिया
 गया  है  मंसूर  को  दिया  गया  है।  पंजाब,  हरिन
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 याण,  बिहार  और  बैस्ट  बंगाल  को  दिया  गया

 है  ।  लेकिन  उत्तर  प्रदेश  को  नहीं  दिया  गधा  है।
 कुछ  जगहों  में  एप्लीकेशंस  भी  नहीं  आई  थीं
 लेकिन  भागे  बढ़  कर  उन  से  एप्लीकेशंस  भी
 ली  गई  और  उन्हें  लेटर  आफ  कंटेंट  भी  इक्षु
 किये  गये  ।

 इतना  ही  नहीं।  हमारे  यहां  के  चीफ  मिनी-
 स्टर  ने  पोलि स्टर  फिल्म्स  मैटलछिक  यान॑  कौ
 फैक्टरी  के  लिए  एक  डी  ो  लिखा  है  जो  कि

 पेट्रोलियम  मिनिस्ट्री  को  गया  है।  वहां  से
 प्रसेस  हो  कर  इस  मिनिस्ट्री  मे  बह  जाएगा।
 यहा  पर  पता  नहीं  क्‍या  होगा  और  कब  यह
 इसके  पास  जाएगा  इस  प्रकार  से  आप  देखें
 कि  उत्तर  प्रदेश  की  बराबर  उपेक्षा  को  जा

 रही  है  ।

 गवर्नमेंट  की  रिपोर्ट  हमारे  पास  है।  इस  में

 इंडस्ट्री  की  तरक्की  के  लिए,  बोर्ड  एरियाज
 के  लिए  कुछ  सबसिडी  और  कुछ  इसलिए  प्रकार

 किया  गया  है।  उस  में  भी  हमारे  साथ  ज्यादती
 की  गई  है  वह  रिपोर्ट  यों  है  :

 ‘The  Government  is  working  out  the
 details  of  a  scheme  under  whicha  10,
 per  cent  grant  or  subsidy  will  be  given
 to  new  small  and  medium  =  units  in
 selected  industrially  backward  districts
 of  the  country.

 Under  the  scheme,  the  Government  will
 give  an  outright  grant  and  _  subsidy
 amounting  to  /l0th  of  the  fixed  capital
 invested  provided  the  latter  does  not
 exceed  Rs,  50  lakhs,  This  will  apply
 to  two  districts  In  each  of  the  9  States
 identified  as  industrially  backward...”

 इसका  अर्थ  यह  है  कि  हर  एक  स्टेट  में  केवल
 दो  डिस्ट्रिक्ट  को  वह  सुविधा  दो  जायेगी---

 हरियाणा  में  कुछ  7  जिले हैं।  बहा  भी  दो
 जिलों  को  यह  सुविधा  दी  आयेगी  कौर

 यू.  पी.  के  भी  केवल  दो  ही  जिलों  को  बह
 सुविधा  दी  जायेगी,  जिस  में  54  जिले  ैं।
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 शरबत  रियाज़  की  तरफ  बढ़ें  भारी
 पैमाने  पर  जो  रूरल  माइग्रेशन  हो  रहा  है,
 गवर्नमैंट  उस  के  बारे  में  बहुत  चिन्तित  है।  जो

 बड़े  बड़े  शहरों  को  मार  करते  हैं,  वे  कहां  के
 लोग  होते  हैं?  वे  बेकबर्ड  एरियाज़  के  लोग

 होते  हैं  ।  जब  उन्हें  भूख  मजबूर  करती  है,  तो

 वे  हज़ारों  को  तादाद  में  काम  की  तलाश  में

 शहरों  में  जाते  हैं।  अगर  गवर्नमेंट  इस  रूरल
 माइकल शन  को  रोकना  चाहती  है,  तो  उसे  उन
 बैकवर्ड  रियाज़  का  पिछड़ापन  दूर  करना
 चाहिए  1  उस  को  उन  बेकवर्डपकेट्स,  रियाज़,
 के  साथ  इन्साफ  करना  चाहिए  |

 SHRI  N.  K.  SINHA  (Muzaffarpur)  :
 Mr.  Chairman,  I  know  you  are  hard  up
 for  time.  Therefore,  |  will  try  to  be  as
 brief  as  possible.

 Talking  about  industrial  development
 the  demands  for  which  have  been  presented
 before  us  and  which  I  support,  we  cannot
 foreget  the  industrial  unrest  which  appears
 in  this  country  from  time  to  time.  A
 reference  has  also  been  made  jin  this
 report  which  has  been  circulated  to  us.  In
 my  opinion,  it  is  our  duty  to  see  that  at
 least  for  five  years  commencing  from  to-day,
 all  of  us,  whether  on  this  sid:  or  that  side,
 take  a  vow  to  ensure  industrial  peace  in  this
 country,  The  Government,  I  believe,  can
 play  an  important  part  in  this  connection.
 For  instance,  Sometimes  there  are  peity
 reasons  why  strikes  are  resorted  to.  For
 example,  implementation  of  wage  awards.
 The  wage  board  awards  are  not  implemen-
 ted.  fail  to  see  why  wage  awards  cannot

 ASADHA  23,  893  (SAKA)  Industrial  Development)  290

 regard:ng  «mall  scale  industries,  Recently
 a  booklet  has  been  distributed  amongeat
 the  hon.  Members  which  ]  hope  every  one
 of  us  has  received.  This  is  about  a  team
 which  was  sent  to  England  under  one  of
 the  sponsored  visits  programme  for  studying
 conditions  and  remedies  for  dispersal  of
 industries  as  also  for  expansion  of  small
 scale  industries.  The  terms  of  reference  of
 this  Study  Team  were  as  follows  ;

 (i)  Programme  of  Regional  Develop-
 ment  in  the  United  Kingdom.  This
 was  considered  a  very  Important
 field  of  study  as  industries  in
 general  and,  particularly,  small
 scale  industries  have  to  play  a
 large  part  in  the  development  of
 the  comparatively  backward  areas
 of  India,

 it)  Development  in  the  filed  of  small
 industries  in  the  United  Kingdom
 with  particular  reference  to  the
 relationship  between  small  indus-
 tries  and  large  undertaking  an
 ancillary  and  sub-contracting
 units,  The  subject  was  considered
 of  great  interest  to  India  in  view
 of  the  efforts  to  develop  small
 scale  industries  as  ancillary  to
 large  scale.

 Imay  not  refer  to  so  many  other  things
 for  want  of  time.  But  there  aro  three  or
 four  points  which  deserve  special  attention,
 There  is  no  doubt  that  the  recommenda-
 trons  of  this  Team  will  receive  the  due
 attention  of  the  Government.  For  instance,
 building  grants,  loans,  investment  grants  and
 other  things.  But  there  are  three  of  four
 p  which  deserve  special  attention  and be  fully  and  completely  impl  din

 time.  These  are  reasons  which  are  not
 beyond  the  control  of  the  Government  which
 lead  to  industrial  unrest.  Whichever  Ministry
 may  be  responsible  for  this,  I  think  this
 is  an  important  aspect  of  indus  rialisation
 of  our  country  which  is  very  essential  from
 all  points  of  view.  I  believe  the  Ministry
 of  tudustrial  Development  will  impress
 upon  its  sister  Ministries  to  do  something
 about  it.

 The  second  thing  about  the  industrial
 development  of  our  country  is  what  has
 been  mentioned  by  so  many  of  my  friends

 believe  they  hive  been  not  been  attended
 to,  For  instance,  subsidy  towards  labour
 cost,  The  Regional  Employment  Premium
 is  admissible  to  manufacturers  in  Develop-
 ment  Areas  to  reduced  their  labour  costs,
 It  is  given  upto  £I-l0s  weekly  for  each
 employee  in  addition  to  the  Selective
 Emplcyment  Tax.

 We  have  got  a  large  number  of  Hngineer-
 ing  Graduates  in  our  country  or  a  large
 number  of  people  who  have  come  out  of
 the  polytechnics  but  what  kind  of  people
 they  are  should  be  kgowa.  It  is  well-known



 21  Dig.  (Min.  of

 [Shri  N.  हू,  Sinha]

 that  our  manufacturers  are  not  so  much
 enamoured  of  these  people  who  come  out
 of  the  Bogineering  Colleges  and  schools.

 Their  complaint  is  that  they  are  no  good
 because  teaching—especially  practical
 teaching  in  our  institutions—leaves  must  to
 be  desired.  In  view  of  these,  for  small
 scale  industries  it  is  necessary  that  training
 should  be  undertaken  and  there  should  be
 some  premium  on  it,

 The  second  thing  I  would  like  to
 mention  is  this.  In  order  to  help  new
 projects  in  the  early  when  costs  are  high
 and  profitability  less  assured,  special  opera-
 tional  grants  at  a  rate  of  I0%  a  year  of
 the  cumulative  expenditure  incurred  (net
 of  any  building  or  investment  grant)  on
 eligible  buildings  and  plant  and  machinery
 are  admissible  in  the  UK.  in  the  first  3
 years  of  operation  of  the  project.  This
 also  needs  Government’s  consideration.  I
 do  not  think  we  have  been  able  to  achieve
 this  so  far.  In  the  U.K.  an  element  of
 discrimination  in  favour  of  firms  in  develop-
 ment  areas  i8  built  into  the  structure  of
 tendering  for  Government  contracts  Govern-
 ment  contracts.  Government  spending
 powers  being  enormous,  it  was  decided
 to  use  it  in  fulfilment  of  the  national
 industrial  objectives  including  that  of
 regional  development.  Government  depart-
 ments  are  able  to  discriminate  in  placing
 orders  in  favour  of  industries  in  develop-
 ment  areas.  Although  no  special  price
 preference  is  given  to  such  industries,  they
 are  given  preferential  treatment  in  the
 matter  of  award  of  contracts,  Such  con-
 tracts  are  also  negotiated  on  a  long-term
 basis  for  2to3  years  on  arate  contract
 system,  I  think  the  hon.  Minister  will
 kindly  take  these  recommendations  into
 consideration  which  the  officers  made  after
 their  U.K.  visit.

 The  proposal  for  setting  up  of  a
 Graphite  Electrodes  Project  in  public  sector
 is  under  the  consideration  of  the  Covern-
 ment  of  India.  I  think  the  case  of  North
 Bihar  for  the  setting  up  of  this  industry
 should  be  taken  into  consideration,  Barauni
 refinery  will  produce  about  42,000  tonnes
 of  calcined  coke  per  annum,  which  is  the
 ह... 3  material  for  this  project.  This
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 Graphites  Electrodes  Project  needs  only
 13,000  tonnes  per  annum,  The  Barauni
 oi]  refinery  has  been  there  for  a  long  time,
 but  no  petro-chemical  indusiry  has  come
 up  there  except  the  fertiliser  factory.  So,
 the  Government  of  India  should  take  into
 consideration  the  possibility  of  location  of
 this  factory  at  Samastipur  in  North  Bihar.
 I  hope  the  hon.  Minister  will  not  overlook
 this  claim  of  the  State  for  industrialisation
 of  North  Bihar.  Thank  you.

 औद्योगिक  विकास  मंत्रालय  में  उप-मंत्री

 (की  सिद्ध इवर  प्रसाद)  :  सभापति  महोदय,
 औद्योगिक  विकास  मंत्रालय  पर  जो  बहस  हो

 रही  है,  उसमे  3  माननीय  सदस्यों  ने अभी  तक
 भाग  लिया  है  शरीर  उनसे  से  7  माननीय  सदस्यों
 ने  लघु  उद्योगों  की  चर्चा  की  है।  यह  बात

 बिल्कुल  स्पष्ट  है  कि  माननीय  सदस्य  जब  लघु
 उद्योगो  की  चर्चा  करते  है,  तो  उनका  ध्यान
 निश्चित  रूप  से  हमारे  देश  की  अधिक  उन्नति
 और  औद्योगिक  विकास  पर  होता  है  1

 देश  के  औद्योगिक  विकास  में  लघु  उद्योगों

 का  जो  महत्वपूर्ण  स्थान  रहा  है,  माननीय  सदस्य,
 श्री  जनता  राब,  ने  उसक।  उल्लेख  किया  है।
 हमने  अपने  संविधान  +ी  प्ररतावना  में  अपने

 समस्त  नागरिकों  को  जो  सामाजिक,  आशिक
 कौर  राजनैतिक  न्याय  और  समान  अवसर  प्राप्त

 कराने  की  चर्चा  की  है,  और  उस  दृष्टि  से  हमने
 जो  औद्योगिक  विकास  सम्बन्धी  नीति  संकल्प
 स्वीकार  किया  है,  उसके  संदर्भ  में  यह  भी

 महत्वपूर्ण  है  कि  हम  लघु  उद्योगों  के  विकास
 पर  ज़्यादा  से  ज़्यादा  ध्यान  दें।  इस  लिए  यह
 आश्चर्य  की  बात  नही  है  कि  जब  कि  पिछले  वर्ष
 औद्योगिक  उत्पादन  में  केवल  4.6  प्रतिशत  की

 वृद्धि  हुई,  तब  लघु  उद्योगो  के  उत्पादन  में  i.2
 प्रतिशत  की  वृद्धि  हुई  जैसा  कि  श्री  राजदेव
 सिंह  ने  बताया  है,  लघु  उद्योगों  का  उत्पादन

 कुल  औद्योगिक  उत्पादन  का  करीब  35  प्रतिशत

 कहा  भौर  रोज़गार  के  क्षेत्र  मे ंकरीब  4।  प्रति-
 बात  व्यक्षितग्रों  को  लघु-उद्योगों  मे ंकाम  मिला
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 छु  उद्योगों  के विकास  के  लिये  अब  तक

 हमने  जो  प्रयत्न  किये  हैं,  वे  कई  दृष्टियों  से

 बहुत  महत्वपूर्ण  हैं।  अभो  हार  ही  में  लघु
 उद्योगों  की  जो  प्रदर्शनी  दिल्‍ली  मे  लगाई  गई

 थी,  भ्रतेक  सदस्यों  ने  उस  प्रदर्शनी  को  देखा

 होगा  ।  उससे  आपको  यह  आभास  मिला  होगा
 कि  पिछले  वर्षों  में  हमारे  देश  में  लघु  उद्योगों  के

 क्षेत्र  में  कितना  विकास  हुआ  है  -  अभी  एक
 माननीय  सदस्य  ने  इस  बात  का  सुझाव  दिया

 कि  हमारे  देश  में  ऐसी  प्रदर्शनी  स्थायी  तौर  पर

 लगाई  जानी  चाहिये।  सरकार  इस  सुझाव  पर
 विचार  कर  रही  है  और  इस  सम्बन्ध  में  हम
 लोग  विभिन्‍न  राज्य  सरकारों  तथा  लघु  उद्योग
 संघ  से  परामर्श  करने  के  बाद  जिस  निश्चय  पर

 पहुंचेगे,  समय  पर  उसकी  सूचना  दी  जायगी  t

 अनेक  माननीय  सदस्यो  ने  इस  बात  की  मी

 चर्चा  की  कि  लघु  उद्योगों  के  विकास  की  तरफ

 ध्यान  देते  वक्‍त  अक्सर  इस  बात  का  ख्याल  नही
 किया  जाता  है  कि  बड़े  उद्योगों  को  लघु  उद्योग
 के  लिये  निश्चित  क्षेत्र  में  प्रवेश  करने  या  कार-

 खाने  लगाने  की  अनुमति  नहीं  दी  जायगी।
 सरकार  यथासम्भव  इस  बात  का  ध्यान  रखती

 है।  हमारी  जो  लाइसेंसिंग  कमेटी  हैं,  उसमें

 हमारे  लघु  उद्योगों  के  डवेलपमेन्ट  कमिश्नर  इस
 बात  को  देखने  के  लिए  वहा  रहते  है  कि  लाइसेंस
 देते  बात  कोई  ऐसी  छूट  बड़े  उद्योगों  को  न  मिल
 जाय  जिससे  लघु  उद्योग  को  हानि  उठानी  पड़े  ।
 इस  लिये  हम  इस  बात  का  ध्यान  रखकर

 लाइसेंस  देने  की  कोशिश  करते  हैं।  लेकिन  कभी
 कभी  ऐसी  स्थिति  आ  सकती  है  कि  जब  हम
 किसी  भ्रावश्यक  वस्तु  बनाने  के  लिये  बड़े  उद्योगों
 को  भी  इजाजत  दें,  जो  लघु  उद्योगों  के  क्षेत्र  में
 बन  सकती  थी  या  कभी  कभी  जैसा  तामिलनाडु
 के  माननीय  सदस्य  ने  बताया  कि  हमने  लघु
 उद्योगों  के  विकास  में  क्‍यों  विदेशी  सहायता
 स्वीकार  की  या  हम  ने  क्‍यों  विदेशी  सहयोग  प्राप्त

 किया  ?  हम  आम  तोर  पर  ऐसा  नहीं  करते  हैं,
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 हमारे  देश  में  लघु  उद्योग  के  तकनीक  का  काफी
 विकास  हो  गया  है,  लेकिन  मैं  समझता  हूं.  और

 सदन  भी  इस  बात  को  स्वीकार  करेगा  कि  हमें
 अपने  लघु  उद्योगों  को  यथासम्भव  आधुनिक
 बनाये  रखने  के  लिये  सतत  प्रयत्नशील  रहना
 चाहिये।  और  हम  औद्योगीकरण  के  क्षेत्र  में
 तेज़ी  से  प्रगति  करना  चाहते  हैं  तो  न  केवल  बड़े
 उद्योगों  को  ही  आधुनिक  बनाये  रखना  चाहिये,
 बल्कि  लघु  उद्योगों  के  जो  यूनिट  हैं,  उसकी  जो

 इकाइयां  है  या  लघु  उद्योगों  की  जो  श्रीद्योगिक

 बस्तियां  हैं,  उनमे  जो  कारखाने  लगे  हुए  हैं,
 उनमें  भी  भ्राधुनिकतम  मशीनें  कमाई  जाय।
 ऐसा  करते  वक्‍त  ऐसा  आवश्यक  मालूम  पड़ता  है
 कि  लघु  उद्योगों  के  क्षेत्र  में  भी  बिदेशी  तकनीकी

 सहायता  लें  और  उनको  आधुनिकतम  बनाने  की
 कोशिश  करें  दस  लिये  जब  कोई  फैसला  लिया
 जाता  है  तो  माननीय  सदस्य  इस  बात  को
 स्वीकार  करेंगे  कि  यह  अनुचित  नही  है  1

 इसी  प्रकार  श्री  इसहाक  सम्भली  जी  ने  इस
 बात  की  शिकायत  की  है  कि  कुछ  ऐसे  क्षेत्र  है,
 ज॑से  मुरादाबाद  में  बतन  बनाये  जाते  हैं।  बर्तन
 बनाने  के  लिए  जिनको  कच्चा  माल  दिया  जाता
 है,  वे  वस्तुत:  बर्तन  नही  बनाते  हैं  और  गलत
 आदमियों  को  ऐसा  कच्चा  माल  मिल  जाता  है,
 जिसका  दुरुपयोग  होता  है।  ऐसे  कुछ  मामले
 सरकार  के  ध्यान  में  लाये  गए  हैं  मौर  हमने
 राज्य  सरकार  का  ध्यान  इस  कोइ  खींचा  है
 शौर  वहू  इस  सम्बन्ध  में  प्रावश्यक  कार्यवाही
 कर  रही  हैं  t

 प्रभी  तक  लघु  उद्योगों  को  कच्चा  माल  देते
 की  जो  नीति  रही  है  उसमें  काफ़ी  सुधार  की
 गुंजाइश  है,  इसमें  कोई  सन्देह  नहीं  है  बड़े
 उद्योगों  को  या  ऐसे  उद्योगों  को  जिनका
 रजिस्टर गन  डो.  जी.  टी.  डी.  के  साथ  होता  है,
 उन  उद्योगों  को  जिस  आधार  पर  हम  कच्चा
 माल  देते  रहे  हैं,  लघु  उद्योगों  को  उस  आधार
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 पर  कच्चा  माल  नहीं  देते  रहे  हैं।  इसके  अध्ययन
 के  लिए  हमने  एक  कमेटी  बनाई  थी।  उस

 कमेटी  ने  सिफारिश  की  है  कि  स्माल  स्केल

 इंडस्ट्रीज  आर्गेनिजेशन  के  प्रतिनिधि,  राज्य
 सरकार  के  इण्डस्ट्रोज्‌  डिपार्टमेट  के  प्रतिनिधि

 अर  अखिल  भारतीय  लघु  उद्योग  संघ  के

 प्रतिनिधि  इस  ब।त  की  जाच  करे  कि  लघु  उद्योगो

 की  क्षमता  क्या  है।  जब  हम  इस  क्षमता  की

 पूरी  तरह  से  जाँच  कर  लेगे,  इसका  सर्वेक्षण  कर

 लेंगे,  तब  लघु  उद्योगों  की  जो  क्षमता  है,  उसके

 झा घार  पर  हम  उनको  माल  देने  के  सम्बन्ध  में
 फैसला  करेंगे।  लेकिन  इसका  अर्थ  यह  नहीं
 होता  है  कि  लघु  उद्योगो  की  जो  क्षमता  होगी,
 निश्चित  रूप  से  उनको  पूरा  कच्चा  माल  शिल

 ही  जायगा।  क्योकि  कई  बार  ऐसा  होता  है
 अभी  सारे  सदन  को  मालुम  है  कि  लोहे  की  कमी

 है,  इस्पात  की  कमी  है,  कुछ  ऐसे  बच्चे  माल  की

 कमी  हो  सकती  है  जो  न  केवल  लघु  उद्योगो

 बल्कि  दूसरे  उद्योगों  को  भी  नही  मिल  सकते

 हैं।  ऐसी  स्थिति  में  इसक।  भ्रमर  लघु  उद्योगो

 पर  भी  पड़ेगा  |

 मै  अब  इस  सम्बन्ध  में  ज्यादा  चर्चा  नहीं
 करना  चाहता  हू।  प्रभी  माननीय  सदस्य  श्री
 नवल  किशोर  सिह  ने  बताया  कि  जो  दल

 अ्रष्यपन  के  लिए  यूनाइटेड  किंगडम  गया  था,
 उसने  कुछ  सिफारिशें  की  है।  उसमे  एक  महत्व-

 पूर्ण  सिफारिश  यह  है  कि  जब  हम  उद्योग  विकास

 सम्बन्धी  नीति  बनाते  हैं  तो  उस  नीति  का

 निर्धारण  करते  समय,  हम  उसमे  चु  उद्योग

 और  सहायक  उद्योगों  का  जो  योगदान  होता  है,
 उसका  जो  स्थान  होता  है,  उसको  न  भूल
 सरकार  बराबर  इस  बात  का  ख्याल  रखती  है

 कौर  इस  दृष्टि  से  हम  जो  भी  कदम  उठाते  हैं,
 उसमे  चाहे  ऋण  की  व्यवस्था  हो  या  सुविधायें
 देने  की  व्यवस्था  हो  या  आयात  के  लिए  विदेशी
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 मुद्रा  की  व्यवस्था  हो  या  कोई  मशीन  आदि

 लगाने  की  व्यवस्था  हो,  इस  बात  का  भी  पूरा
 ध्यान  रखते  है  ।

 जिन  माननीय  सदस्यों  ते  लधु  उद्योगों  से
 सम्बन्ध् रित  कुछ  कटोती  प्रस्ताव  दिये  हैं,  उनकी
 भी  मैं  बहुत  संक्षेप  मे  चर्चा  करना  चाहता  हैं।
 कटौती  प्रस्ताव  स०  ]  में  श्री  पडा  ने  बताया  है
 कि  लघु  उद्योगो  के  विकास  मे  जहा  तक  उडीसा
 का  सवाल  है,  पूरा  ध्यान  नही  दिया  गया  है।
 इसमें  सन्देह  नहीं  है,  इस  बात  को  माननीय
 सदस्य  भी  स्वीकार  करेंगे  कि  जो  राज्य  वर्षों  से,
 शताब्दियो  से  औद्योगिक  विकास  के  क्षेत्र  में
 पिछड़े  रह  गये  थे,  बहा  पिछले  20  वर्षों  मे  हम
 मे  जो  प्रयत्न  किये  है,  उसके  बावजूद  भी  जितना
 विकास  होना  चाहिये  था,  उतना  नही  हुआ  है
 लेकिन  माननीय  सदस्य  इस  बात  को  भी
 स्वीकार  करेगे  कि  पिछले  वर्षो  मे  इस  दृष्टि  से
 उडीसा  में  भी  काफी  प्रगति  हुई  है।  हम  इस
 बात  की  कोशिश  कर  रहे  है  कि  जे  ऐसे  पिछड़े
 राज्य  है  या  औद्योगिक  विकास  की  दृष्टि  से
 जो  भागे  बढे  हुए  राज्य  है,  उनकी  तुलना  मे
 पिछडे  राज्यों  को  समान  स्तर  पर  लाने  के  लिए,
 उनमे  औद्योगिक  विकास  की  गति  तेज़  करने  के
 लिए  अधिक  से  अधिक  सुविधायें  प्रदान  की
 जाय  और  इसी  दृष्टि  से  चाहे  बिहार  हो,  उड़ीसा
 हो  या  पूर्वी  उत्तर  प्रदेश  हो,  ऐसे  सभी  राज्यो  मे

 हम  एक  के  बाद  एक  ऐसे  कदम  उठा  रहे  है
 जिसमे  उनके  यहां  औद्योगिक  विकास  की  गति
 तेज़  हो  सके  t

 &  एक  शोर  कटौती  प्रस्ताव  की  चर्चा
 करना  चाहता  हुँ--प्रो”  शिया  लाल  सक्सेना
 ने  अपने  कटौती  प्रस्ताव  में  ऐसा  कहा  है  कि
 खादी  मे  मिल  का  जो  धागा  लगाया  जाता  है,
 उसकी  रोक  थाम  के  किए  सरकार  ने  भ्रावश्यक
 कदम  नहीं  उठाये  है।  मैं  समझत।  हू  कि  प्रो०
 सक्सेना  इस  बात  से  शायद  अवगत  होगे  कि
 खादी  तथा  ग्रामोद्योग  कमीशन  वे  एक  ऐसा
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 आदेश  दिया  हैं  कि  जल्दी  बाट  का  सूत  खादी
 के  लिए  प्रयुक्त  किया  जाय  और  टेक्सटाइल
 कमिश्नर  ने  इस  बात  का  प्रदेश  दिया  है  कि

 सीधी  बांट  के  सूत  का  ही  मिल  में  प्रयोग  कर

 सकते  हैं।  हम  इसके  बाद  ऐसी  गुंजाइश  नही

 रह  जाती  है।  फिर  भी  अगर  कोई  मरुत  ढंग
 से  ऐसा  काम  करता  है  तो  बराबर  खादी  तथा
 ग्रामोद्योग  कमीशन  का  जो  सर्टिफिकेशन  निपटें

 मेंट  है,  उसके  आदमी  घूम  घूम  कर  जांच  करते

 हैं  और  जहां  कहीं  भी  खादी  का  कपड़ा  तैयार
 करते  हुए  ऐसी  बात  पाई  जाती  है  या  इस  नियम

 के  विरुद्ध  काम  करते  पाये  जाते  है,  उनका

 सर्टिफिकेट  रह  कर  दिया  जाता  है,  उनको  खादी
 बनाने  की  इजाजत  नहीं  दी  जाती  है।  अगर
 माननीय  सदस्य  पिसी  ऐसे  भण्डार  का  नाम  मुझे
 बतायेंगे  तो  सरकार  ज़ह्र  जांच  करेगी  शौर
 खादी  कमीशन  को  इसकी  बारे  में  निश्चित

 आवश्यक  कदम  उठाने  के  लिये  संकेत  देगी  1

 07.28  hrs.

 (SHRI  K.  N.  TIWARY  in  the  Chair)

 मैं  म।ननीय  सदस्यो  का  बहुत  ज्यादा  समय

 नही  लेना  चाहता  हूँ  ।  केवल  इतना  ही  कहना
 चाहता  हूं  कि  हम  देश  में  जो  औद्योगिक  विकास
 करना  चाहते  है,  उसमें  लघु  उद्योगों  का,  सहायक
 उद्योगों  का,  खादी  और  ग्रामों  उद्योगों  का  बहुत
 महत्वपूर्ण  स्थान  है।  इस  लिए  हम  जो  भी  नीति
 निर्धारित  करते  है,  उस  नीति  को  निर्धारित
 करते  समय  हमारे  जो  सामाजिक  और  मालिक
 लक्ष्य  हैं,  उस  वास्तविक  लक्ष्य  को  कभी  नहीं
 भूलते  हैं।  इस  लिए  इसी  दृष्टि  से  हम  खादी

 कौर  ग्रामोद्योग,  लूघु  उद्योग  और  सहायक  उद्योगों

 का  विकास  करने  के  लिए  प्राप्यक  कदम  उठा

 रहे  हैं  7  लेकिन  हम  इस  बात  को  स्वीकार  करते

 हैं  कि  इसमें  सुधार  के  लिए  निरन्तर  गुंजाइश
 रहती  है  ।  इस  लिए  माननीय  सदस्यों  ने  जो
 अपने  अमूल्य  सुझाव  दिये  हैं,  उनको  मैं  हृदय  से

 धन्यवाद  देता  हूं।
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 sito  एस.  एल.  हद सेना  (महाराज  गंज)  :

 मैं  आपको  ताम  दू  गा  1

 (7.29  brs.

 HALF-AN-HOUR  DISCUSSION  RE.
 RECIPROCAL  EXCHANGE  OF  FILMS

 BETWEEN  INDIA,  USSR  AND  USA

 SHRI  INDRAJIT  GUPTA  {Alipore)  ;
 Mr.  Chairman,  the  way  this  half  hour
 discussion  has  been  inscribed  on  the  order
 paper  may  give  the  impression  that  I  wish
 to  limit  the  discussion  to  the  question  of
 feciprocal  export  and  import  of  films
 between  India  and  the  Soviet  Union  That
 is  noi  my  purpose.

 I  am  generally  concerned  with  the
 present  policy  of  the  Government  of  India
 regarding  the  export  of  Indian  films  and  the
 import  of  foreign  films  for  commercial
 showing.  Everybody  knows  that  therc  has
 been  a  long  standing  agreement  between  the
 Government  of  India  aud  the  Motion
 Pictures  Export  Association  of  America.
 That  agreement  has  ended  on  30th  of  June.

 Now  my  main  point  in  raising  this
 discussion  is  to  hear  from  the  Minister
 whether  they  propos:  to  renew  this  agree-
 ment  or  terminate  it,  Because  we  find  that
 under  the  old  agreement  a  virtual  monopoly
 has  been  given  to  the  American  films  to  be
 exhibited  for  commercial  purposes  in  this
 country.  We  are  only  dealing  with  foreign
 films,  not  with  Indian  films.

 Of  course  this  raises  a  broader  question
 which  this  particular  Ministry  may  not  be
 ina  position  to  answer,  that  is  to  say,
 whether  the  Government  of  India  have  got
 any  tight  to  compel  a  citizen  of  this  couatry
 who  wants  to  see  foreign  filmsto  see  only
 American  films.  I  am  sure  there  is  no  such
 deliberate  motive;  they  may  not  even
 realise  what  their  policy  bas  amounted  to.
 But  in  fact  the  result  of  that  policy  has  been
 the  people  in  this  country  who  want  to  see
 foreign  films  have  no  choice:  they  can  868
 virtually  nothing  but  American  films,
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 I  raise  this  point  because  it  really

 amounts  to  a  sort  of  brain  washing—inject-
 ing  American  culture  into  the  minds  of
 cinema  goers  in  this  country.  I  think  this  is
 a  matter  which  deserves  the  most  serious
 consideration  of  the  Government  because
 we  know  that  the  newest  American  films  or
 quality  American  films  are  not  the  ones
 which  are  shown  inthis  country,  Because
 the  American  Motion  Picture  Export  Associ-
 ation  is  controlling  the  market  here,  it  is
 able  to  compel  us  to  exhibit  absolutely
 second  and  third  rate  American  filins.  We
 have  to  go  and  see  them  because  there  is
 nothing  else  being  shown,  This  is  not  only
 my  contention  ;  It  is  the  experience  of
 people  in  miny  countries,

 In  these  American  films  there  is  glorifi-
 cation  of  violence,  The  hero  in  these  films
 is  usually  a  man  who  with  a  sub  machine
 gun  goes  shooting  people  right  and  left  and
 gots  away  with  all  sorts  of  crimes  The  hero
 in  these  films  is  one  who  raids  a  bank  and
 manages  to  get  away  with  large  amounts  of
 money,  He  never  meets  with  any  punish-
 ment  or  justice  in  these  films  These  films
 are  built  on  violence,  sadism,  rape  etc.  All
 these  things  are  glorified  in  these  films.

 Therefore,  if  we  shed  toars  about  certain
 unhealthy  and  anti-sovial  tendencies,  violent
 tendencies  which  have  crept  into  the  mind  of
 a  large  number  of  youth  in  our  country,
 we  must  realise  that  a  big  contribution  to
 that  has  been  made  by  this  kind  of
 American  films.  These  are  the  serious
 social  and  moral  effects  which  the  American
 films  have.

 This  has  also  contributed  to  keeping  the
 quality  of  the  Indian  films  at  a  low  level
 because  the  film  producers  are  co=cerned
 with  box-office  earnings.  They  try  to  com-
 pete  with  American  films  and  make  a  cheap
 kind  of  imitation  of  American  films  Of
 course  there  are  some  very  good  Indian
 films,  But  how  many  are  there?  Sir,  you
 must  know  because  you  must  be  seeing
 some  films.  With  an  eye  on  the  box-office,
 a  large  number  of  Indian  films  are—I  am
 sotry  tos  y,  itis  painful—nothing  but  a
 kind  of  an  attempt  at  cheap  imitation  of  the
 American  films  and  other  films.  If  this  con-
 tinue:  the  general  level  and  quality  of  Indian
 films  can  never  improve,
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 Thirdly,  there  are  good  quality  films
 made  in  other  leading  film  producing  count-
 riesof  the  world,  They  are  in  no  way
 inferior  to  the  quality  of  the  American  films.
 They  may  not  be  making  films  on  such  a
 big  scale  as  America.  But  everyboby  knows
 that  France,  Italy,  Sweden  and  Canada  and
 some  other  countries  make  excellent  films.
 And  why  should  the  cinema-goers  in  our
 country  be  deprived  in  particular  to  see
 those  films  and  why  should  they  be  compel-
 led  to  sce  only  the  American  films?  This
 is  a  strange  kind  of  invisible  curtain,  an
 Iron  curtain—I  do  not  know-—which  the
 Government  of  India  has  set  up,  The  result
 is  that  our  youth  in  this  country  particularly
 is  being  brainwashed  in  a  very  undesirable
 way,  and  many  of  these  tendencies  which
 have  grown  up  in  this  country  are  dus  to
 the  Ametican  films,  American  magazines
 and  American  journals  and  all  these  things.

 |  wish  to  say  that  in  the  old  agreement,
 about  200  Amercian  films  were  allowed  to
 be  imparted  every  year,  and  we  have  no
 choice  about  them  We  are  not  in  a  position
 to  send  our  people  there,  to  see  those  films
 and  decide  or  chuose  which  are  the  films  we
 want  them  to  send;  there  is  nothing  like
 that  in  agreement,  They  send  us  _  whatever
 they  like  ;  200  films  per  year,  The  money
 that  we  pay  for  those  films  or  what  they
 earn  here  is  kept  in  a  blocked  fund,  and
 out  of  that  blocked  fund  they  are  enab'ed
 to  withdraw  Rs,  25  lakhs  every  year,  But
 even  the  publicity  materia!  for  their  films  is
 not  prepared  in  this  country.  They  do  not
 give  them  out  here  for  printing,  etc  All
 that  work  is  also  done  outside.

 Under  the  agreement,  there  is  a  clear
 clause  which  says  that  the  Motion  Picture
 Exporters  Association  of  America  will  help
 and  encourge  the  export  of  Indian  films  also
 to  their  country  on  a  reciprocal  basic,  But
 the  Misister  can  tell  us—despite  this  being
 written  in  the  agreement  they  have  not
 done  anything  of  the  kind.  They  have  not
 done  anything  of  the  kind,  and,  as  far  as  I
 know,  not  a  single  film,  not  a  single  Indian
 film,  has  been  exported  to  the  United
 States  for  commercial  exhibition,

 The  other  day,  in  reply  to  the  question
 as  usual,  —-[  am  sorry  to  say——my  friend
 Mr.  Mishra  tried  to  avoid  it  by  saying  that
 a  lot  of  our  films  have  been  exported  to
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 America,  But  he  knows  very  well  that
 those  films  were  imported  by  private
 agencies  in  America  and  even  our  Indian
 citizens  who  live  in  America  have  purchased
 those  films  for  their  own  private  showing  in
 clubs  and  so  on.  No  film  is  taken  by  them
 on  a  commercial  basis,  But  we  have  to
 submit  to  200  American  films  a  year.  Not
 only  that.  There  is  a  system  by  which
 these  powerful  American  film  companies
 practically  owa  or  control  all  the  leading
 big  cinema-houses  in  this  country—it  is
 probably  not  known  to  all  Members—which
 show  foreign  films.  The  other  day,  the
 Minister  said  in  reply  to  a  question  that  in
 the  whole  country  where  there  are  only
 96  cinema-houses  which  show  foreign  films.
 So,  what  ,  4  am  concerned  with  these  96.
 The  overwhelming  majority  of  these
 96  houses  are  either  controlied  or  managed
 by  these  big  American  film  con\panies.
 How  do  they  do  it,  Sir?  They  buy  up
 the  playing  time  by  depositing  Rs  25  lakhs
 or  Rs  30  lakhs  and  signing  long-term
 leases  for  20  years  10  25  years,  The  whole
 cinema-house  is  absolutcly  murigaged  to
 them,  They  are  not  allowed  to  show  any-
 thing  else  except  those  American  fi'ms.
 This  is  how  it  is  going  on,  I  think  it  is  a
 shameful  sort  of  agreement,  if  you  ask  me.

 They  have  given  no  reciprocal  help  to
 us.  The  reason  is  very  simple,  because  in
 the  Middle  East  countries,  in  the  African
 countries,  in  the  South  East  Asian  countries,
 these  American  film  distributors  are  begin-
 ning  to  feel  that  our  films,  films  made  in
 India  are  their  real  rivals,  competitors.
 They  do  not  want  our  films  to  go  out  ;
 though  they  sign  an  agreement  with  us,  they
 do  everything  possible  to  see  that  our  films
 are  not  exported,

 MR,  CHAIRMAN  ;
 more.

 Only  two  minutes

 SHRI  JINDRAJIT  GUPTA  :  This  Indian
 Motion  Picture  Export  Corporation,  which
 has  been  set  up  as  a  subsidiary  to  the  STC,
 depsite  all  these  difficulties,  is  trying  to  do
 some  work.  We  read  in  the  papers  the
 other  day  that  they  have  signed  an  agree-
 ment  with  Algeria,  Algeria  has  agreed  to
 buy  6  of  our  films,  and  they  say  in  the
 coming  years  they  are  prepared  to  buy  much
 more,  I  see  a  statement  by  Mr.  Sree-
 nivasan,  the  Vice-President  of  the  Film
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 Federation  of  India,  who  says  that  countries
 like  France,  Italy,  USSR,  Yugoslavia,
 Puland,  Finland,  are  all  interested  ia
 importing  Indian  films  against  a  very
 nominal  import  of  their  films  by  India,
 Fiance  is  willing  to  take  five  of  our  films
 if  we  take  one  of  their  films.  But  even  if
 we  take  one  of  their  films,  we  cannot  show
 it  anywhere.  There  is  no  top,  prestigeous
 cinema-house  where  we  can  show  that  film
 because  already  it  is  in  the  grip  of  the
 Americans,

 There  is  another  point  which  I  would
 like  to  make  before  I  sit  down,  lest  I  should
 forget  it,  On  the  Board  of  Directors  of  this
 Indian  Motion  Picture  Export  Corporation,
 strangely  enough,  there  is  no  representative
 from  West  Bengal.  do  not  want  to  sound
 provincial,

 I  am  told,  the  Algerians  were  interested
 mn  film  producers  like  Satyajit  Ray  and
 Mrinal  Sen,  who  produce  quality  films.  But
 not  a  single  one  of  them  1S.  there  on  the
 Board  of  Dir.ctors.  There  are  also  private
 Organisations  and  various  clubs  in  the
 counry  which  want  to  import  films  for  show-
 ing  to  their  members,  but  they  have  been
 told  by  the  STC  that  .no  licence  will  be
 given  to  them.  I  have  a  correspondence  here
 with  an  organis  .tion  called  Noronha  Private
 Limited  m  Bombay.  It  appears  that  Mr,
 Gujral,  when  he  was  Minister  of  Information
 and  Broadcasting,  hid  some  talk  in  Paris
 with  a  Jeading  French  film  producer,  That
 gentleman  bas  written  here,  saying  :

 5  Mr.  Gujral  told  me  that  import  licences
 were  availab’e  for  non  American  pic'  ures
 to  an  amount  of  Rs,  30  laks  even  for
 private  imports,”

 Yet,  Noronha  Private  Limited  which  signed
 an  ayreement  with  a  British  film  company
 for  the  import  of  films  are  complaining  that
 endless  correspondence  is  going  on  and  the
 Export  and  Import  Controller  has  written
 to  them  saying,  ‘‘You  cannot  be  given  any
 licence,"’

 Finally,  I  would  say  that  this  policy
 should  be  completely  changed.  We  cannot
 export  fims  unless  we  are  prepared  to  import
 and  show  here  on  a  reciprocal  basis  films
 of  those  countries,  which  we  cannot  do
 under  the  old  agreement.  I  demand  that
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 this  agreement  be  scrapped,  in  the  sense
 that  it  has  already  expired  on  30th  June  and
 it  should  not  9५  run  wed  We  should  adopt
 an  open  policy  not  a  closed  door  and
 restrictive  poly  We  should  see  that  the
 playing  time  in  bs  c  nema  houses  ts  allotted
 ona  fair  basis  Nobody  wants  to  ban
 American  films  Let  hem  also  come,  but
 there  should  be  a  {air  allotment  of  the
 playing  time  —so  many  weeks  in  8  year  will
 be  given  for  Amurican  films,  so  many  for
 films  from  other  countries  and  so  on
 Everybody  should  get  8  chance  We  pride
 ourselves  on  being  a  democracy  But  in
 practice  the  agreement  is  working  as  though
 we  area  servile  stooge  of  the  Americans
 The  morals  of  our  youth  are  being  corrupted
 by  this  The  quality  of  Indian  films  is  also
 deteriorating  because  of  this

 J  would  Ihhe  the  minister  to  repl;  to  all
 these  points  and  assure  the  House  that  a
 new  policy  about  smport  and  exports  of  films
 will  be  adopted

 SHRI  N  K  SANGHI  (Jalore)  Sir,  the
 reasons  for  my  participating  in  this  discus-
 sion  is  that  I  have  been  a  regular  fan  of
 good  Indian  as  well  as  foreign  pictures

 I  would  like  to  congratulate  the  minister
 for  doing  a  wonderful  yob  Sy  limiting  the
 remittance  of  Indian  moncy  to  America
 upto  Rs  25  lakhs  Sv  much  has  beea  said
 about  the  Indian  Motion  Picture  Export
 Corporation  I  want  to  know  if  he  has
 any  information  of  any  good  Indian  pictures
 having  been  dubbed  in  English  languige,  so
 that  they  could  be  exported  to  America  and
 and  whether  any  action  has  been  taken  by
 the  IMPEC  in  this  regard

 ]  also  want  to  know  the  policy  in
 appointing  the  Board  of  Durectors  of  this
 Corporation  particularly  when  we  know  that
 even  the  Film  Federation,  which  ts  the
 chief  body  representing  the  Eastern  India
 motion  pictures,  has  not  got  representation
 on  the  Board  I  think  people  who  matter  in
 film  industsy  should  be  taken  on  the  Board,
 so  that  vagarus  can  be  eliminated,

 I  would  like  to  say  that  [Indian  pictures
 have  not  de  eriora  ed  due  to  the  impact  of
 American  pictures  Ttehon  Member  has
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 forgotten  that  we  have  such  beavtiful
 pictures  like  Anokhi  Raat,  Sara  Akash,
 Anand,  etc  produced  in  this  country  this
 year

 I  want  to  know  what  is  the  future  policy
 about  geiting  American  films  into  this
 country  and  whether  the  Minister  will
 persuade  the  American  producers  to  see  that
 they  produce  pictures  in  India,  so  that  their
 blocked  money  could  be  used  here

 रामावतार  शास्त्री  (पटना):  मेरा  पहला
 सवाल  सभापति  महोदय,  बहु  है  कि  क्‍या  यह
 बात  सच  है  कि  अमरीकी  फिल्म  हमारे  सामाज-
 वादी  आ्रादर्श  के  विरूद्ध  ही  नही  अपितु  कुत्सित
 भावनायें  फैलाने  वाली  भी  होती  है  ?  यदि  हाँ,
 तो  क्‍या  सरब वार  अमरीकी  इल्मों  के  आयात
 पर  प्रतिबन्ध  लगाने  तथा  उस  के  साथ  जागे
 कोई  समझौता  नहीं  करने  का  विचार  रखती
 है  ?  अगर  नही,  तो  क्यो  ?

 (2)  क्‍या  सरकार  ने  सोवियत  संघ  के
 ग्र ति रिक्त  अन्य  समाजवादी  देशों  के  साथ
 फिल्‍मों  के  आयात  निर्यात  के  बारे  मे  कोई
 योजना  तैयार  की  है?  यदि  हाँ,  तो  उसका

 व्यौरा  क्‍या  है  ?

 (3)  क्‍या  यह  बात  सच  है  कि  सोवियत
 सध  में  भारतीय  फिल्‍मे  बडी  ही  लोकप्रिय
 सा तब् रित  हो  रही  है  ?  यदि  हाँ,  तो  वहा  भेजी
 गयी  ऐसी  फिल्‍मों  में  से  कुछ  प्रमुख  फिल्‍मो  के

 नाम  कया  है  ?  हाल  के  सालो  में  जो  भारतीय

 फिल्‍म  अमरीका  के  लिये  निर्यात  की  गई  है  डन
 उन  के  नाम  क्या  है  ?

 (4)  गत  तीन  वर्षों  के  अन्दर  भारत  सर-

 कार  ने  सोवियत  संघ  और  प्रेमिका  से  भारतीय

 फिल्‍मों  के  नाम  पर  विदेशी  मुद्दा  ी  जो  आय
 की  है  उस  का  लग  अलग  ब्योरा  क्‍या  है  ?

 श्री  काल  मिल  समुद्र  (केसरिया)  मान-

 लोग  श्री  ईरहजीत  गुप्त  ने  जो  परबत  उठाये  हैं
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 उस  से  उन्होंने  देश  को  बड़ी  सेवा  की  है,  क्‍योंकि
 झ्र मरी कन  फिल्‍मों  के  जरिये  भारतीय  संस्-

 कृति  और  सभ्यता  को  गिराया  जा  रहा  है,
 नौजवानों  पर  बुरा  असर  पड  रहा  है,  उस  की  झोर
 उन्हों  ने सरकार  का  ध्यान  दिलाया  ।

 क्या  सरकार  इस  बात  के  लिए  तैयार  है
 कि  न  केवल  उन  बढ़े  विकासशील  देशों  से
 बल्कि  नये  जो  विकासशील  देश  है,  उन  देशो

 के  साथ  भी  फिल्‍मों  के  निर्यात,  आयात  के
 सम्बन्ध  में  आपने  कोई  योजना  बनायी  है  जिसके

 जरिये  इन  विकासशील  देशो  के  साथ  अपनी

 फिल्मों  के  एक्सपोर्ट,  इम्पोर्ट  की  व्यवस्था  की

 जाय  और  उस  के  जरिये  वहाँ  की  संस्कृति  का
 आदान  प्रदान  हो  सके  ?

 साथ  ही  मैं  यह  जानना  चाहूंगा  कि  इस
 सवाल  को  जब  लोक  सभा  में  उठाया  गया,  सरकार
 का  ध्यान  आकर्षित  किया  गया,  क्या  उसके  बाद
 से  सरकार  ने  कोई  ऐसी  कार्यवाही  की  है  के  जिस

 जरिये  सरकार  अमरीकन  फिल्मों  की  जो  ऐक्स-
 पोर्ट  कम्पनियाँ  है  उन  को  बताये  कि  भ्रमरी का  से

 भी  क्वालिटी  फिल्म  यहां  पर  भरा  सकें,  कौर

 ऐसी  गंदी  फिल्में  न  आ  सकें  ?  अगर  सरक  र

 ते  कोई  कार्यवाही  की  है  तो  जो  अमरीका  की

 फिल्म  एक्सपोर्ट  कम्पनियाँ  हैं  उनकी  और  से
 क्या  जवाब  आया  है  ?  कौर  अगर  सरकार  ने

 ऐसा  नही  किया  है  तो  भारत  सरकार  इस  बात

 के  लिये  तैयार  है  कि  वहीं  कि  उन  कम्पनियों
 को  कहे  कि  ऐसी  निकृष्ट  फिल्मों  के  बजाय
 वालिटी  फिल्‍मों  को  राया  जाय  ?  क्‍या  उस
 सम्बन्ध  में  सरकार  ने  विकासशील  देशों  शरीर

 दूसरे  देशों  क ेसाथ  इन  तमाम  सम्भावनाओं  की

 खोज  की  है  जिस  से  देश  में  निकृष्ट  कोटि  की

 फिल्में  पायें  तथा  देश  की  जो  आवश्यकतायें

 हैं  उन्हीं  के  प्रुस्तार  हमारे  देश  में  फिल्‍मों  का
 आयात  हो  शौर  हमारी  फिल्में  भी  विदेशों  में
 जायें  कौर  अपनी  फिल्म  इंडस्ट्री  को  बढ़ावें  कौर

 USSR  and  USA  (HAH)
 भ्र पनी  नई  संस्कृति  भौर  नम्यता  को  उन्‍्मतिशीरू
 बना  सकें  ?

 THE  MINISTER  OF  FOREIGN  TRADE
 (SHRI  L.N  MISHRA):  Mr.  Chairman,
 S:r,  Iam  indeed  very  grateful  to  Shri  Indra-
 jit  Gupta  for  raising  this  discussion.  Before
 J  go  into  the  subject  I  would  like  to  tell  him
 that  the  Board  of  Directors  of  the  IMPEC
 is  being  reconstituted.  Perhaps  it  has  been
 reconstituted  and  one  of  them  may  be  Shri
 Satyajit  Ray,  The  other  point  that  he  raised
 was  the  termination  of  our  contract  or  agree-
 ment  with  the  Motion  Pictures  Association
 of  America.  Il  might  inform  him  that  this
 agreement  has  alrcady  expired  on  the  30th
 June  and  we  have  no  intention  of  renewing
 it,  We  do  not  want  to  renew  it  unless  the
 terms  and  conditions  are  such  as  we  approve
 of,

 At  the  outset  I  would  like  to  state  that
 we  have  also  a  proposal  to  canalise  both  the
 export  and  import  of  films.  So  far  as  the
 export  part  is  concerned,  part  of  it  is  done
 by  IMPEC.  So  far  as  the  import  is  conce-
 red,  90  percent  of  it  is  in  private  hands
 and  hardly  i0  percent  is  done  by  STC/
 IMPEC,

 We  want  to  take  over  the  import  of
 films  also.  4  think,  the  STC  will  be  ina
 position  to  do  it.  Wehad  done  the  export
 earlier  through  IMPEC  but  some  of  our  own
 people  went  to  the  Bombay  High  Court  and
 it  was  scrapped  on  the  ground  that  some  of
 the  shares  of  IMPEC  belonged  to  private
 people.  Legal  objection  was  taken  to  that
 and  that  is  why  it  could  not  be  done.  The
 STC  is  hundred  per  cent  a  Government
 concern  and,  I  believe,  the  STC  will  be  able
 to  do  the  job.  The  import  of  foreign  films
 will  be  done  only  through  the  STC.  This
 is  our  policy.

 This  is  a  somewhat  controversial  subject.
 Therefore  I  would  like  to  confine  myself  to
 some  of  the  points  that  I  have  been  able  ta
 make.  With  the  exception  of  films  which
 are  covered  by  specific  bilateral  agreements,
 all  import  of  films  is  now  canalised  through
 the  State  Trading  Corporation  of  India.
 Government  have  set  up  an  agency,  namely,
 the  Indian  Motion  Pictures  Export  Corpora-
 tion  (IMPEC),  which  is  a  subsidiary  of  the
 STC,  with  the  object  of  developing  export  of
 lodian  films  overseas,
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 SHRI  INDRAJIT  GUPTA  :  Not  export
 only;  both  export  and  import.

 SHRI  L.  N.  MISHRA:
 about  the  import,

 I  have  told

 SHRI  INDRA}NIT  GUPTA  :  Though  it
 is  cailed  Indian  Motion  Pictures  Export
 Corporation,  its  articles  of  association  make
 it  clear  that  it  is  for  both  export  and
 import,

 SHRI  L.  N.  MISHRA:  That  is  why  we
 tried  to  export  films  through  it  but  a  citizen
 of  our-country  went  to  the  Bombay  High
 Court  and  it  was  scrapped  and  it  could  not
 do  the  entire  export,  We  asked  the  STC  to
 do  import,  4  hope,  Shri  lndrajit  Gupta
 will  have  no  objection  if  instead  of  IMPEC
 the  STC  itself  does  the  import  part  of  the
 job.  There  are  no  two  opinions  on  the
 point.  We  are  asking  the  STC  to  do  what
 we  expected  IMPEC  todo.  Because  there
 is  a  legal  difficulty  about  it,  we  are  doing  it
 through  the  STC,

 This  agency  is  also  assisting  the  STC  to
 acertain  extent  in  handling  the  inflow  of
 foreign  films  into  the  country.

 1  will  not  like  to  go  into  the  historical
 background  of  it  but  I  will  go  into  the  im-
 port  from  the  U.  K.  The  agreement  in
 respect  of  imports  from  the  UK  expired  in
 1967.  This  was  not  renewed  until  the  end
 of  last  year  owing  to  legal  complications
 arising  out  of  consequential  arrangements
 between  the  distributing  agency  in  India  and
 their  principals,  Incidentally,  UK  has  so
 far  been  a  major  importer  of  Indian  films.
 India’s  export  of  films  to  UK  during  the
 year  3968-69  has  becn  of  the  order  of  Rs.
 54.72  lakhs,  1969-70  Rs.  07.46  lakhs  and
 1970-71.  (up  to  November)  Rs.  80.29  lakhs.

 I  would  like  to  say  &  word  about  USA
 also.  As  regards  USA,  the  agreement  expired
 on  30th  June,  I97!.  At  the  time  of  renew-
 ing  the  last  agreement  in  1967,  it  was
 expected  that  the  Motion  Picture  Export
 Association  of  America,  popolarly  known  as
 MPEAA,  will  be  playing  its  due  role  in
 populatising  Indian  films  inthe  States  and
 assisting  in  the  deveioping  of  an  export
 market  there,  Unfortunstely,  this  expecta-
 tion  has  not  materialised.  It  is  also  a  matior
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 of  regret  that  the  member—companies  of
 the  Motion  Picture  Export  Association  of
 America  have  failed  to  take  advantage  of
 of  the  facility  of  paying  80  per  cent  of  the
 cost  of  acquiring  Indian  films  out  of  the
 blocked  funds  as  provided  in  the  agreement.
 A  suggestion  was  made  by  the  MPEAA
 that  they  would  depute  some  specialists  to
 India  for  selecting  films  which  according  to
 them  would  have  an  audience  appeal  in  the
 USA.  Though  we  welcomed  the  suggestion
 the  proposal  has  not  been  pursued  further.

 A  review  of  the  implementation  of  the
 agreement  shows  that  they  have  spent  an
 amount  of  Rs.  3.81  crores  out  of  the  block-
 ed  funds  in  India  for  approved  purposes,
 ¢.g.,  for  production  of  films  in  India  and
 other  purposes,  An  amount  of  Rs.  I,25
 crores  has  been  spent  on  production  of
 American  films  in  India,

 The  expectation  is  that  in  the  event  of
 productions  materialising  to  completion,  a
 large  part  of  ths  rosidual  blocked  fund
 which  now  amounts  to  Rs,  5A7  crores  will
 be  utilised.

 In  view  of  the  unsatisfactory  implemen-
 tation  of  the  agreement,  Government  do  not
 piopose  to  renew  the  agreement  with  the
 MPEAA  in  its  present  from.  Tnere  cannot
 be  any  question  of  renewing  this  agreement
 unless  MPEAA  shows  tangible  evidence  of  a
 genuine  effort  to  help  promote  import  of
 Indian  films  in  USA.  With  the  lapse  of  the
 MPEAA  agreement  future  imports  from
 USA,  if  any,  will  have  to  be  reviewed  in  the
 light  of  the  present  policy  of  canalisation  of
 imports  through  the  STC.  While  determin-
 ing  the  pattern  of  canalisation,  an  attempt
 will  be  made  within  the  foreign  eachange
 resources  avaiiable  to  diversify  the  source  of
 import  giving  due  preference  to  those  coun-
 tries  who  import  Indian  films  with  the  over
 all  objective  of  further  expanding  our  export
 to  old  and  new  territories.

 While  on  the  subject,  I  would  like  to
 mention  that  there  has  been  some  export  of
 Indian  films  to  USA  during  the  last  3  years
 mostly  for  non-commercial  showing.  Shri
 Indrajit  Gupta  was  correct  there.  Some  of
 the  films  which  werc  exported  for  commere
 cial  showing  are  ‘Guide’  and  ‘Shakespeare-
 wala’,  Export  of  films  to  USA  during  the
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 last  4  years  has  been  of  the  followin?
 order  :

 1967-68  Rs.  2.3  lakhs

 ‘1968-69  Rs.  4.4  lakhs

 1969-70  Rs.  89  lakbs

 1970-71  Rs.  9.2  lakhs
 (upto  Nov.)

 The  Government  do  not  consider  this
 quantum  as  adequate  to  justify  renewal  of
 the  agreement.

 Now,  ]  would  like  to  say  a  few  words
 about  the  trade  with  USSR  also  in  tho  matter
 of  films......

 MR.  CHAIRMAN  ;  Is  it  a  long  state-
 ment  ?

 SHRI  L.N.  MISHRA:  Not  a  very
 long  statement,  There  has  been  some  cont-
 roversy  about  it.  A  lot  of  things  have  been
 said  about  these  things.  Il  want  to  state
 Government  of  India’s  policy  in  this  regard.
 There  has  been  some  criticism  about  the
 Government  policy  in  regard  to  import  and
 export  of  films.  You  will  appreciate  that  4
 set  ,out  Government’s  policy  in  regard  to
 that.

 The  other  bilaterial  agreement  is  bet-
 ween  the  Sovexport  films  of  USSR  and  the
 Indian  Motion  Pictures  Export  Corporation.
 The  films  are  imported  through  the  State
 Trading  Corporation  but  distributed  and
 exhibited  directly  by  Sovexport’s  own
 pgency  in  India,  namely,  Messrs  Sovexport
 film,  Bombay,  Under  the  agreement,
 lndia  has  the  import  annually  25  feature
 films  along  with  an  equal  number  of
 documentaries  and  cartoons,  The  earnings
 from  these  films  are  credited  to  the  rupee
 qjedit  account  of  USSR  after  deducting
 the  expenses  of  their  films,  As  a  measure
 of  reciprocity,  the  Sovexport  Film  has  to
 buy  Indian  films  of  a  minimum  value  of
 Rs.  8  lakhs  per  year,

 The  ouflow  of  foreign  exchange  involved
 in  these  transactions  under  the  bilateral
 agreements  is  confined  to  a  repatriation  of
 Rs.  25  lakhs  per  annum  in  respect  of
 American  films  and  Rs,  one  lakh  for
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 British  films.  Earnings  in  excess  of  these
 firm  ceilings  are  blocked  in  India,

 Coming  to  exports,  the  export  of  Indian
 films  particularly  to  Middle  East,  South
 East  Asia  had  shown  some  decline  during
 the  year  1967-68  and  1968-69,  the  exports
 being  of  the  order  of  Rs,3.89  crores  and
 Rs,.2.95  crores  respectively.  Happily  this
 trend  has  not  only  been  arrested  but
 significant  progress  has  been  achieved  for
 stepping  up  our  export  of  films  abooad.
 During  the  year  1969-70,  the  export  has
 been  of  the  order  of  Rs,  4.34  crores  and
 during  !970-7i,  exports  have  exceeded  Rs.  5
 crores.  It  is  expected  that  at  the  end
 of  the  current  financial  year,  the  figure
 might  well  reach  Rs,  6j  crores,

 A  word  about  export  outlook,  A  new
 awareness  on  the  part  of  the  film  industry
 of  the  possibilities  of  exploring  foreign
 markets  has  greatly  helped  in  boosting  up
 the  present  level  of  exports.  The  theme,
 the  location  and  the  music  of  the  Indian
 films  are  proving  increasingly  popular
 amongst  the  overseas  audiences,  This
 overseas  audience  not  only  includes  people
 of  Indian  origin  who  are  naturally  attracted
 towards  Indian  films  but  also  others  who
 have  developed  appreciation  for  certain
 values  in  our  films,  namely,  the  social  and
 cultural  content,  picturesque  locales  and
 popular  dance  and  music,

 The  future  efforts  will  be  directed  to~
 wards  opening  new  markets,  namely,  Africa,
 Europe,  Canada,  USA  and  Latin  America.
 It  is  pertinent  to  mention  that  keeping  in
 view  the  growing  need  of  global  television
 network,  special  attention  will  be  devoted
 to  facilitate  the  placement  of  Indian  films
 major  International  T.  V.  networks  which
 in  turn  will  create  an  audience  appeal  in
 these  new  markets,

 A  word  about  the  role  of  IMPEC.  In
 order  to  enable  it  to  devote  its  entire
 attention  to  the  above  important  tasks  of
 expanding  export  trade  for  which  there  is
 growing  potential,  it  is  necessary  to  keep
 the  IMPEC  free  from  other  responsibilities
 connected  with  the  import,  distribution
 and  exhibition  of  films  in  India  for  which
 the  existing  traditional  agencies  are  consi-
 Gered  fully  equipped,



 a  Reciprocal  Exchange  of

 {Shri  L,  N.  Mishra]

 The  Government  have  been  anxious  to
 eanalise  export  of  Indian  films  through  the
 Indian  Motion  Pictures  Export  Corporation,
 In  fact,  a  decision  to  conalise  export  of
 films  through  IMPEC  was  taken  in  the
 year  1967,  but  some  members  of  film
 industry  went  to  the  Bombap  High  Court
 contesting  the  canalisation  order  on  the
 ground  that  certain  percentage  of  IMPEC’s
 share  capital  was  held  by  private  parties
 and  the  policy  of  canalisation  through
 IMPEC  was  thus  discriminatory  in
 character.

 In  view  of  the  legal  complications,
 Government  was  advised  by  its  legal
 advisers  to  withdraw  the  order  of  canali-
 sation.  Canalisation  through  the  State  Trading
 Corporation  which  is  a  00  per  cent  Govern-
 ment  undertaking  is  under  active  considera-
 tion  of  the  Government.

 ‘18.00  hrs,

 Under  the  agreement  with  MPBAA,
 there  is  a  provision  for  the  release  of
 blocked  funds  for  the  renovation  and
 setting  up  of  cinema  houses  in  India,
 Each  case  is  considered  on  merit.  Approval
 has  been  accorded  in  respect  of  two  propo-
 sals  by  Indian  parties  to  set  up  a  cinema
 house  in  New  Delhi  and  another  for  renova-
 tion  of  a  cinema  in  Bombay  for  advance
 of  a  loan  of  Rs.  25  lakhs  each  with  5  per
 cent  interest  in  one  case  and  without  any
 interest  in  the  other  case.  Government
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 took  note  of  the  fact  that  this  would  help
 speedier  liquidation  of  the  blocked  funds
 since  the  Government  does  not  favour
 large  accumulations  of  foreign  funds  in
 India.  However.,  the  loans  sanctioned
 have  not  been  utilised  so  far.

 A  similar  proposal  was  received  from
 M/S  Sovexport  Films  by  IMPEC.  The  pro-
 posal  involved  an  advance  of  Rs,  30  lakhs  in
 return  for  substantial  reservation  of  playing
 time  for  Soviet  films,  After  careful
 consideration,  it  was  decided  that  IMPEC
 as  a  public  sector  agency  should  not  become
 a  beneficiary  of  foreign  loan,  which  would
 tend  to  restrict  its  initiative.  The  proposal
 did  not,  therefore,  find  favour.

 The  Films  Finance  Corporation  of
 India  set  uy  under  the  auspices  of  the
 Ministry  of  Information  and  Broadcasting
 is  giving  active  consideration  to  the  ques-
 tion  of  creating  a  small  exhibition  circuit
 over  which  the  films  financed  by  the  Film
 Finance  Corporation  of  India  could  be
 shown.

 I  thank  Mr.  Indrajit  Gupta  who  has
 raised  this  question  and  I  hope  I  have
 answered  all  the  points  raised  by  him.

 MR.  CHAIRMAN:  The  House  now
 stands  adjourned  till  I]  a,  m,  tomorrow.

 (8.02  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,  July
 15,  973/Asadha  24,  \893  (Saka).
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